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Report of the Joint Committee constituted by Hon’ble NGT in the
matter of Original Application No.407/2022; Narayan Das Tulsani V/s

State of Rajasthan and otrs

1. Mr. Narayan Das Tulsani son of Late. Kishan Chand Tulsani resident of H.No.
Sahyog Park, Bikaner, Rajasthan had sent the letter petition, which was
treated and registered as Original Application, complaining about violation of
conditions of Environmental Clearance (EC) dated 11.04.2017 by Rajasthan

State Industrial Development and Investment Corporation Ltd. (RIICO Ltd.).

2. The applicant has submitted that RIICO Ltd. had set up Karni industrial area
in phases in the years 1998, 2000, 2005 and 2011. While mentioning the
historical background and violations of environmental norms by RIICO Ltd.
and issuance of letters/show cause notices in this regard, the applicant has
also referred to letter dated 21.02.2022 of Regional Officer, Rajasthan State
Pollution Control Board, Bikaner wherein it was observed that RIICO Ltd. has
obtained EC from State Level Environment Impact Assessment Authority
Rajasthan on dated 11.04.2017. As per point No. 11 of EC, there is a
provision of Rs. 2600 lacs to set up a CETP, Rs. 175 Lacs for STP, Rs. 300
Lacs for development of landfill site for waste disposal, and Rs. 800 Lacs for
a line of internal effluent conveyance system etc., further as per point no. 13
of EC “RIICO Ltd. is proposing to install a CETP for treatment of effluent
generated from existing Karni Industrial Area and Industrial Area Bichhwal
ensuring a Zero Liquid Discharge facility in the proposed project area”. RIICO
has not submitted compliance report or the conditions of EC. The applicant
has submitted that despite EC conditions RIICO Ltd. has not made any
arrangement for drainage of trade effluent. For the last 14 years, industrial
effluent is getting accumulated in Karni Industrial Area and now 1500 million
liters industrial effluent is accumulated in 146000 square meters area

causing environmental pollution and contamination of water. Complaints
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regarding environmental pollution and non-compliance of EC conditions were

made to Rajasthan PCB but no action has been taken.

3. Considering the issues raised by the applicant, Hon’ble NGT passed following
order on 11th July 2022:

‘;In view of the averments made in the qpplioation, it would be appropriate
to have a factual and action taken report from a Joint Committee comprising
of concerned Regional Office of MoEF&CC, CPCB, CGWA, State PCB and
District Magistrate, Bikaner. State PCB will be the Nodal agency for
coordination and compliance. The Joint Committee shall meet within four
weeks, undertake site visits, look into the grievances of the applicant, verify
the factual position and take requisite remedial action by following due

process of law.”

4. Accordingly, the Nodal Agency sought the nominations from the concerning
departments and Shri Mahesh Dutt Purohit, Scientist ‘C’ from Integrated
Regional Office(IRO), Ministry of Environment, Forest & Climate Change
(MoEF&CC), Jaipur; Shri Praveen Kumar Jain, Scientist ‘B’, Central Pollution
Control Board(CPCB), Regional Directorate (Central), Bhopal; Shri Mohit
Jain, Scientist ‘B’, Central Ground Water Board(CGWB), Western Region,
Jaipur; Sh. Bhagwati Prasad Kalal, District Magistrate, Bikaner and Shri
Neeraj Sharma, Regional Officer, Rajasthan State Pollution Control
Board(RSPCB), Regional Office, Bikaner were nominated for the Joint

Committee. (Copy of nomination letters are enclosed as Annexure R-1)

5. This report is being filed by the aforementioned Joint Committee after
conducting the field visit on 23 & 24tk of August, 2022, looking in to the
issues raised by the applicant and discussing with all stack holders i.e.
District Administration Bikaner, District Industries Centre, Department of

Industries, GoR, M/s Rajasthan Industrial Development and Investment
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Corporation Limited (RIICO Ltd), the Applicant Sh. Narayan Das Tulsani son
of Late. Kishan Chand Tulsani and various industrial representatives during

the on-site meeting convened on 23.08.2022. (List of participants is attached

as Annexure R-2)

Background

6. The area under question is “Karni” and “Bichhwal” Industrial Area of Bikaner
district in the state of Rajasthan where large quantity of effluent and domestic
sewage has been accumulated at various identified places within the
Industrial Areas. M/s RICO Ltd. which is a Government of Rajasthan
enterprise, is responsible for establishment and maintenance of Industrial
Estates in the State of Rajasthan, is the project proponent for all these

industrial areas.

7. The “Bichhwal Industrial Area” was developed by RIICO in the year 1982 and
“Karni Industrial Area” was developed in phases and each phase has been
named as “Karni Industrial Area Phase I” (developed in 1998); “Karni
Industrial Area Phase II” (developed in 2000); “Karni Split Growth Centre
(SGC)” (developed in 2005) and “Karni Extension Industrial Area” (developed
in 2011). As, only the “Karni Extension Industrial Area” was developed after
2006, the Environment Clearance (EC) for the same has been obtained by
M/s RIICO Ltd. from State Level Environment Impact Assessment
Authority(SEIAA), Rajasthan vide letter no. F- (4)/SEIAA/SEAC-

Raj/Sectt/ProjecCat.7(c)(978)/15-16 dated 11.04.2017.

8. The main type of industries in the Bichhwal Industrial area are Food Products
(Sweets & Namkeen Manufacturing), Woolen Yarn Processing and Vegetable
0il Refineries. All above industries are involved in effluent generation process.
Some other small units are oil expellers, cardboard or corrugated box making,
dal mill, clay grinding &insulator manufacturing etc. In Karni Industrial Area,
majority of the units are based on dry process like grain sorting, ground nut

decorticating, dal mill & woolen yarn (no effluent generation - only carding)
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units. Water using industries established in Karni Industrial Area are mainly
Woolen Yarn Processing and Food Products (Sweets & Namkeen

Manufacturing) involving effluent generating process.

Factual Observations

9.

As per the records submitted by the RIICO, about 287 industries are
established in Bichhwal Industrial Area and 633 industrial units are
established in Karni Industrial Area (Phase I, Phase II, SGC and Extension).
Besides this, residential colonies and commercial establishments have also
developed by RIICO in the aforesaid Industrial Areas.(Detailed as provided by

M/s RIICO Ltd is attached as Annexure R-3)

10. As per the records of Rajasthan State Pollution Control Board, 190 no’s of

11,

industries are under consent mechanism. Out of these, 31 Industries in
Bichhwal and 30 industries in Karni Industrial Area (Phase I, Phase II, SGC
and Extension) are using water for industrial use and thus covered under the
Consent mechanism under the provisions of The Water (Prevention and

Control of Pollution) Act 1974 as well.

Further, In Bichhwal Industrial Area, all 31 units covered under the Water
(Prevention and Control of Pollution) Act 1974 are small scale units and in
Karni Industrial Area (Phase I, Phase II, SGC and Extension) out of total 30
industrial units covered under The Water (Prevention and Control of
Pollution) Act 1974, there are 28 small scale wool processing units & food
products units and two large scale food processing unit. All the small-scale
units have installed ETP in their premises and two large scale units are
having ETP with RO and maintaining ZLD. Out of 31 industries in Bichhwal
Industrial Area, 27 units are having valid consent from RSPCB, 1 unit is
closed after direction of closure issued by State Board and show cause notice

as been issued to 3 units. Similarly, In Karni Industrial Area, out of total 30
industries, 21 units are having valid consent from State Board and show

cause notice has been issued to remaining 9 units. Some of these units were
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visited by joint committee and ETP was found operational in these units.
Detailed list of units having Consent under the provisions of The Water

(Prevention and Control of Pollution) Act 1974 along with their PCM status is

attached as Annexure R-4.

12. During the field visit of Joint Committee on 23 & 24t August 2022, it was
observed that in the low-lying areas of both Bichhwal and Karni Industrial
Area, water has been accumulated since long and the stagnant water has
formed cesspools. It was also observed that all the drains constructed in the
industrial area by RIICO, terminates into these cesspools resulting in rapid

increase in quantity of accumulated water in these cesspools.

13. The effluent discharged by the industries, domestic sewage as well as rain
water is getting accumulated at these cesspools within the industrial area.
There are some human settlements (encroachment) in the Karni Industrial
area and domestic effluent from these unauthorized settlements is also

getting accumulated in the cesspool.

14. It is noteworthy that till date, no facility or mechanism has been developed
and planned by M/s RIICO Ltd for final disposal of the effluent in any of its
industrial areas in the region which is the main reason for causing nuisance
in the said area. As per RIICO Ltd., Bikaner letter dt. 06.10.2021,
Commissioner, Department of Industries, Govt. of Rajasthan has nominated
RIICO as Implementing Agency for the project for establishment of CETP at
both Bichhwal and Karni Industrial Area under MSE-CDP Project (Copy
Enclosed as Annexure R-5). As of now, the RIICO has allotted the land for
both CETP and SPV’s have been formed and work order for preparing a study
report for management of effluent/waste water generated from industrial area
Karni Phase-I, II, SGC and Extension and surrounding areas including

reclamation of land has been placed.
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15. All the cesspool locations having accumulation of effluent were visited and
samples were also collected to ascertain the characteristics of accumulated

water. Details of cesspool locations are as follows:

Cesspool no.I - In front of M/s Bikaji Foods International Limited, Karni

Industrial Area ension

Cesspool no.II - In front of M/s Rajshri Scouring Mill, Near Engineering

CollegeBikaner, Phase II, Karni Industrial Area

1 no. III - Behind Swami Keshwanand Rajasthan Agriculture

University (SKRAU), Bichhwal Industrial Area

16. All the locations of cesspools in both Karni and Bichhwal Industrial Area

were visited by the joint team and various observations were recorded which

are as follows:

e As per Google map images,
a) Total area of cesspool no. 1 is approx. 13-14 Ha and total

peripheral distance is approx. 1.71 kilometers.

b) Total area of cesspool no. 2 is approx. 5-6 Ha. and total peripheral

distance is approx. 1.20 kilometers.

c) Total area of cesspool no. 3 is approx. 16-17 Ha. and total

peripheral distance is approx. 2.06 kilometers.

¢ Human Settlement (Encroachment) on RIICO land adjoining the

cesspool no. 1 was observed.

¢ RIICO drain was found terminating into this cesspool no. 1 which was over
flown and back flowing was also observed due to which flow at the

termination point couldn’t be measured.

e It was observed that one unit situated in agricultural land nearby
Cesspool No. 2, was discharging its effluent through RIICO drain into

the cesspool.

Joint inspection in the matter of OA 427 of 2022

Page 6



* Bad Odors were prevailing around the nearby areas of all cesspools.

* Although no discharge of effluent through tanker into the cesspool was
observed during the two days visit of industrial areas, however the

possibility of the same cannot be denied.

* Google images of these cesspools with approx. size &accumulated area

and photographs taken during the visit are enclosed as Annexure R-6.

17. The samples were collected from these cesspools on August 24th, 2022 by
the joint committee with the help of RSPCB Bikaner Office staff and sent to
Regional Office, RSPCB, Jodhpur Laboratory for analysis of different
parameters. The reported concentration was compared with general
standards for discharge of environment pollutants Part A of Schedule -VI of
EP (A) Rules, 1986 and it was observed that the Total Suspended Solids (TSS),
Chemical Oxygen Demand (COD) and Bio Chemical Oxygen Demand (BOD)
parameters were found exceeded from the prescribed limits. Exceeding
results of these parameters indicates presence of high biological load in these
cesspools, most probable reason of which is Industrial & Domestic effluent
coming from the industries as well as domestic discharge from residential
and commercial areas. pH of samples collected from cesspool no. 1 & 3 was
also found exceeded from the prescribed limit. Detailed analysis report and
Google image of sampling locations are enclosed as Annexure R-7. Prescribed

general standards are enclosed as Annexure R-8.

18. The source of water supply in the industrial area is through RIICO supply as
well as through water tanker procurement. It is noteworthy that there are 5
bore well in the said region (3 in Bichhwal & 2 in Karni) by RIICO but no
approval from CGWA has been obtained for the same. Details of Bore wells

as obtained from RIICO ltd., Bikaner is enclosed as Annexure R-9.

19. Further, as per the records of CGWA, 2 number of industries are having valid
approval from CGWA for abstraction of ground water whereas, the committee

feels that there may be many unauthorized ground water users who has not

Joint inspection in the matter of OA 427 of 2022

Page 7



obtained the necessary approval from CGWA. To know the exact number of
ground water users, a door-to-door survey of industrial areas under

consideration, is required.

20. It was felt by the committee that the accumulated water may have
contaminated the ground water of the region as there is a possibility of
percolation of pollutants down to the ground water table. Therefore, ground
water samples from existing bore wells from various locations were collected
and analyzed in the laboratory of the State Pollution Control Board. The

details of bore well samples collection points are as follows:

a. Bore well No.1-RIICO Bore well no. 1 of Karni Industrial Area, near
RIICO Office (J.En Mini Phase), Karni Industrial Area, Phase - I,

Bikaner.

b. Bore well No. 2 — RIICO Bore well no. 2 of Karni Industrial Area, near

Railway Track, Karni Industrial Area, SGC, Bikaner.

c. Bore well No. 3 - Bore well no. 1 of M/s Bikaji Foods International

Ltd., near Gate No. 2, Karni Industrial Area Extension, Bikaner.

d. Bore well No. 4 - Bore well no. 2 of M/s Bikaji Foods International
Ltd., backside of frozen plant, Karni Industrial Area Extension,

Bikaner.

e. Bore well No.5 — RIICO Bore well no. 1 of Bichhwal Industrial Area,

near Railway Track, Bichhwal Industrial Area, Phase - II, Bikaner.

f. Bore well No. 6— RIICO Bore well no. 2 of Bichhwal Industrial Area,
behind Arihant Solvex Pvt. Ltd., Bichhwal Industrial Area, Phase - II,

Bikaner.

g. Bore well No. 7 - SKRAU Bore well no. 1, Near Entrance Gate, SKRAU

Campus, Bikaner.

h.Bore well No. 8 - SKRAU Bore well no. 2, Near Canteen, SKRAU

Campus, Bikaner.
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21. Total 08 no’s of ground water samples were collected from the various
locations in and around the cesspools as well as industrial areas and
analyzed for various physico-chemicals parameters and heavy metals
parameters to get an idea of possibility of ground water contamination by
these cesspools. Results were compared with drinking water standards IS
10500:2012. It has been observed that parameters like Total Dissolved Solids
(TDS), Total Alkalinity, Chloride, Nitrate, Nickel, Calcium, Sulphate and
Fluoride are on higher side. Some traces of heavy metals were also found in
the analysis of some of the samples. The committee felt that the possibility of
ground water contamination cannot be ruled out if the stagnant effluent is
left as it is, for very long time. Howew;r, a detailed study comprising the
hydrogeological conditions of the area is required in this regard to ascertain
the actual condition of ground water for which any institute of national repute

may be engaged.

Detail analysis reports along with Google images of sampling locations
are enclosed as Annexure R-10.Drinking Water Standards as per BIS -
Drinking Water Specifications (IS: 10500-2012) is enclosed as Annexure

R-11.
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Compliance Status of Environment Clearance (EC) &
Commitment of RIICO as per EC.

22. M/s RIICO Ltd. had obtained Environment Clearance from State Level
Environment Impact Assessment Authority, Rajasthan vide letter dated
11.04.2017 for Karni Industrial Area, Extension. The RIICO had also taken
Consent to Establish (CTE) from State Pollution Control Board vide letter
dated 17.02.2012 for the said area which was valid up to 30.11.2014. After
expiry of this CTE, RIICO has not applied for CTE/CTO from State Board till

date.

23. As per point number 11 of the EC, provision of Rs. 4277.29 Lacs is made for
Environment Management Plan of Karni Extension Area which includes Rs.
2600.00 Lacs for setting up CETP, Rs. 175.00 Lacs for setting up of STP and
other environment remedial measures etc, As per Point no 13 of EC “During
the operational phase of the project, water pollution will be in the form of
industrial effluent as well as domestic effluent from industrial units in the
industrial area. Mitigation of water pollution will be responsibility of each
individual industrial unit. Polluting units will have to install ETP and/or STP as
per their requirement in compliance with the RSPCB norms. Although RIICO is
proposing to install a CETP for treatment of effluent generated from existing
Karni and Bichhwal Industrial Area ensuring a zero liquid discharge facility in

the proposed Project Area.”

24. For setting up CETP in Karni Industrial Area, a special purpose vehicle (SPV)
has been constituted named as “M/s Karni Bikaner Water Enviro
Foundation” in the year 2016. Similarly, for Bichhwal Industrial Area,
another SPV named as “M/s Bichhwal Eco-Friendly Foundation” has been
constituted in the year 2017. Land has been allotted to the both SPVs by
RIICO on token premium amount of Rs. 1 only for setting up of CETP at Karni

Industrial Area and Bichhwal Industrial Area vide RIICO letters dated
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26.07.2018 and dated 26.12.2019 respectively. (Certificate of incorporation

of SPVs & land allotment letters are enclosed as Annexure R-12)

25. Further, it was informed by the representative of RIICO that they have
initiated the process for seeking Request for Proposal (RFP) for preparing a
study report for management of effluent generated from Karni Ph-I, II & SGC
and surrounding areas including reclamation of land located in aforesaid
Industrial areas. The stipulated date of completion is 5 November 2022. (Copy

of Work order is enclosed at Annexure R-13)

26. It is pertinent to mention that RIICO has been nominated as implementing
agency by Industries Department, GoR for setting up of CETP at Bichhwal
and Karni Industrial Area under MSE-CDP Project. RIICO has requested SPV
to apply under Gol MSE-CDP Scheme vide various letters for grant of funds.
At present CETPs are proposed, SPVs have been created and land for CETP
has been allotted. As of now, a little to no efforts are being done by the Project
Proponent (i.e. M/s RIICO Ltd) for compliance of Environment Clearance
conditions as important conditions such as establishment of CETP & STP,
obtaining Consent to Establish, management of MSW, development of green
belt etc are not being complied. Further, SPVs has also not done required
efforts for making industrial units as members of SPV and also not applied
under MSE-CDP schemes for grants of funds. It was felt by the committee
that neither RIICO nor SPV has initiated any concrete action for setting up of

CETP yet.

27. It was observed that there have been repeated efforts from Rajasthan State
Pollution Control Board (RSPCB) for pursuing RIICO to ensure the

compliance of environmental norms and details of the same are as follows:

A. On the basis of various complaints received in the State Board
against RIICO regarding non-compliance of EC Conditions, RIICO
Extension area was visited by Board’s Officials on dt. 25.06.2020. On

the report of aforesaid visit, show cause Notice was issued to RIICO
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Ltd., Bikaner for intended prosecution under section 43/44 of Water
(Prevention & Control of Pollution) Act, 1974 on dt. 02.09.2020 (Copy
enclosed as Annexure R-14/A) and again issued on dt. 05.10. 2020
for intended legal prosecution under section 37,38 & 39 of the
provisions of Air (Prevention & Control of Pollution) Act, 1981 and
section 43 & 44 of Water (Prevention & Control of Pollution) Act,

1974.(Copy Enclosed as Annexure R-14/B)

B. On the receipt of various complaints regarding non-compliance of
conditions of EC; Chairperson, RSPCB has written D.O. Letter to
Managing Director, RIICO Itd., Jaipur on dt. 13.07.2021 with request
to facilitate early setting up of CETP for both Bichhwal and Karni

Industrial Area. (Copy Enclosed as Annexure R-14/C)

C. RSPCB has again issued show cause notice to RIICO Ltd., Bikaner
for intended legal prosecution under section 37,38 & 39 of the
provisions of the 43 & 44 of Air (Prevention & Control of Pollution)
Act, 1981 and Water (Prevention & Control of Pollution) Act, 1974 on

dt. 04.01.2022. (Copy Enclosed as Annexure R-14/D)

D. Official of State Board has again visited the Karni Industrial Area
Extension on dt. 29.03.2022. As per observations of the Said visit;
Chairperson, RSPCB has again written D.O. Letter to Managing
Director, RIICO ltd., Jaipur on dt. 08.04.2022 with request to take
immediate steps for preventing further collection of effluent, disposal

of presently accumulated effluent and fulfillment of EC Conditions

(Copy Enclosed as Annexure R-14/E).

E. Regional Office, RSPCB, Bikaner vide its letter dated 25.07.2022 has
requested RIICO Ltd. Bikaner to provide point wise factual report in
the aforesaid matter (Copy Enclosed as Annexure R-15). In reply of

that, RIICO Ltd. has submitted factual report vide its letters dt.
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18.08.2022. Key points of submissions made by RIICO are as follows

iv.

RIICO has provided land measuring 24282 square meter to
SPV i.e., M/s Karni Bikaner Enviro Foundation and land
measuring 20000 square meter to SPV i.e., M/Bichhwal Eco
Friendly Foundation for establishment of CETP vide its letter
dated 26.07.2018 and 26.12.2019 respectively.

RIICO has issued show cause notices to member units and
directed them to become member of SPV.

RIICO has written letter to SPV and advised to submit
application report for grant of financial aid under Govt. of India
MSE-CDP Scheme.,

RIICO has given work order on dt. 05.08.2022 for study report
for management of effluent generated from Karni Ph-l, II &
SGC and surrounding areas including reclamation of land
located in aforesaid Industrial areas.

F. Furthermore, RIICO has submitted additional facts vide letter dt.

30.08.2022, which are as follows-

i.

ii.

ii.

Quoting the Polluter Pays Principle, the RIICO has submitted
that the party responsible for causing pollution has to take
remediation measures to control and remove the pollution on
its own cost.

The consented quantity of effluent generation is 178 KLD
However SPV of Karni Industrial Area has envisaged CETP of
1.5 MLD Capacity.

Karni Industrial Areas Phase 1 and II were developed in the
year 1998 and 2000 respectively. At that time there was no
requirement of CETP. As such no provision for CETP was made
in the administrative and financial section of above industrial
areas.

Detailed Factual Report submitted by RIICO is enclosed as Annexure R-16.
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Conclusions:

28. M/s RIICO Ltd., as project proponent, has not maintained its industrial
areas in scientific and environmentally sound manner as well as SPV has also
not taken the necessary action such as issuing memberships, obtaining
funds under the various schemes etc. The accumulation of effluent, sewage
as well as rainwater at several places within the industrial area is due to non-
availability of infrastructure and planning for final disposal of effluent. There
are heaps of non-hazardous industrial wastes (Municipal Solid Waste) at
several places within the industrial area. There is need of joint efforts from
both RICO and SPV for proper management, treatment and disposal of
industrial effluent, domestic effluent and municipal solid waste generated by

the industrial units.

29. RIICO has made provisions Rs. 4277.29 lacs for Environmental Management
Plan of Karni Industrial Area Extension. Out of total amount of Rs. 4277.29
lacs; Rs. 2600 lacs setting up of CETP, Rs. 175 Lacs for STP, Rs. 300 Lacs for
development of landfill site for waste disposal and Rs. 800 Lacs for a line of
internal effluent conveyance system etc. have been earmarked. At present, all
units situated in Extension Area are on zero liquid discharge (ZLD) basis and
effluent discharged from units of Karni Industrial Area Phase -1, Il & SGC is
accumulating in the cesspools. Though point no. 13 of EC of Karni Extension
Area mentions that “Although RIICO is proposing to install a CETP for
treatment of effluent generated from existing Karni and Bichhwal Industrial

Area ensuring a zero liquid discharge facility in the proposed Project Area”.

30. Till the time CETP is established and becomes operational, for immediate
redressal of the issue, the RIICO must ensure any suitable final disposal
mechanism such as Solar Evaporation Ponds with Forced Evaporation, High
Rate Transpiration System etc. RIICO must also engage any Institute of
National Repute or professionally competent agency for exploring the

possibility of treatment and removal of existing effluent from the cesspools.

Joint inspection in the matter of OA 427 of 2022
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There may also be possibility of soil contamination from the stagnant effluent
for such long period; therefore action plan for Contaminated Site Remediation

must also be worked out by RIICO.

31. To restrict any further increment of effluent in the cesspools, the units using
water for industrial use, must make their own arrangements for treatment of
efMluent through ETP and must also restrict their effluent up to the extent
that it can be fully reused in secondary uses such as plantation, washing erc.
till the time CETP and final disposal mechanism is established, even if it
requires curtailed production. Industrial units must also install proper
metering arrangements such as Electro Magnetic flow meters, SCADA etc.
Regular surveillance by District Administration RIICO as well as RPCB
officials is also needed so as to ascertain that no effluent 1s discharged

through tankers in the Cesspools.

32. A door-to-door survey of Bichhwal Industnal Area and Karmi Industrial Area
(Phase I, Phase II, SGC and Extension) must be carmed out to identify the

exact number of units discharging effluent and having bore well.

33. Adequate provisions for treatment of sewage from commercial and residential
establishment within the aforementioned industnal areas are to be ensured
by local offices. Till the ttime STP with house connection is constrcted, it
must be ensured that all domestic effluent 1s disposed through Septic 1ank
followed by soak pit. RIICO and District Administration must also take
suitable steps for removal of unauthorized human settlement n the
industrial area. K,y/

Bhagwa Mahesh Dutt Purohit Prav mar Jain

h thu) (MoEF&CC) (CPCB)
d:ff%%%::.ﬁf

Neeraj Sharma
(CGWB) (Regional Officer)

—————— -
Joint inspection in the matter of OA 427 of 2022
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23-Aug-2022 2:44;54-pm R e - 3-AUGE2022.2:38:18 pm
28.05719534N 73.29997234F e = ¥ 28°06002423N 73.30158308E
Karni Industria_i Area ot > : : Karni Industrial Area

L T " ) Bikaner
Rajasthan =° = Rajasthan
team visit - . i team visit

Cesspool No 2- Near Engineering College Bikaner, Karni Industrial Area, Phase 11

23-Aug-2022 3:24:56 pm

34 28.08048678N 73.34296573E

Unnamed Road Unnamed Road

Bichhwal Bichhwal

Bikaner - Bikaner

Rajasthan Rajasthan

team visit keshwanand uni h - team visit keshwanand uni

Cesspool No 3- Behind SKRAU, Bichhwal Industrial Area, Phase 11

Joint inspection in the matter of OA 427 of 2022
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Sample Collection from spools and Bore Wells

Preservation and Sealing of samples

Joint inspection in the matter of OA 427 of 2022 . Rama 20
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Joint inspection in the matter of OA 427 of 2022
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RAJASTHAN STATE POLLUTION CONTROL BOARD

T T 4, Institutional Area, Jhalana Doongri, Jaipur.
Sl  hone:0141-2716804, 2716811 e-mail : member-secretarv@rpcb.nic.in
A Helpline No. : 0141-2716877

EmailiSpecd-Post

Mo, F.10(441) RPCB/Legal/NGT/2022 ( Hgq=-902 Date: &4 f' re }bL

Kegional Officer,
Rajasthan Stale Pollution Contrel Board,
Bikamer.

Sub: - Hon'bla Wational Green Trbunal order dated §1.07.2022 m Orginal Application no.

40720232 Marayvan Das Tulsani Ve State of Rajasthan & Others.
Sir,

With reference 1o abave subject martter, it i5 o inform that the Hon"ble WGT by grder dated
Lt 2002 directed as follow:-
2 The applicant has submitted that ROCO Ltd. had set up Harmi industrial aree in
phases in the years 1998, 2000, 2005 and 2011, While mentioning the historical
background and violations of environmental norms by RIOCO Lid, and issuance of
letters/show cause nolices in this regard, the applicant has also referred to lettar
doted 21.02. 2022 of Reglonal Officer, Rajasthan State Pollution Control Booard,
Bikaner wherein £ was observed that RIMCO Lid. has obtained EC from State Level
Environment Impact Assessment Authority Rofasthan on doted 11.04.2017. As per
polnt Mo, 11 of BC, there (8 a provision of Rs. 2600 [acs to set up a CETF, BRs. IT3
Lacs for TP, Rs. 300 Lacs for development of landfill site for waste disposal, and
Rs. B0O Lacs for a Une of internal effluent convepance system ete., further as per
polnt no. 13 of EC "RIOOCO Lid. is proposing to install a CETP for treatment of
effluent generated from existing Karni Industrial Area and Industrial Area Bichweal
ensuring a Zero Liguld DMscharge facility in the proposed profect areag™, RINCO has
not submibtted complionce report or the conditions of EC. The applicant has
submitted that despite EC conditions ROCO Ltd, has not made any arrangement for
drainage of trade effluent. For the last 14 gears, industrial gffluent is geiling
accumulated in Karni Industrial Area and now 1500 million liters industrial
effluent is accurnulated in 146000 sgquare metars area cousing environmerntol
pollution and contamination of water. Complaints reparding environmental
poliution and non-compliance of EC conditions were made to Rajasthan PCH but no
action hos been tokan.

2. In wiew of the averments made in the application, it wolld b appropriate to have
a foctual wnd action taken report from a Joint Commitiee comprizing of concerned
Regional Office of MoEF & CC, CPCB, CGW, . ot My
Bikaner. Stafte PCH & . : I . :

action by fﬂ!uuﬂﬂ&i&:ﬂ%ﬂﬁ_w

4, Factual and action taken repart may be furnished within twoe months by e-mail
at judicial-ngt@gov.in preferably in the form of searchable FOF/OCE Support PDF
and not in the form of lmugi' .FDF

Notices be also issy

Mmmm DI"' Mhﬁﬂ. wam
State PCE and Disirict Magistrate, Bikaner reguiring them to [le replies
specifically responding to all material averments made in the application within

twg months. ®

Cont..
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“ou are hereby nomiinated ac member of the commimee and alse appointed as Nodal Officer
an behalf of RSPCR with the direction 1o ensure compliance of Hon'ble MNGT order and file the

compliance report of order dated 11.07.2022. The Hon'ble NGT order dased 11.07.2022 is enclosed
with this better for ready reference

Erclosed- Az above

¥ ours sancereiy,

e

Member Secrttary o &

Copy 1o fellowing for information and to take necessary ection for ensunng compliance of Fion"hle
NGT order dated 11.07,2022:-

Secretary, MoEF&CC, Jor bagh, Lodhi Calony, Mew Delhi, Delhi 110003,
Districy Caollector, Bikaner,

Member Secretary, Central Pollution Contrel Board, Parivesh Bhawsn, New Delhi.

1
¥
¥
4, Regional Director, Regional Direciorate, CGW A, Jnaluna Doongri, Jaipur.

me ﬂf{_-‘_.
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File No. IROIPRIGEN/NGT/EnvCommittee!

HAATET
GOVERNMENT OF INDIA

T, SAvTAAAr Ay

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE

CHANGE g
wnfmm:m AW | Integrated Reglonal OMice,
Jalpur
T-218 "Wivawod ", enaTAaaE i f, . m-- { A-218, "ARANYA BHAWAN"

halana Inatitutional Area, Jal rnr A2hnd
Eﬂﬂ'"‘[‘:i Mo: dd14A1 FP10780G 2713778 Emall: i piipir |m'~frr|n-Hrw Iri

— = —

Dated:12"™ August, 2022

Ta

The Member Secreijay,
Rajasthan Sate Pollution Cortrol Baard,
d-bongtithagronsal AreaJhabanag Doomgr,

Jaspur = 302004

Sub: Nomination of an offwcial as a momber of commities conastlivted by Hon'ble NGT order
dered 11072020 in ﬂl‘lgl!ll Applicatiun No, 40772021 Narayan Das Tulzanl Vs Soaie of
Rajasihsn & Ore- reg.

Ref: Hon'ble NGT arder dated | 107 2022 and RPCE emall daved 1008 2022

Sir

e reference (o the above cned subject, and captioned letters regarding
nomination of the Officer from RO Jaipur, Ministry of Environment, Forests amnd
Chmate EL'LIHEE. Governmenl of Ind im QA Na, -'I{I-Tf?l}:]! Hua}um Diaz Tulsani
Vs Stale of Rejasthan & Ors, this is to inform that the undersigned [Mob:
94 13845550, emml; mahesdutt purohit@gov.in) has been nominated for the sasd
Committes
e This issues with the approval of the Competent authority

Elgﬂ:l‘l‘.‘l}".
q_,

F;"L

{Mahesh Pumh L
Deputy namﬁrsusmnuarc
Copy to folioenng for infermatien

1. The Additional  Directar/Sceentst-'E, Monitenng  Cell,  Ministry. of
Enviranment, Forest & Chmate Change. Jdrd Floor, Viaye Wing, [ndira
I:"‘a1-_|.'5.|'|.-|'r;:|:'hI Eﬂ!m'm.l'.u.rl.I Hew Bh“h Mo Thelby - | 10003

2. Regional OfMeer, Rajasthan State Pollution Control Board, SPL-33, Bichhwal
Industrial Aren, Bikaner 334006 - for necessary arrangements of site visil
and cosrdination
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Annexure R-3

Page 26

Total |Alloted| Tetal |Vacant
- Plots | Plots | Units | Plots

Karni Ph. | 144 144 133 - 69 64 63 5 34 3l 3 3
KamiPh. 11| 216 210 | 159 6 - - - - 45 44 44 ]
SGC Karni 440 440 278 - - - - - 111 63 63 48
Karni Extn. | 159 141 65 18 | 375 | 199 | 199 | 176 § - - 8
Bichhwal | 332 332 | 287 | - | 283 | 274 | 272 | 8 | 264 | 241 | 236 | 23
Total 1291 1267 | 920 | 24 | 726 | 537 | 534 | 189 | 462 | 379 | 374 | &3

(Vinod Kumar)

(Sr. Regional Manager)
06.09.2022




Bichhwal Industrial Area

Sr No Name of Unit Address of Unit Type of Unit Consent Status PCM Status
1 2 3 4 5 6
Dee Key Woolen E-55-56, Phase -Ist, Bichhwal Woollen Yarn . .
! Industries (P) Ltd Industrial Area, Bikaner, Processing Valid ETP Provided
2 Pack Worth F-177, Phase -Ist, Bichhwal Woollen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing
3 Bihani Woollen Mills E-14, Phase-Ist, Bichhwal Woollen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing
. F 37 -38, Phase-Ist, Bichhwal Woollen Yarn Closure Direction has been issued )
4 Parbhat Woollen Mills Industrial Area, Bikaner Processing on 27.06.2022 PCM ot provided
. F-72, Phase -Ist, Bichhwal Woollen Yarn . )
> Rathi Carpets Industrial Area, Bikaner Processing Valid ETP Provided
6 Rathi Woollens Ltd. E-54, Phase “Ist, B1.c hhwal Woollen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing
. E-69, Phase -Ist, Bichhwal Woollen Yarn . .
7 Amar Industries Industrial Area, Bikaner Processing Valid ETP Provided
2 N C Woollen Mills F-85-86, Phase -Ist, Bichhwal Woollen Yarn Valid ETP Provided

Industrial Area, Bikaner

Processing
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F-200, Phase -Ist, Bichhwal

Woollen Yarn

9 Woollen Textile Industries Industrial Area, Bikaner, . Valid ETP Provided
. Processing
Bikaner
. F-144-47, Phase -Ist, Bichhwal Vegetable Oil . )
10 Amrit Udyog Industrial Area, Bikaner, Refinery Valid ETP Provided
Bikaji Foods International | E-1,A,B,C,Phase -Ist, Bichhwal . .
11 Lid. Industrial Area, Bikaner Food Products Valid ETP Provided
F-133-134, Phase -Ist, Bichhwal
12 Desai Brothers Limited Industrial Area, Bikaner, Food Products Valid ETP Provided
Bikaner
Plot No F-140, Phase -Ist,
13 Honey Sweets Pvt Ltd Bichhwal Industrial Area, Food Products Valid ETP Provided
Bikaner
Jugal Kishor Vanaspati E-10,Phase -Ist, Bichhwal Vegetable Oil . .
14 Products (P) Ltd Industrial Area, Bikaner Refinery Valid ETP Provided
15 Milk Food Aids Pvt Ltd, E-53, Phase Ist, B1.c hhwal Dairy Produicts Show Cause Notice Issued ETP Provided
Industrial Area, Bikaner
16 Navhari Food Products F-219, Phase Ist, B.]Chhwa] Food Products Valid ETP Provided
Industrial Area, Bikaner,
17 Rasrasna Foods Pvt Ltd E-66, Phase -Ist, Bichhwal Food Products Show Cause Notice Issued ETP Provided

Industrial Area, Bikaner
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F-262, Phase-Ist, Bichhwal

18 Sethia Sweets Products Industrial Area, Bikaner Food Products Valid ETP Provided
o . E-178, E-188, Phase-Ist,
1o | Bikaji Foods International | - oo Gl Gustrial Area, Food Products Valid ETP Provided
Limited .
Bikaner
20 Bikaji Foods 1nternat10nal F-196-199,' Phase-Ist, -Blchhwal Food Products Valid ETP Provided
Limited Industrial Area, Bikaner
21 Sun Shine Food Product 88-89, Phase “Ist, B_1chhwal Food Products Valid ETP Provided
Industrial Area, Bikaner,
F-263A, 264, Phase-Ist,
22 Sethia Foods, Bichhwal Industrial Area, Food Products Valid ETP Provided
Bikaner Bikaner
F-141-154, Phase -Ist, Bichhwal
23 Shree Industries Industrial Area, Bikaner, Food Products Valid ETP Provided
Bikaner
. F-138-139, Phase -Ist, Bichhwal
24 Shree Ram.Pqpads Private Industrial Area, Bikaner, Food Products Valid ETP Provided
Limited -
Bikaner
F-148-149,Phase-Ist, Bichhwal Vegetable Oil
25 Udyog Mandir Industrial Area, g Valid ETP Provided
. . Refinery
Bikaner.Bikaner
26 Sethia Sweets Products H-1-277, Phase -IInd, Food Products Valid ETP Provided

(Unit-1T)

Bichhawal Industrial Area
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F-6, Phase-II, Bichhwal

27 R. P. Industries Industrial Area, Bikaner, Food Products Valid ETP Provided
Bikaner

28 Khandelwal Foods F22 A, Phase -lind, Blchhwal Food Valid ETP Provided
Industrial Area, Bikaner,

29 Arihant Solvex Pyt Ltd | |2 Phase -Ilnd, Bichhwal Vegetable Ol Valid ETP Provided
Industrial Area, Bikaner . Refinery

) G -12, Phase II, Bichhwal Woollen Yarn . .
30 Arihant WoolTex (p) Ltd. Industrial Area. Bikaner Processing Valid ETP Provided
31 Laxmi Woolen Mill (Unit - | E-34-35, Rhase Iind, Blchhwal Woollen Yarn Show Cause Notice Issued ETP Provided
IInd) Industrial Area, Bikaner Processing
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Karni Industrial Area

Sr No Name of Unit Address of Unit Type of Unit Consent Status PCM Status
1 2 3 4 5 6
1 V. K. Woolen Industries F-119-120, Phase-Ist, Karni | Woollen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing
2 Maruti Industries F-1 17,.Phase-Ist, Kaml Woollen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing
3 A. S. Woolen Industries E-l 32,_Phase—lst, Kaml Woollen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing
4 Rajendra Kumar Sanjay F-121 , Phase-Ist, .Karm Woollen Yarn Valid ETP Provided
Kumar Industrial Area, Bikaner Processing
5 Laxmi Woollen Mill E-130, Phase-Ist, Kami | Woollen Yar Valid ETP Provided
Industrial Area, Bikaner Processing
6 | Somani Woollens Pvt. Ltd. | = 134133, Phase-Ist, Karni | Woollen Yamn Valid ETP Provided
Industrial Area, Bikaner Processing
7 Hari Om Ashwani Kumar B-140, Phase-Ist, Karni Dairy Products Show Cause Notice Issued ETP Provided

Industrial Area, Bikaner
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B-140 (B), Phase-Ist, Karni

8 Hari Om Parbhu Dayal Industrial Area,Bikaner Milk Chilling Show Cause Notice Issued ETP Provided
. H-70-71, Phase-Ist, Karni | Food Products . .
9 Ramji Foods Industrial Area,Bikaner. (Sweets) Show Cause Notice Issued PCM not provided
H-33-34-39-50, Phase-IInd, Woolen Yarn
10 M.K. Woollen Karni Industrial Area, . Valid ETP Provided
. Processing
Bikaner
11 Dhruv Industries E-200, l"hase—IInd,. Kami | Woolen S_(arn Show Cause Notice Issued ETP Provided
Industrial Area, Bikaner Processing
12 | Sunny Woollen Industries F-206-207, Phase-IInd, Kami] Woolen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing
13 Varun Industries F_409-1O.’ Phase-llnd, Kami | Woolen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing
E-428-430,Phase- IInd, Woolen Yarn
14 Ratan Woollens Pvt Ltd Karni Industrial Area, ; Show Cause Notice Issued ETP Provided
. Processing
Bikaner
15 Banshi Woollen (P) Itd 141-143,Phase-lind, Kamni | ‘Woolen Yam Valid ETP Provided

Industrial Area, Bikaner

Processing
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E-199, Phase-lInd, Karni

Woolen Yarn

16 Krtin Woollen Mills Industrial Area, Bikaner Processing Valid ETP Provided

17 | Bhawani Wooltex Pvt Ltd F_204_05’. Phase—an, Karni | Woolen \_(arn Valid ETP Provided
Industrial Area, Bikaner Processing

18 Pooja Woollen Industries F-ZI’P.h ase-lind, Karm Woolen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing

19 Suraj Industries F-415, I')hase—Hnd,. Karni Woolen S_(arn Valid ETP Provided
Industrial Area, Bikaner Processing

20 | Maruti woollen industries || 107408, Phase-lInd, Kami) ‘Woolen Yam Valid ETP Provided
Industrial Area, Bikaner Processing

21 M L Woollen Industries F-418-19.’ Phase-llnd, Kami | Woolen Yarn Valid ETP Provided
Industrial Area, Bikaner Processing

22 MDK Woollen Industries, E-424 l_)hase—Hnd,.Karm Woolen \_(arn Valid ETP Provided
Industrial Area, Bikaner Processing

G-1-230, Phase-IInd, Karni | Food Products . )
23 Shyam Sweets Pvt. Ltd. Industrial Area, Bikaner (Rasgulla) Show Cause Notice Issued ETP Provided
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Chandak Food Products Pvt.

F-197 Phase-IInd, Karni

Food Products

24 Lid. Industrial Area, Bikaner (Bhu]la,ngad Show Cause Notice Issued ETP Provided
& Badi)
H-1-227-D, Phase-IInd, Food Product
25 Karni Dan Naval Kishore Karni Industrial Show Cause Notice Issued ETP Provided
. (Sweets)
Area,Bikaner
H-180,183, SGC Agro Woolen Yarn
26 | Chandak Spining Industries |Block, Karni Industrial Area, . Valid ETP Provided
. Processing
Bikaner
H-163-165, SGC Agro Woolen Yarn
27 B.O. Woollen Mill P Ltd |Block, Karni Industrial Area, ; Show Cause Notice Issued ETP Provided
. Processing
Bikaner
H-165-66, SGC Agro Block, Woolen Yarn
28 S.S. Woolen Mill Karni Industrial Area, ) Valid ETP Provided
. Processing
Bikaner
E-558-561, C-569-572, E573{Food Products ( )
o . ’ T ETP al th RO
59 Bikaji Foods International 577, F-585-592, Karni Namkeen, Valid Provi dzgnri:?n tainin
Limited. Industrial Area Extention, | Sweets, Frozen ’ZLD &
Bikaner Food, Pappad)
Hanuman Aero Food Private E-578-579 & F-580-584, ETP along with RO
30 & Karni Industrial Area Food Products Valid Provided, maintaining

Limited

Extention, Bikaner

ZLD
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RIES 1%

CRHTFLEl LARETH LTS THIFN
Rajasthan State Industrial Development

& Investment Corporation Ltd.

(A Rajasthan Government Under akirig)

Unit Office : Sr Regional Manager, RIICO Lid.,
Ind. Area Bichhwal, Bikaner — 324 006

By Hared Councr’ Speed post! Read ALY Fax Ph  0151-22600242261236 Fax - 0151-2251614
CIN U131 00R N 9855GC001263

~ Mo, . Date ...

(lradrman IF'? g7 5||':|_._~]_1,-,

Bichhwal ECO Friendly Foundition
Hichbwal U'dyog Sangha,

Industrial Area, Bichhwal,

Brkaner,

Subject: Regarding implementing agency of RIICO for Project scheme for
establishment of CETP at Bichhwal under MSE-CDP projeet.
Bell  Yourletter dated 23.09.2021

wir

With reference to above eited subject to that Commissioner Industries Government of Rajusthan
has nominated RICO as implementing agency for the project for establishment of CETP a1
lndustrial Area Bichhwal under MSE-CDFP project,

You are requesied 1o expedite the process for estabtishment of CETP a1 Industrial Area
Bichhwal.

Thanking vou,

Yours faithfully,

I
(1 K. Chipia)

=1, Regional Manager,
RICO Lid., Bikaner

L opy jo;
1, Regional Officer RPCB, Bikaner
3
i - {-_,—'—'_'_-
Sr. Regional Manaper,
RIICO Lid., Bikaner

. -

Head Office : Udyog Bhawan, Tilak Marg, Jaipur-302005
Phione : 1141-5113200, 2227751 Fax : D141-S104804  Email | rijco@riibo.co.in
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“ELENDATIRAL
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R WA FREAS THAEN

-
Rajasthary State Industrial Development

& Investment Corporation Ltd.
(A Rajasthan Government Undenaking)

Unit Office : Sr Regicnal Manager, RIICT Lid.,
Ind Area Bichhwal, Bikaner = 334 006

By Hardl' Counon’ Spead post! Regd ALY Fax Ph: 0151-2250023/2251236 Fax - 0151-2251614
CIN U13100RJ1959SGC001263

PG Date...... .
I'resident 1794 ﬁ'} ‘!‘E-] 2

Karni Bikaner Water Envire Foundation
Karm [ndustnal Association Bhawan,
Industrial Area Karm

Bikaner

Subject; Regarding implementing agency of R1IC ) for Project scheme for
establishment of CETF at LA, Karni und MSE-CDP project.

Sir,

With reference to above eited subject o that Commissic ner Industries Government of Rajasthan
has nomunated RIICO as implementing agency for the project for establishment of CETP a
Industrial Area Karni under MSE-CDP project.

You are requested o expedite the process for establishment of CETP at Induastrial Ares
LT

Thanking you.

Yours Taithiully,
w

e

Se. Regional Manager,
RIICO Lid.,, Bikaner

Copyi;
1. Regional Officer RPCB. Bikane

L“ =

St Regional Manager,
RIICO Lid., Bikaner

E’" -

Head Office - Udyoe Bhawan, Titak Marg, Jaipur-30200%
Phone : 0141-51 13201, 2227751  Fax: 014}-5104804 Email : ritcoj@riicoco.in

. '
TWaly » sssme sy meorm
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Annexure R-6
Google Maps — Kami Industrial Area

Imagery ©2022 CNES / Airbus, Maxar Technologies, Map data ©2022 200 ft
Measure distance

Total area: 1,482,638.80 ft? (137,741.65 m?)
Total distance: 1.06 mi (1.71 km)
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Google Maps — Kami Industrial Area

Imagery ©2022 CNES / Airbus, Maxar Technologies, Map data ©2022 200 ft

Measure distance
Total area: 617,318.20 ft? (57,350.74 m?)
Total distance: 3,946.43 ft (1.20 km)
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Google Maps  Kami Industrial Area

Fagann al Transaps |!'. .
Sffica (RTO Sikanar s
B AT

%
S BT
_}h’.sshya nand

Rajasthan,,

e A & O GDDQ'E CLITLRE

51 rear i B NG ST LI e

Imagery ©2022 CNES / Airbus, Maxar Technologies, Map data ©2022 500 ft
Measure distance

Total area: 1,826,793.60 ft? (169,714.68 m?)
Total distance: 1.28 mi (2.06 km)




abaut-blank

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

{See Rule - 4)
Final Report

peport No. © 2835

Report On : 03/09/2022

I hereby certify that I Deepak Ojha,
the Water (Prevention & Contro
KUMAR, JS0O, Bikaner ,RSPCB Bikaner 3 sample of Waste W:

Annexure R-7

State Hnaﬂ:! Analyst duly appointed under sub Section(3) of Section 53 of
I of Pollution) Act, 1974 reccived on the 25082022 from ANKIT
ater of Cess pool in front of Bikaji Food

Il?tcrnnl!i{ma‘l Karni Ext. RIA Bikane , Cess pool in front of Bikaji Food International, Karni Ext. RIA
Bikaner , Bikaner C:}I]ccteld from Collected from Cess Pool in front of Bikaji,Bikaner Collected on
24/08/2022. The Sample was in a condition fit for analysis as reporied below :-

I further certify that I have analyzed the aforementioned sample on  03/09/2022 and declare the result of the

Page 41

analysis to be as below :-
S.No. [Paramefers Result
1 Zinc as Zn mg/l 0.350
2 pH 9.80
3 Total Suspended Solids mg/1 896
4 Chemical Oxygen Demand (COD) mg/] 1152
5 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l 462
6 0il & Grease mg/] 2
T Copper as Cu mg/l 0.060
8 Nickel as Ni mg/1 1.822
9 Lead as Pb mg/] NT
10 Total Chromium as Cr mg/l 0.106
11 Iron as Fe mg/l 6.121
12 Cadmium as Cd mg/l 0.039
13 | Ammonical Nitrogen as N mg/l 8.96
The condition of the seals, fastening and container on rece Ik 26 T wa : ikt
Signed This On 03/09/2022 “3—
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Jodhpur
SPL-I, Phase-1, Basni Ind. Area, Jodhpur
Phone: 0291-2723225
S Bl
|
| —




~¥)

e sbout: bk

RAJAST FORM.- x
nEEﬁ:}Al?rsggTE POLLUTION CONTROL BOARD
TI:SI‘?-' S':'{‘-.TE BOARD ANALYST
op &
Report No. @ 2843 Final ;Epuf-:}
ﬁepm; On 03/09/2033
ereby certify that | Dee i
pak Ojh
the Water (Prevention & annt:';iﬂtatc Board Analyst duly appointed under sub Section(3) of Section 53 of
;‘iumﬁﬂﬁ -]E'-:ru', Bikaner JRSPCR E:;tl:a Pﬁ““”m} Act, 1974 received on the 250872022 from ANKIT
couring Mill K14 Bikaner , Coss o : Rer  a sample of Waste Water of Cess pool in front of Rajshri
from Cess pool in fron of Rajsh rii‘; O In front of Rajshri Scouring Mill KIA Bikaner , Bikaner Collected
in a condition fi ~eouring MIN, KIA Bikaner Collected on 24/08/2022, The Sample was

t for analysis ag reported below .
I further certify that [

: ave .
analysis to be as below - analyzed the aforementioned sample on  03/09/2022 and declare the result of the

S. No. P_aramﬂers ekt
: Zing as Zn my/l 0.122
2 pH 871
3 Total Suspended Solids mg/] 218
4 Chemical Oxygen Demand (COD) mg/ 1264
5 Bio-Chemical Oxygen Demand (BOD) (3days at 27° ) mg/l 472
& Oil & Grease mg/l 4
7 Copper as Cu mg/] 0.036
8 Mickel as Ni mg/l 0.423
9 Lead as Pb mg/l NT
10 |Total Chromium as Cr mg1 0.068
11 Iron as Fe mg/l 2633
12 Cadmium as Cd mg/l 0.012
13 Ammonical Nitrogen as N mg/l 10.64
The condit.on of the seals, fasiening and container on receipt was as follows : Intact
Signed This On 03/09/2022 &
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Jodhpur
SPL-1, Phase-I, Basni Ind. Area, Jodhpur
Phone: (291-2723225

in

LT P
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bt blark

) FORM - x
RAJASTHAN STATE POLLUTION CONT

i
L

REPORT OF Tig: ROL BOAY
: STATE BOARD | s
(See Rule - 24) ALY S
Report No, : 283g Final Report

: 1 i} .I'i E:

from Collected from Cess Pgo| Agricultur vty (SKRAU) Bikaner |, Bikaner  Collected

In a condition fit for analysis as reported I:reIn::Ju . versityBikaner Collected on 24/08/2022, The Sample was

5. No. Parameters Result
; E5u
; :FL;':E as Zn mg/l 0,094
925
3 Total Suspended Solids mg/| 139
4 Chemical Oxygen Demand (COD) mg/l 480
5 Bio-Chemical Oxygen Demand (BOD) (3days at 27° C)mg/l 162
6 Ol & Grease mg/1 2
7 Copper as Cu mg/l 0.025
8 Wickel as Ni mg/l 0.567
9 Lead as Pb mg/] NT
10 Total Chromium as Cr mg/] 0.163
11 Iron as Fe mg/l i
12 Cadmium as Cd mg/l nedel
13 Ammonical Nitrogen as N mg/l &

condition of the scals, fastening and conlainer on receipt was as follows : Intact

Signed This On 03/09/2022 s B
Rajasthan State Pollutien Conirol Beard
Regional Office Jodhpur
SPL-1, Phase-I, Basni Ind. Area, Jodhpur
Phone: 0291-2723225

“hWthri;
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The Environment (Protection) Rules, 1986

'[SCHEDULE - VI]
(See rule 3A)

Annexure R-8

545

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENTAL
POLLUTANTS PART-A : EFFLUENTS

S. Parameter Standards
No.
Inland Public Land for Marine coastal
surface Sewers irrigation areas
water
1 2 3
(a) (b) (c) (d)
1. Colour and odour See 6 of -- See 6 of See 6 of
Annexure-| Annexure Annexure-|
-1
2.  Suspended solids 100 600 200 (a)For process
mg/l, Max. waste water-
100
(b)For cooling
water effluent
10 percent
above total
suspended
matter of
influent.
3. Particulate size of Shall pass 850 -- - (a)Floatable
suspended solids micron IS solids, max. 3
Sieve mm.
(b) Settleable
solids, max.
850 microns.
24‘ ko * . e .
5.  pHValue 55t09.0 55t09.0 55t09.0 551090
6. Temperature shall not -- - shall not exceed
exceed 5°C 5°C above the
above the receiving water
receiving water temperature
temperature

vide G.S.R. 422(E) dated 19.05.1993, published in the Gazette No. 174 dated 19.05.1993.

No.G.S.R.801(E), dated 31.12.1993.

Page 45

Schedule VI inserted by Rule 2(d) of the Environment (Protection) Second Amendment Rules, 1993 notified

Omitted by Rule 2(d)(i) of the Environment (Protection) Third Amendment Rules, 1993 vide Notification



546 The Environment (Protection) Rules, 1986

S. Parameter Standards
No.
Inland Public Land for Marine coastal
surface Sewers irrigation areas
water
1 2 3
(a) (b) (c) (d)
7. Oil and grease 10 20 10 20
mg/l Max.
8. Total residual 1.0 -- -- 1.0
chlorin mg/l Max.
9. Ammonical 50 50 - 50
nitrogen (as N),
mg/l Max.
10. Total Kjeldahl 100 -- -- 100
Nitrogen (as NHs)
mg/l, Max.
11.  Free ammonia (as 5.0 -- -- 5.0
NH;) mg/l, Max.
12. Biochemical 30 350 100 100

Oxygen demand '[3
days at 27°C] mgl/l

max.

13. Chemical Oxygen 250 -- -- 250
Demand, mgl/l,
max.

14.  Arsenic (as As), 0.2 0.2 0.2 0.2
mg/l, max.

15.  Mercury (as Hg), 0.01 0.01 -- 0.01
mg/l, Max.

16. Lead (as Pb) mg/l, 0.1 1.0 -- 2.0
Max.

17.  Cadmium (as Cd) 2.0 1.0 -- 20
mg/l, Max.

18. Hexavalent 0.1 20 -- 1.0

Chromium (as
Cr+6), mg/l max.

Substituted by Rule2 of the Environment (Protection) Amendment Rules, 1996 notified by G.S.R.176, dated 2.4.1996
may be read as BOD (3 days at 27°C) wherever BOD 5 days 20°C occurred.
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The Environment (Protection) Rules, 1986

547

S. Parameter Standards
No.
Inland Public Land for Marine coastal
surface Sewers irrigation areas
water
1 2 3
(a) (b) (c) (d)
19. Total chromium (as 2.0 2.0 - 2.0
Cr.) mg/l, Max.
20. Copper (as Cu) 3.0 3.0 -- 3.0
mg/l, Max.
21.  Zinc (As Zn.) mg/l, 5.0 15 -- 15
Max.
22. Selenium (as Se.) 0.05 0.05 -- 0.05
mg/l, Max.
23. Nickel (as Ni) mg/l, 3.0 3.0 -- 5.0
Max.
1124 * % * * * * *
125 * ok * * * * *
126 * ok * * * * *
27. Cyanide (as CN) 0.2 2.0 0.2 0.2
mg/l Max.
128 * * * * * * *
29. Fluoride (as F) mg/l 2.0 15 -- 15
Max.
30. Dissolved 5.0 -- -- --
Phosphates (as P),
mg/l Max.
231 . * % * * * * *
32. Sulphide (as S) 2.0 -- -- 5.0
mg/l Max.
33. Phenoile 1.0 5.0 -- 5.0
compounds (as
CsHsOH) mg/l,
Max.

Omitted by Rule 2(d)(i) of the Environment (Protection) Third Amendment Rules, 1993 vide Notification
No.G.S.R.801(E), dated 31.12.1993.
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The Environment (Protection) Rules, 1986

S. Parameter Standards
No.
Inland Public Land for Marine coastal
surface Sewers irrigation areas
water
1 2 3
(a) (b) (c) (d)
34. Radioactive
materials :
(a) Alpha emitter 107 107 107 10”7
micro curie/ml.
(b) Beta emitter 10 10 107 107
micro curie/ml.
35. Bio-assay test 90% survival of 90% 90% 90% survival of
fish after 96 survival of  survival of fish after 96
hours in 100% fish after fish after hours in 100%
effluent 96 hours 96 hours effluent
in 100% in 100%
effluent effluent
36. Manganese (as 2 mgl/l 2 mgl/l -- 2 mgl/l
Mn)
37. Iron (as Fe) 3 mg/l 3 mg/l -- 3 mg/l
38. Vanadium (as V) 0.2 mg/l 0.2 mg/l -- 0.2 mg/l
39. Nitrate Nitrogen 10 mgl/l -- -- 20 mgl/l
140 - * * * *

Omitted by Rule 2(d)(i) of the Environment (Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R.
801(E) dated 31.12.1993
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The Environment (Protection) Rules, 1986 549

WASTE WATER GENERATION STANDARDS - PART-B

S.No. Industry Quantum
1. Integrated Iron & Steel 16 m°/tonne of finished steel
2. Sugar 0.4 m*/tonne of cane crushed
3. Pulp & Paper Industries
(a) Larger pulp & paper
(i) Pulp & Paper 175 m®/tonne of paper produced
(ii)Viscose Staple Fibre 150 m*/tonne of product
(iii)Viscose Filament Yarn 500 m®/tonne of product
(b) Small Pulp & Paper :
(i) Agro residue based 150 m®tonne of paper produced
(i) Waste paper based 50 m*/tonne of paper produced
4. Fermentation Industries :
(a) Maltry 3.5 m*/tonne of grain produced
(b)  Brewery 0,.25 m*KL of beer produced
(c) Distillery 12 m*KL of alcohol produced
5. Caustic Soda
(@) Membrane cell process 1 m*/tonne of caustic soda produced
excluding cooling tower blowdown
(b) Mercury cell process 4 m°/tonne of caustic soda produced
(mercury bearing)
10% blowdown permitted for cooling
tower
6. Textile Industries :
Man-made Fibre
(i) Nylon & Polyster 120 m°/tonne of fibre produced
(i)  Vixcose rayon 150 m*/tonne of product
7. Tanneries 28 m®tonne of raw hide
8. Starch. Glucose and related 8 m%tonne of maize crushed
products
9. Dairy 3 m¥KL of Milk
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550 The Environment (Protection) Rules, 1986

10.  Natural rubber processing 4 m°/tonne of rubber
industry

11.  Fertilizer
(a) Straight nitrogenous 5 m®tonne of urea or equivalent
fertilizer produced

(b) Straight phosphatic fertilizer 0.5 m®tonne of SSP/TSP
(SSP & TSP) excluding
manufacture of any acid

(c) Complex fertilizer Standards of nitrogenous and
phosphatic fertilizers are applicable
depending on the primary product

LOAD BASED STANDARDS - PART-C

'[1. Petroleum Oil Refinery:

Parameter Standard
1 2
Quantum limit in Kg/l 1,000 tonne of
crude processed
1. Oil & Grease 2.0
2. BOD 3 gays. 27°¢ 6.0
3. COD 50
4., Suspended Solids 8.0
5. Phenols 0.14
6. Sulphides 0.2
7.CN 0.08
8. Ammonia as N 6.0
9. TKN 16
10. P 1.2
11. Cr (Hexavalent ) 0.04
12. Cr(Total) 0.8
13. Pb 0.04
14. Hg 0.004
15. Zn 2.0
16. Ni 0.4
17. Cu 0.4
18.V 0.8
19. Benzene 0.04
20. Benzo (a) — Pyrene 0.08

Substituted by Rule 2(ii)(a) of the Environment (Protection) Amendment Rules, 2008 notified by G.S.R.186(E), dated
18.3.2008
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Notes:

(i)

(iii)

The Environment (Protection) Rules, 1986 551

Quantum limit shall be applicable for discharge of total effluent
(process effluent, cooling water blow down including sea cooling
water blow down, washings, etc.) to receiving environment
(excluding direct application on land for irrigation/horticulture
purposes within the premises of refinery).

In order to measure the quantity of effluent (separately for
discharge to receiving environment, application for
irrigation/horticulture purposes within the premises of refinery &
blow-down of cooling systems), appropriate flow measuring
devices (e.g. V-notch, flow meters) shall be provided with.
Quantum of pollutants shall be calculated on the basis of daily
average of concentration values (one 24-hourly composite
sample or average of three grab samples, as the case may be),
average flow of effluent during the day and crude throughput
capacity of the refinery.

Limit for quantity of effluent discharged (excluding blow-down
from seawater cooling) shall be 400 m%1000 tonne of crude
processed. However, for refineries located in high rain fall area,
limit of quantity of effluent only during rainy days shall be 700
m>/1000 tonne of crude processed].

2. Large Pulp & Paper, News Print/ Rayon grade Plants
of capacity above 24000 tonne/ Annum
Parameter Quantum
Total Organic Chloride (TOCI) 2 kg/tonne of product.

GENERAL EMISSION STANDARDS - PART-D

Concentration Based Standards

Sl. Parameter Standard

No. Concentration not to exceed (in
mg/Nm?®)

1. Particulate Matter (PM) 150

2. Total Fluoride 25

3. Asbestos 4 Fibres/cc and dust should not be

more than 2 mg/Nm?®
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552 The Environment (Protection) Rules, 1986

4. Mercury 0.2

5. Chlrine 15

6. Hydrochloric acid vapour and 35

mist

17. * * * *

8. Sulphuric acid mist 50

9. Carbon monoxide 1% max. (v/v)
1 * * % *

10.

11.  Lead 10 mg/Nm?®
112 * * * *

Il Equipment based Standards

?[For dispersal of sulphur dioxide, in minimum stack height limit is accordingly
prescribed as below]

SIl. No. Parameter Standard

1. Sulphur dioxide Stack-height limit in metre
(i) Power generation capacity :
- 500 MW and more 275

- 200/210 MW and above to 220
less than 500 MW

- less than 200/210 MW H=14(Q) **
(i) Steam generation capacity

- Less than 2 tonne/h Less than 8.5 MT 9
- 2 to 5 tonne/h 8.5t0 21 MT 12
- 5to 10 tonne/h 21to 42 MT 15
- 10 to 15 tonne/h 42 to 64 MT 18
- 15 to 20 tonne/h 64 to 104 MT 21
- 20 to 25 tonne/h 104 to 105 MT 24
- 25 to 30 tonne/h 105 to 126 MT 27
- More than 30 tonne/h More than 126 MT 30

or using the formula H=14(Q)°*

Omitted by Rule 2 (g) (iv) of the Environment (Protection) Third Amendment Rules, 1993 vide G.S.R. 801(E)
dated 31.12.1993.

Substituted by Rule 2(h)(), ibid.
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The Environment (Protection) Rules, 1986 553

Note : H — Physical height of the stack in metre
Q — Emission rate of SO, in kg/hr.

1. Load/Mass based Standards

SI.  Industry Parameter Standard
No.
1. Fertiliser (Urea)
Commissioned Prior to 1.1.82 Particulate Matter 2 kg/tonne of product

(PM)
Commissioned after 1.1.82 Particulate Matter
(PM)
2. Copper, Lead and Zinc Sulphur dioxide
Smelter/converter
3. Nitric Acid Oxides of Nitrogen
'[4.  Sulphuric Acid Plant
Sulphuric Acid
(tonne/day)
Sulphur dioxide Upto 300
(50,)
Above 100
5. Coke Oven Carbon Monoxide
2[6. Petroleum Oil Installed
Refinery (Sulphur Capacity of
Recovery) SRU*
(tonne/day)
Sulphur Above 20
Dioxide
5t020
Upto 5

* SRU — Sulphur Recovery Unit]

dated 7.5.2008.

21.8.20009.
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0.5 kg/tonne of product

4 kg/tonne of

concentrated (100% acid

produced

3 kg/tonne of weak acid

(before concentration)

produced

Quantum Limit in

kg/tonne

Plant capacity for 100%

Existing Unit  New Unit
concentration of

25 2.0

2.0 1.5]
3 kg/tonne of coke
produced.

Kg/tonne of sulphur in the
feed to SRU

Existing New SRU
SRU

26 10
80 40
120 80

Substituted by Rule 2(ii) of the Environment (Protection) Third Amendment Rules, 2008 notified by G.S.R.344(E),

Substituted by Rule 2 of the Environment (Protection) Fifth Amendment Rules, 2009 notified by G.S.R.595(E), dated
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7. Aluminium Plants :

(

(i) Pot room
(a) VSS
(
(
(

i) Anode Bake Oven Total Fluoride 0.3 Kg/MT of Aluminium
-do- 4.7 Kg/MT of Aluminium

b) HSS -do- 6 Kg/MT of Aluminium
c) PBSW -do- 2.5 Kg/MT of Aluminium
d) PBCW -do- 1.0 Kg/MT of Aluminium
Note : VSS =
HSS =

PBSW =

PBCW =

8. Glass Industry :

(a) Furnace Capacity

Vertical Stud Soderberg
Horizontal Stud Soderberg
Pre Backed Side Work
Pre Backed Centre Work

(i) Up in the product draw Particulate matter 2 Kg/hr ca
capacity of 60 MTD/Day

(i) Product draw capacity -do- 0.8 Kg/MT of Product drawn
more than 60 MT/Day

*NOISE STANDARDS - PART-E

A. Noise Limits for Automobiles (Free Field Distance at 7.5 Metre in
dB(A) at the manufacturing Stage

(a) Motorcycle, Scooters & Three Wheelers 80
(b) Passenger Cars 82
(c) Passenger or Commercial vehicles upto 4 MT 85
(

d) Passenger or Commercial vehicles above 4 MT

and upto 12 MT 89
(e) Passenger or Commercial vehicles exceeding

12MT

91

* Standards notified at S. No. 46 may also be referred.
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"[AA. Noise limits for vehicles at manufacturing stage
The test method to be followed shall be 1S:3028-1998.

The Environment (Protection) Rules, 1986

555

(1) Noise limits for vehicles applicable at manufacturing stage from the year 2003

Serial Type of vehicle Noise Date of
Number limits implementation
dB(A)
1) (2) 3) (4)
1. Two wheeler
Displacement upto 80 cm’ 75
Dis3placement more than 80 cm’ but upto 175 77 1* January,2003
cm
Displacement more than 175 cm’ 80
2. Three wheeler
Displacement upto 175 cm’ 77 1* January,2003
Displacement more than 175 cm’ 80
3. Passenger Car 75 1* January, 2003
4. Passenger or Commercial Vehicles
Gross vehicle weight upto 4 tonnes 80
Gross vehicle weight more than 4 tonnes but 83 1** July, 2003
upto 12 tonnes.
Gross vehicle weight more than 12 tonnes. 85

2)Noise limits for vehicles at manufacturing stage applicable on and from 1*April,
g stage app P

2005

Serial Type of vehicles Noise

Number limits
dB(A)

1.0 Two wheelers

1.1 Displacement upto 80 cc 75

1.2 Displacement more than 80 cc but upto 175 cc 77

1.3 Displacement more than 175 cc 80

2.0 Three wheelers

2.1 Displacement upto 175 cc 77

2.2 Displacement more than 175 cc 80

3.0 Vehicles used for the carriage of passengers and capable of 74

having not more than nine seats, including the driver’s seat

Substituted by Rule 2 of the Environment (Protection) Fourth Amendment Rules, 2002 notified vide Notificat6ion
G.S.R.849(E), dated 30.12.2002 (Earlier ‘AA — Noise limits for vehicles w.e.f. 1% January 2003’ inserted by Rule 2 (2)
of the Environment (Protection) Amendment Rules, 2000 notified vide Notification G.S.R. 742(E), dated 25.9.2000.)
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4.0 Vehicles used for the carriage of passengers having more
than nine seats, including the driver’s seat, and a maximum
Gross Vehicle Weight (GYW) of more than 3.5 tonnes
4.1 With an engine power less than 150 KW 78
4.2 With an engine power of 150 KW or above. 80
5.0 Vehicles used for the carriage of passengers having more
than nine seats, including the driver’s seat : vehicles used for
the carriage of goods.
5.1 With a maximum GVW not exceeding 2 tonnes 76
5.2 With a maximum GVW greater than 3 tonnes but not exceeding 77
3.5 tonnes
6.0 Vehicles used for the transport of goods with a
maximum GVW exceeding 3.5 tonnes.
6.1 With an engine power less than 75 KW 77
6.2 With an engine power of 75 KW or above but less than 150 78
KW.
6.3 With an engine power of 150 KW or above. 80]

'[Provided that for vehicles mentioned at serial numbers 3.0 to 6.3, the noise
limits for the following States shall be applicable on and from the date specified

against that State,-

(i) Himachal Pradesh with effect from 1° October, 2005

(i)  Jammu and Kashmir with effect from 1% October, 2005

(iii) Madhya Pradesh with effect from 1% September, 2005

(iv)  Punjab with effect from 1* October, 2005

(v)  Rajasthan with effect from 1% June, 2005

(vi) Uttar Pradesh (Mathura, Kannauj, Muzaffarnagar, Aligarh, Farukkabad,
Saharanpur, Badaun, Barreily, Moradabad, Hathras, Rampur, Bijnor,
Agra, Pilibhit, J.P. Nagar, Mainpuri, Lalitpur, Hardio, Ferozabad, Jhansi,
Shahjahanpur, Etawah, Jalon, Lakhimpur, Kheri, Etah, Mahoba, and
Sitapur) with effect from 1% June, 2005.

(vii)  Uttranchal with effect from 1* July, 2005.]

B. Domestic appliances and construction equipments at the manufacturing

stage to be achieved by 31%' December,1993.

(a) Window Air Conditioners of 1 ton to 1.5 ton 68
(b) Air Coolers 60
(c) Refrigerators 46
)y *** ... ]
(e) Compactors (rollers),Front Loaders,Concrete
mixers,Cranes(moveable),Vibrators and Saws 75

Inserted by the Environment (Protection) Amendment Rules, 2005 notified vide Notification G.S.R.272 (E), dated
5.5.2005.

Entry (d) relating to ‘Diesel Generator of Domestic Purposes....... 85 — 90” omitted by Rule 3 of the Environment
(Protection) Second Amendment, Rules, 2002 notified vide Notification G.S.R. 371(E), dated 17.5.2002.
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ANNEXURE-I
(For the purposes of Parts — A, B and C)

The State Boards shall following guide-lines in enforcing the standards
specified under the schedule VI :

(1)

(2)

(3)

the waste waters and gases are to be treated with the best
available technology (BAT) in order to achieve the prescribed
standards.

the industries need to be encouraged for recycling and reuse, of
waste materials as far as practicable in order to minimize the
discharge of wastes into the environments.

the industries are to be encouraged for recovery of biogas, energy
and reusable materials.

while permitting the discharge of effluent and emission into the
environment, State Boards have to take into account the
assimilative capacities of the receiving bodies, especially water
bodies so that quality of the intended use of the receiving waters
is not affected. Where such quality is likely to be effected
discharges should not be allowed into water bodies.

the Central and State Boards shall put emphasis on the
implementation of clean technologies by the industries in order to
increase fuel efficiency and reduce the generation of
environmental pollutants.

All efforts should be made to remove colour and unpleasant odour
as far as practicable.

The standards mentioned in the Schedule shall also apply to all
other effluents discharged such as industrial mining, and mineral
processing activities and sewage.

the limit given for the total concentration of mercury in the final
effluent of caustic soda industry, is for the combined effluent from
(a) Cell house, (b) Brine Plant, (c) Chlorine handling, (d) hydrogen
handling and (e) hydro choleric acid plant.

I(@)--.-(M

All effluents discharge including from the industries such as cotton
textile, composite woolen mills, synthetic rubber, small pulp &
paper, natural rubber, petro-chemicals, tanneries, point dyes,

! Omitted by Rule 4 of the Environment (Protection) Rules, 1996 notified by notification G.S.R. 176(E), dated 2.4.1996.
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slaughter houses, food & fruit processing and diary industries into
surface waters shall conform to be BOD limit specified above,
namely 30 mg/l. For discharge an effluent having a BOD more
than 30 mg./l, the standards shall conform to those given, above
for other receiving bodies, namely, sewers, coastal waters, and
land for irrigation.

In case of fertilizer industry the limits in respect of chromium and
fluoride shall be complied with at the outlet of chromium and
fluoride removal units respectively.

In case of pesticides :

(@) The limits should be complied with at the end of the
treatment plant before dilution.

(b) Bio-assay test should be carried out with the available
species of fish in the receiving water, the COD limits to be
specified in the consent conditions should be correlated with
the BOD limits.

(c) In case metabolites and isomers of the Pesticides in the
given list are found in significant concentration, standards
should be prescribed for these also in the same
concentration as the individual pesticides.

(d) Industries are required to analyze pesticides in waste water
by advanced analytical methods such as GLC/HPLC.

The chemical oxygen demands (COD) concentration in a treated
effluent, if observed to be persistently greater than 250 mg/I
before disposal to any receiving body (public sewer, land for
irrigation, inland surface water and marine coastal areas), such
industrial units are required to identify chemicals causing the
same. In case these are found to be toxic as defined in the
Schedule | of the Hazardous Rules 1989 the State Board in such
cases shall direct the industries to install tertiary treatment
stipulating time limit.

Standards specified in Part A of Schedule — VI for discharge of
effluent into the public sewer shall be applicable only if such sewer
leads to a secondary treatment including biological treatment
system, otherwise the discharge into sewers shall be treated as
discharge into inland surface waters].

1

Omitted by Rule, 2(k) (vii) of the Environment (Protection) Third amendment Rules, 1993 vide G.S.R. 801 (E), dated
31.12.1993.

Inserted by rule 2(k) (ix), ibid.
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ANNEXURE-II

(For the purpose of Part-D)

The State Boards shall follow the following guidelines in enforcing the

standards specified under Schedule VI:

(a)

(b)

(e)

In case of cement plants, the total dust (from all sections) shall be within
400 mg/Nm?® and 250 mg/Nm? for the plants upto 200 t/d and more than
200 t/d capacities respectively.

In respect of calcinations process (e.g. Aluminum Plants) Kilns. and step
Grate Bagasse fired-Boilers. Particulate Matter (PM) emissions shall be
within 250 mg/Nm?®.

In case of thermal power plants commissioned prior to 01.01.1982 and
having generation capacity less than 62.5 MW, the PM emission shall be
within 350 mg/Nm®.

In case of Lime Kilns of capacity more than 5 t/day and upto 40 t/day, the
PM emission shall be within 500 mg/Nm?®.

In case of horse shoe/pulsating Grate and Spreader Stroker Bagasse-
fired-Boilders, the PM emission shall be within 500 (12% CO,) and 800
(12% CO,) mg/Nm? respectively. In respect of these boilers, if more than
attached to a single stack, the emission standards shall be fixed, based
on added capacity of all the boilers connected with the stack.

In case of asbestos dust, the same shall not exceed 2mg/Nm?.

In case of the urea plants commissioned after 01.01.92, coke ovens and
lead glass units, the PM emission shall be within 50 mg/Nm?.

In case of small boilers of capacity less than 2 tons/hour and between 2
to 5 tons/ hour, the PM emissions shall be within 1000 and 1200 mg/Nm?®.

In case of integrated Iron and Steel Plants, PM emission upto 400
mg/Nm? shall be allowed during oxygen lancing.
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In case of stone crushing units, the suspended PM contribution value at a
distance of 40 meters from a controlled, isolated as well as from a unit
located in cluster should be less than 600 micrograms/Nm?®. '[* * *] These
units must also adopt the following pollution control measures :

(i) Dust containment cum suppression system for the equipment;
(i) Construction of wind breaking walls;

(iii) Construction of the metalled roads within the premises;

(iv) Regular cleaning and wetting of the ground within the premises;

(v) Growing of a green belt along with periphery.

In case of Ceramic industry, from the other sources of pollution, such as
basic raw materials and processing operations, heat recovery dryers,
mechanical finishing operation, all possible preventive measures should
be taken to control PM emission as far as practicable.

The total fluoride emission in respect of Glass and Phosphatic Fertilizers
shall not exceed 5 mg/Nm?® and 25 mg/Nm? respectively.

[In case of copper, lead and zinc smelting, the off-gases may, as far as
possible, be utilized for manufacturing sulphuric acid]

[In case of cupolas (Foundries) having capacity (melting rate) less than 3
tonne/hour, the particulate matter emission shall be within 450 mg/Nm?®.
In these cases it is essential that stack is constructed over the cupolas
beyond the charging door and the emissions are directed through the
stack, which should be at least six times the diameter of cupola. In
respect of Arc Furnaces and Induction Furnaces, provision has to be
made for collecting the fumes before discharging the emissions through
the stack].

[No. Q-15017/24/89-CPW]
MUKUL SANWAL, Jt. Secy.

Omitted by Rule 2(i)(iii) of the Environment (Protection) Third Amendment Rules, 1993, vide G.S.R. 801(E) dated
31.12.1993.

Substituted by Rule 2(1)(i); Ibid.
Added by Rule 2(1)(ii), Ibid.
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Annexure R-9

Rajasthan State Indusicial Developmen’

[
= & Investment Corporntion Lid.
- “_} EF Qﬁ‘ (A Rajasthan .Ew:;m:m Uﬂnﬁhgj
- e et o Unit Office, Indust rea,
RIICO SRS b
Tel/Fax: 0151-2250023 (0]
L LATH RS T CIN No.: U1 100RI1969SGC001263
GSTING B8AA BCRAGISTIZW

l:uﬂl:‘m"lﬁ!rim.ﬂn.ln
No.: (YY.
w;-uﬁm

Regional Officer & Nodal Officer of the Joint Committee,
Rajasthan State Pollution Controel Board

Plot No. SPL-33, _
Bichhwal Industrial Area,Phase-2nd,

Bikaner-334001,

Subject : To provide details of Bore Wells situated in Karni & Bichhwal
industrial Area.

Ref: Your Letter No. RO/RPCB/BKN/Tech/NGT-11/443 dated 23.08.2022.
R/Sir,

With reference to above captioned subject, the details of bore wells in RICD
Industrial area Karni & Bichhwal are as under :

«  Water Supply in Industrial Area Karni (Karni Ph-l, Ph-1l and SGC) is
being made by RIICO through 2 tubewells. The details are as follows:

Tubewell 1 (commissioned in ~1999): Discharge: 14000-15000 Iph
Tubeweil 2 (commissioned in ~2003-2004): Discharge: 15000 Iph
Through these 2 tubewells, a total supply of around 0.7 MLD is provided.

Itis pertinent to mention aver here that apart from the water supplied by RUCO,
industrial units also extract water through their own tubewells or through water
supplied by tankers from groundwater sources outside RIICO industrial area,

«  Water Supply in Industrial Area Karni (Extn)

At present, RICO do not supply water to Industrial Area Karni (Extn). One of the
major industry, M/s Bilaji and other industrial units operating In 1farea Karni
(Extn) arrange water either through own tube wells or through tankers being
operated by private agencies through tube wells outside RIICO industrial area.

Head OfMice ; U Hhawan, Tiak & :
Pheaie “"‘J“'iﬂﬁsﬂl'um%1 120 -fmmL-p.ﬂfﬂiﬂnm'“““{’ﬂﬂ?’*mﬂ'mﬁw winwriloocoln

Page 61




e Water Supply in Industrial Area Bichhwal (Bichhwal Ph-l & Ph-11 ) is being
made by RIICO through 3 tube wells. The details are as follows:

Tubewell 1 {commissioned in ~1984): Discharge: 15000 Iph
Tubewell 2 [commissioned in ~1990): Discharge: 15000 Iph
Tubewell 3 (commissioned in ~2010); Discharge; 15000 Iph

Through these 3 tube wells, a total supply of around 1.05 MLD is provided,
Thanking You.

Yours faithfully

Weﬁ%ﬁ'wg

Sr. Reglonal Manager
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Annexure -10

=
Loy about hlark
FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)

Report No. @ 2842 Final Report

Report On : 0370972022

l Isml:y ceriify that 1 Deepak Ofha, State Boarg Analyst duly appointed under sub Section(3) of Section 53 of
the Water (Prevention & Control of Pollution) Act, 1974 received on the 2508/2022 from ANKIT
h.lUHhtg, JS'II‘].[, Bikaner .FSFCH Bikaner 3 sample of Water of M/S Bikaji Foods International Limited. ,
prant - Food Namkeen Sweels Forzen Food Papad [114552] E-558-561, C 569-572, ES73-577, F-585-592,

arni Ext » City- ner Tehsil- Bikaner , District- Bikaner Coliceted from Borewell of Bikaji 2,near

backside of the frozen plant Collected on 14,0872 . i :
reported below :- 022. The Sample was in a condition fit for analysis as

| further certify that I have analyzed the aforementioned
analysis to be as below - ed sample on 03/09/2022 and declare the result of the

8. No. [Parameters ok
1 Ammaonical Nitrogen as N mg/l 112
£ i 7.87
3 Chemical Oxygen Demand (COD) mg/1 n
4 Copper as Cu mg/] 0.019
5 Zinc as Zn mg/l 0.024
6 Nickel as Ni mg/l 0.149
7 Lead as Pb mg/l NT
g Total Chromium as Cr mg/| 0.058
g Iron as Fe mg/l 0.176
10 Cadmium as Cd mg/1 0.002
i1 Chioride as Cl mg/ 391.54
12 Sulphate as S0« mg/l 1442
13 Hardness (Total) as CaCOs mg/i 184.8
14 Hardness (Caleium) as CaCOs mg/l 1506
15 Magnesium Hardness as CaCO3 mg/l 15.2
16 Calcium (Titrimetric) as Ca mg/l 63.84
17 Magnesium as Mg mg/] 6.148
I8 Fluoride as F mg/l 1.13
19 Total Dissolved Solids mg/l 1299
20 Conductivity at 25° C pmho/cma 1908
21 Total Alkalinity as CaCO1 mg/l 236
22 |Nitrate as NOx mg/] 15339

The condition of the seals, fasiening and container on receipt was as follows : Intact

Signed This On 03/09/2022
BOARD ANALYST

Rajasthan State Pollution Control Board

e
b blank
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

Report No. @ 1841
Report On © 03/09/2022
[ hereby centify that 1 Deepak Ojha, Statc Board Analyst duly appointed under sub Section(3) ol Section :&'.I of
the Water (Prevention & Control of Pollution) Act, 1974 received on the 25/08/2022 from ANKIT
KUMAR, JSO, Bikaner ,RSPCB Bikaner a sample of Water of MJS Bikaji Foods International Limited. ,
Plant - Food Namkeen Sweets Forzen Food Papad [114552) E-558-561, C 569-572, E573-577, F-585-592,
Karni Ext RIA , City- Bikaner Tehsil- Bikaner , District- Bikaner Collected from Borewell of Bikaji 1,
Near gate No.1 Collected on 24/08/2022. The Sample was in a condition fit for analysis as reported below ;-

I further certify that | have analyzed the aforementioned sample on 03/09/2022 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
1 Ammonical Nitrogen as N mg/] 0.56
2 pH 7.82
3 Chemical Oxygen Demand (COD) mg/l 8
4 Copper as Cu mg/l 0.023
5 Zinc as Zn mg/l 0.082
6 Nickel as Ni mg/ 0.370
T Lead as Pb mg NT
8 Total Chromium as Cr mp/l Oy0.551 A
il Iron as Fe mg/l 0,321
10 Cadmium as Cd mg/l 0.058
1] Chloride as Cl mg/l 466
12 Sulphate as S0« mg/l 156
13 Hardness (Total) as CaCO3 mg/l 2814
14 Hardness (Caleium) as CaCO3 ma/l 231
15 Magnesium Hardness as CaCOa mg/l 50.4
16 Calcium (Titrimetric) as Ca mg/l 92.4
17 Magnesium as Mg mg/l 12.29
18 Fluoride as F mg/l 1.08
19 Total Dissolved Solids mp/l 1509
20 |Conductivity at 25° C pmho/cmy 2320
21 Total Alkalinity as CaCO3 mg/] 284
| u Nitrate as NO» mg/1 184
The condition of the scals, fastening and container on receipt was as follows : Intact
Signed This On 0370972022
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Jodhpur
At ek

12
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Report No. @ 2833

bt lank

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
RETFORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Report On @ 03/09/2022

I hereby certify that T Deepak Ofha, State Board Analyst duly appointed under sub Section(3) of Section 53 of
the Water (Prevention & Control of Pollution) Act, 1974 received on the 25082022 from ANKIT
KUMAR, JSO, Bikaner ,RSPCB Bikaner a sample of Water of RIICO Office (JEN Mini Phase) Karni Ist
phase Bikamer) , RIICO Office (JEN Mini Phase) Karni 1st phase Bikaner , Bikaner Collected
from Collected from RIICO Office(JEN Mini Phase JKarni 1st Phase ,Bikancr Collected on 24/08/2022.

Final Report

The Sample was in 2 condition fit for analysis as reparted below :-

I further certify that 1 have analyzed the aforementioned sample on 03/09/2022 and declare the result of the

analysis to be as below :-

5. No. |Parameters Result
1 Ammonical Nitrogen as N mg/l 112
2 pH 798
3 Chemical Oxygen Demand (COD) mgl 216 T
4 Copper as Cumg/] 0.0183
5 Iinc as Zn mp/l 0.031
& Nickel as Ni mg/ 0.357
7 Lead as Pb mg/l NT
8 Total Chromium as Cr mg/l 0.043
9 Iron as Fe mg/l 0.238
10 Cadmium as Cd mg/l 0.0160
11 Chlonide as Cl mg/l 71284
12 Sulphate as S0« mg/ 1683
13 Hardpess (Total) as CaCOn mg/l 369.6
14 Hardness (Calcium) as CaCOa mg/d 273
15 Magnesium Hardness as CaCOs my/l B6.6
16 |Calcium (Titrimelric) as Ca mg/] 109.2
17 Magnesium as Mg mg/l 23.57
18 |Fluoride as F mg/l 0.238
19 |Total Dissolved Solids mg/l 2230
20 Conductivity at 25° C pmho/cim 340
21 |Total Alkalinity as CaCOa mg/l 320
22 Nitrate as NO» mg/ 278
The condition of the scals, fastening and container on receipt was as follows : Intact
Signed This On 03/09/2022 A
BOARD ANALYST
Rajusthan State Pollution Control Board
Regional OMice Jodhpur
Ayl blank
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{Sce Rule - 24)

Final Report
Report Mo, : 2834

Report On - 03/09/2022

I hereby centify that | Decpak Ofha, State Board Analyst duly appointed wnder sub Section(3) of Section 53 of
the Water (Prevention & Control of Pollution) Act, 1974 received on the 25082022 from ANKIT
KUMAR, JSO, Bikaner ,RSPCB Bikaner a sample of Water of RIICO Borewell (SGC Karni) Near
Railway Track Bikaner , RIICO Borewell (SGC Karni) Near Railway Track Bikaner , Bikaner Collected

from Collected from RIICO Borewell (SGC Karni) Near Railway Track, Bikanmer Collected on
24/08/2022. The Sample was in a condition it for analysis as reported below =

| further certify that 1 have analyzed the aforementioned sample on  03/09/2022 and declare the result of the
analysis 10 be ag below -

S.No. |Parameters Result
1 Ammonical Nitrogen as N mg/l (.56
2 pH 6.64
3 |Chemical Oxygen Demand (COD) mgl 243 B
4 Copper as Cu mg/l 0.187
5 Zinc as Zn mg 0.058
6 Nickel as Ni mg/l 0.275
7 Lead as Pb mg/l NT
i Total Chromium as Cr mg/] 0.036
9 Iron 2z Fe mg/l 0.210
10 Cadmium as Cd mg/l 0.0161
11 {Chloride as Cl mg/l 82323
12 Sulphate as SO mg/] 269
13 Hardness (Total) as CaCOs mg/l 457.8
14 Hardness (Calcium) as CaCOs mg/l 344.4
15 Magnesium Hardness as CaCOs mg/l 1134
16 Calcium (Titrimetric) as Ca mg/ 137,76
17 Magnesium as Mg mg/l 17.66
I8 Fluoride as F mg/l 0.92
19 |Totl Dissolved Solids mg/l 2410
20 Conductivity at 25° C pmhof/crm 3710
21 Total Alkalinity as CaCO3 mg/l 380
22 Nitrate as NO» mg/l 158
The i i i receipt was as follows | Intact
R A
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Jodhpur

Al Bigeh 12

Scanned by CamScanner
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REFPORT OF THE STATE BOARD ANALYST

{See Rule - 24}
Final Repart

Report No, : 2837

ReportOn : 03/09/2022
I hereby centify that 1 Deepak Ojhia, State Board Analyst duly appointed under sub Section(3) of Section 53 of
the Water (Prevention & Control of Pollution) Act, 1974 received on the 25/08/2022 from ANKIT

KUMAR, JSO, Bikaner RSPCB Bikaner

a sample of Water of Barewell of Agriculture University

(SKR.&U] Near Canteen Bikaner 1 Borewell of Agricnl[uﬂ 'L'lniycrsita.' {SH“&U} Near Canteen Bikaner ,
Bikaner Collected from Borewell of Agriculture University (SKRAU) near Canteen, Bikaner Collected on
24/08/2022. The Sample was in a condition fit for analysis as reported below -

I further cenify that | have analyzed the aforementioned sample on 03/09/2022 and declare the result of the
analysis to be as below :-

5. No. |Parameters Hesult
1 Ammonical Nitrogen as N mg/l 0.56
2 pH 8.42
3 Chemical Oxygen Demand (COD) mg/l 248 LH—
4 Copper as Cu mg/l 0.1079
5 Zing as Zn mg/l 0.0465
f Mickel as Ni mg/l 0.226
T Lead as Pb mg/l NT
§ |Total Chromium as Crmg/l 0.0523
9 lron as Fe mg/l 0.223
10 Cadmium as Cd mg/l 00056
11 Chloride as Cl mg/l 58731
12 Sulphate as 50 mp/l 215
13 Hardness (Total) as CaCO3 mg/l 1589
14 Hardness (Calcium) as CaCO3 mg/l 138
15 Magnesium Hardness as CaCO3 mg/l 50
16 Calcium (Titrimetric) as Ca mg/l 5544
17 Magnesium as Mg mg/l 12.97
18 |Fluoride as F mg/l 112
19 Total Dissolved Solids mg/l 1974
20 Conductivity at 25° C pmho/enms 3040
21 Total Alkalinity as CaCOz mg/l 292
12 Nitrate as NO» mg/l 194.59
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 03/09/2022
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Jodhpur
about blank

Page 67

12



Report No. :

Repori On
[ hereby certify that | Deepak Ojha, State Board

At blara

FORM-X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

2838
03/09/2022

Analyst duly appointed under sub Section(3) of Section 53 af

the Water (Prevention & Contral of Pollution) Act, 1974 received on the 25/08/2022 from ANKIT

KUMAR, J50, Bikaner ,RSPCB Bikaner

a sample of Water of Borewell of Agriculture University

(SKRAU) near Main gate Bikaner , Borewell of Agriculture University (SKRAU) near Main gate Bikaner
s Bikaner Collected from collected from Borewell of Agriculture University (SKRALU) near Main gate
Bikaner Collected on 24/08/2022. The Sample was in a condition fit for analysis as reported below :-

I further certify that | have analyzed the aforementioned sample on 03/09/2022 and declare the result of the
analysis to be as below -

5. No. [Parameters Result
| Ammonical Nitrogen as N mg/l 1.12
2 pH 7.96
3 Chemical Oxygen Demand (COD) mg/l 24 L
4 Copper as Cu mg/l 0.028
b Linc as Zn mg/l 0.460
b Nickel as Ni mg/] 0.185
7 Lead as Ph mp NT
8 Total Chromium as Cr mg/l 0.0658
9 Iron as Fe mg/l 0.071
10 Cadmium as Cd mg/l 0.008
1 Chloride as Cl mg/l 552.17
12 Sulphate as S0. mg/l 120
13 Hardness (Total) as CaCOs mg/l 142.8
14 Hardness (Calcium) as CaCO3 mg/l 126
15 Magnesium Hardness as CaCO3 mg/l 16.8
16 Calcium (Titrimetric) as Ca mg/l 50.4
17 Magnesium as Mg mg/l 4.099
18 Fluoride as F mg/l 128
19 Total Dissolved Salids mg/l 1744
20 Canductivity at 25% C pymho/cma 2680
21 Total Alkalinity as CaCO3 mg/l 296
22 Nitrate as NOs mg/1 86.65
The condition of the scals, fastening and container on receipl was as follows : Intact
Signed This On 03709,/2022
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Jodhpur
abioat bk 17
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FORM - X
RAJASTIIAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(Sce Rule - 24)
Final Report

Report No. : 2839
Report On 1 03/09/2022

| hercby certify that 1 Deepak Ofha, State Roard : tion(3) of Section 53 of
the Water (Prevention & Control of PﬂluliﬂTEdg;};:N::m“i:rﬁi:hfﬂWléi from ANKIT
KUMAR, J50, Bikaner \RSPCB Bikaner a sample of Water of Borewell of RHCO (Tubewell No. 4) Near
railway track IND Phase Bikaner , Borewell of RIICO (Tubewell No, 4) Near railway track 2ND FPhase
Bikaner , Bikaner Collected from Borewell of RIICO {Tubewell No. 4) Near railway track IND Phase
Bikaner Collected on 24/08/2022. The Sample was in a condition fit for analysis as reporied below -

I further certify that | have analyzed the aforementioned sample on 03/09/2022 and declare the result of the

analysis to be as below -
S.No. |Parameters Result
1 Ammonical Nitrogen as N mg/l 1.12
2 pH 7.99
3 |Chemical Oxygen Demand (COD) mg/l 20 -
4 Caopper as Cu mg/] 0.0173
5 Zinc as Zn mg/l 0.032
& Nickel as Ni mg/l 0.258
7 Lead as Pb mgl NT
8 Total Chromium as Cr mg/| 0.021
9 Iron as Fe mg/1 0.050
10 Cadmium as Cd mg’] 00132
11 Chlonide as Cl mg/1 436,92
12 Sulphate as 50« mg/] 176.7
13 Hardness (Total) as CaCO3 mg/l 226.8
14 Hardness (Calcium) as CaCO3 mg/l 147
15 Magnesium Hardness as CaCO3 mg/l 798
16  |Calcium (Titrimetric) as Ca mg/l 58.8
17 Magnesium as Mg mg/l 19.47
18 Fluoride as F mg/l 1.12
19 Total Dissolved Solids mg/] 1548
20 |Conductivity at 25° C pmho/cms 2380
21 |Total Alkalinity as CaCO3 mg/l 268
22 |Nilrate as NOs mg/] 136.11
The condition of the seals, fastening and container on receipl was as follows ; Intact
Signed This On 03/09/2022
BOARD ANALYST
Rajnsthan State Pollution Control Board
Regional OMice Jodhpur
abuA hlank 12
—
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FORM - X
“Mr:tﬁéﬂ IAN STATE POLLUTION CONTROL BOARD
FORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

Report No. : 2840
Report On ! 03/09/2022

I hereby certify that [ Deepak Ojha, State Board Analyst duly appointed under sub Section(3) of Section 53 of

the Water (Prevention & Contro
KUMAR, JSO, Bikaner ,RSPCE Bikaner

| of Pollution) Act, 1974 received on the 25/082022 from ANKIT
a sample of Water of Borewell of RIICO (Tubewell No. 6)

Backside of Mis Arihant Solvex BIA 2IND Phage Bikaner , Borewell of RIICO (Tubewell No. §) Backside
aof M/s Arihant Solvex BIA I.H'D. Phase Bikaner . Bikaner Collected from Collected from Baorewell of
RICO (Tubewell No. 6) Backside of M/fs Arihant Solvex BIA 2ND Phase Bikaner

24/08/2022. The Sample was in a condition fit for analysis as reported below =
I further certify that I have analyzed the aforementioned

Collected on

sample on 03/09/2022 and declare the result of the

analysis to be as below -
5. No. [Paramefers Result
I Ammonical Nitrogen as N mg/l 0.56
2 pH .01
3 Chemical Oxygen Demand {COD) mg/] 210 A
4 Copper as Cu mg/l 0.204
5 Zinc as Zn mg/l 0.0635
6 Nickel as Ni mg/] 0.410
7 Lead as P mg/l NT
8 Tetal Chromium as Cr mg/l 0.084
‘] Irom as Fe mg/l 0.835
10 Cadmium as Cd mg/] 0.0211
Il Chloride as CI mg/l 411.62
12 |Sulphate as SO« mg/l 86.7
13 Hardness (Total) as CaCO3 mg/l 210
14 Hardness {Calcium) as CaCO3s mg/l 172.2
15 Magnesium Hardness as CaC03 mg/l 37.8
I6 Calcium (Titrimetric) as Ca mg/] (8.88
17 Magnesium as Mg mg/l 9.223
I3 Fluoride as F mg/] 1.02
19 Total Dissolved Solids mg/ 1483
20 |Conductivity at 25° C pmho/ems 5290
21 |Total Alkalinity as CaCO3 mg/! 240
___ 2 |Nitrate as NO, mg/l 110.86
g_ﬁﬂ condition of the seals, fastening and container on receipt was as follows : Intact
tgned This On 037092022
BOARD ANALYST

Rajasthan State Pollution Control Board

T
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Google Map location of Ground Water Sampling Locations in and around Industrial Area, Bikaner
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Drinking Water Sectional Committee, FAD 25

FOREWORD

This Indian Standard (Second Revision) was adopted by the Bureau of Indian Standards, after the draft finalized
by the Drinking Water Sectional Committee had been approved by the Food and Agriculture Division Council.

This standard was originally published in 1983. A report prepared by the World Health Organization in cooperation
with the World Bank showed that in 1975, some 1 230 million people were without safe water supplies. These
appalling facts were central to the United Nations decision to declare an International Drinking Water Supply and
Sanitation decade, beginning in 1981. Further, the VI Five-Year Plan of India had made a special provision for
availability of safe drinking water for the masses. Therefore, the standard was formulated with the objective of
assessing the quality of water resources, and to check the effectiveness of water treatment and supply by the
concerned authorities.

The first revision was undertaken to take into account the up-to-date information available about the nature and
effect of various contaminants as also the new techniques for identifying and determining their concentration.
Based on experience gained additional requirements for alkalinity; aluminium and boron were incorporated and
the permissible limits for dissolved solids, nitrate and pesticides residues modified.

As per the eleventh five year plan document of India (2007-12), there are about 2.17 lakh quality affected habitations
in the country with more than half affected with excess iron, followed by fluoride, salinity, nitrate and arsenic in
that order. Further, approximately, 10 million cases of diarrhoea, more than 7.2 lakh typhoid cases and 1.5 lakh
viral hepatitis cases occur every year a majority of which are contributed by unclean water supply and poor
sanitation. The eleventh five year plan document of India (2007-2012) recognizes dealing with the issue of water
quality as a major challenge and aims at addressing water quality problems in all quality affected habitations with
emphasis on community participation and awareness campaigns as well as on top most priority to water quality
surveillance and monitoring by setting up of water quality testing laboratories strengthened with qualified
manpower, equipments and chemicals.

The second revision was undertaken to upgrade the requirements of the standard and align with the internationally
available specifications on drinking water. In this revision assistance has been derived from the following:

a) EU Directives relating to the quality of water intended for human consumption (80/778/EEC) and Council
Directive 98/83/EC.

b) USEPA standard — National Primary Drinking Water Standard. EPA 816-F-02-013 dated July, 2002.
¢) WHO Guidelines for Drinking Water Quality. 3rd Edition Vol. 1 Recommendations, 2008.

d) Manual on Water Supply and Treatment, third edition — revised and updated May 1999, Ministry of
Urban Development, New Delhi.

This standard specifies the acceptable limits and the permissible limits in the absence of alternate source. It is
recommended that the acceptable limit is to be implemented as values in excess of those mentioned under
‘Acceptable’ render the water not suitable. Such a value may, however, be tolerated in the absence of an alternative
source. However, if the value exceeds the limits indicated under ‘permissible limit in the absence of alternate
source’ in col 4 of Tables 1 to 4, the sources will have to be rejected.

Pesticide residues limits and test methods given in Table 5 are based on consumption pattern, persistence and
available manufacturing data. The limits have been specified based on WHO guidelines, wherever available. In
cases where WHO guidelines are not available, the standards available from other countries have been examined
and incorporated, taking in view the Indian conditions.

In this revision, additional requirements for ammonia, chloramines, barium, molybdenum, silver, sulphide, nickel,
polychlorinated biphenyls and trihalomethanes have been incorporated while the requirements for colour, turbidity,
total hardness, free residual chlorine, iron, magnesium, mineral oil, boron, cadmium, total arsenic, lead, polynuclear
aromatic hydrocarbons, pesticides and bacteriological requirements have been modified.

In this revision, requirement and test method for virological examination have been included. Further, requirements
and test methods for cryptosporidium and giardia have also been specified.

Routine surveillance of drinking water supplies should be carried out by the relevant authorities to understand
the risk of specific pathogens and to define proper control procedures. The WHO Guidelines for Drinking Water
Quality, 3rd Edition, Vol. 1 may be referred for specific recommendations on using a water safety approach
incorporating risk identification. Precautions/Care should be taken to prevent contamination of drinking water
from chlorine resistant parasites such as cryptosporidium species and giardia.
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Indian Standard

DRINKING WATER — SPECIFICATION

( Second Revision )

1 SCOPE

This standard prescribes the requirements and the
methods of sampling and test for drinking water.

2 REFERENCES

The standards listed in Annex A contain provisions
which through reference in this text, constitute
provisions of this standard. At the time of publication,
the editions indicated were valid. All standards are
subject to revision and parties to agreements based on
this standard are encouraged to investigate the
possibility of applying the most recent editions of the
standards indicated in Annex A.

3 TERMINOLOGY

For the purpose of this standard the following definition
shall apply.

3.1 Drinking Water — Drinking water is water
intended for human consumption for drinking and
cooking purposes from any source. It includes water
(treated or untreated) supplied by any means for human
consumption.

4 REQUIREMENTS

Drinking water shall comply with the requirements
given in Tables 1 to 4. The analysis of pesticide residues
given in Table 3 shall be conducted by a recognized
laboratory using internationally established test method
meeting the residue limits as given in Table 5.

Drinking water shall also comply with bacteriological
requirements (see 4.1), virological requirements
(see 4.2) and biological requirements (see 4.3).

4.1 Bacteriological Requirements
4.1.1 Water in Distribution System

Ideally, all samples taken from the distribution system
including consumers’ premises, should be free from
coliform organisms and the following bacteriological
quality of drinking water collected in the distribution
system, as given in Table 6 is, therefore specified when
tested in accordance with IS 1622.

4.2 Virological Requirements

4.2.1 Ideally, all samples taken from the distribution

Table 1 Organoleptic and Physical Parameters
(Foreword and Clause 4)

SI No. Characteristic Requirement Permissible Method of Test, Remarks
(Acceptable Limit in the Ref to Part of
Limit) Absence of IS 3025
Alternate
Source

(D (2) (3) “4) (5) (©)

i) Colour, Hazen units, Max 5 15 Part 4 Extended to 15 only, if toxic substances
are not suspected in absence of alter-
nate sources

ii)  Odour Agreeable Agreeable Part 5 a) Test cold and when heated
b) Test at several dilutions

iii)  pH value 6.5-8.5 No relaxation Part 11 —
iv)  Taste Agreeable Agreeable Parts 7and 8 Test to be conducted only after safety
has been established

v)  Turbidity, NTU, Max 1 5 Part 10 —

vi) Total dissolved solids, mg/l, 500 2 000 Part 16 —
Max

NOTE — It is recommended that the acceptable limit is to be implemented. Values in excess of those mentioned under ‘acceptable’
render the water not suitable, but still may be tolerated in the absence of an alternative source but up to the limits indicated under
‘permissible limit in the absence of alternate source’ in col 4, above which the sources will have to be rejected.
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Table 2 General Parameters Concerning Substances Undesirable in Excessive Amounts

(Foreword and Clause 4)

SI No. Characteristic Requirement Permissible Method of Test, Remarks
(Acceptable Limit in the Ref to
Limit) Absence of
Alternate
Source
(1) (2) (3) 4) (5) (6)
i) Aluminium (as Al), mg/l, Max 0.03 0.2 IS 3025 (Part 55) —

ii) Ammonia (as total ammonia-N), 0.5 No relaxation IS 3025 (Part 34) —

mg/l, Max

iii) Anionic detergents (as MBAS) 0.2 1.0 Annex K of IS 13428 —_

mg/l, Max

iv) Barium (as Ba), mg/l, Max 0.7 No relaxation Annex F of IS 13428* —

or IS 15302

v) Boron (as B), mg/l, Max 0.5 1.0 IS 3025 (Part 57) —

vi) Calcium (as Ca), mg/l, Max 75 200 IS 3025 (Part 40) —

vii) Chloramines (as Cl,), mg/l, Max 4.0 No relaxation IS 3025 (Part 26)* —

or APHA 4500-C1 G
viii) Chloride (as Cl), mg/l, Max 250 1 000 IS 3025 (Part 32) —

ix) Copper (as Cu), mg/l, Max 0.05 1.5 IS 3025 (Part 42) —

x) Fluoride (as F) mg/l, Max 1.0 1.5 IS 3025 (Part 60) —

xi) Free residual chlorine, mg/l, Min 0.2 1 IS 3025 (Part 26) To be applicable only when
water is chlorinated. Tested
at consumer end. When pro-
tection against viral infec-
tion is required, it should be
minimum 0.5 mg/l

xii) Iron (as Fe), mg/l, Max 0.3 No relaxation IS 3025 (Part 53) Total concentration of man-
ganese (as Mn) and iron (as
Fe) shall not exceed 0.3 mg/1

xiii) Magnesium (as Mg), mg/l, Max 30 100 IS 3025 (Part 46) —
xiv) Manganese (as Mn), mg/l, Max 0.1 0.3 IS 3025 (Part 59) Total concentration of man-
ganese (as Mn) and iron (as
Fe) shall not exceed 0.3 mg/1
xv) Mineral oil, mg/l, Max 0.5 No relaxation Clause 6 of IS 3025 —
(Part 39) Infrared
partition method
xvi) Nitrate (as NO,), mg/l, Max 45 No relaxation IS 3025 (Part 34) —_
xvii) Phenolic compounds (as CH,OH), 0.001 0.002 IS 3025 (Part 43) —
mg/l, Max
xviii) Selenium (as Se), mg/l, Max 0.01 No relaxation IS 3025 (Part 56) or —
IS 15303*
xix) Silver (as Ag), mg/l, Max 0.1 No relaxation Annex J of IS 13428 —

xx) Sulphate (as SO,) mg/l, Max 200 400 IS 3025 (Part 24) May be extended to 400 pro-
vided that Magnesium does
not exceed 30

xxi) Sulphide (as H,S), mg/l, Max 0.05 No relaxation IS 3025 (Part 29) —_
xxii) Total alkalinity as calcium 200 600 1S 3025 (Part 23) —
carbonate, mg/l, Max
xxiii) Total hardness (as CaCO,), 200 600 IS 3025 (Part 21) —
mg/l, Max
xxiv) Zinc (as Zn), mg/l, Max 5 15 IS 3025 (Part 49) —

NOTES

1 In case of dispute, the method indicated by '*' shall be the referee method.

2 It is recommended that the acceptable limit is to be implemented. Values in excess of those mentioned under ‘acceptable’ render the
water not suitable, but still may be tolerated in the absence of an alternative source but up to the limits indicated under ‘permissible
limit in the absence of alternate source’ in col 4, above which the sources will have to be rejected.
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Table 3 Parameters Concerning Toxic Substances
(Foreword and Clause 4)

SI No. Characteristic Requirement Permissible Method of Test, Remarks
(Acceptable Limit in the Ref to
Limit) Absence of
Alternate
Source
(1) (2) (3) 4) (5) (6)
i) Cadmium (as Cd), mg/l, Max 0.003 No relaxation IS 3025 (Part 41) —
ii) Cyanide (as CN), mg/l, Max 0.05 No relaxation IS 3025 (Part 27) —
iii) Lead (as Pb), mg/l, Max 0.01 No relaxation IS 3025 (Part 47) —
iv) Mercury (as Hg), mg/l, Max 0.001 No relaxation 1S 3025 (Part 48)/ —_
Mercury analyser
v) Molybdenum (as Mo), mg/l, Max 0.07 No relaxation IS 3025 (Part 2) —
vi) Nickel (as Ni), mg/l, Max 0.02 No relaxation IS 3025 (Part 54) —
vii) Pesticides, pg/l, Max See Table 5 No relaxation See Table 5 —
viii) Polychlorinated biphenyls, mg/l, 0.000 5 No relaxation ASTM 5175% —
Max or APHA 6630
ix) Polynuclear aromatic hydro- 0.000 1 No relaxation APHA 6440 —
carbons (as PAH), mg/l, Max
x) Total arsenic (as As), mg/l, Max 0.01 0.05 IS 3025 (Part 37) —
xi) Total chromium (as Cr), mg/l, Max 0.05 No relaxation IS 3025 (Part 52) —
xii) Trihalomethanes:
a) Bromoform, mg/l, Max 0.1 No relaxation ASTM D 3973-85* —_
or APHA 6232
b) Dibromochloromethane, 0.1 No relaxation ASTM D 3973-85* —
mg/l, Max or APHA 6232
¢) Bromodichloromethane, 0.06 No relaxation ASTM D 3973-85* —
mg/l, Max or APHA 6232
d) Chloroform, mg/l, Max 0.2 No relaxation ASTM D 3973-85* —
or APHA 6232
NOTES

1 In case of dispute, the method indicated by "' shall be the referee method.

2 It is recommended that the acceptable limit is to be implemented. Values in excess of those mentioned under ‘acceptable’ render the
water not suitable, but still may be tolerated in the absence of an alternative source but up to the limits indicated under 'permissible
limit in the absence of alternate source’ in col 4, above which the sources will have to be rejected.

Table 4 Parameters Concerning Radioactive Substances
(Foreword and Clause 4)

SI No. Characteristic Requirement Permissible Method of Test, Remarks
(Acceptable Limit in the Ref to Part of
Limit) Absence of IS 14194
Alternate
Source
(1) (2) (3) 4) (5) (6)
i) Radioactive materials:
a) Alpha emitters Bq/l, Max 0.1 No relaxation Part 2 —
b) Beta emitters Bq/l, Max 1.0 No relaxation Part 1 —_

NOTE — It is recommended that the acceptable limit is to be implemented. Values in excess of those mentioned under ‘acceptable’
render the water not suitable, but still may be tolerated in the absence of an alternative source but up to the limits indicated under
‘permissible limit in the absence of alternate source’ in col 4, above which the sources will have to be rejected.
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Table 5 Pesticide Residues Limits and Test Method
(Foreword and Table 3)

SI1 No. Pesticide Limit Method of Test, Ref to
ug/l — — —
USEPA AOAC/1SO
(1) 2 3) ) (5)
i)  Alachlor 20 525.2, 507 —
i)  Atrazine 2 525.2, 8141 A —
iii)  Aldrin/ Dieldrin 0.03 508 —
iv)  Alpha HCH 0.01 508 —
v)  Beta HCH 0.04 508 —
vi)  Butachlor 125 5252, 8141 A —
vii)  Chlorpyriphos 30 525.2, 8141 A —
viii)  Delta HCH 0.04 508 —
ix)  2,4- Dichlorophenoxyacetic acid 30 515.1 —
x)  DDT (o, p and p, p — Isomers of DDT, 1 508 AOAC 990.06
DDE and DDD)
xi)  Endosulfan (alpha, beta, and sulphate) 0.4 508 AOAC 990.06
xii)  Ethion 3 1657 A —
xiii)  Gamma — HCH (Lindane) 2 508 AOAC 990.06
xiv)  Isoproturon 9 532 —
xv)  Malathion 190 8141 A —
xvi)  Methyl parathion 0.3 8141 A ISO 10695
xvii)  Monocrotophos 1 8141 A —
xviii)  Phorate 2 8141 A —

NOTE — Test methods are for guidance and reference for testing laboratory. In case of two methods, USEPA method shall be the
reference method.

Table 6 Bacteriological Quality of Drinking Water?
(Clause 4.1.1)

SI No. Organisms Requirements
) ) 3
i) All water intended for drinking:
a) E. coli or thermotolerant coliform bacteria®-* Shall not be detectable in any 100 ml sample
ii)  Treated water entering the distribution system:
a) E. coli or thermotolerant coliform bacteria® Shall not be detectable in any 100 ml sample
b) Total coliform bacteria Shall not be detectable in any 100 ml sample
iii)  Treated water in the distribution system:
a) E. coli or thermotolerant coliform bacteria Shall not be detectable in any 100 ml sample
b) Total coliform bacteria Shall not be detectable in any 100 ml sample

"Immediate investigative action shall be taken if either E.coli or total coliform bacteria are detected. The minimum action in the case of
total coliform bacteria is repeat sampling; if these bacteria are detected in the repeat sample, the cause shall be determined by immediate
further investigation.

YAlthough, E. coliis the more precise indicator of faecal pollution, the count of thermotolerant coliform bacteria is an acceptable alternative.
If necessary, proper confirmatory tests shall be carried out. Total coliform bacteria are not acceptable indicators of the sanitary quality of
rural water supplies, particularly in tropical areas where many bacteria of no sanitary significance occur in almost all untreated supplies.

3t is recognized that, in the great majority of rural water supplies in developing countries, faccal contamination is widespread. Under
these conditions, the national surveillance agency should set medium-term targets for progressive improvement of water supplies.
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system including consumers’ premises, should be free
from virus.

4.2.2 None of the generally accepted sewage treatment
methods yield virus-free effluent. Although a number
of investigators have found activated sludge treatment
to be superior to trickling filters from this point of view,
it seems possible that chemical precipitation methods
will prove to be the most effective.

4.2.3 Virus can be isolated from raw water and from
springs, enterovirus, reovirus, and adenovirus have
been found in water, the first named being the most
resistant to chlorination. If enterovirus are absent from
chlorinated water, it can be assumed that the water is
safe to drink. Some uncertainty still remains about the
virus of infectious hepatitis, since it has not so far been
isolated but in view of the morphology and resistance
of enterovirus it is likely that, if they have been
inactivated hepatitis virus will have been inactivated
also.

4.2.4 An exponential relationship exists between the
rate of virus inactivation and the redox potential. A
redox potential of 650 mV (measured between
platinum and calomel electrodes) will cause almost
instantaneous inactivation of even high concentrations
of virus. Such a potential can be obtained with even a
low concentration of free chlorine, but only with an
extremely high concentration of combined chlorine.
This oxidative inactivation may be achieved with a
number of other oxidants also, for example, iodine,
ozone and potassium permanganate, but the effect of
the oxidants will always be counteracted, if reducing
components, which are mainly organic, are present.
As a consequence, the sensitivity of virus towards
disinfectants will depend on the milieu just as much as
on the particular disinfectant used.

4.2.5 Viruses are generally resistant to disinfectants as
well as get protected on account of presence of
particulate and organic matter in water. Because the
difference between the resistance of coliform
organisms and of virus to disinfection by oxidants
increases with increasing concentration of reducing
components, for example, organic matter, it cannot be
assumed that the absence of available coliform
organisms implies freedom from active virus under
circumstances where a free chlorine residual cannot
be maintained. Sedimentation and slow sand filtration
in themselves may contribute to the removal of virus
from water.

4.2.6 In practice, >0.5 mg/l of free chlorine for 1 h is
sufficient to inactivate virus, even in water that was
originally polluted provided the water is free from
particulates and organic matter.

IS 10500 : 2012

4.2.7 MS2 phage are indicator of viral contamination
in drinking water. MS2 phage shall be absent in 1 litre
of water when tested in accordance with USEPA
method 1602. If MS2 phage are detected in the drinking
water, virological examination shall be done by the
Polymerase Chain Reaction (PCR) method for
virological examination as given in Annex B. USEPA
method in Manual of Method for Virology Chapter 16,
June 2001 shall be the alternate method. If viruses are
detected, the cause shall be determined by immediate
further investigation.

4.3 Biological Requirements

4.3.1 Ideally, all samples taken including consumers
premises should be free from biological organisms.
Biological examination is of value in determining the
causes of objectionable tastes and odours in water and
controlling remedial treatments, in helping to interpret
the results of various chemical analysis, and in
explaining the causes of clogging in distribution pipes
and filters. In some instances, it may be of use in
demonstrating that water from one source has been
mixed with that from another.

4.3.2 The biological qualities of water are of greater
importance when the supply has not undergone the
conventional flocculation and filtration processes, since
increased growth of methane-utilizing bacteria on
biological slimes in pipes may then be expected, and
the development of bryozoal growths such as
Plumatella may cause operational difficulties.

4.3.3 Some of the animalcules found in water mains
may be free-living in the water, but others such as
Dreissena and Asellus are more or less firmly attached
to the inside of the mains. Although these animalcules
are not themselves pathogenic, they may harbour
pathogenic organisms or virus in their intestines, thus
protecting these pathogens from destruction by
chlorine.

4.3.4 Chlorination, at the dosages normally employed
in waterworks, is ineffective against certain parasites,
including amoebic cysts; they can be excluded only
by effective filtration or by higher chlorine doses than
can be tolerated without subsequent dechlorination.
Amoebiasis can be conveyed by water completely free
from enteric bacteria; microscopic examination after
concentration is, therefore, the only safe method of
identification.

4.3.5 Strict precautions against back-syphonage and
cross-connections are required, if amoebic cysts are
found in a distribution system containing tested water.

4.3.6 The cercariae of schistosomiasis can be detected
by similar microscopic examination, but there is, in
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any case, no evidence to suggest that this disease is
normally spread through piped water supplies.

4.3.7 The cyclops vector of the embryos of
Dracunculus medinensis which causes dracontiasis or
Guinea-worm disease can be found in open wells in a
number of tropical areas. They are identifiable by
microscopic examination. Such well supplies are
frequently used untreated, but the parasite can be
relatively easily excluded by simple physical
improvements in the form of curbs, drainage, and apron
surrounds and other measures which prevent physical
contact with the water source.

4.3.8 Cryptosporidium shall be absent in 10 liter of
water when tested in accordance with USEPA method
1622 or USEPA method 1623* or ISO 15553 : 2006.

4.3.9 Giardia shall be absent in 10 liter of water when
tested in accordance with USEPA method 1623* or
ISO 15553 : 2006.

4.3.10 The drinking water shall be free from
microscopic organisms such as algae, zooplanktons,
flagellates, parasites and toxin producing organisms.
An illustrative (and not exhaustive) list is given in
Annex C for guidance.

NOTE — In case of dispute, the method indicated by “*’ in
4.3.8 and 4.3.9 shall be referee method.

5 SAMPLING

Representative samples of water shall be drawn as
prescribed in IS 1622 and IS 3025 (Part 1).

ANNEX A
(Clause 2)
LIST OF REFERRED INDIAN STANDARDS
IS No. Title 1S No. Title
1622 : 1981 Methods of sampling and (Part 41) : 1992 Cadmium (first revision)
microbiological examination of (Part 42) : 1992 Copper (first revision)
water (first revision) (Part 43) : 1992 Phenols (first revision)
3025 Methods of sampling and test (Part 46) : 1994 Magnesium
(physical and chemical) for water and (Part 47) : 1994 Lead
waste water: . (Part 48) : 1994 Mercury
(Part 1) : 1987 Samphng (f{rst revision) (Part 49) : 1994 Zinc
(Part 2) : 2002 Determlnatlon of 33 elements by (Part 52) : 2003 Chromium
inductively coupled plasma atomic (Part 53) : 2003 Tron
emission spectroscopy ) .
(Part 4) : 1983 Colour (first revision) (llzar: 2‘5‘) j ;ggg iieke.l .
(Part 5) : 1983  Odour (first revision) (Par 56) 2003 S ilm.mlum
(Part 7) : 1984 Taste threshold (first revision) (Part 56) elenium
(Part 8) : 1984 Tasting rate (first revision) (Part 57) : 2005 Boron
(Part 10) : 1984 Turbidity (first revision) (Part 59) : 2006 Manganese
(Part 11) : 1983 pH value (first revision) (Part 60) : 2008 Fluoride _
(Part 16) : 1984 Filterable residue (total dissolved ~ 13428:2003  Packaged natural mineral water —
solids) (first revision) Specification (first revision)
(Part 21) : 1983 Total hardness (first revision) 14194 Radionuclides in environmental
(Part 23) : 1983 Alkalinity (first revision) samples — Method of estimation:
(Part 24) : 1986 Sulphates (first revision) (Part 1) : 1994  Gross beta activity measurement
(Part 26) : 1986 Chlorine residual (first revision) (Part 2) : 1994  Gross alpha activity measurement
(Part 27) : 1986 Cyanide (first revision) 15302 : 2002 Determination of aluminium and
(Part 29) : 1986 Sulphide (first revision) barium in water by direct nitrous
(Part 32) : 1988 Chloride (first revision) oxide-acetylene flame atomic
(Part 34) : 1988 Nitrogen (first revision) absorption spectrometry
(Part 37) : 1988 Arsenic (first revision) 15303 : 2002 Determination of antimony, iron and
(Part 39) : 1989 Oil and grease selenium in water by electrothermal
(Part 40) : 1991 Calcium atomic absorption spectrometry
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ANNEX B
(Clause 4.2.7)

POLYMERASE CHAIN REACTION (PCR) METHOD

B-1 GENERAL

The method involves the concentration of viruses from
100 litre of drinking water to 1 ml by membrane filter
technique. The concentrate is subjected to amplification
using polymerase chain reaction (PCR) and primers
based on highly conserved regions of viral genomes.
This method can detect as low as 10 genome copies.
Stringent precautions are needed to avoid
contamination with amplified DNA products leading
to false positive reactions. Detection of hepatitis A virus
(HAV) RNA and enterovirus (EV) RNA is considered
as an indication of presence of viruses in water. Steps
involved include concentration of water, RNA
extraction, complementary DNA (cDNA) synthesis and
PCR.

B-2 CONCENTRATION OF DRINKING WATER

B-2.1 Apparatus
B-2.1.1 Pressure Pump

B-2.1.2 Membrane Filter Assembly with 144 mm
Diameter with Tripod Stand

B-2.1.3 Pressure Vessel (50 litre capacity) with
Pressure Gauge

B-2.1.4 Inter-connecting Pressure Tubes

B-2.2 Reagents

Autoclaved double distilled water shall be used for the
preparation of reagents/buffers in this study.

B-2.2.1 Aluminium Chloride
B-2.2.2 HCI/NaOH Urea (Extra Pure)

B-2.2.3 Disodium Hydrogen Phosphate (Na,HPO,.
2H,0) — 0.2 M, filter sterilized.

B-2.2.4 Sodium Dihydrogen Phosphate (NaH,PO,.
2H,0) — 0.2 M, filter sterilized.

B-2.2.5 Citric Acid — 0.1 M, filter sterilized.
B-2.2.6 L-Arginine — 0.5 M, filter sterilized.

B-2.2.7 Urea-Arginine Phosphate Buffer (U-APB) —
Mix 4.5 g of urea with 2 ml of 0.2 M NaH,PO, and
2 ml of 0.5 M L - Arginine and make up the volume to
50 ml with sterile distilled water. The pH of the eluent
shall be 9.0.

B-2.2.8 Magnesium Chloride (MgCl,) — 1 M.
B-2.2.9 MclII Vaines Buffer (pH 5.0) — Mix 9.7 ml of

0.1 M citric acid with 10.3 ml of 0.2 M Na,HPO, .2H,0
under sterile conditions.

B-2.3 Procedure

Filter 100 litre of drinking water sample through
membrane filter assembly using either positively
charged membrane of 144 mm diameter or 0.22 micron
diameter pore size nitrocellulose membrane. For
positively charged membrane the test water pH need
not be adjusted. But for the 0.22 micron nitrocellulose
membrane adjust the pH to 3.5 after adding the
aluminium chloride as a coagulant to a final
concentration of 0.000 5 M.

At lower pH pass the water through the membrane.
The flow rate shall be 40 litre/h approximately. After
the completion of the filtration, elute the adsorbed
particles using 100 ml of urea-arginine phosphate
buffer (U-APB). Precipitate the suspended particles
using 1 ml of magnesium chloride (1 M). Dissolve the
resultant precipitate centrifuged out of the sample in
800-1.0 ml of McII vaines buffer. The processed sample
can be stored at refrigerator until required.

B-3 RNA EXTRACTION

B-3.1 Apparatus

B-3.1.1 Cooling Centrifuge
B-3.1.2 Deep Freezer (-20°C)
B-3.1.3 Vortex Mixer

B-3.1.4 Pipette Man

B-3.2 Reagents

B-3.2.1 Cetyl Trimethyl Ammonium Bromide (CTAB)
Buffer

CTAB . 1 percent
Sodium Dodecyl Sulphate (SDS) : 1 percent
EDTA : 20 mM
Sodium Chloride 1M

B-3.2.2 Phenol, Chloroform and Isoamylalcohol in the
ratio of 25:24:1 (PCI)

B-3.2.3 Ethanol
B-3.2.4 TE Buffer (pH 8.0)

Tris base : 1M
EDTA 0.5M

B-3.2.5 Sodium Acetate — 3 M.
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B-3.3 Procedure

Treat 300 ul of concentrated water sample with equal
volume of CTAB and 1/10th volume of PCI. Vortex
and centrifuge at 5 000 x g for 30 min at 4°C. Add 1/
10th volume of 3 M sodium acetate and double the
volume of cold ethanol to the aqueous layer. Keep the
mixture at either at —20°C for overnight or in liquid
nitrogen for 2-5 min. Centrifuge at 10 000 x g, for
30 min at 4°C. Discard the supernatant and air dry the
pellet and dissolve it in 20 ul TE buffer.

B-4 COMPLEMENTARY DNA (c DNA) SYNTHESIS

B-4.1 Apparatus
B-4.1.1 PCR Machine
B-4.1.2 Deep Freezer (—20°C)

B-4.2 Reagents
B-4.2.1 cDNA Synthesis Kit

B-4.3 Procedure

Suspend the extracted RNA in 20 pl of cDNA reaction
mixture, which consists of 4 ul of 5X reverse
transcriptase reaction buffer [250 mM TRIS-HCI
(pH 8.5), 40 mM KCI, 150 mM MgCl,, 5 mM
dithiothreitol (DTT)], 0.5 ul of 10 mM deoxynucleotide
phosphate (ANTP), 2 ul of hexa nucleotide mixture,
1 pul of 25 U of Maloney Murine Leukaemia Virus (M-
MuLV) reverse transcriptase, 0.5 ul of 20 U of human
placental RNase inhibitor. Heat the reaction mixture to
95°C for 5 min and rapidly chill on ice, this is followed
by the addition of 1 pl (25 U/ul) of M-MuLV reverse
transcriptase. Incubate the reaction mixture as given
by the manufacturer of the kit and quickly chill the
reaction tube on ice.

B-5 PCR AMPLIFICATION

B-5.1 Apparatus
B-5.1.1 PCR Machine
B-5.1.2 Deep Freezer (-20°C)

B-5.1.3 Micropippette

B-5.2 Reagents
B-5.2.1 Primers for EV and HAV

EV sense primer, 5" — TCC TCC GGC CCC
TGA ATG CG — 3’

antisense primer, 5’ — ATT GTC ACC
ATA AGC AGC CA — 3’

sense primer, 5° — GTTTT GCTCC
TCTTT ATCAT GCTAT G-3°

HAV

antisense primer, 5° — GGAAA TGTCT
CAGGT ACTTT CTTTG-3’

B-5.2.2 PCR Master Mix
B-5.2.3 Mineral Oil

B-5.3 Procedure
B-5.3.1 PCR Amplification for Hepatitis A Virus (HAV)

In 5 pl of cDNA, add 95 pl of a PCR Master Mix (10
mM TRIS-HCI (pH 8.3), 50 mM KCl, 2.5 mM MgCl,,
0.01 percent gelatin (1x PCR buffer), 200 uM of each
dNTP, 1.5 U of Thermus aquaticus polymerase). Add
25 pico moles of sense and antisense oligonucleotide
primers of HAV and overlay with mineral oil.
Appropriate positive and negative controls shall be
included with each run. Set the following reaction at
thermo cycler:

Denaturation at 94°C for 2 min

Denaturation for 1.0 min at 94°C
Annealing for 1.0min at 57°C (39 cycles
Extension for 1.3 min at72°C

Final extension at 72°C for 7 min.
B-5.3.2 PCR Amplification for Enterovirus (EV)

In 5 pl of cDNA, add 95 pl of a PCR Master Mix (10
mM TRIS-HCI (pH 8.3), 50 mM KCI, 2.5 mM MgCl,,
0.01 percent gelatin (1X PCR buffer), 200 uM of each
dNTP, 1.5 U of Thermus aquaticus polymerase). Add
25 pico moles of sense and antisense oligonucleotide
primers of EV and overlay with mineral oil.
Appropriate positive and negative controls shall be
included with each run. Set the following reaction at
thermo cycler:

Denaturation at 94°C for 2 min

Denaturation for 1.0 min at 94°C
Annealing for 1.0 min at42°C 35 cycles
Extension for 2.0 min at 72°C

Final extension at 72°C for 7 min.
B-6 AGAROSE GEL ELECTROPHORESIS

B-6.1 Apparatus
B-6.1.1 Micropippette
B-6.1.2 Electrophoresis Apparatus

B-6.1.3 Gel Documentation System
B-6.2 Reagents

B-6.2.1 Running Buffer — 50X TAE buffer
Tris base/Tris buffer : 121.00 g
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Glacial acetic acid : 28.55 ml
0.5 M EDTA : 50 .00 ml
Distilled water : 300.45 ml
(autoclaved)

Make the final volume upto 1 000 ml with deionised
distilled water, sterilize and store at 4°C. The final
concentration for the preparation of agarose gel and to
run the gel shall be 1X.

B-6.2.2 Tracking Dye — 6X bromophenol blue.
B-6.2.3 Ethidium Bromide — 0.5 pg/ml.

IS 10500 : 2012

B-6.3 Procedure

Run the PCR amplified product of EV and HAV on
1.5 percent agarose gel using 1X TAE buffer. Load
10 pl of amplified product after mixing it with 1 pl
10X loading dye. Run the molecular weight marker
along with the samples. Run the electrophoresis at
100 V for 30 min. Stain the gel with ethidium bromide
(0.5 pl/ml) for 20 min. Wash it with distilled water
and view under UV transilluminator and photograph
the gel to analyse the band pattern. EV gives the band
as 155 base pair and the HAV gives band as 225 base
pair.

ANNEX C
(Clause 4.3.10)

ILLUSTRATIVE LIST OF MICROSCOPIC ORGANISMS PRESENT IN WATER

S!  Classification of Group and Name of the Organism Habitat Effect of the
No. Microscopic Organisms and
Organism Significance
(1) ) (3) 4) (5)
i) Algae a) Chlorophyceae:
1) Species of Coelastrum, Gomphospherium, Polluted water, Impart
Micractinium, Mougeotia, Oocystis, impounded colouration
Euastrum, Scenedesmus, Actinastrum, sources
Gonium, Eudorina Pandorina, Pediastrum,
Zygnema, Chlamydomonas, Careteria,
Chlorella, Chroococcus, Spirogyra,

Tetraedron, Chlorogonium, Stigeoclonium

2) Species of Pandorina, Volvox, Polluted waters Produce taste and
Gomphospherium, Staurastrum, odour
Hydrodictyon, Nitella

3) Species of Rhizoclonium, Cladothrix, Clean water Indicate clean
Ankistrodesmus, Ulothrix, Micrasterias, condition
Chromulina

4) Species of  Chlorella, Tribonema, Polluted waters, Clog filters and
Clostrium, Spirogyra, Palmella impounded create impounded

sources difficulties

b) Cyanophyceae:

1) Species of Anacystis and Cylindrospermum

2) Species

of  Anabena,

Cause water
bloom and impart
colour

Impart colour

Polluted waters

Phormidium, Polluted waters

Lyngbya, Arthrospira, Oscillatona

3) Species of
Aphanizomenon

4) Species of
Coelospherium,
Aphanizomenon

5) Species of
Oscillatoria, Anabena

Anabena,

Anacystis,

Anacystis,

Anacystis, Polluted waters, Produce taste and
impounded odour
sources
Anabena, Polluted waters Toxin producing
Cleotrichina,
Rivularia, Polluted waters Clog filters
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Sl Classification of Group and Name of the Organism Habitat Effect of the
No.  Microscopic Organisms and
Organism Significance
(1 (2) (3) “ (%)
6) Species of Rivularia Calcareous Bores rocks and

ii) Zooplankton

iii) Rotifers

7) Species of Agmenellum, Microcoleus,
Lemanea

Diatoms (Bacillareophyceae):

1) Species of Fragillaria,
Stauroneis

2) Species of Asterionella, Tabellaria

Stephanodiscus,

3) Species of Synedra and Fragillavia
4) Species of Nitzchia, Gomphonema

5) Species of Cymbela, Synedra, Melosira,

Navicula, Cyclotella, Fragillaria, Diatoma,
Pleurogsigma
6) Species of  Pinmularia, Surinella,

Cyclotella, Meridion, Cocconeis
d) Xanthophyceae:
Species of Botryococcus

a) Protozoa:
1) Amoeba, Giardia
Difflugia, Actinophrys
2) Endamoeba, Histolytica

Lamblia  Arcella,

b) Ciliates:

Paramoecium, Vorticella, Carchesium,
Stentor,  Colpidium, Coleps, Euplotes,
Colopoda, Bodo
¢) Crustacea:
1) Bosmina, Daphnia
2) Cyclops
a) Rotifers:
Anurea, Rotaria, Philodina
b) Flagellates:
1) Ceratium, Glenodinium, Peridinium

Dinobryon

2) Euglena, Phacus

10
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waters and also
rocks

Clean waters

Hill streams
high altitude,
torrential and

temperate waters
Polluted waters

Moderately
polluted waters
Rivers and
streams
impounded
sources

Clean waters

Hill streams,
high altitude and
temperate waters

Polluted waters

Sewage and
activated sludge

Highly polluted
waters, sewage
and activated
sludge

Stagnant
ted waters
Step wells in
tropical climate

pollu-

Polluted and
Algae laden
waters

Rocky strata, iron
bearing and
acidic waters
Polluted waters

calcareous strata
and causes
matted growth
Indicators of
purification

Cause
discoloration
Taste and odour
producing clog
filters

Taste and odour
producing

Cause
discoloration
Clog filters and
cause operational
difficulties

Indicators of
purification

Produces
coloration

Pollution
indicators
Parasitic and
pathogenic

Bacteria eaters

Indicators of
pollution
Carrier host of
guinea worm

Feed on algae

Impart colour
and fishy taste

Impart colour
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St Classification of Group and Name of the Organism Habitat Effect of the Organisms
No.  Microscopic and Significance
Organism
) ) 3) ) 5)
iv) Miscellaneous  a) Sponges, Hydra Fresh water Clog filters and affect
Organisms purification systems

b) Tubifex, Eristalls, Chironomids

¢) Plumatella

c) Dreissena, Asellus

Highly polluted waters,
sewage and activated
sludge and bottom
deposits

Polluted waters

Polluted waters

Clog filters and render
water unaesthetic

Produces biological
slimes and causes filter
operational difficulties

Harbour pathogenic
organisms

11
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Cenire
Certificate of Incorporation

[Pursisant to sub-section (2} of section 7 of the Companies Aet, 2013 and rule 8 the Companies (Incorporation)
Rules, 2014])

| hereby corfify thal KARMI BIKANER WATER ENVIRC FOUNDATION is incorporated on this Twetth day of Septemeer Tws
thousand sivisen undar the Companias Act, 2013 and that 1ha company i3 Emited by shares

The CIM of the company 15 U41000RJEHENPLIS5943,

Given under my hand at Manesar this Twalfth day of Seplember Twa thousand sisbeen

oS ey o, T
e ——
MANGAL RAM MEENA
Deputy Regestrar of Companses
Cendral Registrason Centre

Far and on behalf of the Jurisdicticnal Registrar of Companss

Mailing Address as per recard available in Registrar of Companics office:

KARNI BRCANER WATER ENVIRO FOLUNDATICN .
G0 KARNI INDUSTRIES ASSOCIATION, KARNI IND AREA, BIKANER, i;!j

Bikaner, Fajasthen, India, 334001
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1.
2.
a.

4.

5.

FORM —INC-13
MEMORANDUM OF ASSOCIATION
OF

KARNI BIKANER WATER ENVIRO FOUNDATION
(SECTION 8 COMPANY)
(PURSUANT TO RULE 19(2) THE COMPANIES
(INCORPORATION AND INCIDENTAL) RULES, 2014)

The Name of the company is "KARNI BIKANER WATER ENVIRO FOUNDATION"
The Registered office of the company will be situated in the STATE OF RAJASTHAN.

The objects for which the company is established are:-
1. To carry on the workiactivities by way of setting up of a special purpose vehicle(SPV)

having complete operational autoanomy for establishing, running and maintzining
common effluent freatment plant(s) (CETPs), effluent treatment plant(s) (ETPs), sewags
ireatment plant{s) (STPs), ultra-filtration plants, effluent trestment plants solar/
machanical/ electrical or other technical upgraded evaporation plants and instaliation
of revarse osmosis(RO) plants for industrial as well as domestic use with all other
necessary equipments and accessories for treating, neutralizing the effluents and
hazardous waste and recycling, resale of treated water and such other methaods, ways,
processes and programs for recycling of the discharged water for effective reuse to
facilitate the local industry to become eco friendly and globally competitive using
environmental friendly processing standards and upgraded technology and facilitate
all kind of support for the up gradation of existing as well as proposed facilities/plants
specifically in the area of water and waste water managements also to premate
research and development for a cleaner technology in the turnkey projects, technical
assistance, onsite services in relation to effluent treatment plant{s) installation and
managemant and to provide waste water management and implement and
execute project(s) for reclamation, rehabilitation and remediation of degraded
lands and restoration of damaged environment and carrying on aclivity of developing
the forest, grassland, fodder resources, crops, greenbalt, and providing vegetative
covers on degraded land with no profit no loss motive, and for the benefit of the
industries in Industrial estate of Kami Industrial Estate ,BIKAMER, Rajasthan industry
members and the doing of all such other lawful things as considered necessary for the
furtherance of the above objects. None of the object of the company will carried
out on commercial basis. Provided that the company shall not support with
Its funds, or endeavour to impose on, or procure to be observed by its
members or others, any regulation or restriction which, as an object of the

company, would make it a trade union.
The objects of the company extend to the State of RAJASTHAN in Parlicular & whole of India
in General.
| The profits, if any, or other income and property of the company, whensoever derived,
shall be applied sclely for the promotion of its objects as set forth in this Memorandum,

ll. No portion of the profits, other income or property aforesald shall bg pald or
transferred, directly or indirectly, by way of dividend, bonus or olhenwise by way of
profit, to persons who, at any time are, or have been members of the company or to any
one of more of them or to any person claiming through any one or more of them,

Hl. No remuneration, or other benefit in money or moneys worth shall ba given by the
company to any of its members, whether officers or servants of the company or not,
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10.

11.

except payment of out of pocket expenses, or reasonabla and propar tent on premises lel
to the company.

IV. MNothing in this clause shall prevent the payment by the company In good faith of prudent
remuneration to any of its officers or servants (nol beings members) or lo any other
person (not being a member), in return for any services aclually rendered 1o the company,

V. Nathing in clauses (iii) and (iv) shall prevent the paymenl by the Gompany in good faith of
prudent remuneration to any of its members in return for any services, (not boing sarvices

of @ kind which ara required to be rendered by a member), actually rendered 1o the
Company

Mo alteration shall be made to this Memerandum of Association or 1o tha Arlicles of

Association of the company which are for the time being In foree, unloss this alteration has
been previously submitied to and approved by the Reglstrar,

The liability of the Members is Limited,

The Authorised Share eapital of the company is Rs. 50,00,000, (Rupees Filty Lakhs only) anly
divided into | 5,00,000 (Five lakh ) equity Shares of Rs. 10/- each

(1) True accounts shall be kept of all sums of money received and expended by the company
and the matters in respect of which such receipts and expenditure lake place, and of the
property, credits and liabilitles of the company and subject to any reasonable msErictlnng. as lo
the time and manner of inspecting the same that may be imposed in accordance with the

regulations of the company for the time being in force, tha accounts shall be open fo the
inspaction of the members,

(2) Once at least in every year, the accounts of the company shall be examined and the

correctness of the balance-sheet and the income and expendilure account ascerained by
one or more properly qualified auditor or auditors,

If upen a winding up or disselution of the company, thare remains, after the satizfaction of all
the debts and liabilities, any property whatsoever, the same shall not be distribuled amongst
the members of the company but shall be given or transferred o such other company having
objects similar to the objects of this company, subject to such conditions as the Tribunal may
impose, or may be sold and proceeds thereof credited to the Rehabilitztion and Insolvency
Fund formed under section 268 of the Act.

The Company can be amalgamated onl

¥ with another company registered under Section B of
the Act and having similar objects.
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we the several persons, whose names and addresses are subscribed are donlrouns of
being formed into a Company not in profit, pursuance of this Memorandum of

Aszsociation and we respectively agree to take the number of shares in the Capital of
the Company set opposite to our respective names:-

ED
Mo,

Names, Addresses,
descriptions and
Occupations of Subscribers

No. of
Shares
taken by
gach
Subscriber

_ﬁrgn.-ftum
o
subscriber

Signature, Namas,
Addrosses ,
Descriptions and
Ocecupations of

witnesaes

=

.";w

For And on Behalf of
1 ML Wollen Industries

| Mool Chand Rathi
Lol Slo Madan Lal

1B 11, Javahar Nagar,
Dudi Petrol Pump Ke
Pass, Bikaner, Rajasthan
334004
[Partner]

For And on Behalf of
Somani Woollens Frivate
LTD

Gauri Shankar Somani
S/o Radhey Shyam
Somani

447, Kothari Hospital
Road,Qutside Jassusar
Gate, Bikaner,
Bangalanagar,
Rajasthan, 334004
[Partner]

For And on Behalf of
MDK Woollen Industries
Uma Shankar Kothari
S/o Bhanwar Lal Kothari
618, Kothari Hospital
Marg, Kothari Hospital,
Jassusar Gate Ke Baher,
Bikaner, Rajasthan,
334001,

[Partner]

15,000

|Fifteen
thousand)

15,000

(Fifteen
thousand)

15,000

iFifteen
thousand)

Sd/-

Sd/-

Sdl-

Place: Bikaner
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fied their identity details { 1D ) for their identification and

fication particulars as filled in

witness to subscribers who have subscribed and signed in my presence on 03/08/2018.
rther | have veri

BIKANER Fu

I,

f their identi

satisfied myself o

Sdi-
{ REENA BALA )
Wio Amit Ku Phutela
=203, JNV Colony, Bikaner
e FCS- 8486 EP-;HEE

Dated this 3™ day of August, 2016




We the several persons, whose names and

of being formed into a Company not in pro
Association and we res

the Company set oppo

addresses are subscribed are desirous

fit, pursuance of this Memorandum of
pectively agree to take the number of shares in the Capital of
site to our respective names:-

=B Names, Addresses, No.of Shares | Signature of Signature, Names,
K. descriptions and Occupations | takan by sach Lhwe Addressas,
of Subscribers Subscriber subscriber Dﬂgﬂipﬁung and
Deeupations of
witnesses
For And on Behalf of 15,000 Sd/- E .
Lﬂa'-rl"li Woollen Mills IFiﬂE‘EH o
Erij Mohan Chandak thousand) E W
Slo Moti Lal Chandak ==
Jail Vali Gali, Outside =E
Jassusar Gate, Bikaner, 3§
Rajasthan, 334001 2=
[Partner] 3 Z <
558
==
For And on Behalf of 15,000 =d- Eay 5
AS Woollens (Fifteen e =
Mahesh Kumar Kothari thousand) g E E = Ea
Slo Anant Lal Kothari 53 F 33 P
il | Behind Shubham 2ot Za
"S5 47| Nursing Home Qutside SEB3«2388
Jassusar Gate, Bikaner g =] ﬁ S %-ﬁ ‘;"‘"
Bangalanagar, - w & EE'
Rajasthan, 334004 E £ E ~8 n"{g
[Partner] ] ﬁ £ E8:¢
T T}
gES ~
z 2 3
=
£
i
252
Wt E
R BL B
75,000 oo G
Total Seventy Five §u 3
Thousand = 5
=xT
=" [0 m
Place: Bikaner Dated this 3™ day of August, 2016
4
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(THE COMPANIES ACT, 2013)
(COMPANY LIMITED BY SHARES)
UNDER SECTION 8 OF THE COMPANIES ACT, 2014
ARTICLES OF ASSOCIATION
OF

KARNI BIKANER WATER ENVIRO FOUNDATION

a) The reference herein to 'The Act' is to the Companies Act, 2013 as amerided therets, from
time to time and as applicable.

Elttllréheaﬁinga are given for convenience and shall not affect the construction of these
INTERPRETATICN

The Regulations contained in Table 'F' in Schedule 1 to the Act as amendead from firme to fime

in so far as they are applicable to a private limited company and o far as they are not
modified or altered by Articles hersinafter provided, shall apply to this Compary.

In the interpretation of these Articles, the following expressions shall have the following
meanings, unless repugnant to the subjects or context.

“The Company” or this company means "KARN| BIKANER WATER ENVIRO FOUNDATION"
"Memorandum & Articles” means the Memorandum of Association and Articles of Association
respectively of the Company.

"Director” means and include all Directors of the Company and except where the confest
otherwise requires for those Articles shall mean the Board of Directors of the Compsany, or 5
properly constituted committes thereof.

“The Office” means the Registered Office for the time being of the company. "The Registrar”
means the Reqistrar of Companies.

"Seal" means the common seal of the Company.

"Month" means Calendar Month.

“Year" means April to March of any Financial Year.

"Proxy” includes Attorney duly constituted under a power of attomey.

"Member" means 8 member of the Company who has duly subscribed to the shares of the
company and after due appraval of the Board of Directors of the Company from time to ims
and who continues to be a member for the time being.

"In Writing Or Written" includes printing, lithography, and other modes of reproducing works in
a visible form, which also include thumb impression properly attested.

Wards importing persons includes corporation, Firms and Association.
Words importing singular number include the plural and vice-versa.
words importing masculine gender include the feminine gendar and vice-versa,

PRIVATE COMPANY
{a) The Company Is a Private Company within the meaning of Section 2(68) of the Companies
Act 2012 and it means a Company having a minimum paid-up share capital of Rs. 1 lakh or
such higher paid-up capital as may be prescribed, and which by its articles-
i} resiricts the right to transfer its shares |
i) except in case of One Person Company, limits the number of its members to 200. Provided
tr:-:aj; whg:e two or more persons hold one or more shares in a Company jointly, they shall, for
the purposes of this clause, be treated as a single mamber:
Provided further that-
a)persons who are in the employment of the Company; and

having been formerly in the employment of the Company, were members of
mgﬂﬁﬂ‘;ﬁﬁ}hﬂ! ' hat employment and have continued to be members after the

employmeant ceased,
1
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10.

11.

shall not be included in the numbear of moambers; and
i) prohibits any invitation o the public 1o subscribe Tor any aecuriilom of s Com pany;

v} industries only in red and orange segment as per CPCB/RPCE Waler Pollutlon Guidgiingg
can become the shareholder of the Company |

(b} The Company may at any time by a special resclution convert tself into & privats
campany within the meaning and subject to the provisions of the Companies Ast, 2013,
SHARE CAPITAL

The authorized Share capital of the company shall be as mentioned In Clause X1l of the
Memorandum of Association of the Company

REDEEMAELE PREFERENCE SHARE

The Company may subject to the applicabla provisions of the Act, issue the said preference
shares as cumulative Redeemable Preference Shares (Redeemable Preference shares)
and.l'd_:-r cumulative partlyffully convertible Preference shares {(Converlibla Praference Sharas)
and in such proporfion as may be decided by the Company at the time of iasue thereof. and
the same shall have such rights, privileges and canditions attaching thereto as the Company
may decide in this behalf,

SHARES & CERTIFICATES
Allotment of shares

a) Subject to the provisions of these arficles, shares in tha capital of the Company for the lime
being shall be under the absolute contral of the Board of Directers who may allot or otherwise
dispose off the same or any of them to such persons on such terms and conditions and at
such times and either at a premium or at par or subject to the provisions relating to discount as
provided in the Act and as the Board may think fit.

b) Motwithstanding anything contained in this Article, where securities are dealt with in a
Depository, the Company shall intimate the details of allotment of securities to Depaository
immediately on allotment of such Securities.

Register and Index of Members

The Company shall cause to be kept at its Registered Office or al such other place as may be
decided, Register and Index of members in accordance with the applicable provisions of the
Act and the Depositories Act, 1898 with details of shares held in physical and dematerialized
forms or in any media as may be permitted by law including in any form of electronic media.
The Register and index of beneficial owners maintained by a Depository under the applicable
provisions of the Depositories Act, 1995 shall also be deemed to be the Register and index of
mambers for the purpose of this Act. The Company shall have the power to keep in any stale
or country cutside India, a Register of Members for the residents in that state or cou niry.

TRANSFER

The Board of Directors may at their absolute discretion decline to register any transfer of
shares of debentures in the following cases:
a)The transfer of shares or debentures to a person who have not been approved by the Board

of Directors.
b) Any transfer of shares on which the Company has a lien.

Subject to provisions of Aricle 23, Shares or Debeniures held by a member or debenture
holder as the case may be, may be transferred to his legal heirs or any other existing
shareholder or debenture holder of the Company and shall not be transferred to any other
person other than those as aforesaid.

In case of transfer of all or any part of the shares in or debanture of the Company, to any
person or persons excepting those provided in Article 10 above, a transferor shall intimate the
Company in writing of his intention to do so, specifying clearly therein the name and address
both present and permanent, and description of the proposed transferee and the Company, on
receipt of such intimation of the transferor, shall hold meeting of Board of Directors to consider
the matter of such transfer, within a period of 60 days from the date of receipt of such
intimation letter from the transferor and the Board of Direclors shall be at liberty either to take
in such transferee as a member or debenture holder or arrange the transfer to any mamber or

2
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debenture holder of the Company as the case may be or any other person and in such manner
as the Board of Directors may approve and prescribe,

The instrument of transfer of any shares in, or dabentures of the Company shall be executed
both by the transferor and the transferee and the transferor shall remain the holder of the
shares or debentures so transferred until the name of the transferee is registered in the
Register of Members or in the Register of Debenture Holdars.

E“'-’E_l“jf instrument of transfer shall be left at the office of the Company along with the original
cer’Elfjfcai?j of shares or debentures of the Company to be transferred and the transfer may be
registerad.

TRANSMISSION

In case of death of a member or debenture holder, the shares or debentures shall pass on to
his or her heirs, administrators or executors and any person becoming entitled o such shares
and debentures in consequence of death of any member or debenture holder may upen
producing such evidence of title as the Beard of Directors may require. register himsell as
holder of the shares or debenlures and subject to the provisions of transfer herein contained,

transfer the same to some other person.
INCREASE, DECREASE & ALTERATION OF CAPITAL

The Company may be Ordinary Resolution from time to time alter the conditions of the

Memorandum of Association as follows:

a) Increase the share capital by such amount, to be divided into share of such amount as may
be specifiad in the resolution.

b) Consolidate and divide all or any of its shares of larger amount than its existing sharas.

c) Sub-divide its exisfing shares or any of them into shares of smaller amount than is fixed by
the Memorandum, andfor Articles of Association, so however, that in the sub-division, the

proportion between the amount paid and the amount, if any, unpaid on each reduced
share shall be the same as it was in the case of the share from which the reduced shares

i derived, and
d) Cancel any shares which at the date of the passing of the rezolution, have not been taken
or agreed o be taken by any person.
The Enmp;lny may, subject to applicable provisions of the Act, and any other consent required
under applicable laws, from time to time, by special resolution reduce in any manner;
a) its Share capital
b} any Capital redemption reserve fund or

¢) any share premium account.
Notwithstanding anything contained in these Articles, and subject to applicable provisions of
the Act, andfor any other applicable laws, the Company may purchase its own shares or other
specified securities (hereinafter referred to "buy-back™ out of
a) its free reserves ar
b) the securities premium account or

¢) the proceeds of any shares or other specified securities.

BORROWING POWERS

Subject fo the provisions of the Act, the Board of Directors may from time to lime, by a
resolution passed at a meeting of lhe Board accept deposits or borrow moneys from
members,directors or their relatives, either in advance of calls or otherwise and may genarally
raise and secure the paymenlt of such sum or sums in such manner and upon such terms and
conditions in all respects as they think fit and in particular by issue of bonds or redeamable
debenture stock, or any mortgage or charge or other security on the undertaking or the whole
or any part of the property of the Company (both present and future) Including its uncalled
capital for the time being.

GENERAL MEETING
ANNUAL GENERAL MEETING

The first Annual General Meeting of the Company shall ba held within elghteen monthg from
the date of incorporation of the Company. Tha next Annual Gonaral Meating of the Company

3
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24.

25.

26.

27.

28,

shall be held by the Company within six months aftar the axpiry of sach finsne
an extension of time is oblained from the Registrar of Comparian as proy
Provided that not more than fifteen months shall elapse batwaan the
General Meeting of the Company and that of the nest meating.

NOTICE OF MEETING

A general meeting of the Company may be called Iving not less than 7 dayy r,
wniing, which should be sent o the members of uhahgu?npaf? entitled 1 facsrse s .
provided however, a General Meeting may be called after giving shorter natice 4 croremes
accorded, in case of Annual General Meefing by all the members entitled 19 vote trerem eq
in case of any other meeting, by members u? the Company holding not less than 955 of su-5
part of the paid-up share capital of the Company as gives right to vote at the FrEeting
Actidental omission to give nolice to or the non-receipt of such notics by Sy member gt
not invalidate the proceeding held at any General Meeting.

EXTRA ORDINARY GENERAL MEETING

a) All General Meetings other than the Annual General Meetings shall be caled Erva.
Ordinary General Meetings.

b) The Board of Directors may, whenever it thinks fit, call an Exira Ordinary Gansral WMesting.
c) If at any time Directors capable of acting who are sufficient in number to form 3 susrum
are not within India, any Director or two members of the Company may c21 20 Errs

Ordinary General Meeting in the same manner as nearly as possible as that in whish suh
a meeting may be called by the Board of Directors.

CHAIRMAMN
The Chairman, if any, of the Board of Directors shall preside as Chairman st every General
Meeting of the Company, including Annual General Meetings.
VOTES OF MEMBERS
Voting rights of the members shall be:

a) On a show of hands, every mamber holding equity shares and present in person shal
have ong vole.

b) On a pell, voting rights of members shall be, in propertion to their holding of shares in the
paid-up equity capital of the Company.

in case of joint-holders, the vote of the senlor who renders a vote, whether in person or by

proxy shall be accepted to the exclusion of the vote of the other joint holders. For this pumposs,
seniority shall be determined by the order in which the names stand in the Regster of
Members.

Mo member shail be entitled to vote at any General Meeting unless all calls or cther sums
presently payable by him in respect of shares in the Company have been paid.

PROXIES

Restriction to votel Proxy to vote on Poll

mber entitied to attend and vote at a meeting of the Company shall be enttied
gggu?n-lte another person as hisiher proxy lo attend and vote in histher stead, Frowy sa
appointed need not be a member of the Company and a proxy so appeintad shall have a nght

to speak at the Meeting.

sl year unless
59 in the At
dislts of one s

DIRECTORS

Number of Directors _ %
Until otherwise determine by a special resolution, the number of Directors of the Coampany
shall not be less than two and more that twelve.

First Directors
The persons hereinafter named shall be the first directors of the Company:

1. GAURI SHANKER SOMANI
2. MOOL CHAND RATHI

3, UMA SHANKER KOTHARI
4. MAHESH KUMAR KOTHARI
5. BRIJ MOHAN CHANDAK
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31.

32.
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35.

36.

37.
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a8,
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b

Additional Director or filling casual vacancy

The Board of Directors shall have the power at any lime and from time lo timae lo appolnt any
person as Director either to fill a casual vacancy or as an Additional Director,

Alternate Director

The Board may appoint any person as alternate director o act for a diractor during his
absence for a period of not less than three months from the stale in which meating af tha
Eoard are ordinarily held and such alternate director shall ipso facto vacate offica if and when
the absentea director retums to the state in which meetings of the Board are ordinarily held, o
if the absentes director vacates office as a director.

Qualification Share

Unless otherwise determined by the Company in a General Meating, a Director shall not be
required to hold any share in the capital of the Company as his qualification.

Directors not to retire by rotation

Directors shall not be required to retire by rotation.

Meeting of Directors

At least onee in every three months or earlier as may be deemed necessary, the Directors

shall meet together for dispatch of business, adjourn and otherwise regulate their meatings
and proceedings as they think fit.

Chairman )
The Chairman of the Board of Directors will have to be elected from amongsl the Directors.

Quorum
The quorum for a meeting of the Board of Directors shall be two Directors personally present.

Casting Vote |
The Chairman of the Board of Directors or of any meeting shall have a casting vole in case of
a tie in any meeting.

Committee of Directors

i i ittee and the

Board of Direclors may delegate any of their powers to such commi
Eﬁmigza shall in the exercise of the power so delegated conform to any regulation that may;‘
from time to time be imposed on them by the Board of Directors subject to the provisions o

the Act.

Resolution by circulation |

i i i ffectual

erwize expressly provided by the Act, a resolution shall be as valid and e
2 1. 1ad oo pasedat o meotng of e Bcerd o Ovecos o Commte of B o
r K E

E:“EEI'[TEE;& t?}aét];'i?lrcﬁtﬁ ?E?éﬁ&?rf E';pgfé., if any, to all the directors or to all the members of
g itt = of the Board of Directors as the case may be, then in India {not being less in
e mI.mmhl &'taha uarum fixed for a meeting of the Board of Directors or the committee, as the
Sl ?:n mnvélI io all other Direclors or membears of the r::rmmlttee at their upu_&l address in
e °) been approved by such of them as are then in India or by a majarity of such of
:Eilrf: aar;ﬂahrzsm; in India or by a majority of such of them as are entilled to vole on the

resolution.

Minutes Chairman of the Meeting at which the same are recorded or

All minutes shall be signed by the d all minutes purporting to
; hairman at the next meeting and all minutas purporing
by the person ""r']""fl’ 1,5 'F;'.Fgﬁf,'ﬂiﬂﬁamwm be prima facie evidence of tha actual passing of
be so signed shall 1ot & k4 of the regularity of the Meeting at which the same shall appear to
the resolution recorded a it may afterwards be discovered that there was some

Eﬁfﬁﬂtﬂﬁ Egsﬁrrllﬁ;:fﬂﬁﬁnadrl;gnﬁhr mare of such Directors or that or any of tham were

disqualified,
Director's sitting fee

The Board of Directors shall
the Company.

not be entitled to any sitting for attending the Board meetings of
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42.

43.

Managing Director

Subject to the provisions of the Act, the Company may fram time 1o time appolnt one or more

of their body to the office of Managing Director{s) in-charge for such pariod and on such terms

and with such powers and at such remuneration (whether by way of salary of commission or

participation in profit or parlly by one way and partly by another) as they think fit and may

rpiemwe or dismiss him or them from office and appoint another or othars in his/ their place or
aces,

Powers of Board

Subject to the provisions of the Act, the Board of Directors of the Company shall be entitled io
exercise such powers and do such acts and things as the Company Is authorized to erercise
and do, provided that the Board of Directors shall not exercise any power or do any act or
thing which is directed or required, whethar by the Act, or any other law for the time being in
force or by the Memorandum or Arlicles of Association of the Company or otherwise to be
exercised or done by the Company in General Meeting.

Provided further that in exercising any such power or doing any such act or thing, the Board of
Directors shall subject to the provisions contained in that behaif in the Act, or any other law for
the time being in force or in the Memarandum and Articles of Association of the Company or in
any regulations not inconsistent therewith and duly made thereunder including regulations
made by the Company in General Meeting provided however, that no regulation made by the
Company in General Meeting shall invalidate any prior act of the Directors which would have
been valid if that regulation had not been made.

Mo Directors shall be disqualified from his office by contracting with the Company nor shall any
such contract or any contract into by or on behalf of the Company in which any Director shall
be in any way interested, be void nor shall any Director so contracting or being so interested
be liable to account to the Company for any profit realized by reason only of such Direclor
holding that office or of the fiduciary relations established but it is declared that to the extent it
Is required under the provisions of the Act, the nature of his interest must be disclosed by him
at the Director's Meeting at which the contract is considered if his interest then exisis, or in any
other case al the first meeting of the Directors after the acquisition of his interest.

POWERS & DUTIES OF DIRECTORS

Mithout prejudice to the general powers conferred by the foregoing clauses, the Board of
Directors shall exercise the following powers amongst others;

a) The Board of Directors may pay all charges, expenses incurred in respect of formation,
promaotion, establishment and incorporatien of the Company under the Act, as well as its
registration under any other rules or bye-laws having the force in law.

b) The Beard of Directors may from time to time, by power of attorney under the Company's
Seal, appoint any person/s to be attorney of the Company for any purpose.

c) All cheques, Bills of Exchange, Promissory Noles and other Negotiable Instruments or
other instruments of similar nature refating to the operations and transactions of the
Company, shall be signed by any one or more of the Directors, as may be decided by tha
Board of Directors but the authority so conferred may be revoked at any time by the Board
of Directors.

d) The Board of Directors may invest and deal with any moneys of the Company not
immediately required upon such securities and in such manner as thay think fit,

e) The Board of Directors or the Managing Director/Whole Time Director/Executive
Director/Director-in-charge if so authorized by lhe Board of Directors may refer any matter
relating to the transactions of the Company lo arbifration and tha decision of the
Arbitrator(s), if accepted by the Board of Directors would be binding on tha Company.

f) The Board of Directors may from time to time raise or borrow any sums of monay for and
on behalf of the Company from the members or other parsons, companies or banks or they
may themselves advance money to the Company on such lerms and conditions, as may
be approved by the Board of Directors.

g} The Board of Directors may from time to time secure the payment of such money In guch
manner and upon such terms and condilions as it may think fit and In particular by the
issue of Debanture or Bonds of the Company, by morigage or charge of all or any part of
the property of the Company and of its uncalled capital for the lime baing.
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Any ‘I..:."haresl, Debentures, Bonus or Securitles may ha |ssuad al pramiuim of othateiss and with
special privileges as to the redemption, surrender, drawings, allatnent of Shatas, voling nights
at General Meetings of the Company and olharwlse.

ACCOUNTS & AUDIT
The Board of Direclors shall cause to maintain proper books of accounts with rasgact (o

a) Al _5|,m'|5 of maonay received and E;p;pendﬂd I}!" tha Company arid the mattars in respact of
which the receipt and expenditure takes place.

b) Al sales and purchases of goods by the Company,
=c) The assets and liabilities of the Company.
Place where Books of Accounts to be kept

The I:'.D'Dks of accounts shall be kept at the Registered Offica of the Gompany &f &l such place
in India as the Board of Directors shall think fit.

Inspection

The books of accounts shall be open to inspection by any Director during the business hours
EH%&Mrleﬁ thereof shall be checked and verified at least onca In overy year by one ar more o
all Directors:.

Statutory Auditors
The first auditors of the Company shall be appointed and the remuneration shall he lixad by

Lt;: Boeard of Directors and thereafter the Auditors shall be appointed at each Annual General
eting,

CAPITALISATION OF RESERVES

(i) Subject to the provisions of the Act, the Company in General Meeting may, upon the
recommendation of the Board of Directors, resolve;

a) That it is desirable to capitalize any part of the amount for the time being standing 10 the
credit of any of the Gompany's Reserve accounts or to the credit of the profit & loss ar
otherwise available for distribution and

b} That such sum be accordingly set free for distribution in the manner specified in clause (i)
amongst the members who would have been entitled thereto, if distributed by way of
dividend and in the same proportion on the footing that they become entitled thereto as

Capital.

{ii} The aforesaid capitalized fund shall not be paid in cash but shall be applied subject to the

provisions of the Act either in or lowards:

a) Paying up any amount for the time being unpaid on any shares held by such members or

b) Paying up in full unissued shares of the Company 1o be allotted and distributed, cradited
as fully paid up to and amongst such members in the proportion of their existing holdings
aforasaid or

c) Parlly in the way specified in sub-clause (a) and partly in that specified in sub-clause (b)
and such distribution or payment shall be accepted by such shareholders in full

safisfaction of their interest in the said capitalized fund or in such manner as
recommended by the Board of Directors and resolved by the Company in General

Meeting.

(i) A share premium accountand a capital redemption reserve account may for the purpose of
this regulation, only be applied in the paying up of unissued shares to be issued to members
of the Company as fully paid Bonus Shares.

(il The Board of Directors shall give effect to the resclution passed by the Company in
pursuance of this regulation and setlie any difficulty which may arise in regard to the
distribution as it thinks expedient.

MINUTES

Minutes of Meeting

a) The minutes of all proceeding of every General Meeting or the Board of Directors or
commitiee of the Board of Directors shall be kept by making entries in the minute books
within thirty days of conclusicn of the meeling,

7
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§3.

b} The pages of the minute baok shall be consecutively numbered,

©) Each page of the minute books shall be Initialed or slgned and the last page of d
of proceedings shall ba dated and signed. g page of the record.

(i} In case of a meeting of the Board of Directors or committee of Board of Directors the
Chairman of the said meeting or the next succeeding meeting, and i

(ii) In case of General Meeting, by the Chairman of the same meeting within aforesaid 30 dslnl-:-s
8

or In the avent of death of or inabi i !
B e s ol inability of the Chairman, by a Director duly authorized by

d) The minutes shall not be pasted or otherwise attached to the minule books.

e} Al appointments of officers made at any of the meatings shall be included in the minutes of
the meetings.

f) In case of a meebing of the Board of Directors or 8 commiliee of Board of Directors, the
minutes shall also contain:

{T) The names of the Directors present at the meeating, and

(ii} In case of each resolution passed at the meeting, the names of Directors, if any dissenting
from or not concurring in the resolution.

g) The minutes of each meeting shall contain a fair and correct summary of the proceeding

thereat, provided that no matter need be included in any such minutes which the Chairman
of the meeting is having the option and:

(i) Is, or could reasonably be regarded as defamatory of any person or
(i) Is irrelevant or immaterial to the proceedings or
(1if}Is defrimental to the interests of the Company.

THE SEAL

.The Board of Directors shall provide a Seal for the Company and for safe custody theraof.
The Seal of the Company shall not be affixed to any instrument except by authority of a
resolution of the Board of Directors and except in the presence of a Director and the said
Director, shall sign every instrument to which the Seal of the Company is so affixed in his
presence.

INDEMNITY

Every officer or agent of the Company for the time being shall be indemnified cut of the assels
of the Company against any liability incurred by him in defending any proceedings whether
civil or criminal in which judgement s given in his favour or in which he = acquired or in
connection with any application under Section 633 of the Act, in which relief is granted to him
by the Court.

WINDING UP
Application of assets

Winding up when necessary will be dene in accordance with the requirements of Companies
Act, 2013 or such other statutory modifications thereto.

SECRECY
Directors, officers etc. to maintain secrecy

Every Director, Manager, Trustee for the Company, Member or Debenture holders, Member of
Committee, officer, servant, agenl, accountant or other person employed in or about the
business of the Company shall, if so required by the Board of Directors before entering upon
his duties, sign a declaration pledging all iransaclions uj the Company with his customers and
state of accounts with individuals and in matlers relaling therete, and shall subject to such
declaration, pledge himself not to reveal any of the matters which may come 1o his knowledge
in the discharge of his duties except when required so to do by the Board of Diractors or bya
Court of law and except so far as may be necessary in order to comply with any of tha
provisions contained in these Articles.
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Wwe the several persons,
are hereinto,

pursuance of this Articles of Association:-

whose names and
are desirous of being formed in 1o a Company el

addresses descripfion and oougiation

far profit in

e
Sl

MNao.

Names, Addresses, descriptions
and Occupations of Subscribers

Signature of
subscriber

Blgnaturs, Hames,
Addrasses , Descnipfions
and Ocaupstions of
witniesses

=1

For And on Behalf of
ML Wollens Industries
Mool Chand Rathi

Slo Madan Lal
14, Javahar Nagar, Dudi

Petrol Pump Ke Pass, Bikaner,
Rajasthan

334004

[Partner]

For And on Behalf of
Somani Woollens Private Ltd
Gauri Shankar Somani

Sio Radhey Shyam Somani
447, Kothari Hospital
Road,Outside Jassusar Gate,
Bikaner, Bangalanagar,
Rajasthan, 334004

[Partner]

For And on Behalf of

MDK Woollens Industries
Uma Shankar Kothari

Sl/o Bhanwar Lal Kothari
518, Kothari Hospital Marg,
Kotharl Hospital, Jassusar
Gate Ke Baher, Bikaner,
Rajasthan, 334001.
[Partner]

Sdf-

Sd/-

Sdf-

, Blka
FCS- 5486 npﬁ - il

Sdi-
( REENA BALA )
Wio Amit Ku Phutela

yself of their identification particular as filled in
2-E-203, JNV Colon

I, witness to subscribers who have subscribed and si
ned in
03/08/2016. BIKAMNER Further | have verified their HaEtit]r dntﬁfaﬁ?ﬂs??:s.;&r

4| identification and satisfied m

Place : Bikaner

Dated this

[ &)

Day of August, 2016
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We the several persons, whose names and addrassns Adadedafias
occupation are hereinto, are desirous of heing formad in ta 3 Camaary a8 e
profitin pursuance of this Articles of Association;-

hﬁl Na Aﬂﬂ ¥ des irrm Flyee ey
Ko, m::n::‘luﬂlﬂrnﬂ‘!'l;:lhsnﬂtlﬂ!ﬂ-ln_m e Elﬂﬁi“m ﬁ?"‘dg:q:'q:ql 'ﬁifr_.-';:,.ﬂ--.-i b
'“h‘qﬂrlhﬂ‘r G:n"rqujrmlli'nf A s
4 | For And on Behalf of Sd- s
AS Woollens 52°
Mahesh Kumar Kothari Ej-._'v 3
Slo Anant Lal Kotharl g —~=
: - | Behind Shubham Nursing E ?_ 4
A3 4F| Home Outside Jassusar Gate, i 5
Bikaner, Bangalanagar, ER 2
Rajasthan, 334004 £ 3 E
[Partner] F - %
2 E g g
SE25 P
For And on Behalf of Sd |Bzg o=23d
Laxmi Woollens 3SE JE 3
Brij Mohan Chandak 223 oT3t
Slo Moti Lal Chandak SE=HLL T
Jall Vali Gali, Qutside 3 $2% 523
Jassusar Gate, Bikaner, e =<5,
Rajasthan, 334001 E Ei - g b
[Partner] 2=3 3
3
S5+ -
H
g E 5
a2
it
8y %
i
Place: Bikaner Dated this 3™ day of Augusy, Wi
10
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(A Rajasthan Government Undertaking)

Industrial Area, Bichhwal, Bikaner
R] lco Tele/Fax 1 (0151) 2251614 & 2250023 (0) 2251523 (R)
BRI LEATH BLJEE e CIN : UI3100RI19695G CHI 263
Serviee Tax Reg. No. ¢
Enuil = bianceiyiioncon
Registered AD/Speed post/Email 1|| Ve 1

e o

} Rajasthan State Industrial DBevelopmentd Investment Corporation Lid,

Zelan vy

M/s KARNI BIKAMER WATER ENVIRO FOUNDATIOMN,
Cle Karni industrial Association Bhawan ,
Karni Ind. Area,Bikaner 334004

Sub: Allotment of Plot no. SP-501 24282 SQ METER at Ind, Area Kami(bExt) lease
basis to M/s KARNI BIKANER WATER ENVIRO FOUNDATION [or
establishment of New CETP with capacity of 4 MLD for Ind. Area Karni Phase
1* & 2™ Distt. bikaner

Dear Sir,

Management of Corporation is pleased to allot Plot no, SP-501 Measuring
24282 50 METER situated at Kami ext., Bikaner on lease basis 1o KARNI BIK AN |4
WATER ENVIRO FOUNDATION (hercinafter referred as KRWIT ) 1w
establishment of new CETP of 4MLD capacity on following terms and conditions

I- The land is being given on non transferable 99 Year “LEASE BASIS™ for
establishment of new CETP only.

2- Allotment of land will be made at a token premium amount Rs 1~ only,
irrespective of type of Indusiries for making Industrial areas environmen
friendly.

3- Allotment shall be made subject to submission of DPE, ‘Environment
Clearance’ and *Consent to Establish® issued by competent authority/department.

4- Annual service charges Economic Rent shall be paid by Karni Bikaner water
Enviro Foundation as per rules and any other charges after applicability of GS1
laws.

5- Kami Bikaner water Enviro Foundation shall pay other Taxes/Thuties Cess/w ate
charges/electricity charges etc. as applicable / imposed from time o time by
corporation or other statutory bodies, RIECO shall not be liable o make payment
of such amount in any manner,

6- Karni Bikaner water Enviro Foundationand its member industries shall be abide
by all the orders/ directions pronounced by various courts™NG Liribunals and
also abide by ihe acls/RulesNGT/Aribunals and also abide all the
Acts/RulesRegulations/Guidelines! Ovders of state / central  Governmen

H . MoEF/CPCB/RSPCB/CGWA/ and all other statutory agencies.

7- No change of land use of the allotted land shall be permined and the land will be
used by Karni Bikaner water Enviro Foundation exclusively for the purpose ol
setting up the CETP.

\ £
[ontd
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(A Rajasthan Government Undertaking)

Indlustrial Ares, Bichhwal, Bikaner
RICO Telo/Fax : (D151) 2251614 & 2250023 (0) 2251523 (K}
oo easten GO ULSTODRJ19695G CO01263
service Tax Reg. No,

Email : bikanerimriicoggin
istered A Speed

} Rajasthan State Industidnl Development& Investment Corporation Lud.

-——L'—"

8- No change in shareholding of the Kami Bikaner water Enviro Foundation will
be permitted without prior permission of the Corporation.

9- Karni Bikaner water Enviro Foundation will be allowed 10 mortgage the
allotted land by deposition of title deed in favour of the Financial Institution
for obtaining financial assistance after getting prior permission,

10- Karni Bikaner water Enviro Foundation will have to complele the
construction and operationof CETP within three vears from dute o L
allotment letter/lease deed of land , if time extension is required bevinl (s
period due to any reason, then it will be allowed with prior permission
subject to consent of RIICO.

11- Lessee (KBWEF) shall obtain all requisite clearances/consents/authorization
ke EC,CTE, CTO from competent authority, at itsown level,

12- Lessee (KBWEF) and Member Industries shall strictly follow the Guidelines
issued by RSPCB for O&M ageney for operation and maintenance of CE1Ps.
for SPV and for the member units connected with the CETPs,

13- Lessee (KBWEF) shall obtain all requisite elearances/ consents/
authorization like EC. CTE, CTO etc from competent authoritv,

14- Lessee and its member industries shall also abide by the provisions o
Environment Protection Act 1986, Water Act 1974 and all others releyam
Acts/Rules/ Regulations and Orders ete. issued by MOEF, CPCT S
from time to time,

15~ Lessee shall be fully responsible for setting up/Development of new CELP,
of required capacity.

16- Lessee shall be fully responsible for operation & maintenance and up-
eradation of CETP infrastructure as per prescribed standard by CPCB/RSPCB
and the Corporation shall not responsible in any manner whatsoever,

17- Lessee shall collect funds fromits member units required for setiing up, up-
gradation of CETP &its infrastructure. Obtaining financial grants/subsidics
from GOl or State shall also be the sole responsibility of Lessce.

18- Lessee shall collect cess/fee/charges as the case may be, from 15 member
units for operation and maintenance of proposed CETP and the Corporation
shall not give any contribution towards the same.

19- Lessee shall be fully responsible for maintaining quality standards 1
treating waste water and it should be ensured at the level ol '
CETP should be operated to treat waste water to re-usc level

20- Lessee Shall make all possible efforts to use such recycled waler by its
member indusiries to minimize the requirement of fresh water,

21- Lessee shall decide inlet quality standards of CETP (like Ph, TSS, Heavy
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metals etc) with consent of RSPCB and also monitor member industries 1o
follow nlet quality standards.

22- Lessee shall moniter the quantilty of effluemt to be discharged inio
conveyance system by its member industries and it shall be ensured that
allocation of discharge shall never be exceeded from the capacity of CETP,

23- Hazardous waste produce from CETP shall also be disposed off by Lessec as
per norms/guidelines prescribed by MoEF/CPCRB/RSPCE.

24- Hazardous waste which would have produced during pre-primary treatmen
at industry level should also be disposed off either at the level of concerned
member unit or at the level of Lessee with object to meet out inlet guality
standards of CETP. This hazardous waste shall also disposed-off either by
industries or by any other manner.

25- The Lessee (KBWEF) shall form a “Working Committee”  fuo
establishment/operation/maintenance of CETP,

26- The working Committee of Lessce (KBWEF) shall invite and allow
membership to only those industrial units which are established in RIICO
Industrial areas at RIICO alloted plots.

27- Lessee shall submit DPR inclusive financial model (Capex and Opex) for
establishment of proposed CETP of 4 MLD capacity or as may be prescribed
by RSPCB from time to time.

28- Lessee shall submit its strategic plan to be adopted for raising of capex and
opex funds from its member units for successful setting-up the proposed
CETP and operation and maintenance thercof including provision for bufler
funds, penalty clause and its execution through RSPCB in case of default by
member unit ete.

29- RIICO will not be responsible, if any condition of license i
violated/breached by the Lessee or its member units,

30- In case of any internal dispute of the Lessee related to CETP or its vperation
and maintenance, RIICO shall not be responsible for such disputes and not be
liable for any damages/losses if arises due to such disputes,

31- An undertaking shall be furnished by authorized person on behalf of Lessee
( KBWEF ) to the effect that they shall abide by the terms and conditions of
Lease and also liable for all type of expenses towards operatiwonal amd
maintenance activities of solid waste dumping site vard.

32- In the case of any dispute between RIICO and Lessee or its member units,
the decision of RIICO shall be final and binding.

33- The Lessee shall bound to make functional the site within the stipulated time
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fuiling which, RIICO will ke free 0 revoke the Lease and will ke
possession, In such circumstances, no amount shal| e paid by RIICO towards
cost and damages to Lessee.

34- RICO will be free to take over the possession of such land, in case any
unauthorized activity is found to be performed and/ur term of license s
expired.

35- Lessee shall ensure that after development of CETP, no industrial wastes
water/Industrial sewage should be discharged outside the closed vonvevaee
system. IT such activity is observed. the [ essec shall take measures 1o Sl
such tendency and shall he responsible for taking action againsi such
entreprencurs.

36- Lessee shall take possession of land execute the Lease deed within 90 diys
after issuing allotment letter. The cxpenses for registration and stamp duty
shall be borne by Lessee exclusively,

37- The Lessce shall indemnify RIICO against all liabilities and claims which
would be arose on account if any default made during term of the Livense.

38- The lessee shall abide by the terms and conditions of allotment latier 4nd
lease deed also abide by RIICO disposal of land Rules, 1979 a5 amended time

to time.
Yours Faithfully,
i
Sr. Regronal Manager
Copy to :-

1-District Collector, Bikaner for kind information.

2 Advisor (EM) RIICO LTD. Jaipur
3- Advisor (Infra), RIICO Lid., Udhyog Bhawan Jaipur,
4- General Manager, DIC, Chopra katla rani bazar, Bikaner.

—+Regional officer, RSPCB Beechwal, Bikaner.
6- RM. RIICO Ltd Bikaner for handing over the physical possession of land 1o M«

KEBWEF.
Sr. Rédional Manage

Page 107



Page 108



GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Cenire

Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 of the Companies Act, 2013 and rule 18 the Companies (Incorporation)
Rules, 2011 4]

I haraby cartify that BEECHHWAL ECO-FRIENDLY FOUNDATION is incorporated on [his Twenty seveath day of Oclober Twio
housend saventesn undar the Companies Act, 2043 and that the company is limited by shasres.

.
~ |

1he CIN of the company is U41000RJ201TNPLOSE3E1.

Grvan under my hand a1 Manesar this Twenly sewanth day of Detober Twao thousand seventgan .

s mimsTRY OF
RPGRATE
il
hMANGAL RAM MEEMA
Creputy Registrar of Companies
For and on mehell of the Jurdsdicional Regatrar of Companies
Ragistrar of Companias
Ceniral Registration Cenbos
H}isﬂ:lain‘bﬂ' This ceificats only avidences incarporation of the company on the basis of docurnents and declarationg of the
applicant{s), This ceificate is nelther a lcense nor permiselon 1o conduct buginegs or sollch deposits o funds from public.

Pesmission of sector regulator is necassany whemeer required Regisiralion slatus and other details of the company can b
=srified on anv, mca.goy.ii

hiailing Address as perrecord svailable in Regisirar of Companies office:

BEECHHWAL ECO-FRIEMNDLY FOLIMNDATION

CHAIRMAN BICHWAL UDYOG SANG, IND. AREA BICHWAL, BIKANER, Ifﬂiﬁj
Bikarer, Rajasthan, Indla, 334001 3 f
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None of the objéct of the comipaiy will carried ont on commercial basls, i

Provided that the company shall nod support with jis Tuids, of Endeavour to impuse o, or procire fo be
obwerved by its members or others, any repulation ar restrictisn which, a5 an ohject of the company, woakl

miake it o trade anion.

4. The objects of the company extend to the state of Rajasthan in particular & whaole of India in
aenaral. '

5. (1) The surplus, if any o other income and property of the company, when so ever derived,
shall be applied, solely for the promotion of its objects as set for the in this memorandum..
(i} Mo portion of the profits, other income or property aforesaid shall be paid or transferred
directly or indirectly, by way of dividend, bonus or otherwise by way of profit, to person
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of Uj]& mmp-amt which are for Bt bing ﬁimwtnthtminlﬂ pl' association
previously submited  and approval by the Registrar, | e ACAtioN has been

7. The liabtlity of the menbers is limited:

8. The Authorized sharecapital of the company will cansist of Re. S i

Lakhs Only) divided ifto 500,000 equity shares of Rs. 10/~ (Rupees Ten) sach 7o "1

2, (1) True accounts shal be kept of all sums of m received and
and the matters in redect of which such mi[;?and Exmdjﬁm[ﬁ:&mﬁﬁ
property, credits and lubilitics of the company; and, subject to any reasonable “.:ﬁm-imﬁ =
to the time and manng of inspecting the same that may be imposed in accordance with the
regulations of the company for the fime being in force, the accounts shall be open 1o the

inspection of the members.

(i} Once at least in every year, the accounts of the company shall be explained and the
correctness of the balance-sheet and the income and expenditure account ascertained by one

or more properly qualified auditor or auditors.

10, If upon a winding up or dissolution of the company, there remaing, afler me', sa:r.isfmtiﬂn of all
the debts and liabilities, any property whatspever, the same shall not be distributed ﬂmmlgat
the members of the company but shall be given or transferred Lo SL!l:.h other mmm having
objects similar to the objects of this company, sul;l_'pe:tl. to such v:nn:llm_:@ as the Tnmmbll:w
irnprose, or may hesoll and proceeds thereof credited 10 the Rehabilitation and Insolvency
Fund formed under section 269 of this Act,

8 of the Act

11, The Company can be amalgamated only with another registered under section

and having stmilar objects.
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1.

THE COMPANIES ACT, 2013

ARTICLES OF ASSOCTATION
OF

BEECHHWAL ECO - FRIENDLY FOUNDATION
(A COMPANY LIMITED BY HAVING SHARE CAPITAL)

Fnterprefation
(I} In these articles, unless there be something repugnant to the subject matter of

Context the singular shall include the plural and _person' shall include a firm,
corporation or company, and the following words the expression shall have the
following meanings.

(a) "the Act" means the Companies Act, 2013:

(b} "the seal” means the common seal of the company.

(¢} Company shall mean a Joint Stock Company and shall include Corporations
registered in India or abroad.

(d) The Company- means the BEECHHWAL ECO - FRIENDLY
FOUNDATION.

(e} Incorporated under the provisions of the Companies Act, 2013,

(f) Members — means the duly registered holder from time to time of the share of
the company whose name is/are entered in the register of members of the
Company and includes the subscribers of the Memorandum of Association of
the Company.

(g) In Writing or Written mean and includes word printed, lithographed,
represented or reproduced in any mode in any visible form.

{h) General Meeting — means a General Meeting of the Chamber.

(i) Board — means the board of Directors for the time being of the COMPany.

(i) Month - means the calendar month

(k) The Register mean the register of members to be kept in pursuance of Section
88 of the Act. '

(I} The Directors mean the Directors for the time being of the company. The
tollowing shall be first directors of the company

. SHIV RATAN AGARWAL
2. HARI RAM AGARWAL

3, SHIV KISHORE AGARWAL
4. ARUN KUMAR MODI

3. RAMAL KALLA

6. VIJAY KUMAR NOLAKHA
7. SATISH KUMAR GOYAL

8. AMIT KUMAR AGARWAL
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Unless. the context otherwise requires, words or expressions contained in these
regultal'ruqs shall have the same meaning as in the Aet or any statutory
modification thereof in force at the date at which these regulations become
binding on the company,

The name of the foundation is the — BEECHHWAL ECO — FRIENDL
FOUNDATION '

1

Share capital and variation of rights

| SR Subject to the provisions of the Act and these Articles, the shares in the

mlg;rtai ﬂf 'Lhe cnmpm%fmﬂfge under the control of the Directors who may issue, allot or

‘gu&.mﬁﬂﬂﬁlﬂiﬁ smqmu;r}'cfthemtpmd'npﬂsﬂm&ngmurh roportion and on
co s L) ata i

i bt it premium or at par at such time as they may

2. (i} Every person whose name is entered as a member in the register of members
shall be entitled o receive within two months after incorporation, in case of subscribers to
therne morandum or after allotment or within one month after the application for the
registration of transfer or fransmission or within such other period as conditions of
issue shall be provided, —

(@} one certificate for all his shares without payment of any charges; or

(b several certificates, each for one or more of his shares, u ment of
twenty rupees for each certificate after the first. o P

{if} Every certificate shall be under the seal and shall specify the shares to which it relates
and the amount paid-up thereon.

{’:ﬁ:‘rJIE respect of any share or shares held jointly by several persons, the company shall not
 bound to issue more than one certificate, and delivery of a certificate for a share to one
, of several joint holders shall be sufficient delivery to all such holders.

3.1@1 If any share certificate be worn out, defaced, mutilated or torn or if there be no
further space on the back for endorsement of transfer, then upon production and
surrender thereof to the company, a new certilicate may be issued in leu thereof, and if
any certificate is lost or destroved then upon proof theréeof to the satisfaction of the
company and on execution of such indemnity as the 1:{:-1111'{19@-['?l deem adequate, a new
certificate in lieu thereof shall be given. Every certificate under this Article shall be issued
on payment of bwenty rupees for each certificate.

(11} The provisions of Articles (2) and [3) shall mutatis mutandiz apply to debentures
the company.

4. Except as required by law, no person shall be recognised by the company as holdin
any sh.eapre upon a I:[‘EEL anc &I‘EEU]J.‘IP-EII}I’ shatl ok befnl:;s.'rmd by, or be compelled in E.ﬂ?
way o recogrdse (even when having notice thereof) any equitable, contingent, future or
partial interest in any share, or any interest in any fractional part of a share, or (except
only as by these regulations or by law ﬂﬂwmﬁsetgruwded} any other rights in respect of
amny share except an absolute right to the entirety eof in the registered der,

5. (i} The company may exercise the powers of paying commissions conferred by sub-

' section (6] of sechon 40, provided that the rate per cent or the amount of the commission
paid or a to be paid shall be disclosed in the manner required by that section and
rules made there under.

(i) The rate or amount of the commission shall not exceed the rate or amount pre
seribedin rules made under sub-section (6) of section 40.
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(1) The commission may be satisfied by the payment of cash or the allobment of fully or
partly paid shares or partly in the one way and partly in the other,

6. {f) If at ary Hime the share capital is divided into different classes of shares, the rights
attached to any class {unless otherwise provided E{ the terms of issue of the shares of
that class) may, subject to the provisions of section 48, and whether ar not the company is
being wound up, be varied with the consent in writing of the holders of three-fourths of
the 1ssued shares of that class, or with the sanction of a special resolution passed af a
separate meeting of the holders of the shares of that class.

(i) To every such separate meeting, the provisions of these regulations relating to general
::Emetings ;haﬂ mutatis mutandis apply, gxf so that the necessary quornm shall ke at leact
two persons holding at least one of the issued shares of the class in question.

7. The rights conferred upon the holders of the shares of any class issued with preferred or
other rights shall not, unless otherwise m:i;rraﬁsly ovided by the terms of issue of the
shares of that class, be deemed to be varied by the creation ar issue of further shares
ranking pari passu there with,

B. Subject to the provisions of secton 55, any preference shares may, with the sanction of
an ordinary resolution, be issued on the terins that they are to be redeemed on such term
sand in such manner as the company before the issue of the shares may, by special
resolution, determine, Li

en

3. () The company shall have a first and paramount lien —

{a) on every share [not bein g a fully paid share), for all monies whether present]
payable ;FLMJ called, or payable at a fAxed time, in respect of tEut share;PaI:ﬂ !

() on all shares }nut being fully paid shares) standin registered in the name of
a single person, for all monies presently payable by hum or his estate to the company:

Provided thar the Board of directors may at any Hme declare any share to be wholly or in

part exempt from the provisions of this clause,

(17} The company's lien, if any, on a share shall extend to all dividends payable and bonuses
declared Hime to timé in respect of such shares.

10, The mm;i:an}r may sell, in such manner as the Board thinks fit any shares on which the
company has a lien

Provided that no sale shall be made —
f@) unless a sum in respect of which the lien axisks is presently payable; or
(B) until the expiration of fourteen days after a notice in writin stating and
demandmgt{::aymenr of such part of the amount in respact of which Iie
as is ges d.; payable, has been griven to the J:Egiﬂheredp}?g]der for the time being of
the share or the person entitled thereta by reason of his death or insolvency,

11. {f) To give effect to any such sale, the Board may authorise sume person to transfer the
shares sold to the purchaser thereaf,

(i) TPE purchaser shall be registered as the holder of the shares comprised in any such
iranster,

(i) The purchaser shall riot be Bound to see [0 the application of the purchase ma . nor
shall hisPII-jl'_f-:: b the shares be affected by any i.rrégu.laEFbj or invalidity Ii::'n the pmr:mﬁ?r}:g:ﬁ
reference to the sale.
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12. {i) The proceeds of the sale shall be received by the company and applied in pavment of
such part of the amount in respect of which the Hen exists as is presently payable. =

(i) The residue, if any, shall, subject to a Tike lien for sums not presently payable as
existed u the shares before the sale, be paid to the person entitled to the shares at the
date of the sale.
Calls on shares

13. {1) The Board may, from time to time, make calls u the members in respect of any
monies unpaid on their shares (whether on account of the nominal value of the shares or
byway of premium) and not by the conditions of allotment thereof made pavable at fixed
hmes.

Provided that no call shall exceed one-fourth of the nominal value of the share or be vable
at less than one month from the date fixed for the payment of the last preceding mﬁl

(1) Bach member shall, subject to receiving at least fourteen days' notice specifying the time
or times and place of payment, pay to the company, at the time or times aﬁphﬁ: 50
specified, the amount called on his shares.

(i) A call may be revoked or postponed at the discretion of the Board.

..il .
[~ 14. A call shall be deemed to have been made at the Hime when the resolution of the Board
authorising the call was passed and may be required to be paid by instalments.
15, The joint holders of a share shall be jointly and severally Hable to pay all calls in respect
thereof,
1'.': f

16. (1) If a sum called in respect of a share is not paid before or on the day appointed for

E_T\}'ml-:nt thereof, the person from whom the sum is due shall pay interest thereon from

e day appointed for payment thereof to the Gme of actual payment al ten per cent. per
anymare at such lower rate, if any. as the Board may determins,

(1) The Board shall be at liberty to waive payment of any such interest wholly or in part,

17. (i) Any sum which by the terms of issue of a share becomes payable on allotment or at
any fixed date, whether on account of the nominal value of the share or by way of

premuum, shall, for the purposes of these regulations, be deemed to be A ¢ duly made and
payable on the date on which by the terms of fssue such sum becomes payable.

| S (#7) In case of non-payment of such sum, all the relevant provisions of these regulations as to
vment of interest and expenses, forfeiture or otherwise shall apply as if siuch sum had
e pavable by virtue of a call duly made and notified.
: N 18.The Board —
{#) may, if it thinks fit. receive from any member willing to advance the same, all or any part
of the monies uncalled and unpaid upon any shares held by him; and

() upon all or any of the monies so advanced, may (until the same would, but for such
advance, become presently P:EHE} pay interest at such rate not exceeding, unless the
company in general meeting shall otherwise direct, twelve per cent. per annum, as may
be agreed upon between the Board and (he member paying the summing advance,

Transfer of shares

19. g‘g The instrument of transfer of any share in the company shall be exeécuted by or on
half of both the transferor and transferce.

{if} The transferor shall be deemed to remain a holder of the share until the name of the
transferee is entered in the register of members in respect thereof,

N BEPRR ERRSTS, SSV S Nl . L P
E
=
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20. The Board may, subject to the right of appeal conferred by section 58 decline to
Fegrister—

(ab  the transfer of a share, not being a fully paid share, toa person of whom
they do not approve; or

(b} any transfer of shares on which the company has a lien.
21. The Board may decline to recogmse any instrument of transfer unless —

i} ~the instrument of transfer is in the form as prescribed in rules made
under sub-section (1) of section 56;

(b) the instrument of transfer is accompanied by the certificate of the sharos to
which it relates, and such other evidence as the Board may reasonably require to show
the right of the transferor to make the transfer; and

(c! the insttument of transfer is in respect of only one elass of shares.
22 Dndglmn,g not less than seven days’ previous notice in accordance with secton 91

and rules made there under, the registration of transfers may be suspended at such
times and for such pericds as the Board may from lme to Bme determine:

Provided that such registration shall not be suspended for more than thirty days at any
ome time or for more than forty-five days in the aggregate in any year,

- Transmission of shares
23. l;l[} Un the death of a member, the survivor or survivors where the member was a
joint holder, and his nominee or nominees or legal representatives where he was a sole
older, shall be the only persons recognised by the company as having any title to his

interest in the shares, _

=

L:E MNothing in clause (i) shall release the estate of a deceased joint holder from any
iability in respect of any share which had been jointly held by him with other persons.

24. (i) Any person becoming entitled (o a share in uence of the death or insolvency of
a member may, upon such evidence being produced as may from time B time properly
be required by the Board and subject as hereinafter pm‘r'idfg, elect, either—

}a to be registered himself as holder of the share; or
i'b; to make such transfer of the share as the deceased or insolvent member could
R 1avie made,

' (i) The Board shall, in either case, have the same right to decline or suspend registrationas it
would have had, if the deceased or insolvent member had ransferred the share
beforehis death or insolvency,

25, (i) If the person so becoming entitled shall elect to be registered as holder of theshare
himslflf, he 15512311 deliver or send to the company a notice in writing signed by himstating
that he so elects.

(32} If the person aforesaid shall elect to transfer the share, he shall testify his election
u by executing a transfer of the share. :

(i) All the limitations, restrictions and provisions of these regulations relating to the right to
transfer and the registration of transfers of shares shall be applicable to any such notice
or transfer as aforesaid as if the death or insolvency of the member had not occurred andd,
the notice or transfer were a transfer signed by that member.

26, A person becoming entitled to a share by reason of the death or insolv of the holder
| shall be entitled to the same dividends and other advantages to which he would been
| titled if he were the registered holder of the share, except that he shall not, before being
& registered as a member In respect of the share, be entitied in respect of it bo exercise any

= y right conferred by membership in relation to meetings of the company:
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Provided that the Board may, at any time, give notice requiring any such person to elect
either to be registered himself or to transfer the share, and if the notice s not complied

with within runety days, the Board may therealter withhold nt of all dividends,
bBonusesor other mnmespega}'able in respect of the share, un e requirements of the
notice have been complied with,

Farfeiture of shares

28, If & member fails to pay any call, or mstallment of a call, on the day appointed for
pa t thereof, the Board may, at any time thereafter during such time as any part of the

+ call or instalment remains unpaid, serve a potice on him requiring pavment of so much of
the call or instalment as is unpaid, together with any interest which may have accrued.

29, The nolice aforesaid shall —

{a) name a further day (not being earlier than the expiry of fourteen days from
the date of service of the notice) on or before which the payment required
by the notice is to be made; and

| W
o (ki state that, in the event of non-payment on or before the day so named, the
i shares in respect of which the call was made shall be liable fo be forfeited.
; 30.1f the requirements of any such notice as aforesaid are not complied with, any share in
: respect of which the notice has been given may, at any ime thereafter, the
yment required by the notice has been made, be fnr%reil-ed by a resolution of the
to that effect.
i 31 (1) A forfeited share may be sold or otherwise disposed of on such terms and in
4 mchmmmﬂasﬂlegaardthmksﬂt i
1 i) At time before a sale or disposal as aforesaid, the 1
j p forfeiture tmnﬂ;:?r:h terms as it thunks fit. Pt Dot ey caniil the
|
32. (1) A person whose shares have been forfeited shall in respect
the forfeited shares, but shall, nl:htr':.mtl-lsft:m i &tﬁﬁﬂﬁ,?ﬁhﬁﬁzﬁelm tﬂ;
the c'.rﬁany all monies which, at the ﬂatﬂlg?mrflum were presentl ;
him to the company in respect of the shares. : ¥ pigiile by
. fit) The liability of such person shall cease if and when the cotrp
™ received parment in JI:.LL! of all such monies in respect of the shares, el

33, (1) A duly verifisd declaration . . .
! ma.maer or the secretary, of ﬂmﬂ-'ﬁ;m mﬂ;mt t#e declaring is a director, the
fhuly forfeited on a date stated in the declaration, Shall be o' COMPany has been
Cls therein stated as against all persns claiming o be entitled I:Th"’:sﬁiﬂlm of the
(#} The company may receive the cuoc .

fin consideration, if any. _
4 :'{'J;E:::ELE&IEWGf'm may execute a !rﬂnsﬁr.u.f};iwm for the share op any sale gr
the share i sold Ul’ﬂlﬂpﬂi&d af. dre in favcl.;ur of the i to

(#) The bransferee shall not be bound to sap

nor shall his itle o he i to the a pﬁcatin-n-:lfme;mn;hﬂ
i be affectad irrepular] 15C money,if
el pmwhngamrehrﬂrmm&mfﬁ:feitum gﬂe%rmgpm o thetjr or mv&lﬂlt_&rm the
- The provisions of these yequla :
egulations a¢
B e e 2. which by he e of e, fall app Fean,ihe case of non’
Premium, as if the same had hEE|: i He nominal valye of the sha
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Alteration of capital

¢ 35, The com may, From Hime to bme by ordinary resplution increase the share capital
by 5u¢:‘ii1us.¥m, fo be divided into sharés of such amount, as may be specified in éem
solubor.

36. Sabject to the provisions of section 61, the company may, by ordinary resolution, —

(2} consolidate and divide all or any of its share capital into shares of larger
amount than its existing shares;

{b) comvert all or any of its fully paid-up shares into stock, and reconvert that stock into fully
peid-up shares of any denomination;

() sub-dlivide its existing shares or any of them into shares of smaller amount than is [ixed
by the memorandum;

{d)eancel any shares which, at the date of the ing of the reselution, have
not been taken or agreed to be takﬂ{'ll:ng.i— any person. i

& 37. Where shares are converted into stock, —

. . fa) the holders of stock may transfer the same or any part thereof in the
same manner as, and subject to the same regulations under which, the shares from
which the stock arose might before the conversion have been transferred, or as near
thereto as circumstances admit: :

Provided that the Board may, from time lo time, fix the minimum amount of stock
transferable, so, however, that such minimum shall not exceed the nominal amount of
the shares from which the stock arose,

(b} the holders of stock shall, according to the amount of stock held by
them, have the same rights, privileges and advantages as regards dividends, voting al
i meetings of the company, and other matters, as if they held the shares from which

t stock arose; but no such privilege or advantage {Excerat participation in the dividends

._ and profits of the co: y and in the assets on windi ) snall be conferred by an

amount of stock which would not, if existing in shares, have conferred that pri ege
ks or advantage,

(c} such of the regulations of the company as are applicable to paid-up shares shall a to
i stock and the words “share” an "ﬂm&ﬁer"' in those reglf.ll.:linns shall Eﬂﬂde
!._'_' [ “stock” and “stock-holder” respectively.

4 38 The COMPAany may, b:lr HI:E’-':.LHI R‘ﬂﬂlﬂﬁﬂn, reduse in any manner and wi and A
‘any incident authorised and consent required by |E;:’IE i with, stuby v

1[&! its share capilal;

)

b} any capital redemption reserve account: ar
) any share premium account,

—r

-

g e A

Capitalization of Profits

_: _ 39, (J}ﬁ;&hrrf:u_mpaﬂ}' n general meeting may, upon the recommendation of the Board,

! fa} that itis desirable lo capitalise any part of the amo i i

| . 1 unt for

!' S!‘ﬂ.t'}r_l.‘lmg to the credit of any of the company’ s reserve accounts, or o Ere&lzr:g::nf the
1 profit and loss account, or atherwise available for distribution; and '

(b that such sum be accardingly set free for distribution in the manner

ified in clause (i} am t the members T .
disributed by way of At s the sazne proroid have been entitled thereto, i
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(11} The sum aforesaid shall not be paid in cash but shall be applied, subject to the provision
contained in clause (i), either in or towards—

{A) paying up any amounts for the time being unpaid on any shares held
by such members respectively;

B ing up in full, unissued shares of the company to be alletted and distributed,
o Paﬁﬂﬂim as fully paid-up, to and amongst such members in the proportions aforesaid;

(C) partly in the way specified in sub-clause {4) and partly in that specified

in sub-clause (B);

(L3} A securities premium account and a capital redemption reserve account
may, for the purposes of this lation, be applied in the pa)-i-ngl_lup of un ssued
shares to be issued to members of the company as fully paid bonus shares;

(E) The Board shall give effect to the resolution passed by the company in pursuance of this
regulation,

40. (i) Whenever such a resolution as aforesaid shall have been passed, the Board shall —
iz} make all aliﬁ:fpﬁ“ﬁm and applications of the undivided profits
resolved to be capitalised thereby, and all allotments and issues of fully paid shares if
any; and
(k) generally do all acts and things required to give effect thereto,
i) The Board shall have power—
(a) to make such provisions, by the issue of fractional certificates or by

yment in cash or otherwise as it thi fit, for the case of shares becoming
Efctril'miable infrachons; and
: (7} to authorise any to enter, on behalf of all the members entitled

thereto, into an agreement with the C‘cﬂpan}’ viding for the allotment to them
respectively, credited as fully paid-up, of any further sﬁarﬁs to which they may be
entitled upon such capitalisation, or as the case may require, for the payment by the
company on their I:e-hn]f,_gjt}-re ag:;p]i-:alinn thereto of their respective proportions of
profits resolved to be capitalised, of the amount or any part of the amounts remaining
unpaid on their existing shares;

(i) Any agreement made under such authority shall be effective and binding rm such
rs.
Buy-back of shares

41. Notwithstanding anything contained in these articles but subject to the provisi
sections 68 to 70 and any other applicable provision of H'Lehﬁft or any other I.=1|'::u'.;llrlr"ii%c'i-:l]lj
the time being in force, the company may purchase its own shares ar other specified
securilies,

General meetings

42. Al general meetings other than annual peneral i
A mﬁng.'a general meeting shall be called extra ordinary

43. (1) The Board may, whenever it thinks fit, call an extraordinary general meating.
() If at any tme directors capable of acting who are sufficient in number to form a quorum

are not within India, any director or any two members of the COT iy

extraordinary general meeling in the same manner, as 1 .
WMhﬁu&”mHHnSmﬂbetaﬂeﬂh}'thEBmm. » 05 NEATIY as pﬂmlﬁle, as that in

Page 119



Proceedings at general meetings

No business shall be transacted at any general meeting unless a quorum of members
B iaL;:r-escntnt the time when the meeting proceeds to business,

{if) Save as otherwise provided herein, the quorum for the general meetings shall be as
providied in section 103,

45. The chairpersom, if any, of the Board shall preside as Chairperson at every
generalmeeting of the company,

46. [f there is no such Irperson, or if he 15 not present within fifteen minutes after the

ime appointed for holding the meetin or 15 unwilling to act as chai rson of the
Eﬂ:ﬁnﬁl HT-:. directors prefanr shall ele%i one of their members to be C rperson of
the meeting.

47. [fat any meeting no director is willing to act as Chairperson or if no directoris
dprf-e.'}l':nt within fifteen minutes after the Lim;:;lfgcmtud for holding the meeting, the
members present shall choose one of their members to be Chairperson of the meeting,

Adjournment of meeting

49 {i} The Chairperson may, with the consent of dany, meeting at which a quorum is present,
! and 5haLlE.Pif so directed by the meeting, adjourn the meeting from time to time and
from place to place.

(1) No business shall be trarsacted at any adjourtied meeting other than the business left
unfinished at the meeting from which the adjoumment took place,

1) When a meeting is adjourned for thir days or more, notice of the adjourned meeting
) shall be g;ivengns in the case of a.nur't}r' meeting,

(iv) Save as aforesaid, and a5 provided in section 1008 of the Act, it shall not be
necessary to give any notice of an adjournment or of He business to be transacted at

an ady meeting.
e . Voting rights

50. SubE;-t to any rights or restrictions for the time being attached to any class or classes of
SNares, —

{#) on a show of hands, every member present in person shall have cne vote ; and

(B} ona poll, the voling rights of members shall be in proportion to his share in
the paid-up equity share capital of the company.,

51. A member may exercise his vote at a meeting by electronic means in accordance with
section 108 and shall vote only once.

52. (1) In the case of joint holders, the vote of the senior who tenders a vote, whether in

DI;nn or by proxy, shall be accepted to the exclusion of the vodes of the other joint
ELS.

(if) For this purpose, seniority shall be determined by the order in which the newsstand in
the register of members,

53. A member of unsound mind, or in respect of whom an order has been made by any
court having jurisdiction in lunacy, may vote, whether on a show of hands or on a
poll, by his committee or other legal guardian, and any such committes or guardian
may, on-a pall, vote by proxy.
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54. Any business other than that ul.:ﬂgn which a poll has been demanded may be proceeded
with, pending the taking of the poll.

55. No member shall be entitled to vote at any general meeting unless all calls or other sums
presentiy payable by him mn respect of shares in the company have been paid.

56. (i) Mo objection shall be raised to the qualification of any voter except at the meeting or
adjourned meeting at which the vote objected to is given or tendered, and every vote
not disallowed at such meeting shall be valid for all purposes.

(i) Any such objection made in due time shall be referred to the Chairperson of the meeting,
whose decision shall be final and conclusive,

Proxy

57. The instrument appointing a proxy and the power-of-attorney or other authority, if any,
under which EIE signed or aana ised copy of that Ig-:}wer or aulhuritj.r:qsha]l Il;e
deposited at the registered office of the company not less than 48 hours before the
=t time for holding e meeting or adjowrned m-eel'inﬁlat which the person named in the
i instrument proposes to vote, or, in the case of a poll, not less than 24 hours before the
&r Hme appointed for the taking of the poll; and in default the instrument of proxy shall

not be reated as valid.

~ ES.Anhwmmﬂuap[Eﬁnﬁngapmx}'shaﬂbem&eﬁ}rmaspmstdbadhﬂmmlﬁ
made under section 103, '

59. A vote given in accordance with the terhs of an instrument of proxy shall be
valid, notwithstanding the previous death or insanity of the principal or the
revecation of the proxy or of the authority ander which the proxy was executed, or
the transfer of the shares in respect of which the proxy is given:

.- Provided that no intimation in writing of such death, insanity, revocation or
i ! tramsfer shall have been received by the company at its office before the
commencement of the meeting or adjourned mesting at which the proxy is used.

Board of Directors
60.  The following shall be the First Directors of the Company.

SHIV RATAN AGARWAL
HARI RAM AGARWAL
SHIV KISHORE AGARWAL
ARUN KUMAR MODI
KAMAL KALLA

VIJAY KUMAR NOLAKHA
SATISH KUMAR GOYAL
AMIT KUMAR AGARWAL

S 0 LA it B

. 61. (1) The remuneration of the directors shall, in so far as it consists of a monthly

" " payment, be deemed to accrue from day-to-day.

(i) In addition to the remuneration payable to them in pursuance of the Act, the directors
may be paid all travelling, hotel and other expenses properly incurred by them —

% (o) in attending and rel:unr.i:lg from meehnuﬁ of the Board of Directors or any
committes thereof or general meetings of the company; or
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(5} in connection with the business of the company.
62. The Board may pay all expenses incurred in getting up and registering the company.

63. The company may exercise the powers conferred on it by section 58 with regard to the
keﬂig of a foreign register; and the Board may (subject to the provisions of that s:e-:huéa
make and vary such regulations as it may thinks fit respecting the keeping of any su
reister,

b4. All cheques, promissory notes, drafts, hundis, bills of Exchanﬁ and other negotiable
instruments, and all receipts for monies paid to the + Shall be sipned, drawn,
accepted, endorsed, or otherwise executed, as the case nm such person and in such
manner as the Board shall from time to time by resolution determine.

63, Every director present at any meeting of the Board or of a committee thereof shall sign
his name in a book to be kept for that purpose.

66. (1) Subject to the provisions of section 149, the Board shall have power at any time, and
from time to time, to appoint a person as an addibonal director, provided the number of the
directors and additional directors together shall not at any fime exceed the maximum
strength fixed for the Board by the articles.

Eli’.ii Such person shall hold office only up to the date of the next annual general meeting of
: company but shall be eligible for appomtment by the company as a director at that
meeting subject to the provisions of the Act

Proceedings of the Board
67. {i) The Board of Directors may meet for the conduct of business, adjourn and otherwise
ruguljate its meetings, as it thinks kit ,
(1) A director may, and the manager or secretary on the requisition of a director shall, at any
time, summon a meeting of the Board.

BB, (i} Save as otherwise expressly provided in the Act, questions arising at anv meeting af
Hhe gi»ard shall be decided by a maigi'itj.r of votes, e 4 &

{ii} In case of an equality of votes, the Chairperson of the Board, if any, shall have a second
or casting vote.

69, The continuing directors may act notwithstanding any vacancy in the Board; but, if and
so long as their number is reduced helow the quorum fixed by the Act for a meeting of the
Board, the continuing directors or director may act for the purpose of increasing the number
of directors to that fixed for the quorum, or of summoning a general meeting of the
company, but for no other purpose.

0. {i) The Board may elect a Chairperson of its meetings and determine the period for
which he is to hold office. £ &

(i) If no such Chatrperson is elected, or if at an mee’urtﬂ' the Chairperson is not present
h’gthirt five minutes after the time appointed for holding the meeting, the directors present
may choose ene of their number to be Chairperson of the maeeting,

71. (1) The Board may, subject to the provisions of the Act, delegate any of its powers to
committess consisting of such member or members of its body as it thinks fit,

(4) Any committee so formed shall, in the exercise of the powers so delegated, conform to .
any regulations that may be imposed on it by the Board.

7. () A committee may elect a Chairperson of its meetings.
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ir} If no such Chairperson is elected, or if at an meem-g the Chairperson is not present
Evgrhm five minutes after the tme appointed for l-:i.mIEf e meeting, the members present
may choose one of their members to be Chairperson of meeting,

73. (1) A committee may meet and adjourn as it thinks fit,

(1) Cuestions arising at any meeting of a committee shall be determined by a majority of
votes of the members Eeresent. and in case of an equality of votes, the Chairperson shall have
a secomd or casting vote,

7d. All acts done in any meeting of the Board or of a committee thereof ar by an

persan acting as a director, - notwithstanding that it may be afterwards discovered that

there was some defect in the &m&nﬁ:{mt of any one or more of such directors or of any

person acting as aforesaid, or they or any of them were disqualified, be as valid as if

Evgqr such director or such person had been duly appointed and was gualified o be a
irector.

75. Save as otherwise expressly provided in the Acl, a resolulion in writi ai by all
the members of the Board or of a committee thereof, for the time being ?{ﬁ:ﬂﬂm
notice of a meeting of the Board or committee, shall be valid and effectye as if it had heen
passed at a meeting of the Board or committee, duly convened and held,

Chief Executive Officer, Manager, Company secretary or Chief Financial Officer
77. Subyect to the provisions of the Act,—

{1} A chief executive officer, manager, COmpany Sec or chief financial officer may be
appointed by the Board such term, at such remuneration and upon such
conditions as it may thinks fit; and any chief executive officer, MANAger, com
secretary or chief financial officer so appointed may be removed by means of are
solution of the Board;

(i) A director may be appointed as chief executive officer, manager, compan
secretary mdnieffﬂmm?igfnfﬁmr. ez e

78. A provision of the Act or these repulations requiring or authorising a thin g to be done b

ar to a director and chief executive officer, m&r?ager, JE:'l:l-mpa.n].' sa;rrlegi:aw or chief 1‘in.au1_|:.m,l'1'r
officer shall not be satisfied by its being done by or to the same person acting both as
{Elﬁﬁzﬂi;!a{l&?h E'. or in place of, chief executive officer, manager, company secretary or chief

The Seal
79, (1) The Board shall provide for the safe custedy of the seal,

i tmmepmseru:cﬂfut]msthvﬂdimrtm.s and of Etar_l,.r. person
the Eqa:d may appoint for the purpose; and those nmﬂimrs ﬂndﬁrtm T ;:.H-L:f

¥, -
ﬁ:ﬁﬂeﬂ ﬁm&:ﬂiﬁi shall SIEn every instrument to which the seal of the company is so affixed

Dividends and Reserve

e airons m&?ﬂﬁ? nﬁm&f declare dividends, but no divideng shall exceed

BL Subject to the provisions of section 123, the B time
e provisio : vard may fro
members such interim dividends as appear to it to bejustiﬁe}-:ril by mﬂw pmﬁht:; ﬁuﬁﬂﬁeﬁiﬁmﬂr
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« 82, (i) The Board may, before recommendin dividend, set aside out of the profits of the
r:-nnlj v such sumszras it thinks fit as a rn:sEr:r];}rpr reserves which shall, at the diseretion of
the mrj, be applicable for any purpose to which the profits of the company may be

erly app including provision for mee contingencies or for equalizing

Eh"ﬁdﬁ"ﬂdﬁj and pending such application, may, at the fike discretion, either be employed in

the business of the company or be invested in such investments (other than shares of the

company) as the Board may, from time o time, thinks fit,

(1) The Board may also carry forward any profits which it may consider necessary not to
divide, without setting them aside as a réserve,

83. (7) Subject to the rights of persons, if any, entitled to shares with special rights as to
dividends, all dividends shall be declared. and tgﬂid according to the amounts paid or
credited as paid on the shares in respect whereof the dividend is paid, but if and so ong as
nothing is paicd upon any of the shares in the company, dividends may be declared and paid
according to the amounts of the shares,

(1) No amount paid or credited as paid on a share in advance of calls shall be treated for the
purposes of this regulation as paid on the share.

(iif) All dividends shall be apportioned and paid proportionately to the amounts paid or
credited as paid on the shares during any portion or portions of the period in r t of
which the dividend is paid; but if any share i issued on terms providing that it rank
bor dividend as from a particular date such share shall rank for dividend accordingly.

84, The Board may deduct from any dividend payable to any member all sums of money, if
any, presently payable by him to the company on account of calls or otherwise in relation to
the .;Ea_ne-a of the company,

H‘S.&:L;mﬁ dividend, mterest or other monies pavable in cash in respect of shares maybe
ﬂm' cheque or warrant sent through the post directed to the registered address of the
older or, in the case of joint holders, to the registered address ?J?mﬂ'nat one of the joint
holders who is first named on the register of members, or to such person and to such
address as the holder or joint holders may in writing direct.

{if) Every such cheque or warrant shall be made payable to the order of the person to whom
1t is sent.

86. Any one of bwo or more joint holders of a share may Fn.re elfective receipts for any
dividends, bonuses or other monies payable in respect of such share,

' 87. Notice of any dividend that may have been declared shall be given to the persons
enhitled to share therein in the manner mentioned in the Act,

88, No dividend shall bear interest against the company.
Accounts

89, (1) The Board shall from time to time determine whether and to what extent and at what
times and places and under what conditions or regulations, the accounts and books af the

company, or any of them, shall be open to the inspection of members not being directors.
() No member (not being a director) shall have any right of inspecting any account or book
or document of the company except as conferred gy aw or authorised by the Board or by
the company in general meeting,

Winding up .

90. Subject to the provisions of Chapter XX of the Act and rules made there under —
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() If the company shall be wound ulirelhe liquidator may, with the sanction of a special
resolution of the company and any olher sanc uired by the Act, divide the
members, in specie of kind, the whole or any part of the assets of the company, whether
they shall consist of property of the same kind or not.

(if) For the purpose aforesaid, the liquidator may sel such value as he deems fair upon any
property to be divided as aforesaid and may determine how such division shall be carried
ot as between the members or different classes of members.

({if) The liquidator may, with the like sanction, vest the whole or any part of such assets in

, trustees upon such trusts for the benefit of the contributories if he considers necessary, but
so that no member shall be compelled to accept any shares or other securities whereon there
is any liability.

Indemnity
91. Every officer of the company shall be indemnified out of the assets of the company
against any liability mcyrred by him in defending any proceedings, whether civil or

criminal, in which jud t is given in his favour or in which he is acquitted or in which
relief is granted to him @ the court or the Trbunal

—
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Rajasthan State Industrial Development

& Investment Corporation Ltd.
{4 Rajasthan Government Undertaking)

R“co _ !5@ Unit Office : Sr. Regional Manager,
. RICO Ltd., Ind. Area Bichhwal, Bikaner — 334 00S
gl ((FTH ARG TH o pre e Ph: 0151-2250023 Fax: 0151-2251614

i E-mail :bikaner@nico.co.in
CIN: U13100RJ1969SGC001263

No: d)\9e
Date:"‘?d"f.l'-*l,.",."_;?

M/ s Bichhwal ECO Friendly Foundation,
Bichwal Udyog Sang, Bichwal Industrial Area
Bikaner (Rajasthan].

qub: Provisional Allotment of 20000 sgm. land on lease basis for
establishment of CETP with capacity of 3 MLD based on ZLD
technique at Industrial Area Bichhwal, Bikaner.

* Diear Sir,

Kindly refer to your letter dated 20.07.2018 vide which vou have made a
request for allotment of land for establishment of CETP at Industrial Area
Bichhwal, You had reguested that land at Industrial Area Bichhwal for
establishment of CETP should be allotted being SPV namely ‘Bichhwal
ECO Friendly Foundation’ which shall take up action for establishment
of CETP at Industrial Area Bichhwal,

By considering the above, the Management of the Corporation is pleased
to allot 20,000 sgm land at Industrial Area Bichhwal to you being SPV an
leasehold basig for establishment of CETP of 3 MLD capacity on ‘Zero
Liquid Discharge’ technigue on following terms and Conditions:

1. Initially, this allotment is on provisional basis and shall be vaiid for
two vears. Final allotment shall be made subject to submission ol
Detailed Praject Report (DPR), "Environment Clearance and Consent
to Establish’ issued by competent authority / department.

3. The land is being allotted on "LEASE BASIS® for establishment of
CETP only.

3. Allatment of land is being made at a token premium amount of Rs.1/
only, irrespective of type of industries.

4. The initial period of lease will be for a period of 31 years from the date
of issuance of allotment letter. However this lease period may further
be extended for such peried as mutually decided and amended leasc
will be executed for such extended period.

Head Uffice Uidyogihawan, TilakMarg, Jaipur-302003
Phone : 0141-5113201, 2227751 Fax . 0141-5104804 Email ; rifco@rigoco.in
Web www_riico.co.m
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No annual service charges will be levied by the Corporation.
However, Economic Rent shall be paid by you as per rules and
any other taxes/ charges levied by Central Govt./State Gaovt. and
as per applicability of GST laws, shall also be paid by you.

You shall pay such other Taxes/Duties/Cess/ water
charges/electricity charges etc. as applicable / imposed from time
to time by the Corporation or other statutory bodies. RIICO shall
not be liable to make payment of such amount in any manner.

You and your member industries shall abide by all the orders /
directions pronounced by various courts /NGT / tribunals and
also abide by the Acts / Rules / Regulations of NGT / tribunals /
Supreme Court and also abide all the
Acts/Rules/Regulations/Guidelines/ Orders of state | central
Government / MoEF fCPCB /RSPCB /CGWA and all other
statutory agencies,

No change of land use of the allotted land shall be permitted in
any case and the land will be used by yvou exclusively for the
purpose of setting up the CETP,

No change in shareholding of the SPV will be permitted without

prior permission of the Corporation and also subject to RSPCB
directions.

You will be allowed to mortgage the allotted land by deposition of
title deed in favour of the Financial Institution for obtauung
financial assistance for the purpose of CETP at I/A, Bichhwal,
Bikaner.

You will have to complete the constriction and commence
operation of CETP within three vears from date of handing over
possession or from the date of issuance of final land allotment
letter, whichever is later.,

You shall obtain all requisite clearances fconsents [/
authorization like EC, CTE, CTO from competent authority, at irg
own level.

You and your Member Industries shall strictly follow the
Guidelines issued by RSPCB from time to time for O&M agency
for operation and maintenance of CETPs, for SPV and for the
member units connected with the CETP.
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14,

15.

16.

17.

18.

19,

20,

21

22,

vou and wyour member industries shall also abide by the
provisions of Environment Protection Act 1986, Water Act 1974
and all other relevant Acts/Rules/ Regulations and Orders ete,
issued by MOEF, CPCB, RSPCB from time to time.

vou shall be fully respensible for setting up / Development of new
CETP, infrastructure of required capacity, CETP infrastructure
includes Internal Conveyance system from industrial units to
proposed CETP for ecarrying out treated water untreated waste
water, Zero liquid discharge (ZLD) based 3.0 MLD capacity CETP
and recirculation system for supplying treated water back to
industries.

You shall e fully responsible for operation & maintenance and
up-gradation of CETP infrastructure as per prescribed standard
by CPCB/RSFCB and the Corporation shall not be responsible in
any manner whatsoever,

vou shall collect funds from your member units required for
setting up, up-gradation of CETP & 1its infrastructure. Obtaining
financial grants/subsidies from GOI or State gshall also be your
sole responsibility. A list of Member industries will have to be
submitted to RIICO within one month.

vou shall eollect cess/fee/charges as the case may be, from your
member units for operation and maintenance of proposed CETP
and the Corporation shall not give any contribution towards the
same.

You shall be fully responsible for maintaining guality standards
for treating waste water and it should be ensured at your level
that CETP should be operated to treat waste water up-to ‘Zero
Liquid Discharge’ standards and effluent shall be treated up to re-
use level.

You shall make all possible efforts to use such recycled water by
your member industries to minimize the requirement of fresh
water. You shall submit such reports to RSPCB as per their
reguirement.

You shall decide inlet guality standards of CETP (like Ph, T35,
Heavy metals etc) with consent of RSPCB and also monitor
member industries to follow inlet quality standards.

You shall monitor the quantity of effluent to be discharged into
conveyance system by your member industries and it shall be

ensured that allocation of discharge shall never be exceeded from
the capacity of CETP.
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23.

25,

26,

27

28,

249,

30,

31.

32,

You shall dispose off hazardoys waste produced from CETP as per
norms/ guidelines prescribed by MoEF/ CPCB/ RSPCB from time

. You shall dispose off hazardous waste which would have produced

during pre-primary treatment at ndustry level éither at the level
of concerned member unit or at your level with object to meet out
inlet quality standards of CETP.

You shall form a “Working Committee™ for establishment /
operation / maintenance of CETP and three directors as may be
nominated by Bichhwal Udyog Sangh, Bichhwal shall he member
of such working committes. These nominated Directors will be
mncluded in the Board of Directors’ of SPV.

The working Committee constituted by you as mentioned at
Condition No.25 shall invite and allow membership to only those
industrial units which are established in the nearby RIICO
Industrial areas at RIICO allotted plots,

You shall submit DpR inclusive financial model (Capex and Upex)
for establishment of Proposed CETP of 3 MLD capacity with Zero
Liquid Discharge (ZLD) treatment capacity. or as may be
prescribed by RSPCB from time to time. :

You shall submit its strategic plan to be adopted for raising of
CApex and opex funds from your member units for successfy]

RHCO will not be responsible, in any manner whatsaever, if Any
condition of allotment /lease ig violated /breached by the you or
Your member units,

In case of any internal dispute of You with your member units
related to CETP or its operation and maintenance, RIICO shal] not
be responsible for such disputes and not be liable for any
damages /losses if arises due to such disputes.

An undertaking shall be furnished by authorized Person on behalf
of  ‘you to the effect that you shal abide by’ the terms and
conditions of lease and alsqg liable for all L¥pe of expenses towards
operational and maintenance activities of solid waste dumping site
vard,

You shall give a time line for setting up CETP and shall strictly
follow the time line agreed by you,
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33

34.

3.

36.

a7,

35.

40

41

42,

You shall be fully responsible for setting up/development of CETP
Infrastructure of required capacity. CETP Infrastructure includes
Internal Conveyance System [rom industries to CETP for carrying
Lntreated waste water, Zero liguid Discharge (ZLD) based 3 MLD
capacity CETP (may be in phase) and recirculation system for
supplying treated water back to industries.

vou shall take effective steps for harvesting of rain water to the
maximum possible extent.

You will not dig/bore/drill the open/ hand pump/tube well in the
plat without the consent of the competent authority,

You will plant at least two hundred trees in the allotted plot at
reasonable distance along the boundary wall and will use treated
water for watering it.

In case of any dispute between RIICO and you or with vour
member units, the decision of RIICO shall be final and binding.

You shall be bound to make CETP functional within the stipulated
fime failing which, RIICO will be free to determine the lease and
will take possession, In such circumstances, no amount shall be
paid by RIICO towards cost and damages to you.

_ R[ICO will be free to take over the possession of such land, in case

any unauthorized activity is found to be performed and/or term of
lease is expired.

You shall ensure that after development of CETP, no industrial
waste water/Industrial sewage should be discharged outside the
closed conveyance system. If such activity 1s observed, then you
shall take measures to stop such activity and shall be responsible
for taking action against such member units,

Vou shall execate the lease agreement /[ amended lease agreement
within 90 days from the date of issuance of final allotment
letter/date of issuance of permission for extension of period of
lease. The expenses for registration and stamp duty shall be borne
by vou exclusively.

You shall indemnify RICO against all liabilities and claims which

would arise on account of any default made by you or your
members during term of the lease.

Page 130



43,

44

435.

46,

C

F\F“F":F.“ o o

You shall carry out annual third party environment audit from a
MoEF&CC recognized Consultant /RSPCE approved Consultant.
The report of audit will be submitted to RSPCB within 90 days
from end of financial year.

You shall ensure uninterrupted power supply by installing DG
sets.

You will strive for Green Power arrangements to operate CETP.

This provisional allotment shall be cancelled if you will not abide
by the terms and conditions of this allotment as well as RIICO
Disposal of land Rules 1979,

Yours faithfully,

=2 =
Sr. Regional Manager
RIICO Ltd, Bikaner

opy to -
District Collector, Bikaner for kind information. :
Member Secretary, Rajasthan State Pollution Control Beard, Jhalanz
Doongr, Jaipur,
Advisor (AfM) / Advisor (Infra), RICO Ltd., Udyog Bhawan Jaipur,
QSD (Land), RIICO Lid., Udyog Bhawan Jaipur,
GM (EM), RIICO Ltd., Udvog Bhawan, Jaipur.
Creneral Manager, DIC, Bikaner, .
Regional Officer, RSPCB, Bikaner.
ARM, RIICO Lid., Bikaner for handing over the physical possession of

land to Lesses (SPV M/s Bichhwal ECO Friendly Fuunj:;::tﬂ.

G.K. Sharma

ral Manager
sr, Regional b
"Riico Ltd Bikaner
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SITE PLAN FOR PROPOSED C.E.T.P. FOR BICHHWAL IND. AREA

AT CHAK 4 BKM MURBA NO. YR KILLA MO, 15,16,17.25 & MURBA NO M KILLA N2 11,12,20.29
BEHINE Agriculture university MEAR 1/A Bichhwal

AREA: 20,000 SOM ( 5.00 ACRE)

o - -
DR AIN
E_ ]
45,67 45 67 __>J ;
M
23 - 50.29——
]
il - - - -
100.58 FRBE
DISPOSAL BEDS
- PROPOSED FOR CETP
150.87
e
M‘"‘x
f.-h 100.58
IIII — - F [
IIII
.'I
!x e
| AGRICULTURE UNIVERSITY
L — BOUNDRRY 50.2
s, - - - s
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Annexure R-14/A

Rajasthan State Pollution Control Board

Vwmbguanies, © lassmoiional Ares, Siatlana Esonges Taapurs 100004

Phaame 18177 HRRS ol o e -secrets yigapeb.ic. in
Fod bemgis 4 dicigel e B PRI BT 2T Ewa T

1 k-

Emad Mepiod Pasl #4709 ¢
L
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¥ Crowacnt o extablod issued vide ths offios lener dated 17.00. 2012
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~ Annexure R-14/B

- QW -
Rajasthan State Pollutmon € oatrol Board
i aldporin 4B Al e Paglaa Dheatgn Lasmes TSR o
= il e TR o e -SRI DR -

Kegd sl
I Hﬁ'&hﬂhﬂ:r{ﬁﬂﬁ?ﬁrﬂ] 1Y e

M RUGO. Ld .
bnucbusirinl Ares Karni Extersion. Bichwsl,

Villige -Chak Garbi & 7 HEM,
‘Tohul & Disiric. Blkaner, fajapihan.

provisions of the Air (Prevention & Conlrol of Pollulion) Act. 1981 and- under sochic
udh“ﬂ“lﬁuﬂd‘“ﬂlﬂtm
development plan, “Esrm Latmon® st Bxcineal, Bilaner.

%) Complains moeived from Mr. Devkishan 1501.2020
20032020, 07.07 2020, 2007 2020 and mmmmmmm
nmmwhmmmuwnmmw e

By Imapaction of uni dated 20 062020 4 !

< - é
= |
-
5

This is without prejudice unnﬁuumnumm
mmhmmmmuwﬂumm e
Pollution] Act, 1974 (hereinaiier called s 4 Witer A1) and Alr (Prevention & Control - Loy
rmmwmnWMm1ummmummmﬁhmhmwﬂu ;
ssram,

T Wihercay the Waicr Ac came in # force wn echole of the Stale of Kepasthas wel ﬂﬂim

the Alr Aot came ia b force n wiale of the State of Rajasthan we i 1605 1881 s ~'-_
2 lﬂhﬂlﬂ“ﬂﬂﬂ:mﬂﬁ_ﬁh“l”d

Water and Ab pollution and for the mainbnning and restoring the wholesomenis of Waler and

Adr

o And wheeeas keeping This i vew The Board has been conlenid powess 1o ke sach sepn 2 are

memeRmry or the prevessiesn costil & abatcnscnl of waicr and s polistion

4 mm:nﬂunzlﬂnuuuummzmﬂnmw

m—-dmwﬂummﬂumm“m
comsent of ihe Stale Board

5 And whereas, the unil & engaged. in rmmﬂﬂmmmm‘m o 5

industral area) af fachiwal Bikaner fhal '!mmﬂw#ﬂﬂﬂlﬂrm -_.L,
mechanism of Smie toard in complance nf Water Act and Air At 4

da At welentan b ol o operaieg, @ e valid oonsend roes Suake Bodod Ay cailey oot e
ettaldoh dabed D01 17 hus beew enpared om W0 11 14 and unil has nol appied agam 1o L daenl
b wsbablish it oo a o Coanaem o operaie ax por MIS recond
And wihtreas, the sud project was nspected by Board Offinaks of Regional Office. Bikancy, on
2 O 20T and duning mspectson il las been confirmed that unit has seregd gomsyucton werk
woithosil s compeni wisdor A AcL and Waicr At brom Slade Hoand.
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Hajasthan State Pollulion {‘ontrul Board
Headgusiter 4 fadastime 4y Huabina §msoegss, At Salra

"h“' Lt 1 !m“%r B gl - w

Eiotra Qificwis of Regioaal Office Bikanct m the erageckion report dated 17072020 akong with
o comipliances of Envvironmental Clearance dabed 110470017
| mmmmmmdnm-ﬁmmumw
t fallawing non comphances has becn oinerved.

x That the wnil his wot appled for coment 1o extabilish mmm
hrﬂﬁwwmummmnrmt g

b Tl the unit had started comstruction work withou! obsaining prior consem 0 operie
frvmm State Board &
e mu%-ﬂ-ﬂmﬂm for treatment for industrial effident & proposed n
Ervirenmmcntal Clegrance daded 1 1.04.2017 to-ensare 2ED condition.
d IhintuﬂLh&iui-hhﬂrﬂ|nfnnunhtﬂﬂﬁﬁhﬂiﬂﬂnlpld-u
11043017, T
e Thit fhe il as notimatnisied propor doskess s o T L
rainy seascn \
[ That the mmmmmﬂ“ﬂﬂm
spilied and creating nasance i nearby anca.
3 Thal the unit has ol comphied all conditions of Emvicommemial cloarsnce daled
1104 201 7 anid also nod submitied o monthly compliance reports of the same.
a NMEEMMHMMWM’HH
uw#mufummwwmm
(Prewestion aind Gonirol of Pollution) Act. 1981 which have been viewstl seriowsty by fhe Board

Therclore, the Saind, 4 onder o prevest larthes nen-conpliance of fhe pravisons of The A Act
-innmuﬂﬂhﬁhﬂhﬁ#ﬁﬂﬂ“ﬂnnﬁwﬂmuqhmﬂhmﬂuﬂﬁﬂhh!hiqﬁﬂllih
mmmm 37, 38 and 3% of the provisions of (e Air (Prowestion & Copdeol of
Polhation) Act, 1941 and inder section 43 and 44 of the Waler (Prevestion & Control of Pallwlion) Act.
1974

In cage you have any objecton sgamst the Aloreid lagal sction. you may submit your rply o this
Office. slong with 4 0apy 1o Kegonal Office. Bikancs by 28 102020 {xiling which the Board shall initiic
legal prosecution against the urit and its oocupecrs under the poowisions of the Air Act aned the Walcr Act

withoul any furthes Roficc,
el -
R
V5 Brijvasi
(SCE and GIC BEL)

Copy v followang for inderEaleen and neaemany acton

PY0. (s Regionst Offce. Scponal Office, RSFCE, Sikantr weth request ko verify e iy i by

the wnit if asy Al erure debvery of fhis notice 10 the indusizy.
7 Mmsder e of Flues canst e
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Annexure R-14/C

1) N r.urmm&mw

SPCB has been receiving many complaints regasding non-compliance of condition
of Ensviconmental Clearance by RIICO and discharge of effiuent of Kami Industrial Asca,
Brkaner tesuling imio water pollution m the wrea

In the Environmental Clearance lenter of Kami Industrial Arsa {Exr), it is
mentioned that RICO mnnmmmuﬂnﬂmﬁﬂmﬁﬂw
from existing Karni and Bichwal, Industnial Areas Moreover, as a part-of EMP :
W Rs 42.7729 Crs subminied before SEAC a provision of Rs 26.00 Crs kad been ki +
RIICO for seming up CETP. RINCO had ssucd adminsstration_ sanction for Rs 13137 Crs "“-z,-: =
for Kami Industnal Area vade letier dated 10 07 2015 wherein 8 provision of Rs 2600 Crs *
was made for senung wp CETP It 15 an explicit condriion of the EC that Project Proponent
shall mvest o least an amount of K3 47 7729 Crs (before the project is put-intc use) for
unplementing various environmental preteciion measures The Kami Indusirial Area
{Exin ) has been put 1o wie withow sening up CETP m violstion of Environmental

| conmder this a senvous usee whech 15 mvting lots of complaints through different
platforms incluing SAMPARK Portal '

I have been wnformed that an SPV has alseady been formed ot Bikaner and there i

dispute with RICO regarding sharing of cost of CETP RICO has already commined
befiore SEAC for mstalling CETP,

This 5 10 regues! you 10 Jook o the maiter & facilnme early seting up of CETP
which will 1ake caic of cffluent gencraned both by Bichwal & Kami Indusinial areas.

~ (Veenu Gupia)
Shri Ashutosh A.T. Pedmekar
Secretary. lodustoes &
Manaping Director RIFCO Lid,
1 dyog Bhawan, Tilak Marg Road, { -5cheme
Jaipur, Rajsthan- 02005, .

——

a, l-nﬂuuuﬂh-..huuh-p "‘Himilﬂhﬂ
Tel « 90 10 TTELES « E il ¢ uwm
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Annexure R-14/D

Rajasthan State Pollution Control Board

Headquarter. 4, Institutional Am,ﬂudmmﬂmugi,lmw-]mmﬂ
Phone | 014 1-51506%0, 3159600  e-mall | member-sex it

F: 4/Teoh/Bikaner(43YRPCBBAC- P (/Fer 1) 3.0 Doee: Ly
=,

Senior Regional Manager, ,;F
Mis RIICO Lad.,

Industrial Area Karni Extension, Bichhwal,

Village-Chak Garbi & 7T BKM,

Tehsil & District-Bikaner, Rajasthan.

Subject: - Show cause notice for intended legal prosccution usder section 37, 38 and 39 of the
provisions of the Adr (Prevention & Control of Pollution) Act, 1981 and under section 43 |
and 44 of the Water (Prevention & Conatrol of Pollution) Act, 1974 and under '
Enviroament (Protection) Act, 1986 for your industrial area development plan, “Karni
Extension™ at Bichwal, Bikaner.

Reference: -

8) CTE issued wvide letter no. FIMUIDVBikaner/1( 1 Y201 1-2001 2752157523 dated
17.001 2002

b} Environimental Clenrsnoes issued  wide | Jetfer ne F1{4VSEIAASSEAT-
Raj/Secti/Project'Cat. 7(¢) (9781 5-16 daned 11.04.2017.

) Inspection of Industrial Area dated 20.06.2020.

d} Show cause notice for inended legal prosecution issued vide dated 03.10.2020.

¢} Complaints regarding water pollution, violation of EIA Notifeation, 2006 and EC
conditions.

Sir,

This s without prejudice 1o the right of the Rajasthan State Pollution Control Board
{hercinafier called &5 ‘the Board') 10 mitisle peocceding under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and Air
{(Prevention & Control of Pollution) Act, 1981 (hereinafier called as “the Air Act") and under the
Enviranment (Prowection) Act, 1986 (hereinafter called as ‘EF act') for violation of varioos
provisions of the Act here-in-after shown:-

1. Whereas the Water Act came in to force i whole of the State of Rajasthan w.ef.
23.03.1974, the Air Act came in to force in whole of the State of Rajasthan w.ef.
16.05.198 | and the EP Act came into force in the whole of the Country of India with effect
froam 191 1,1 5986,

2. And whereas, the said Water and Air Act gre enacted o provide for the prevention & contrid

: of Water and Air pollution and for the maintmining and restoring the wholesomeness of

+ Water and Air.

3. And whereas, keeping this in view the Board has been conferred powers to take such steps
as are necessary for the prevention. control & abatement of water and air pollution.

4. And wheress, section 21 of the Air Act and section 25726 of the Waer Act prohibit
establishing or operating an wndustrial plant and discharge of air and water pothitants without
obtaining priar consent of the Siate Board.

4 And whereas, the umit is operatng inchistrinl area development project (Karmi Extension) at
Bichhwal, Bikaner, thm is covered under red category project for consent mechunism of

State Board in complinnce of Water Act and Air Act
6. And whersas, Consent to Establish dated 17.01 2012 was valid upto 30.11.2004 however

unit has not spplied for renewaliexiension of Consent to Estblish/Consent 1o Operate.
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Rajasthan State Pollution Control Board
Headquarter, 4, instinutional Area, Shalana Doongri, Jaipur-302004
Phone : 0141-5159609, 3159600  e-mail : membir-sscrssary@peb.ai.dn

7. And whereas, the unit has commissioned m:mmwc«mui}m
from State Board hence violutod the condition no, & of Consent 1 Eswmblish letter dated
17.01.2012.

L X M’iﬂhﬂlﬂ“:ﬂmﬂb&pﬂpﬂﬁnﬁ%ﬂhﬁhhﬂuﬂﬂ?h“ﬂf
efflucnt generted from existing Karni indusirial Ares and Industrial Area Bichwal 10 ensure
Zero liquid discharge in proposed projest area.

9. And whereas, Environmental Clearance was granted with condition that PP shail invest st
least an amount of Rs. 427729 Lac (before the project & put into. use) for implementing
varkous environmentzal protection measure;.

10. And whereas, condition of Environmental Clesrance fiss been vioiated by putting the project
in opersiion withou! investing Rs. 427729 Lac for implementing various environmental

1. And whercas, seversl complaints regarding water poflution in te arca, viglation:
Notification, 2006 snd violation of EC conditions are being received against the unit,

12 hﬂmw:mmﬁMmLmﬁmmm Regional Offic
Bikaner and observed that the unit umu:qphh'_ conditions of BC and provisions of
the Water Act, 1974 & Air Act, 1981 g CiTek hes

13, ﬁﬂ“ldﬂwmm1mm5mm-umﬂhhﬂﬂh
dated 05.10.2020 for non-compliances of conditions of CTE, non-complisnces of conditions
of EC and shortconings of inspection carried aut.

|4, And whereas, unit hos farled w submit any reply for the above referred notiee tll date.

15, And wheresy, the unit has unerly fmle:dmm‘qﬂywhhﬂhmﬁﬁﬂuufﬂcmhﬂ
11042017 and alse vioksted provisions of EIA Mot n. 2006 and provisions of the
MMIMM'HMHHMJM &MWMEM&#.
HM}MI“IMH&M%MMM 2

Therefore, the Board. in order to provent further pollution being caused at the project ares wnd
for non- compliance of the provisions of the Acts. intends o initiate legal prosecution wnder section
37, 38 and 39 of the provisions of the Air (Prevention & Control of Pollution) Act, 1981, undes
section 43 and 44 of the Water (Prevention & Control of Pollution) Act, 1974 and under section |5
read with section 19 of the Environment Protection Act, 1986,

In case you have any obje=fiol against the aforesaid legal action. you may submit your rply
w0 this Office along with a cogy 10 Regional Offies, Bikaner within 15 days failing which the Board
ﬁlhﬂuhﬂnmﬂhmmﬁhm&hm&hmm

Water Act and the EP Act, 1986 without any farther actice.

-

(A

Member Secretary
to following for information and necessary action:
Cﬂ;wm WME&mmﬁt roquest w_ verify the regly
submitted by the unit, il apy. .!-.,ﬁmmdﬂlm m"muﬂm i
ywﬂhﬂmwmnm e
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Annexure R-14/E

Gu S S
e o e
0.0, Mo. F14/Tech-Slkaner{CETP-51)RPCB/LW/3 2-3§
Date: of .04.2022

This' Is I continuation to my DO letter dated 13.07.2021 to the then MD,
RIICD regarding accumulation of effluent i the Karni industrial Area, Bikaner and
early sction for installation of CETP. The area was recently visited by officer of the
‘State Boatd, who has reported that all 26 water polluting units have installed ETPs
and discharge offluent into the open drsiss of the industrial srea (IA), which
slongwith  sewage/effluent penerated from other onits and commerdal
sstablishments in the 1A accumulates forming a large cesspool of water on RICO
land. As there ks Ao cutflow from the easspool except negligible evaporation losses,
the quantity of effluent accumulated into the cesspool i increasing day by day.

Construction of drains for carrying efffuent without ensuring its final disposal -
Is incomplete planning of 1A by RICO causing water pollution and nulsance in the
area. There is an urgent need 1o work on two fronts, first stop further discharge of
any effluent into the cesspool and second, disposal of the accumulated efffuent after
treatment. | regret that neither the units nor RRCO Is making conorete sfforts for
installing the CETP,

The State Board is of the view that not providing CETP for old Kami IA is
vicdation of emvironment clearance and may lesd to legal complications in future.

it is mequested that looking 1o the gravity of the situstion on ground, RRCO
Mﬂuﬂﬂhumhmﬁhﬂr%ﬂﬂh&mﬂ“ﬂ [
presently accumuiated effluent and fulfiliment of EC conditions.

Hf_r
(Veenu Gupta)
Mirs. Archana Singh,
Managing Director, RID,
mmmm
Falpur-302005.

imhhmwm
Tal +81- 14107113238 « E-mail - chalrparsiairpch.mie in

== ——
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Annexure R-15

Regional Office

Rajasthan State Pollution Control Board

Plot No. SPL-33, Bichhwal Industrial Area, Bikaner-334006
Phone: 0151-2250006, E-mail: ro.bikaner@gmail.com

WA S E AR /A —- S 30 fai® : 25.07.2022

afitg E= Uau,
it i g, e,
AT E—334001

figg .~ waolid (Biftwe &€) =f fRwh olg wFae 407 /2022 AARAY FE
T TR TR |
Hed = AP waltdl @ sy RBEiw 11072022

HEEY,

wde fvorrts fiaes @ f5 e o =R witeRw g wiRe e
fBaiE 1072022 § 9 fiRe g wineln Wl & 11042007 # ol @
TEeEE o W § SnE #u e 407 /2022 § Ay ofte R HgEE SR & e
T TfaE v Sriawt i wege o @ wE T R |

A W BT WidERm g R aew Baie 11072022 ST R
407 /2022 (5fd deE) @ a9 wefie far eaee Rl AR w= e
famw § s a(ro.bikaner@gmail.com) = Framarr wmm gifrea o8|

LEER
Ha SRITran
LEIURBEan)
it —
1. foen @weaes, | .
2. wew wimg, e WEHY frdee Aree, Wy |
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Annexure R-16

{ Ha
N P ’:ﬁ% & mmm Hﬂf'.l: s L

_,-‘: — L L v
e ooy S (A
R'mo LR T = -'.'.T,I,F: ::h.h'mcﬂmwﬂmw
o e
CIN Nat U1Y 1008 196956000 ) 163
GSTIN: 0NAABC RAGISIIZW
ﬁnl: H-i !
0y ¥
Dared
Regl. A DMail P etfae
& sftrerd
VORI W2 R wgte dd
shenfrs i, o,
Cirae o f
fva— gaoh @, (Riftwe $9) =f Resh sy sy 407 /2022 Trraer < gevardt
AT TR |

HWod— arwwr w3 wwis WP /s e s w320 Rais 25072022

AEMRT,

Judwr Regarrfa debla v & aw ¥ G & weeite asda s wfew g wite
g Riw 11072002 ® sl F g g wrt o g e feod g9 v Wy
o ot Pomd o @ £

Head Office : Udyog Bhawan, Tilak Marg, Jaipur-302005, Rajasthan (India)
Fhong . W141-2227751{6 Lines), 113201 {KLines]. Fax - 0141-S104804, Email :rilon.con, Webrite
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To

The Regional QOfficer,
fajasthan Follution Contrel Board,
Bikaner

Subject: Factual report on representation Ho. 5749 dated

30.03.2022 of Sh. Narayan Das Tulsani addressed to
Chairman, NGT, New Delhi and Directions issued by
the NGT, Mew Delhi on T1.07.2022 in NGT OA No.
40772023, Marayan Das Tulsani ¥/s State of Rajasthan
B Ors.

Ref: Your [etter No, 329 dated 25, 07,2027

Sir

3

Apropos to the subject reforred supra, the factual report with

regard 1o the issucs raised in the representation dated 30.03.7022

submitted by Shri Narayan Das Tulsanl is submitted as infra.

Fa

cts regarding Introduction / Status of Applicant:-

Flot Mo. E.593 teo E-596 and F-809 1o F-A15 at measuring 29893
sqm. was allotted to M/s Magad Narayan Agre Food Pvt. Ltd. at
industrial area Karni  (Extn.) for setting up of unit for
manufacturing of Sugar hased products, sugar candy, sugar
Loffee, sugar tablets and supar bubblegum {Food hased induskry

on 07,09 2012} {Annexure -1).

As per condition of allotment M/s Nagad Narayan Agro Food Pt
Led. was required to commence the production activity within
two years from the date of allotment latest upte 06.05.2014
with an investment of Rs. 39682 Crs. Later an, the stipulatced
date for commencement of production actlivity was extended till

11.04.20158, ie. twe vyears after dssue of Environimental

I'r'r:“'#ﬂ(i_._,.ﬁ
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Clearance ta RICO for development of industrial area Karni
{Extn) by SEIAA, Rajasthan on 11.04.2017 {Annexure-2j.

Since the allottee failed to commence the production activily
with stipulated investment, allolment was cancelled on
25.11.2019 (Annexure-3).

In view of above, Sh. Marayan Das Tulsani is not an alloliee of
RIICO far induwstrial area Karni Extn. Hence facts pravided in the
apening paragraph of the said represestation is net true and

therefore not acceptable.

Facts regarding removal stagnated water in Karni /

Bichwal Industrial Area:-

ii-

That in the year 2009, the Administrative Referms (Group-3)
Department has passed an order for constituting committee in
the name of “Pradushan Wiwaran Samiti® (PN3) for
establishment and management of the CETP headed by [Pistrict
{Collectar  and  Representatives of  warious  Government
Department ! Corporation including the nominated members of

farmers f industrialists.

That later an, the State Government Envirgnment Department
has taken a principal decision and procecded to pass an order
dated 2B.08.200% and thereby directed that District Collector
as well as the ather Government Officlals shall not be the part
of Pradushan Miwaran Samiti and directed that the CETF shail
he ostablished and run by the Pradushan Miwaran Samiti
constituted amongst the industries connected with the CETP
only. A copy ol the order dated 28.08.2009 is enclosed and
marked as {Annexura-4}.

Vitdery
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iil.

iv.

That in this regard, another ¢ommunication dated 17.11.200%
wias fssued whereby, the direction has been piven Lo give five
names each of representatives of farmers and represantatives
af industrial wnits for constituling the monitering commitbee
for CETP, & copy of the order dated 17.11. 2009 is enclased and

marked as (Annexure-5H}.

an the basis of the said direction, the Fradushan MNiwaran
samiti of Bikaner was dissolved with effect fraom 29112010
and all the Government Qfficers were relicved from the said
“Samiti" and new “Samiti” having representatives of farmers f

industrialists was constituted,

That in this regard, a complete order sheet was drawn by the
former member of FHS for closing the Bank account of the PNS,
IL was clearly reparted in the said ordet sheet that for
resolving the problem of stagnant wator at £arni and Bichwal
Industrial Areas, a sum of Re.30 Lakh was sanctioned by RIICO
out of which Rs. 25 lakh paid by RIICD, however, the work
could not be 5tarl5ed due ta non-grant of CTE and €TQ by
RSPCE. L was clearly mentioned in the said order sheet that
now Lhe 2aid work will be taken up by the newly registered
trust, A copy of the aorder sheet dated 03.03.2012 is anclosed
and marked as (Annexure-6i.

That in the background of said order sheet, it is stated that in
view of the decision taken by the PM5 to take up the task of
removal of stagnamt water from Karni ¢ Bichwal Industrial
Area, a sum of Rs.50 lakhs as “"special maintenance” was
sanctionad by the RICO vide its office order dated 01.05,. 2008,
& copy of the order dated O7.05.2008 is enclosed and marked

as {Annexure-71.

”’."’i_{_’_ﬂ
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Wi

¥ii.

wiil,

That after isswing the said sanction, the MO RHCO has
requested the District Collector, Bikaner to is4Ue NeCEessary
direction to the PH% of Bikaner to take necessary steps for
treatment and disposal stagnant industrial water near the
existing industrial area, A copy of ihe communication dated
29.005.2008 is cnclosed and marked a5 {Annexure-8).

That after dissolulion of the PHS headed by the District
Collector, Bikaner, a new trust in the name of Bichwal Karni
Pradushan Miwaran Trust was registered and the Secretary of
the said trust wide its communication dated 01.03.2012
requested the RIICO, Bikaner to transfer the amount in the
Bank account of newly constiluted trust so that the further
action may be Laken in the matter of stagnant water Karni /
Bichwal Industrial area. & copy of the communication dated
01.03.2012 15 enclosed and marked as (Annexure-%;.

That it i5 stated that the PM5, Bikaner has issucd a cheque
dated #3.0%.2012 ameounting to Rs.23.67,34%97- in the name of
Bichwal Karni Pradushan Miwaran Trust and the said amount
was duly paid by the PHS, Bikaner to Bichwal Karpi Fradushan
Niwaran Trust thraugh its communication dated 02.05.20HZ. A
copy of the communication dated 02.05.2012 along with
cheque dated 03.05.2012 are enclosed herewith and marked as

{Annexura-10) collectively.

That the said facts clearly show that in view of the principle
decition taken by the State Government all the Government
officials were remowved from the society and a newly
constituted Trust of industrialists has taken up the task faor
removal and maintenance of the pollution from the industrial

areas of Karni a5 well as Bichwal.

i uu-{i.-z
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xXi.

wil.

That it i5 stated that since thereafrer it |s only the 5PY [/ the
trisst of the industries are having the responsibility and power
for undertaking all the treatment and management of waste /
effluent discharge from the industrial areas including
establishment and maintenance of CETP.

That in vicw of the facts stated above, it |3 Clear that the
answering respondent does not have any responsibilities for
establishment and operatian of the CETP, but only responsibile
tor making allotment of the land for CETF on Loken amount as
well as for providing the financial assistance as per the Central

ar State notification S circular,

That it is clear that the stagnated water has been generated by
some of the industries of ¥arni Industrial Area Phase | & |1 aver
the land of RICC [ndustrial Area. Therefore, a big chunk of
land of RICO Industrial Area coukd notl be put to industrial use.
It is stated that in the meantime, the RIICO has proceeded to
cancel the alletment of 15 industries who were found o De
discharging affluent water. |t is stated that the 1aid industries
have approached the Hon'ble Rajasthan High Couwrt by filing 1%
writ petition wherein, the interim orders were passed by the
Hon'ble Courl in Favour of the industries. Sut of the said 19
writ petitions, 5 writ petitiens have already been withdrawn

and interim arder are still operating in 10 writ petitians.

Facts regarding Karni Industrial Area Phase | & |1:-

%11t

That it is an admitted position that the Karnl Industrial Areas
Phase-| and Phase-ll in the year 1998 and 2000 respeclively and
that ak point of time neither there was any reguirement for
pbtainine EC nor of establishing CETP. In these circumstances,

na pravision for CETP has been made in the administrative

Viney
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xiv.

Y.

L A"

xvil.

canclion of Karni Phase 1 and 11 and Karni SGC. A copy of Lhe
combined administrative sanction Karni Phase | and |l dated
17012011 is enclosed and marked as (Annexure-11).

That for the purpese of allotment of land for establlshment of
CETF, RNCO Bas passed an office order dated 19.05.2007
providing for allotment of land for CETF to the 5F¥ / Trust on
a token amount of Rs.1 only. A copy of office aorder dated
15.05.2017 iz enclosed alone with the reply as (Annexure-124.

That for the purpose of establishing the CETP far Karni
Industrial Area Phase | and I, the 5PY ¢ Trusl has been foarmed
in the name af Karni Bikaner Envire Foundation and the said
Trst has submitted roguest letker o 09.03.2017  and
07 .03.2018 for allotment of land measuring for establishment
of CETP. A copy of the communication dated 09.03.2017 and
07.03.2018 are enclosed and marked as [Annexure-i13},

collectively.

That on the basis of the said request letter land measuring
24,000 Sam has been alletted to the Karm Blkaner Envirg
Foundation for establishment of new CETF for Industrial Area
Karni Phase | and |l on token amaunt of Rs.1 only with vartous
canditions including the condition reearding responsibility of
setting up, operation and maintenance of CETF and all
necessary compliances of environmental laws. A copy of the
allotment letter 26.07.20148 1% enclosed a5 (Annexura-14).

That it is stated that the Karai Bikaner Enviro Foundation has
proceeded  issue  work order ta 5M5 Envecare Lid., for
proparation of DPR as well as Enviranmental Clearance of
LETP. The said fact cilearly shows that the SPY ¢ Trust was
having full knowledge af their respensibility for establishing

trr"
!ax%ﬂiddﬂ
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il

A1E.

K.

KXt

the CETP for the Karni Industrial Area Phate | and I, A copy of
the work arder dated 27.0%.2016 is enclosed as (Annexure-15},

That it is stated that the Clause-Z(ee)] of the lease deed
clearly requires all the allottees to become member of the 5PV
and io pay the necessary expenses relating to establishment of
the CETP. In this regard, the SPY J Trust requested the RICO-
Bikaner vide its communication dated 11_.10.201% to direct the
industries become member of the foundation by organizing a
camp for membership drive. A copy of the communication
dated 11.10.201% is enclosed and marked as {Annexure-146].

That it is stated thatl the answering-respondenl RIILO has time
and again directed Lthe industrias to comply with the conditian
Mo. 2{ee} of lease deed and become the member of the
association # 5PV at the carliest. A copy of the notices dated
10,03.2021 and 09.04.2021 are enclosed and marked as

{annexure-17}, collectively,

That the Executive Director vide its communicalion dated
21.03.2022 has infarmead ta the District Callector, Bikaner that
as per the terms and conditions of alletment letter the 3PY i.2,
Karni Bikaner Water Eovire Foundation was required to take
early and effective steps to apply for Governmenl of India M3E-
EDP Scheme or the scheme for cstablishment for integrated
CETP for Government of Rajasthan, A copy of communicailon

dated 21.03.2022 is enclosed and marked as [Annexure-18}).

That iL iz stated that the answering respondent-RILCD has alsg
issued a communication dated £1.03_2022 to the Director Karni
Bikaner Water Envirp Foundation directing to take immediate
steps for submitting the project repart for getting financiat
arant trom the Government of India under MSE-CDP Cluster

Vinmtousy .
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%aii.

Scheme. A copy of the communicated dated 21.03.2022 along
with natification dated 11.19.2(H9 and notification daled
27 07.2020 are enclosed and marked as [(Annexure-19)

collectively.

That the said facts stated above clearly shows that so far as
the estabtishment of CETP for Karni Industrial Area Fhase-1
and Phasc-2 is concerned, the 5PV has already been formed
and allotment of a big chunk of land measuring around 24000
sqm has already bzen made at a token amount of Rs.1/-.
Thereafter. the RICO  has alse nsisted the  Industries
estabilished in the Karni Phase-I and Phase-2 to become
member of said 5PV/ Trust and to make its contribution for
sstablishment of the CETP. Therc apart, the RICO has already
contributed a huvge sum of Rs. 100 crores to establish a corpus
fund to be paid for establishment of CETP In varicus industrial
areas including the Karni Industrial Area Phase-1 and Phase-2.
In view of the recent communication being made by the
Divisional Commissioner, Bikaner / District Collector, Bikaner,
the answering respondent RICO has already informed the
authorities concerned as wekl as the SP¥/ TFrust to submit the
detail project report and te make appropriate application far
receiving the financial grant from Central Government a5 well
as from the State Goverament, In this view of matter, it is
clear that o far as the CETP for the Karni Industrial Area
Phase-1 and Phase-2 is concetned, the answering respondent
RENCO has taken all the necessary actions and has provided alk
possible support te the SPY / Trust for establishment af Lthe
CETPF and it is expected from Lhe said Trustf 5PY to take
appropriate measures to initiate the Construction wark of CETP
atl the carliest. A copy of communication dated 12.11.2027 i3

end losed as {Annexure-203.
L';;‘E‘;:E_,_ﬂ'
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Facts regarding Karni Extensien Industrial Area:-

Lxin,

XEIA.

It is stated that for establishment of the Karni Extension Area,
the provision for CETP ¢ 5TP was being made and for that
purpase <lear provision has been made in the rewvised
administrative sanction issued on 10.07.201% for establishment
of CETP on ZLD basis to the tune of Rs, 26 Crore. It is stated
that the said provision has been made for establishment of
CETP for the purpose of Karni Extensian Indusirial Area anty.

In the EC so aranted in favour of RHCO for establishment
of Karni {Extension) Industrial Area, a clear provision has been
made that during the operation phase, the mitigation of
industrial effluent from induwstrial units in industrial area will
be respansibiiity of each induwstrial unit by installing their ETP
/ STP as per requirement in compliance with requirement of
RSPCE norms. It it reiterated that as of now, there are only
two industries functioning in the Karni {Exin) Industrial Area
having their own waste water managemeni system installed. It
is stated that at present, when only two industrigs aro
functigning and at this stage, it is pot clear that as to which
nature of industries are eoing to be come up in the said
industrial area and what would be the required capacity of the
CETF looking to the overall need of waste management, it is
nat feasible or possible to make planning far the establishment
of the CETP and TP at this stage which can be done al the
appropriate stage/once afler coming to know the actual
requirement aboul the capacity of proposed CETP.

That during the Public Hearing dated 24.07.2016 reaarding
Ervironmental Clearance far industrial area Karpi (Extn.}, Sh.

Jaggi raised the gquestion * GAFT & F@L Fardl dhode A

l'l:‘r""w{:‘er;
e
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Xy,

N5V

T4 A FiTieE 4 G TR T OEEE @ o TEEDT T OWHIEIS
£ 4 7 I for problem to be created due o pelluted

water after the establishment of industrial arca Karni (Exin.}.

In response to this Sr. Regicnal Manager, RICO apprised
that a pravision of Rs. 2600.00 lacs for construction of CETP
and Rs. 175.00 lacs For construction of STP is available. In
addition to this provision of Rs, 300,00 lacs is available vor
disposal dumping yard. Provision of Rs. 400,00 lacs, Rs, 371.37
lacs and Rs. 5.92 lacs respectively fer internal conveyance
system, green helt and rainwater harvesting has heen kept

alonegwith reservation of land for CETF.

All the abave provisions are available in the revised
Administralive Sanction dated 10.07.2015 for development of
industrial area Karni (Exta.) [Annexure-21).

All the allotments have been done by RINCO with the
stipulation of Zero Liquid Discharge in industrial area Karnl
[Extm.}. 5ame was also specific condition of the Environmental
Clearance dated 11.04.2017 issued by State Level Environment
Impact Assessment authority, Rajasthan for this industrial area
fAnnexure-Z22).

All Lhe fimancial provisions related  to Environment
Managemcnt Plan mentioned In the Environmental Clearance
dated 11.04.217 are available in the revised Administrative
Canction dated 10.07.2015 for development of industrial area

Karni (Extn.) (Annexure-22).

L"f}u‘:ff.,._.hi
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Facts regarding other relevant communication made by

the RICO:-

xxvid,

waviii,

Reply of RICO dated (1.02.2022 in response to the Show Cause
Naotice Mo, F.14/ Tech/Bikaner (45)/RPCB/BRC- 2430-1431
dated 04.01,2022 issuad by Member Secretary, R3PCE, Jaipur is
annexed as (Annexure-24).

Al the alletments made by RICO are on lease basis and
condition related to “ENYIRIONMENTAL MANAGEMENT AND
POLLUTION CONTROL MEASURES™ (Annexure-23) is reproduced

below:,

dia). The Lesses shall obtain all requisite
clearance fconsent{approval authorization from the competent
authority 15} such as MoEFRCC, SEIAA. Rajasthan CPCE, R3PCB,
CGWA etc. for the project/ activity in the demised premise
and get them renewed from time to time as prescribed by
issuing authority. The Lessee shall submit copy of these
clearances consent/ approvals €0 the Lessors within 30 days
from the date of ils isswance. The Lessee shall also observe
and comply  with the terms and conditions so impased by
afaresaid authorizatien and shall alse strictly adhere the
suidelings/ directions/ orders issued from time to time in

this regard.

4ihy. That the Lessee shall strietly adhere all relevant
provisions of laws in  force in the counlkry pertaining Lo
preventwn & control of pollution and protection  of
Environment, applicable on the project to be implemented by
the Lessee on the demised premises,

IF )L
oY
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XK.

4ic}. That the Lessee shail also under obligation (o comply
with the directions orders. judamenis, etc. given by any
court of law including Mational Green Tribunal or any other
agency  of the Central/ State Government fram lime to Liere:
regarding prevention cantrol of pollution and protection of

Environment, applicable on the Lessee.

4{d). The Lessee should take all necessary measures reguired
for prevention control and abatement of air paliution in order

to maintain wholesomeness of nature enviconment.

4re). The Lessee should follow of measures as notified in
Graded Respansc Action Plan thraugh Environment pollution
(Prevention & Control)  Aotharity  vide 5.0, 118 E dated
lanuary 12, 2017 as contained in Gazette wotification dated
12.01.2017.

In case of default of above mentioned condition andi/ar an
recommendalion from RSPCB, RNCO is committed to take
action of cancellation of allotmant or to impose penalty as per

rules.

Copy of six monthly compliance report for Environmental
clparance 1stued vide letter dated 11.04.2017 for industrial
area Karni [ Extn.y fupto 31.03.202%) has been submitted by
the Unit Head, RICO, Bikaner to RSPCE is annexed as
(Annexure- 26).

That meanwhile. in order to enwvisage quanfity of wastewater
being gencrated/ accumulated tn and around industrial area
Karni {Extn.} and reclamation of land located in industrial
areas Karni Ifarea Ph-1, 11 B 5GC and Karni (Extn) and presently
acceumalated with wastewater, a "Reguest for Proposal™ { RFP)

(L} rT”}e_?_?'___-ﬂ'

was fioated with following objective |
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XK.

|dentify sources of water pollution; guantum of water pollution
and characterization of water pollution being caused in
industrial Area Karni dug to effluent/ domestic wastewaler
discharge from industries operallng in RICO Indusirial Area
Karni; wastewater generaled from Residentisl Colony and
Commercial zone plammed in RICO un [farea Karni and
wastewater being discharged from  unautherized colonies

developed in and around RICO industrial area Karni and Karni
{Extn).

Methodology for treatment, recycling of wastewater and
reclamation of land of industrial Area Karni {Extn} at present

inundated due to accumulation of wastewater,

That in respoense ta above RFP, Financial bid with lowest rate
Rs. 4.49 lakh guoted by M/s VNBC Environment & Infrastructure
(OPC)Y Pvt. Ltd. has been approved and accordingly work order
has heen awarded vide letter dated 05.08 2022 {Annexure-27}.

Hr'kué::_é.;
Senior Regional Manager

RIICD, Bichwal, Bikaner
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H‘,@E Q} [CO fiajasthan Skate ndustrial Developmant

& inveslment Corporation Ltd.

‘h (A Rajasthan Government LUndartaking)
qg-_: Unit Olllce : Regional Manager, RICO L.,
i Ind. Atea Bichhwal, Bikaner - 334 005
Ph: [0181) 2250023, 225961410

E-mail : bikaner@rice.co,in
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s Magad Marayan Agro Foeds Pyt, Lid,
A.43, Karni Hagar,

Pawanpurl,

Bikaner,

Sub:- PREFERENTIAL ALLOTMEMT OF PLOT UMDER RULE 3w FOR

-1

[

i ESTABLIZHMENT OF INDUSTRIAL UMY AT INDUSTRIAL AREA WARNI
f_{ (EXTEMSION). BIKANER.

pi

[ -

S ¥ Fel  “four applization dated 30.04.2012 under Sing'a Window Clzarance Syztem.

i:f:r Coear S,

fJ ‘Thiz iz wilh reference 12 your applization daled 30.042M2 Undar Single Window Clearance
,. Bystem & upen denosilion 47 the requisita amount sgainst valua of land in referense 1o 1his office
::. latzr Wo. 2876 dated 07092042, the Managarnent of the Corpwation is pleased to ol you

0ED3 mgm {appiox.) land of plol Mes. E-583 1o B-585, F-609 10 F-61%. 2t ndustria, Ama Kain

T

Extansion) far zelling up of indusiial unt for menufacturing of Supar base predusts, segar

canty, sugar taffee, sugar lollypop candy, sugar coated eondy, sugar Lablel and sugae

- hubhie gum ele. with an investmant of Rs. 3962 Crores, Tha said land ie horoty allmléd on

: Frevaiting slziment rate af indusiial arca Karnl (Bxlensbor) ia @ Bs. 11905 Per Sgm aliowing

tliglble rabzigs, onthe fallewing tenhs & condltions:

1, That the said Yand is being gllpllad by the Corporation ander the Ryle 300 oi RICO
Dispesal of Land Rules 1979 [gmended [rom lraa ta time).

Thalyey have submilled undardaking dalzd 97 232012 Tof comeliance of following spegian

condilions a5 approved by MO level carmittes: /
A, That your company Wil nol discharge any watar | ellluent oulslde: e allallzd fbal.

ey
b. That yeur company shat make arrangemen’ of waler for construetar, ¢ produchan
& other use celatad 1o Shis plat al its owi Tevel. RIICE will pot be respansibte for
griangemnent of watar.

_ E;j—. ﬂi. ’ ’
r;,.f’w_ﬂ;
s
Fil rlal;ad*!a'amh;n Fae s A
Dicecioe

Page 157 o



- —r—r -

rmt e

=T =T

i

TN

Stz

—_
"

That your company witl follaw noms [ guidelines issued by BALIEF under
notiflcatlaon 2006 and iz subsequent amendmenls igsued later on
limilis mentiooed in the nofification shall Aot be crossed by the campaeny.

Threshoid

d. That your compaoy will sctup the project within 2 years from the date of

allotment with minimum Investment of R5. 39.62 Crares as menplioned In Lhe
application.

¢. I your compaty (s 1o s=t up 'he unit within the prescribed period with
invesiment a5 above then, difference af highest auction rate of 1his Induslhial araa
and rato an which allotmen is made, will be paid by your compary.

f. The olhar tecms and condilions of allodment will ber adhered to by your gompany

a5 por rele 30 and other general provisions of RECO Dispotal af Land Rules.
1979 (amanded fram tire 1o ime),

That the allgtment is made considering [and as semi developed, RGO has provided only
Wil road up 1o the alioied land. Al otner Infrasttuciure facililies ke water, power,
dralnage elc. shall te aranged by your company a1 s own level.

That you shall deposit in this office Economic Rent of 1ha fand alkated 10 you @ Rs. 3005
for every 4,000 sqm per anntum within G0 doys Trom the date of ssua of Ihs leter and in
fusure a1 the baginming of each Sinancial wear in advance oy 31 July of thal year, ncose
of failure to deposil, Economic Rent upta 3% July the amount will be recevered alang
with 4% interest from §1% day of ellatmoent far gurrenl year and from 1% April of each
fancial year in Tuture, Thers is also a pravislan fer payment of one lioe eeenomic rert
egumalent 10 10 Urnes the amauant fixed for one year,

That your shalt deposilin this otfica the Servica Charges of e plot pec annum at the 1abes
gdecided fy the Cocporation from fime 19 lme which |5 B5. 5.00 par sqm. Fec yoar at
present, within B0 days from date of [ssue of nls [etler a2 Lhe Surrenl year and e, fukurs al
tha beginning of each firancial yaar in advance by 31% July. In caze of fatwfe 15 depesi,
Senice charges uple 31" July the amount will be recavered along wilh 14% inlerest Iram
§1" day of ellgtment far current year 2nd front 19 April of cach financial year in fulare.

That vou have already deposiied -

1. | Securly monay Rs. 3,208,223 H
2. | Against 28% amourt of land value RE. 69,21,177.00
Todal R, 72,50 000,00
S
3T
ﬁ:-_’_,.-!' e
il :

FarNagad Warayaniges ois Pt 1.
ot [T & |
Director
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;o 7. Thal yeu have o deposil follcwing amaunt willin G0 days

Sanvice Charges

under development
Economic Rent {One ima) Rg.2242.00

; Site Plan chergas Rs. 150.00
Service tax on 50 &4 &R 19.00

Total Amount

Re. 2411.0[”

Instaliments with inerest as per lerma and condifions prascribed ¢ lakd down By he

i B Thal you shall pay the balanse TH% value ¢f land amourfing 1o Rs. 1,95.49,074. 0 in 14
£ Corperatan from tme 1o time and as pec enclosed schedole qf insta’ment.
t

You may alsc opt to pay balapze T5% value of land wilthin 60 days [ram the date of
allakrent letier for which na interest wilt be charged.
5. The physical possession of tha alletted plats gl be taken Dy you wilhin 90 days fom

the date of alleiment letier, 1) shall be nageseary that yau wall lake physlcal possessicn of
the plat within lha above spacifisd lima pertgd.

L e

Alotmant of the plot will be cancelled if you de not lurn up far taking physical
possession of allotiod plat within the specified tkme period.

A0 The Carporation reserves the righl o sahance the allslmenl rate, if tha campensalicn
payable under an award is enhanced by sny competent eourt subsequently.

11,0 duposiion of Ihe shove ameunt, you shail get iha lease deed of tna plol executed and
get L registerad on FoimeG 8L yEUr st within H0 days fram deposition of full ameunt af
valud of tand. Y0 case you opt far inglaliment scheme, lease doed shall be exsculad 0
farme T within S0 tays from the date of allgtment.

12, ¥ou shall have to complels cangicucikon and stan prodaction actielty within 24 menihG

from the date of alolmenl. Fac he gurposes of commpletion of constiucticn weaaid mean
complatian ol at izast 20% of e qlob ares with @ pusta stusture where roof has bean

buill up with frinimus investment of Re. 33.62 Cr. Yoo have b Intimale by ragistered
letter o the corporation about commensement of production activity [n 1he plol which
would be recorced subject to the veritication by the unil head, concerned.
- 13, The "commmencemem of protiction” wili be deemsd onky alter making inestmank of 1na
envisaged amount as per the peaject submilied By you al the 1me of gppegal of aleiment
by the constituted commites & wpan cubrmmsion of the ary gne of falfawing dosumeris i
addition o elher supponing documment n prool of starling eommercisl procuclice-
i 1n case of wnits which zro liabla to depagt Sa'es Taw, O5T of WAT = the date an
which [he ynit makes the Mest payment of Sales Tax, C5T ar VAT,

:. l-.- C--.‘h-&. o

. on -

.-';. ki
SR Pureadhargyen harsFasds Pl L A
}§ . --.-1|"=l_t-'f-"i""|-'fTE—_'_-_-

Bireetnt
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ii} in case of unils not paying Sales Tax, G357 or WAT — any other tex paid for ihe first
ne 1o the Shate Sovernmgnl.

i) For those seclars whith do nel pay any taxes to ihe Siate Sovernment in respesd
of Investment to which subsidyfewermpllon is linked — Wl of commercial fransacton
{receipt of deposit of fee / charges =)

+4. The teems and canditions far makirg 75% cost of land, inslalment system 3hall be 85
undar:

L 18% balance cost of ‘and snall be dennsiled in 5 years pered in 19 quaderly
inslalmetts along with interast.

i Firsl instalment shall became payable afler 5 monins perod from the dale of
allotment. However, in case, guch a datls happans to b different then 1he bast date of
any quarie of the financial year in which such & payment becomes due, the payment
date would he [he last data of sbe quarter of the Ninancial year ie. 307 June, 50"
feptember, 317 Uecember and 11™ March as the gass may ba.

i Interasl @ 12% p.a. shall be levied frem £1" day of allotmanl.

v, [terest upto e date of instalment shall be kevied on balance amaunt ol cost of land
an reducing balance sysiem.

. Incase of cefaull in making nayment al instaimenl on due date, interasi on inslalment
foom due date to the date of payment shall be charged @& 14% pa. In caie af
payment of lesser amount thef the due amaunt, interas! shall be charged first-

A The allpttes shall be required 1o exvgcute leaze deed on form-0 2nd tEke pEESBSSIN
of plot within 90 days from the date of alloment,

vi.  Adloltee may also take finance for its vraject Including tand from amy financlal
institufion mentioned in Leaie deed for mardgagleg with the eald financial insuulion
afer payment of al balgnce Coel of tand and olner dues including imterasd, i any to
RUCO, Hawever, if allclles provldes undertaking from financial inalliution Yot payment
of balanee cosl of land and Interast direclly b RUCO, Ma tease deed shall be senl by
RIICO 1o the financial institution for merigaging.

vE.  In case of defautt in payment of nstalmnert, tha action for cancellation of alipiraent of

F

pied ginell be initiated.

15. Fime Tirit for commencernen of preduction will ba extended only wnen here has been
delay tn handing over the pussession of Yand by RICG free Trom encumbrances, dely -n
o5taining soviren ment clearanse § ather regutatery clearances which may be heyord the
cantrol of allatter, court cese § pending liigation.

16, GSemerally, no lime extension f1 comraencemant of praduction will be allewad, HeweawiT,

In genuing cases, wme Sxtension may e considarcd by the constiuled commilies urider
mule 3V T

Yo
i
Far Negad Harsyan AgraFnds it 11 i

RO 2
Directer
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{7.Ho sale, sub-divizion, transfer of plot shall be permizsible Defore cammencement af

commercial graduction and Tovestment of {he ervisaged amonnl on the plot f [and e5 per

the projest report submilted by you at the fime of seeking allotment of land under rule

LIAWS
1. 1 case aoy extension of lime lirnit 13 required [or depositing the aconomic real, value of
lar:d, or execulion of laagse agreemant and commencerment of prodection activity ete. then
application staling, the cagent reason, should reash the undersigned within time limit
prescribed for each of thase [tems, Esxtension for payment of dues, if granted, wauld ba
with paymenl of Interest as decided by the Corporatlon from time 1o fEme which is 14%
per annum & present. Retention charges as deslded by 1he Comporation shall be paid by
you i extenslon far exocution of lease deed and comimencernen| of producion Is granted
by the Covporalion in 2ddition to speclal cornditions applicable wcder ralg 308}, Such an

applicatian for extension may be relected or accapted by the corperation on the lemms
and eandilions L may cansider Gt

18 You will ned dig { bore £ drill the open well f hand pump / tube well in ha plat without prior
anpraval of G,

2. You will plant st ieast ang row of trees in your plet, al a reasonabla drsance of 3 o 5 miy,
oz along the baundary walls,

21, The land and Building tax & ail other texes as applicable shall be paid by the allctee.

33, The alloltea chal abide by the RICD Cispozal af Land Rules, 1979 and its amendriants
made Ihete pnder from lime o tma.

93 The aloiment rale of cost of land 1= 1avied subject 1o auwdit & if there is any chzengtion of
audil Ihe aToties shall have la pay the amounl 2% Tnay DE demanded against valea of
[ang,

4. The gigttes shall provide o 21 of puilding plans as per lechrical narms iqm dowrt I
building regulations af RIGS Disposal of Lant Relas, 1979 and amendments mace from

time o Ume and shall do consleuction as per popeoved plan,

25, The allalmean! order shall facm part snd parcel of tha lease agreenent,

25.1n case thara ara any walls f le2es, slructure s, compound walk €. on theg piet, the va.ue of
e same wil be pald Dy you SEparaicif, 62 may Bd decided by the Cerparotian.

5 _
. ?F"I' - r._,.--"'
ALV
F:—:HaqadHara]anlgn:-?:-:-:'aFuLLm.. =
TR R LY
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shall glso be frealed MG of the Carparalian foc laksng poneer

ie allstment leiter
21.Th fat from JEVVNL | any cencarned departmen. ut allziment

annnection it the afiplled p
shaed valid.
he allglment is subjest to condikon ihal the elfuenl & sludga will have lo be pe-treated
-tﬂ g gatisfaction of Raigsihan Sale Paliution Conirel & Prevertion Board f Central
poiutlon Control & Presvention Boerd and you will abtain congent 1o establish & consent
b woatale from the pomrd before stading the Uik, wﬂs_@; af offluent

ghall be allowed outslie the allgtted land premises, vou shall have Lo maintaln the
status ot Tare discharae fram your unlt.

=3, In casa of any ayernesd § undergraund Pawer f Talaphone! Gas | cther ine i pA3SIE
thequgh yaUr plet, the Corpwation dozs el undertaka any responsibilty dor ibs remowal.
vou would be requited bo plan youc consleusdion aceortingly leaving prescobed set BAcks.
34 *The aliciies shall aplds by the provizions of Indian Eiectricity Aot 2093 3nd Rules mada

ey e T A R T T AT T

thare under” in referance 1o HY. overhs ad power lina passing over or adjacent ta tha piot.

g

1. Ln cee the amount as staked 2t ol Ma.7 B above is not paid, ar there is a wokation of
ary of the above referred lerms and conditions of Allotmert latter and lease dead then
allgiment of piol would autamaticaly be reated a5 cancelled gnd Security Money & olher

}: amennt would be forfoiled a5 per rutes. However in case of canceflalon and surrendoe of

allment, inlerest paid & payable [ accreed for Jale payment of lard valse shal be

dedacted in addilioh to Sesudly Money, Serlee changes, Economes Heol and Intarest

o rm—

theraon il levied or Yeviahla ele. imespestive of the Ume perod, These pravisions shal
also be pplicabie wlwne inslalmem fackily is opted by e allattas. Mo payment (or Lhe
eanstruction af siruclures built cp & 6 by allallge shall be gwen by the Caiparation.

33 Y¥ou shouyd install 3 dust controller I yeor ndusiey (o avoid dusl, nuisarce in the ared
fappicabla in case of dust producing Ladusines).

2% Thal you shall have o constiesl Raln Water Harvesting Structure {RVH) in premises to
rechasgs ha graund water sa 8§ 1o ansure that 24 r3in water is eteclively barvesled &
recharged, You shell inticeate inowiting fo this office atter canstrugtion ¢ RWHS, The
lbdustrial unit will be recoeded As “Under production” atter having physical verifteaton of
requisite RWHS by RECC Unit Hood only

\}ﬁ.ThE allattes shall (2 all measures whicn are reopired [ palulon Conlrol 2nd shad
sbhclly adhere 1o tha stipuialions 'mposaed by Rajasthan State Palutcn Coalral Bazrd and

e fhar slatulaey patiolion Laws of the stale for he Yme boing in lorca. ou ghall alzo
i oblgin sile clesrance from the state government f central govemnment, if reguited tefarg
L wammencemicn] of constietion.

G

W e
;ﬁn f i

b

[ .

L T

Foy fiaed Mareazn Ao Feads PiLug.
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g ﬁﬂ'he orders { notilications il any, issued by MOEF, Govl. of Incia rogarding €14 clearanees

far complianee ol thiz Corporelion, then all Ihase arders £ notiticalicna would be binding
ppan you &lso and you haue to ahid e with them,
46. The plat number baelng indlcative and is subjecl to change, f necessary, by ihe
corparation.
7. “Thal you shall employ at-least cne person from those whose land has been acquired, on
the recemmendatian af ihe Carparatan.
18, Thal yau shall comply with the provisions of child labour laws.
179, The plot is allolted on “as is where (3" batis & a3 per actual area availabla a1 s1a.
44. That you shall take ROGC { Consent from clher Gowt, [ Semi-Gout. f Lacal Authorkies f
Canfral f State, il required for seliing up of your Indusiry.
41, Constitulion of the company shal be Private Limited, Hama of main proraeiers / Dicsclers
afe g5 under:-
i}, Sh. Marayan Dass
i}, Bh. Ani! Tulsan]
iff}. Sh, Hitesh Tulsani
42, Cooy of slie plan and instsliment schedule are erclaged.

Tharking yau,
Youss faithfully,

Fteginnal !‘L Br
RICO Lid-Bikaner,
A

Fuebigritisyin kg fendsPil bd.
JTTeten o)
Dltecror
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State Lovel Eoviconzent Lnpact Assessment Authurity, Rajosthap o™t
b Teticutional Area, Jhalano Doongri, Taipur-302004 -
Uhwne: 014 1-2705633, 2711329 Ext, 16 _
‘u. v AR D e e Lar, T [T 15-10 Imp=n, Dlueed: I‘f 1 &M i
I,
shri LK Chawian 4
Vil ef'the Repiona] Manager, ‘?ﬂp
TSN Damited, Indusre'a] Azen Bicklieal, %’
Hik:ywes. Rajasshoc -3 35000, LBt

Sl boviennment Cleagense lar =2ing wp il Bierni Indusiial Arew (Sxieosion] ejeen. 7
BR M - Klasra No-370149, 72020, TH21, THIT TR, CHAK GRALL Ehaar M.
IV 073, 004,377, 378, 180, 419 Aven-$6 K7 Hecures ut aear Village-Cluk Chrly &

T B, Tehgil & Trsn ie1- Bibewner, Reclasthan,

P has eferenae 1o your applicuion dated 21052014 seeking @nvirnzenee ] clenitie..
e che abuve praject under Ela Motication 2006, The proposl hea Deen appreuised o por
resesived provedrs in Lhe light of pruvisions uedsr the ELA Molifiesdion 2006 vl Lhe Frsig al o e
maalalory decunents cncloged with the aprligation viz, the questioauaice, B4, SmE aad
acdinenal clanfeationys furmished in response be e ebasrvation w’ ibe Stals Level laper
Aopmaisal Cornities Leasthan, in ils toecling bhedd on 2407 2004 unl £.14 15

. B detalls of the Prujcet

AW LWL Lo

N '{Zaiag-ur_',-'-‘ltus.l.rh:. (m -l:.'EJ1E_I:r,Ir|-|_'|-' ETa T
: achicdule): |
A 1 Localicn of Prajzel  [TDKM - ¥hasm Na, 7410, TR0, T01, THR9 T B, I
| ChekCrorki K hasea NE-371, 373, 374, 377, 574, 383, 419 Arcre
' | HOLH2 iectures at Wear Village- ChakGerlid 7 BT el :
: e Districe- Bllegor Bajozthan ~ |
P Imogeat Gemils Lm0 & i Alen _ L i
| e [k oo N FI?:HEE]E I T P:Tc‘:lffﬁ.g-ﬂi HI’I_ C e e |
i i Mo Aren o | 41.8R: . 1 _ ! :
| 2. | RondsiGerric| EE3E 1 7 THla
! 1. Ploutarion MW A.af] §
! 4| OpenAved | BLATF T4.85 )
' | Tutad - [EEEF T o 1
| :
+4 salient teatnees Chiis 15 a1 Erlustoial Aren Preyclapinear Pajezal, | :
| reganling prodacts and !
: .| Priveess in briel '
o Lichdiag Py
5 Waw Rlserss Mesori;ilion _ Eegulmmmt -
Crennrenscnt [ {novase of | S ' .__- 1225 WIT'km for road U
| ! moTe el one produc? B ____ _ | lnying of um lenpth, ! :
-l maaterial foe cnely Agpregaws L 'l
Fpraghact specifed ) Winmwer T 77T '
. Snuecs ol the canRtractien materiat is the local wagitils). i
; friatkel neer by the pzaject site. i

Vi
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pmpn%:ﬂ ]l"..'I'I.IS.lFJHJ area 'MJ] [} uhu::-ul: 75 ]'Eul'_] kptduy

HITAR 4

ey
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Fach mlividual Ln:lmn} wronld ablain S naLEte 'Lulhl.'!lll‘.'-‘.l nn
Frnees RICH (on dispossd of Li-waere.

Particufnrm (hua ativy
T oTademdy |7 T kLn
llndu:.l.rin.l plota will T alloted e
ZoL L|i=1|:||.i|;gq: Lus i
T | sk RTVELD
TIomestic watpr
. demend [ _
Snuren of water:-,
Lotol waste water gin etk
' ATea “ﬁﬁte [E3is o o} T
v o . tue 1 _, . -
Dudustria] 0.0 FAD | Inaustiial plogs will be e
' tert 28rh tteghagis hesin NI
'letﬂ RE¥E 10 agf-ith Trald o
KD [ otlwwater trasied S ST
Jmastic i Wl e q_h}w |
L : plandaon. ~ .
1l & Frergy Exisling Pove: Ling will be exioded, "
J. |'I"|"|I‘I.'I1:|l'l.1.|."iﬂ.|. Bl ]up“ﬂ]‘uwu_ jﬂ_.
Fanapermen: Flan 4. Aatielty Latlcha
ilong with Budgetary \ :
breakap L i Seftingup GBI | 2600.60
c oz Selipg*ap of TP 1750
fur | trgaling
damegthe'  waple i
wiler up (o £eUgec
lowal &ff nosicimgnl
drgd,  CoImwAseiel
| area iz |
instilutiehal gy
{apra | MID
CHEAEE Y :
3 Develogment ot ed | 300.00 -
Rl site wagle
dizposal
n\‘}_.ﬂ.‘,-"” 4 Laylng of iptarual 810,00
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B efIbgait convevanes | ) |
[ E_'i_FlEHI i
5 L1 Stualy nml allied © 2500
work under luead oo
pravvido of LA
By
Arhoricwlore 37137 N
Cerstruction of A% per oo T
| pieprraaikic wells
B Fainwaler harvestine | 5.492
Total 4277 ey
SR Aclivews along | CSE Hudgal 8 ReARA.I2 Lase o7 F7 2016, 17. :
-unth budaetary Frlliwviry aetiviibes whall be woderakan ax parl of G812
bireaLkeup *  Pramating 2Peoviding Healdl) Care.
= Zutting un hoges eod hostels for wamen apd wphons.
* lPromebiog edecetlon ncloding special slocatiom am)
. emmuloy ment Erhancing vosstional slkills.
ey SV —— e .

_Euri.ng Lthe pparation phase af Qi perect, waler pallizian vl
be in lie tom of indwstrial eflluent as well o that i
efflucal fiom ivdusinn onits i the indusil ame taLi prLioe
Al waka: padlukion will be the esponsibility of ezab Individua
fndustuial wnit. Polluding industiinl cndte will hove Lo inaol]
EfTluent Treatmen) ‘Plant {ETP) wndiar Sewige Trentmen]
Plunr (STF) we por thoir requitement in cosppllonce il e
REPCE norme. Mhnugh RECO §s proposing 10 insull & CETT

lFor Tretmort af Efftueis generaied fom, existlag Kaeni |ne;
fired sl Ind. Apw Blohhwed ensising o weru ligukd disclinne
Facility in prepmneet Peojeet azan.,

Treated water frogs BETP adior STP hall be ulliivod by tie
industzial units within Geir premizes for emse b pmesss!
@irdening menspotable usapn, Any sxcess quastity & bt
Ledler cin be fent B presd arens of FEEHY By indusicizs £
faking paradeni Hoo RETO. AN the-aaits will upt o "Lerr
gl Sysieh ' -

GreenBett'PlanleCon” | There (v 70,10 nofs [asd nae other than Ealgubj_crf}mt -
i wluch RGO propozes 1 gevebap the Grees beltia 23,55 |

: | mere (33,579 mida witkin the ptojest $ifo ua Groen Aoea.

: F Besides, individual rdesides will plao dovelop prase area jn
thnie v, plot uy per REPCHE-Consent Conditien, In crdec ko 1
BaRLre Prapat srawholt devglopment, followdng managenuent

- plan wil ] be adapged: |

: Healthy end estyblished aapling havieg Lm Aright shoeld ke

| suleetad lir Piantug i preeyhelt te avald groclalite. The )l
shubs sl sl rdes with J} n1 spacing bebevern plancs and |
st is sitfigient while medios epd 8]l trees i ouddie anid
TCRI POV s b oe-plated ol a listance of s Tmoand 5-jtm
apert respechvealy depending wien the space pvallably.

P Cluse pleniation b mesminencled far feEemItnGuling e
nuinbes ol leees per anlt ored sosalting nomors leaf su; faes

..... g Ve P"t”iiti?-‘l with three tiess system keeping dused ey
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cucitn ol caneper epposed b e sounce ol enission
lelluwend by oz amd -l rrecs withs pylindnea) caoapy Js
et design ol pelluted aevis, ecatzse Al plaots o
" npened e Whe pullutants, Thick slsotution hall be deess:
Cglong the perphery GG Abong Lhe proposed raad,
£ loae plantation e fosll il irees wigly dasmer nasls sna
wirimatesy yield rere Ino- mass pea unitales and mok
Fetfieicnl shearplicn of pallnants Plancatinn of ftees in
staping e pement in multiple rves ac?oss the dlzzsion of
- <he wind L szemimended Lor ool fapaing and whenoplien
Dl e ]:ll,‘l"ll‘r.l'.‘.tb.
. Lucel Tree spuies geg inbe planeed. 0,
Indpetin ¥ Heeskng T E}uﬂgntar}l provision  for lmhoor  welfare dunng,  the |

| arsr] eosirucson phise mey he twken ws s, 92,63 lazs, Frem
T ool | il is expesied that 2000 persans will pen diveer
oyt and abowl 10,000 persons will get indirect |

mploymen, !

;- SEAL Kujasthan afler dae eonsidemtions vf tha agkevant dovuments subimitted by s projec

croparend sl additiomel  clarifienioesidueinenls fuenished 19 1 have @esrugended for

vitenmemal Cloamnce with caain stipulztions. The SEIAA Rajascder afler consideting the

prrisel and Teeormuemdations of Lhe STAC Rajusthan hershy acoamd Baviconmantal {leargnee L

lox prag2ct pe pee e provisiens ol Favironmenal mpuet fesesstozol Hodfeatinn 2006 end its

s suneadiments, #0%]est 12 sivict complrance of 1 teoms and cond itions oy fallows:

"4

B9 A SEECIELC CONBITIONS

1. COMNSTRUCTLON FHAST

N

[l

Consen w0 eethilsh® shal ke oteained from RPED betma st ot ey constucticn weck 61 the
nilL -

e 2 st subaut the follewing docnaents w &P@B ab e Lo of peplyiog o 08

v Liewwils of ee-eyching pla with.ilaprocsss.

¢ Cerlifiente Gow Snergs) Boglmer lue saisaiic safory.

¢ Cupy of wn efficion Elspwical plan subied to KYERL for wdhniea] clsisaees o

ey supply and distdbytion Jobeme.

Yin conservalion of electridity, ad T tedyce enemly losses [he managemeat shiell unawe thnl
the loedrcal volluge i Mepded do: am 132 BY 1o 3311 K?MWH tldis 1avel
antl linally bronght 4o 440 woils. The EFF thall ensure ahisining prior petanigsizn Ly the SE,
v yS L regariing powsr demaad of 2.0V A, ; _
Lar betler ewvirenmpental apfepiads, flhe PP shall provide giflicienl nomber g trensfomrors of
nelecquals apasities for envimnaventubty sound pewer dietibution,
we N shiall inloem e REPCL st the lime al appying o UlE mgteding Brargslinent oo the
varinty activitias b be talen up voder proposed Enpivonimasnt honageenartt Pian, The degils of
the plan showld bo sobmiged oo (e ZPCB at fhedims afuppivingfor CTE. As sovisuged, the
25 aball invest ot least an armount of Re 427758 \aes Chetoe ]tfr: prajent 15 pus teju yee) for
‘nplementing arous evironmental pratection mRaEULEE. '
Thal sk goend of fnis 100, Dy iseued [roay the ensconmentnd wngle onby, and dogs not ebgalve
I -robect propenesl Trom the other staivtory ohligetions prescribed wmeder any other tiw o2
amy other imserwmant in farce. The sobe snd cemyilete respenaibilicy, to gemply with o
cpmditiong 1aid down im all oiner sy fiar the thme-betag o (Dree, regts wdthe the sodusicr 7wt (
prodcet propenent. Any eppeel againgtthis snviconmental clearonce atulh lie with the b atidital
Cizpen Veibuoml, il prefermed, within s wetiod of 30 days g presceibed ondar section 16 of e
Matingiel Ciresny Teibunal Act, 2014 :
The PP gall cogure providiog 53% aves ol the el plant arcs under geeen cover, as peepesced.
Trees aml shruhg of locel uppeies ghall e plaated to alliw bucthitag for birds with agpropries

lsianee lram e bouotlecy.
T
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S attanlood M Ao i Lakhs showlil Da spn,mzl whgder U81% as obave. The eapewsliluee 0.
”L.‘\-l.. aellvil of shall i zefleeiad an the hooks of sceouns when presemied Tor audiling o
wavnizita, Ul pecpusal shockd vondain provisjon for twilels dor gitls in noazhy schonls '.'I|~:
Fropondal shoald cuntain provision Sor wenthly mede caosps, distribution ol e o
HEtproe e i ecligibiomnd, Geilites i the pearly gehonls and walsc supply o the pesn T
Fetailea sotion plan el O3 accivities ekl be avbeuitted by the P o RETCH ot the time v
apolveing e Consenl 1o Estaplich™.
[he 1510 shall cnswe skong necessary sheps ot urgent busis o inrprove the Tvmg condibens o)
P e 2 sile . Lhe propased Buodpesary peavision of Rs, 9263 lukhy shall be nale Lo Ga
Fvrsing ol censlovgtivzy faiaer wilkin the site withall pocessary infmsiructabe s Taedhilies such
ire bl facility, savisotion tacilivy, Poelpreforably 1RO Tor caoking, wlong wits sefe drinkis:
witer, medics, camye . and woilels fur wotnen, exdele for infanis. The hoosing aeee be e by
I ol temsporary stroctores 0 be vemoweg aster e compleion oF e prapt, Detals ol
e sicms showld be submitted to RPCH et the time of ohbioig CT1
Tre 2P sha ] engaee e, the Cireean Bow! Techoodowy s wopleoeaed and puy o plses,

Vhe PP shadl proseice @ Syslem Do compozling of #43W within che campua sr it wuieddisposl.

“he PP oslall provide s System bor R nansgament.
e 1P shull teke measueey te ensure LO8 reducbion ol peetall peswer denwnsd which shall be
met iy salur systen dodicg Qe poovision of selac water heating fchilliog el

The PI' shall review wied specilr empiovment apparundties {(direct Andifect ouooies? e b
PETRUTS.

P B shel] esstaee nplemesstociar. ot five fghling plarn as spprnved.

all royuitel sanitoy aad dypiesic measnres shigll be i ploce befbrs sleclicg constosis:
activiiies, Uiz sale diposal ol waste widor and Belsl washe geoerated dunng the wvodonslin
ulise shed | be ensoes

b, o disinieclion 9f weaste water, Appreopricle teoiacy erostinent shatl he givore.
Sl the  topsol wxcwvpted  ueing  the wepstuoction =hall  be o slered Jer oo

hodicalurelandseose desveloprmean: within e projest site.

 Disposa, of wuck durbng, consiwovtion phese kil mt crene any pHwerse pffecl oo the

msiphharing eommueiies and he duhpmad tiking the Tpcosrary precuuticns far gureuil Balory

and ‘wealik azpects of the ypoopie, nnly jn amarﬂvtﬂ Altas wlth ths aporove, of simpeiont
N T

- Consleustion spoils, including bitwninows malesdsl dod other hazamiguy tmaterisld fnost 101

atlowed to contaminote-watdr oourser and.tha dotap. sites fir suoh materled must be secunad o
that thay dn not lzach Intes the prgpodgd wmisr

ke disgel generanr sets tobenged duig dhe symerudian phae. sl Be bong- sdipihup-dies!

wpe iwnd £l goafrnm w Boviranment {75 Ryduis fir aft and maioe en‘r!-ﬁ*tm stagtlards.

Wehjeles hired [ brieping constzustion dhtemist. and Tekanets to the pite shall e fo good

eomditivns sl stwl, eonform oappliailife-ele 2b6d nabie amitsion gtundaeds ard shall T
veraled during nen-pealinppoved heuns,

3 Ambienl madse levcl: shall conhform to residenfal ategpdacds both dueing day asd noghi

Inenernents, pollofon loods on the iobisos s kg ooise ouukity shali e closely psonilazes
Uuring constmeton phasa, .

Vly aish sha] be wsed aa Wellding materiol in the comyteetios: 2 pas the orovisicns nf Fly

wuliticaticn of Seplember, 199% amendetl from thoe o bee (The okove l.-l:lﬂ.’ﬂtlnn L%

applirable cnly of the otalect s wilhln 3000 fin of Thermal Towee Hiation 48 par present
MLOvEELOmE].

Roeady el comerese must e wied i b ldig eonstametinn.

CStorm weten cenbe L and s re-ose 1x per COWA and TS standerds for visioya applicoicns.
CWaler domand during eomtracton shall be ceduced by o nse of pre-mined eoncoele, Saring

ageits Al miher hest praetioes.

. PFermissicn 2o draw prond wale: bF nny, shall be oblelbed $rotn e COWASTENR prior .

comslroctios’ opeciton of (R project. o
Sepuralion of ey and Black waer shall bs deme by the vae of deal piemmeg lue Do
separation ol prey and black water

| cenitinural uf T0R 2 ey weatee by :Imnunuﬁﬂ__@mml shall be. o,

T
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al pressurs redusing wevivey o sersut e ] comted.
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ah,
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Sonnd U e oL elEs S,

S walis shid el prescrloes cgnrement ng gt oergy Cunggrvalion Belding G
ol er-dondiiione] §paces, wlicrens, e nen- air-cimulivigned spuces, By use ol appespriae
ey ) insulition eeetigd 3o fulfll The reciomemen

AL A i Al Hean wil e provided v 1he srogegr barh during comaumetion and aperation ol T

LI [

Crany e W genessled during couseustion phiee shehi be chasposed oft a3 jor

aapliaske vales oG poene st vesossry dublstbation ol he Majersthan Prliclhon Costeol
(IYEETT

Tl spprreval ol the samapeten autharity shall ke obtained for sracnoeal spfety of ke building:
due 13 camguobe, adequacy of Cee Tglwiag sqatprenls, v w8 [ED Mulichal Bwtiding Cuin
S0I1% inclading proteotion measures Thon lghlening e,

Kewular supersizon ab the sbove sad other measres [l MONIETmE shall b= in pooce
stnizghial e censiuckian pridse, 568 toavedd nsisande 0 The sorcpondlegs.

it kline s issued by coneeme] mintstry far water scaree are 2hoghd he ol owed.

Plee 11 sl ohide by e provisicns eliosg B Tondling nsd manggene ulzs

freneve sl evise he reguirsssent of 00 sel capacities Tor 100% power Back up thruush o
nplipidelicn b power baek np in case of puwer failiee and eoverprany.

L M AT Sdtepgary peajeetsl gy per scheduls of B1A MonLeaton Ded 14" GQups, 20063 wawnld be

Ahiwed in we Industeint meee, ALl “B® Celepary Unies shauld be zate discharge nnits anl
el have Mo vwn self sulfiment L7, The teited wiste water shinld Be rﬁ:ﬁ] it
e [rRcesunremises, ATy vinkdior by [odistey o this regaed would he the responsibility o.
[TV 0r Lo sakio aclaon,

G oposed, he C177R G und whieneser providel) for i< mibier than “BY odtegony imavgies

wunld alsu be bases on serne diecharge stenus. Sweh CWTP would take seprrats HC The
lenchloem of e CETE wauld be snch thet tas wasie waler from the ooonesied mdustrios wam e
conveniznty collecwst and. hroaght th the CTTP wud the dreated weter can bo eonvenicodly sen:
Pl 10 the mesmeclive wiite for vebie. :
the waer requirsrisnl ening apacetional phase has been stated 0 bs 974 KLD {Indusyin
I'rest waten demand : 780 KLD + Domestie Presk Waler demand: 234 KLDA. Fer whiah, the
neoessary permission of waler supply foorn COWEA should be submilusd ta REPEE a1 the Groe
ul applying for OTG. At vhe time of apptying for CTHE the PP akould get it confluned (rom
WSECE fhat no Siegal bove wel | etists i 1:a penpres uie. ’
. Istilals waler supply fromsnitelile legel sonrua ghovld be ansured by [EIMCD peigro allotment
ta the Indystries. R .
Llse of Seosur basad urlnalatuky for pomrereinl meas will bo roade.
A very bl the ELAENMT Bepart of this- Project shufl be-submited by the consallant o e
Ol
CH'ERATON FIIAS
A inddependen sepert shall cecify the installshon of the Sewape Trestmont Plant (2TF) and
s Teport i this eepard shelt e submitted o be RICE, befvre-the project i qurrmisslUass T
op=raien, Uiseharpe of Lrearer sewage shell oonfonn w the neetny & slandsnds of the
Rutnathon State Pallutipe Cential Beerd.
Tl 1 shatl ensure providing 339% seen of Qe latn] plant area under gresn eeven,
Few cunseryulion ol elestieity and 10 eluge snorgy Jomes the moeagemeni eiwl s thil
Tne elecsiont volluge id stepmad doves from 33 KV to 11 KV and diswibted ot dhis level nid
fFually brought Lo 40 valts, :
[Rein Wangr nurvesting (RS H) Lor reof euw-afi #pd surfaes ron-off, a3 mlan submitted shull be
implememsd. Betore rooharging the susfage rab off, pre-trestfadt mist he dope jo cemond
susmznded iter, off and greusc, The TWEH plag shet] ks por GOT ¥anel '
1w aplid wasts genstgred shall be propecly ellgcted & seyrhgelnd befare disposgl taths Clix
Munizipal Fazilily. The in-vesse] higqeomersion wehniqus nay be wees fof cogpoiting te
PR et '
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Ay higatdons wasse meluwding bomed i M shall be Jdispused of 8y per applizihle Ko
& morns with siecesgary wupprovals of the ] 4ikan State Fallutivn Contral Wouard.

w0l and ground water samples will he tastel e azceradn that, there is g0 Umset 10 1he gros!
weigpet suality by Deachipe ol hessrey coelsta et ather foxio contasinamis., Ad prupused o PIY
wauld provide [Tve g ol peiomtric th]ﬁ.u-t lecpbone indicated 3 thi slie N ILTURNT:
Lpaarieriy monilarbg of fhese wells wpadiar vsuld e started befors allatmert of poobs
Lo Ehee driustries.

Tre 13, GLosers wah weoustic enclopures i by pperated Witk stuck height ms por B 15 novin s
loerememal pailicion loads oo the wdblont gir gquality noise epd water auaity sheil be
praindicnlly moaitored wfter comissioning W e parest

Application ef soha cnerpy shail be inporeratod to illsreinetion of common eroas, Lighting
ot grardens mond siroet lighting i wdditinn o provigion Tor solse water Raalinge 3 |1 bl
rratcit ur fully solar syatem foz u potlion of the apatymants ehal] e Prowidegd.

Tealfic eanguglivn oot the ealey id ex¥ prints o e moads adavrniny, 1he proposed pro eol

sile pit be avgiced. Parkiong shall T fally nanubzed snd no miklic space shall be ozl

~f Ambient air qualicy ienitering statinng shall be sat Up 10 cousetution with RECH i the o

windd direction a5 woll as where mencimn grawnd level concontration of Bl & 25, SO0
20, L0 OO, pre st gades

A Tepurl am (he coeppy SATIECVALION . THRSURES Gonfianil 1o enerpy comscrvation mo e

Finatie by Burcis of Bnecsy Eﬁiﬁiﬂlﬁ:jﬁ;ﬁﬂﬂﬂﬂ& pgpared incorparating details ghoul Tuiiding
alerials & 13chnodogy, R & 1) Foctors, ey, mﬂw&y By 1)e, ICAsIrEs,

- Pooper sesicon of channciizlng oxeess sl ey shd Bt provided.
- Uhe povaes Pacter sball he mizi:uuiﬁr::l'ﬂé:ﬂj—':ﬁz_l *
A Ralance shest cogifizd hy o Authorized Fidaneial Betpert o clowely indjsits e Prowisicn

wace wmeunt snend fur EMPERPFEEBJ#E?H}*T&EH@HHE&HWH ete 1a ke anslased i
sz ey cepart 10 be subimitted, e 1 :

Fcreyeled water v mmateh standards tor ol lgigter skt

AN MLy e shalfbe: Jaken to prevent ndor frem salid wist s Erocesaiig, and 570
Lae ol Secsar based urif “_l;'a"'-'r‘fnhs [y conrergyapcla] avane wib] ha madse,

Frir Forticulture, sprisfdbr systen will be follgod,

- There will ke no restngtidn of moveiment for the vilbagers.

AN zatienztmens wada duzing the mibdie hevting amd-duriiyg the preseataion at SEAT gapull
bu: adhsred 10 i & phaved mamer. : _

Thr EClnA, [?,ajmﬂm;t._r:-aar'ue thu right to gdifham eehattioed, modi ornal any couditm:
rdfar 10 revoke the cleamnce iF implimedigtion of ey of e aforesald wanditionto)e:
slipuletions impesed by walgaelont reborfmeg iz ok {tﬂafﬁgm;? Bl aoreliy eoinplinnes
stillug repart of the peojeek along wvith mplemmstaton. of onpiranmental messeees shall T
substtd w0 MoET, Reglenab@UHue, Cuckemsy, Ak, Kojasthan & RECH Tniprae.

GEMERAL CONDETRTS

The environtnznlal salsgoards contsinod o Focm LA shal he umelaristed fn eter el
spiril.

S wonthyy monioning repots shal) b abmited to SELAA, Mafesthan and Rpjasthas S
Polduzices Corlenl Bowed. .

Cifligiabs of he 12O, wha waold e tnmﬁlnﬁn; the implementsitor of eovimnmental
sifegiands, zhall bhe given Tull cocperntion Eilitios and dagumentsfidala he e V1 auringy
thair iuspecton, A cemplere sel o el the dbesgfints stibtaitied 0 SETAA, Bagasibu shall be
lurwarled o ke 130F, Hajasthan and Hafasthar Stite Policton Conteal Bvard.

In ease of any chogeds) in G scope of the praject, the FE requites o [ycals appracsal I
SELAASSEAL, ajrgtlamn.

The SHIAASGEAL. Rajasthan resorves e tigal I add addivienal :efSpgnang newsiees
sibsequenily, U foendd nesssancy, ad o pale, weioo imckiding revoking of the environm e
clesbalce under the provislons of tho Bl nmen TEmtactiand Acl-1986, 1o angirg sfieal v
saplemeotatag e e SURRCSEIR andepuniE neazores ip A titme beund cod sAbialaciury g,
Acd e adhe: sheliory clesranses sueh as the opproveals Far suommge of dicsel Sein the © - ;
Conimeller al Explostves, Fire depatmang, 13iviﬁ1‘-}1ﬂun Depaetment, Fogsl Consstvadog

b
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Ak il amd Wil fprectoen) Act, 19773 wrg, slll he abuained, s o e k], T |
P T il coomgeient sulbariry. v’ L| - .
Fhe PP oskadl etvorg acuveetiBog inonlcleddl Lancloeal pews papecs widely orgelpted in b -

rpkn. o ol whizh sekall be inoverdgoulac Tabguoge thet, tha project has been secorded
el cizacangg dml copies of e olesrance letbern vce wvaileble with S5,
Bt el e Bapasthan $awe Mdladon Coatcal Board aed may ezt be seen on he
sty o e il ol wawew eyt T sdverlisemert sioll be owde within 75 e
Aoy T he ddewe ot idsug af the eoveiroomsetal elearanze gt g copy shinll also De Brveazlel
here SELA A Haastom apd Beginnal Office, LjpyaS) of the Loard.
Chesecsapulitiens viauld alse be enforged amonpst she atbers ander e provisions o Wate
Creverr o and Control ol Polbdbon) &et, '.'E.J'_'.‘:El, [l Adr [T'eewcntion und Soirel of Meatl i
o0 e vytenzzent | Pentectiom s, 1286, the Fublic Liability (Inzurangs] As, 1991
Al 1S sl eshon” G,
Uhder 1l pramestass sl Brvisonaneit {Fritection) Act, 1580, legal acticn skalb be izilicted
epamiie e propazent, 1F it is found that censirection of the projeet had seen staris] withent
chlinog snvironmenzz) alagrdoge
Ui Gnwimonezantad Clearenge i3 sabjes) g e spaslfic copditian that she PP shall obeasin poar
aleavaneg from fressley and wild Yk eape inclpding cieartnoe rom Stunding Conunines of
Hie Matiomel Bbewrd Wild Life iF applicable. 1t is furler categorisally stated ot gront of B
dows g impiy that forestey ged wild e clewanee shall be prepted 40 the projecl und thot
cer prepessis e Forgsiry gnd wild e clesmsnce will be considered by the TespELLve
acthilizs o their roenls and Decision token, The investment made o the projec i1 oy,
hissenl 1 envitenmenl cleases so grabted, i wntleipation of Ge clearsncs fom frrestn e
wildhile anzle shall be eneiiely ot the cusl acd ik of the projeet proponent aad Aathority o
Rlinisuy of Environement e F ety vliall Rt be responsinla in this myard in Bny manner.

(B joaly .I‘thnar Laravir)

Member Begrelury,
; NEEAA IATEN.
1 A WSTIA AR AU iSeettP wjeet! CabT (o). 15-16

Secreiney, Miniziey of Bovicpgment, Forst 8 ﬂhltand Shangs, Sevl of Indls, Indic Ba:!-'ju:.&run
Moiwean, Sor Bagh Regd, .."l.llgunj*’[-]m Uiallst- 1 vODES,
Aclell il Seaeetary, Eowipghriglt I‘.!-.|:p.:..r-fu-:ﬂ:mtJ Bt sl yun, Tadpnis,
e Alka Wola, Clairpsraca, BEDA 4, Bajitsiian, 64/ Bataf Naper Bnelava, Jaipur
Al Seabalhy Prasad (I Batd 1250, -Gxpas P fenge-Colorg Wrtstul | Nagag Talpue
ruarnar Sarslary, Etﬁ;asnmu Suges Poblution Cootual Begdd, Jolpar Doc |:|1'§::Emlur;&-, SERESEAryY Hatisn
dud o display 1hia spadsion o e wobsite of e [t'.1|ﬂ$t[!|rg+ Fostatlon Contest Bopsd, oo pual,
acrelary, BELC Jgjzarldn.

Tue ICF, Regiaoal {ilice, Bimiatry ol Crvirarosd & Fﬂﬂﬂh Rix €2, Randeivn Bhaw, 3
Yz, Zeclar '11°, Aligang, Lughmow-226 026

it M’LIHI_Q,'EU'lL-ht Plag- Division, honiloring l.."‘..ull Malll:], Paryayvaren Bhmven, Eﬂﬂ
Lanpales, Losdlee Rand, Wens Timbbe-11400005.

Prugenen:ner, Resaciment of Envlrormeat, Saypcinagnt ul.' ' whan, leimor with tha -ehunhnﬁ B
Az luan e copy af thas gy ironmewtal clmm'ul;: el wishsihy, -

M.5 ST A fPafusithin)
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Rajasthan SigteTndustrial Development
- & Investmen Corporalion Cted.
R I IC O‘ tA Kaasthsn Guawernmeant Lindesaking) il.
. - UnlL atlice - i, Regaonal Manager, RICO L., - it
7 Ind. Araa: Bighpwal, Bikangs ~ 334 403 i
i Ph - 5122600038361 538 Fax G151 ZIRTEN /-
2p E-madl Blkamepfirge o [
el CIN L3 I00R) 06056500 283 -
Siged PosuRgisterer (4] IRy 1
1 : Tl L ! !
!':;: L' Manad Maragac fgoe Foods Pyl Lid, I 2_,_1‘||rf|| “_::" T
= o Rant Magar, Fowwanaun,
;I [akairg: Vi . . - 'Il
i ot -Canceiation of srovwen: of Fleb Moo E-593 o SR GR09:lp G935 at, ,'
a3 Ind.astrial Araa Karren (Tatensimn Co ;
i lacar G, |
i:_" kanictly refar prefererngl al clment of Plag Mo G545 o 508, F-6808,1o 615 miasunng SO2:3
r sl 1 &0 Magad Maravat Agro Foods P Lid 2 Indystral Area Karm (Exlension; wde
e

aalmenl hester Be, 2583 daied O7.09.2072 cnder Rule 304 of RIS DliE-FICIEFJl al Land *
Feibes 1972 a0 selbog L inagsingl unii of "MIg ol Suger Base F'n:||_:|;;.|:. Eaidr CE'I‘-::I';-J
“ugar To'ne Sugar Leloop Candy Sugar, Coatcd Camd9sSugar. -Th'.:I?IE'EI_: &i Suga;
Pobipkeyune @120 AS par condican af allolméenl eer poy were fecplired 3o Eghnele the
consieichoe gsarirm 20 # a7 the pennited FAR) & commenée prodLction ar:.jf-ﬁih,g"‘mlfﬁnj
T e deen e dale of Hozsction or Exootior ol Lease Dépd wiichever 15 Caelnr Ve

- S

i Wil 10 04 201% wih capial investmenl of Rg 35 62 & Thel Lease Ceed af phas ;-n'at]".

execuled datad 13 082012 T E A

; Vihoreas, it s chaarved that you have vielaled lers & condiiony of Hli-;':-l.mFr{I: ToIlE wne
lailed to - ' ' '

Lo )
© Cammence e pooduchor wilt raininwn feed cipal investmerd of Hg:'jﬁ =% Crowetkin
Calendes g pecsd i o cpta 1004 2010

Steress, cafore exczghing tha clatmenl ol pled, terminating jease ooed ol T LT
“pel the diraged premises. @ show caose nolge Mo, 298 dt 30 04 19 was sghvat ueen
f5a damsl the celkalt conem led by you poul you were given ta aporianity o subimi yaLr
eply e iha Bhow coutd noticg within 45 days, 1o yvour reply 13 1es S0M dated 20,0520 16
au have failed to shaw vour cormmiiment far dapasition af dod | TR iy

Wme plensch renisted for implerentalan o araject within el
xlv Therefgrg,
walizlacogny

=1 rc'gu'rar'ls.ihug fo deliy,
1w for il wisaged ingeskmdnd in yoc
nowiawt a1 abave, your reply o s'rl-::nw:plalu::rsc 'n“‘-iqé'gﬁih;;:'j’lﬂi'aa- .
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,;f; . GOVERNMENT QF RAJASTHAN
DEPARTMENT OF ENVIRONMENT
. Ma. F.A[7} Env/3% Pan-[T - Jaipur, Dated I ‘?)

District Collector,
Pali/Barmerf Alwgr.

Sub - Regarding relieving of Ex-officia Chairman and other
- Govl, official fron Cormaen Efifuent Treatmsznt Flan
(CETP) Trust,

51T,
| am directed to draw your ziteniion fa this Department's lener ef
wven no. dated 28-05-2002 vide which following dircctions were issued:

istpict Collecter & ather Goverpment Officials ke relieved from

the post of Chairman & Member of CETP Trust respectively.
“The jndustrial units associaled with the CETP Trust should fram

P Y pL H&{, their own trust to run and mainiain the CETP.
E'* 1. Five nanes for each of Point 8 (Representative of farmers) & Paint

o (Representative all [ndustrial Units) of AR Department’s ardar
vlo. F. &(3HAF/5ec,3/2009 dated 27.0%.2009 bz sent o this
Department for the nominations in the dMonitoring Committee for

Yoo
: E‘ILD'“!JIL \'),QCETP conatituted vide ghave order.

bt
fﬂ' Complisnce on all the directions menlicned above 15 atill zwaited

e
R from you. _
Iy with the above directions of the State

hay [ requast you to comp
g Government and send campliance repait 2t the earliest,
W | |
. Yours faithfully.

¥

i . Lo,

{ M. 5. Tewari )

Deputy Secretary,
Envirpnmenft

£ A2 Hhdana E.1||i:ﬁ.dn¢

L

] W
) L]
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wilh SBBJ Rani Bazar. Bikaner in

El ?5“55" Closing Account No. 51000262280
e dissolved wet 2811 A0

tha name of Fallution Control Commitle

24 - With due respect it is submitted that earlier 3 pradushan Mivaran Samiti was

| constitutet] and registercd for taking up ihe work regarding prevention of
:msued an order db. »5,8.09 o relleve the

Y. collution. Consequently. State Govt
\he trust ::I:lr‘lsﬁlu'led far

' ’Dfatrict Caliector and other Aovernment officers from
R aper ation of CETP and constitule 8 fresh trust by antrepreneurs far gparation and
# maintenance of CETP. [n compliance & this arder, @ maetng was held on dt.

Wik 29.11.10 vnder the Chairmanship of yaur goodself. In the meeting decision was
fiicers from (he pradushan MNivaran Samiti,

t by grtre prengues for astablishment,

3 tafen for refieving the Government o
: _;_m dizsolve it and constilute & new irus
AiT aparalion and maintenance of CETP.

(ks per declsion taken in 1he meeting dt. 29 11.10 the Government CHfCErs

d a new frust was conslituted by the ehireprenaurs of

B ropived from the trusgt an
he name of ~pichhival Karni

Karmi industrial area and im:lu_stﬁa[ Arga Bichhwal int
d on dt. =58 11.

"
———a

T

b|i pradushan Mivaran Trust" and sarme was registars

eSS

= o

| For day to day financial aclivities, an acoount No. &1000262280 was ppened in
e which Wwas maintained and operaked by
Mivaran Samit” and
Nivaran Samit’
s and Hs. 5.00

oy

1. the name of Pelution Contral Comimitte

i

I pistrict Colector, Bikaner & Chairman, Pradushan
I‘ ‘Regional ranaget, RGO £ Member Secrelary, Pradushan
jointly. gamili deposiled the amount collzcted from prireprensur

b |acs contributed by RIGO for feasibility repaort which was paid o NEER| against

final feaslbiity report.

aftar that B, 5. K _Singh. Asstt. Professar, M.B.M. Engg. College, Jodhpur has

:prepar&d a report on prablem of stagnant water at karmi and Bichhwa! Ind. Area,
‘As per report of Dr. 3. k. Singh a sum of Hs. £0.00 tacs was required for one
fime removal of stagnant water near Engincering College and Agriculture
‘University. RICO had sanctioned a sum of Rs. 50.00 tacs for one time remaval
of stagnant watetr and Rs. 2500 lacs was releaced by RGO 10 Pradushan
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' .. . i 1
Mivarar Samiti which was alzo deposited in accabnh of Pollution o
on gt 11.8.08. )

rol Sarmitl

- . ant water
s per report of Or. 5. K. Singh, tender was invited Tar removal of stagh

: o acs

against amolm of Rs. 25.00 Tacs paid by RIGD out of sanctlon of RS- 50

water. But the tender for
- plish” &

this wark could not be implement due o non receipl of "consent 1 esta

iture of
~gconscnt to oparate” by REFCE Ieading 1o canceliation of tender and forfe
| palance of Rs.

o Pradushan Nivaran Samiti for ramoval of stagnant

eamesl monesy, As per bank staterrant enclosed there s 3 fina
44,57 349.00 in accaunt No. 81000262280 of Pollution Contral Cam rittee.

. el
Consequantly the Pradushan Mivaran Samili was diesatved w.ef 231114 an

newe trusl has been registered. 'n this manner lhe work of remaval of siagnanl
water and Karpi Ind. Area and lagd. Area Bickhhwal coutd not be executed yel

Mo this work i3 o be taken up by newly registered Trust.

As per above [acta and request of newly conshituted "Bichhwal Karni Pradushan
Nivaran Trust Bikaner unit office of RICO is requesting its Management for
isguing revised sanclion of Rs. 5000 tace for ane time removal of stagnant water
o recommended by De, S, K. Singh, Asstt Profeszar, MBM Engg. Coltege,
Jodhpur. Before such sanction 1he final balance amount Rs. 23 67.348.00 s 10
ha {ransferred to newdy registered Trust and the bark account being cperated in
ihe nama of Pollution Control Commitles is 1o b closed.

Submitied for kind approval please.

former Member 3ecretary,

; Pradushat Mivaran ith
The District Colleetpr & Samiti {PNS]

former Chairman, ANS Bikaner

h—— L ——r———

e

)

]
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Mo, PUF-102327r2007 §%
Baled @ 1" May, 2004

© OFF[CE ORUER
b Sanetiun for sarrying out werls apainst the “Speciol Wiaigtenance®,

Admifnicirative and. fnaneis] sanciion af e manapement is hershy sccorded for
pndertaking the tetmoval/disposal of stagmated effluent in [ndustrial Area at Bichhwal
and Fami, Bikaner at an estimated ~ost of Bg. 5000 lacs (Rupees fifty Tacs only).

The =xpanditure shall be debitible "Special Meintenance of Tndpstriat Acea™.

This bears the concumence of Financial Advisor and tpproval of the AManoging

Director.

&-ﬁ"/ :
{A.C. CRhabra )

Dy G.M.[F-1PH)

Copy o ;-
1, EAGM, (Techl),
© 3r. Repional Manager [T), RITCO Lid,, Faipur {Head Qffce)

3 Sr. Bepivnzl Menager RIICO Ltd. Bikaner for making provision
of the proposed =xpenditire n the Budpet Estimates
2008-2009. Shart term NIT be fleated by piving 15 days tme.
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r May 2, 20408

The Celleclor & District hfogizteate,
Collszigmate Bilding,

Etkance,

t Reajasthan

Sub: Rernoval / Disposal of stagnazed industrial eFflaens eretaied Som

ﬁé Tindystraal Areas Beschhwal pnd ¥aeni, Bikener,

Ref: TLB, Cril weit petitlon Mo 3208 / 2004 - Jiya Ram Vi, Star @ Pajpahan
and oth=rs. .

Thenr 8ir,

‘L&}' The Carperation had developed the Shdustrial sreaz ar Bichhwal apd Kzmi o Bikaner
. dering the year 193] and 199§ respectivzly. L mey be mentioned {hat thess industrial
; areag wars developed Jaitially far Non-water Raced industries ket i due course of 1ime,
g saverdl wattr based indusirizs ineluding wogllan, food processing, o, were eablished
X LW in (hese industrial creas and in absence of pon-availakility of natucsl civer £ Sicegm néar
to these industrisl argas, the afftuent generaied from ke icdusiries started geiiing

accumuated ia the depressed pertion of RICO' lend.

£
&

Fusther the guantum of this effluent increased with the growth of industriss and the
gaadity of effleent whizh was mosily discharged untrezbed By 1le incustrizl units also
detaricrated. Sweh effluant has resulied jaio probtzms for the simounding #rens
iteloding Engineesing Collage and Agriculture Univessity of Bikaner.

] Z_ Subsequent to ahovs developments, ane of the retidents of Bikaner [led a DA, Civil
: Writ patition Ma. 3208:2004 in the Hoable High Cuun it Judlipur, The Hae il Higa
Court had earlier directed Lo resolve 112 peoblem of stagnated industrdzl =Mluert
genesated frpm ke incustrial units ar the eaclizs.. H may be noted that during the course
of hearing the Hon'ble High Court had also obataved that the cost for deconpestation of

stagnant water be recovered (mm the Poliucens.

"= =

W mny alsp like to inform you 1het as per the guidelings of Ministry of Envitonment &
Forest, Govecnmert af India, Cenwral Pollution Cortrel Eoard and Rajasthan Srats
Pedlulign Conleol Board, e ollowing Teoso or Samities ore wnder operaticn in

Rojaailan:
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See Bt Bk
{ TR Trern oy wiises
S L, e w TRIGE - 30706

- s
o
. r

.,__

material grnerated ducing the treatment ot the [dentified site o Udaipor. A5 you are
BWELE, 1]-.-:5-: Sarnities are workitg undet Clairmanship of Distdet Cellector and has
réprasentatives of enteeprénsms, REPCE, RICO -and other BEENCI®2, A fimilar society
/ trust s alsd been formed Dor Bikencr which should take up adf works reiating to
discharys and treatmeat of polluted water fram indusiries.

11. . ;u[]i Watf;; Pallution Cantral, Tesatment & Research Foundatios Trast, Fall-
E : lezi:i ater Follution Contrml, Teeatment & Fesearch Foundation Truss,
I £ .I'udhpm.' Pradushan i '
i npue woran Trust, Jodpor,
: 4. Bhiwadi Jat Pradushan Wiveran Evam Anusandhan Samiti, Bhivead|,
BD: The a[hl:-'-'f: Slamili:a d Trusls are responsible for the treatment of fndusteial effluent and
5 are also taking effective stepe for its proper dispesal inchiding the Hazardous Wasts
I

_ Feeping im view the gravity of abave problem being faced, RIICO has engaged Or. 5.k
il Gingh, Assistant Prafessor, MEBM  Enginecring Collipe, Modhper and on his
i tecolmmendalion, o amount of &5, 50 lacs hos olse becn sanemoied on s hfay, 2008
1 far undertakiag the ramaval £ disposad of slapnated effluent in G zbovs mertioned
ir. industrial arcas, Sirce the responsikility of treatment of indusitz| effluent bes with the
: Trest { Samities, we roquest yolb o pléase isue necszenry direchives o Pradoshan
Mimazan Samiti of Bikaner for the treatment upto the stamdards laid down by Rajasthan
frete Follution Contrel Bascd aad then treated waoter ceald be disposed of in open land
near fo RIICO arcas and even coutd de connecied by Jaying a pips e with the system
nf Sewerage pipeline.

_.-.:.P'F:'.'l-: e

In Jight of above Facls, we request voi to pleuse i34 jecessary direclives 1o Yraduchan

; o
" Mivemran Sastiti of Bikamer 1o initlae ol geeeszery steps (G the treaumen and disposy
¥ of siagnated industeial clfleent near ¢ the above manlioned aduztoal 7eas, so thal
: Hen'ble High Court sould be apprised of zeticn taben in comphiance of its direclion,

Thanking you,

Yours faithinllv,
{Hulderp Pavkal
flanaging Dicector
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Ne. : ,;F.?JEP el
Dale :”E'z'rd':‘? e

The Presidant f Secratacy,

E-i[.‘hh'l'lu'al Karni F’lEﬂUHhﬂn Mivaran TﬂJEL
Cfo. Mis. Laxm| Waollen Mills

E~128, Kam| industial Area,

Bikanar

Sulk- Hand tvar the ameaynt l¥ing [n the azcount of

. Peadushan Nivaran Samitl of Rs, 23,87 3480
ir,

With reference to above ciled subject it Is to inform you that Pradushan
wWivaran Semi: was diszolved aa 41, 29 71,10, In the acccont of PS8 sum
of R, 23 57,3495 was avsilable which was depasited by RINCO for remawal of
stagnant water againsl sanctioned smount Rs. 2500 Lacs. After some
liabilities paid balance amoaurt of cheque No, 843605 dr, 3,512 ampuniing 1a
Rs. 23,657,248/ is hereby handed cver 1o you for fulher action far remaoval of
stagnant waber as aarly as possible.

1 Is further informed you that letler written to SEBJ, Induslial Area Rani
Bazar, Bikaner to close the accoent of  Fradueshan Nivaran Samiti.

Thanking vau,
Yours faithfully,

Fnjs:’%‘iﬁ LY d—

Regicnal Maragar,

RICO [td. & Trusige,
Pradushan Miwvaren Sarmll,

Bikaner
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OATARTIEA™ STATE IxDray RTAL
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CORPORATICN LIMITTN: 1R m?ﬂﬂf&‘ Afﬂfj J;::; I*i;n!g%:rgr
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TP RN TG 1 A
OEFICT ORbyj ek faners, SO0
B Comijiet rejeas BT e et g sl b '
bz ehage ] & 1 TR n T i man ol jrdugeizh 4

0 1.3 _"-.._"':'::'.E"'IL."IL Sy l:gr'p.m—atlm ing '—"""""h 0
.1.11-'| snting :an-:t’-ns For developimen:
soEining snisting. 'l-f.ﬂ.m:sua..n * 50D AF 3 egs

o me 108743 Thcs [Rupzed ven dromes Sighty v
S derEils oiven halpw o

i e Forticulnrs - Atoonot
! . (5. in lacs)
[, F Divest fiiaracs B
N Compefsies of land - AT
Pl IRy X ~
| 1a) Supver & Depraceation - T
T libyLevelhngofiond re g5
1) Carsirocinn ol HBeac & C.0, wozks 75,50 |
Ad) Cunslrugiion. gl B ins and aobroashes 190 26 |
| | te) Arhozicidiorg £3.34 |
3. . Water Bupply Sohe-S2 CERT
£ Powsr Supnhe SeF amc L
'{a) Lavine al poteee ling: _ 4504
_ | #5) Sirees Light . 13343
[ 5 [ndizecl aersi e e A3t
L, Peovision for Wices Horwesti, -
C 31 Pravisioa I wp-sradilioh af |5 :’:Htl' chure [13.47
. a7l.43
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Yours Sinvarely
Authorised Signatory

decision taken during the vl
Effiuant Treatment Flant for E

Iéa bardcopy and salt cafFy af AutcCAL dr.a'.f-"lng of such Area-

rESPOMSE-

4%

| . ;- S dAL

| o L8 i e T ol

. 1 -..L':@ E.‘g‘-_
ot

Page 188



N EE—— e E—— — = tp

18%

N S
HARN BINANTR WA TER ERVIRG FOUNDA T " 5 @J

Regd, Offico : CFO Kam;
a2 i Indutrlas Axspelat|
[a]4] '
Harnl Imdvrstrixl Ared, Rlkaner -330909 [F!al}jliLa e
Clanm, erluul:un.lzl:llﬁ.wwsn-:s

E rmgil @ karnlgnyroifem il com
Tel ; 08R29411235, 09357200088
tLET M. QGef2015-
LetiEr Pagy Fa015-17 Cated (o0f b fee 7
Ta

e &r. Regional Manapger
Anco ied., Wndastrial Area BleRuweal

Eikzner- 334 01

Scebject ; Requast for the allotment ef land to establlsh Cantralized Effluent Treatrment

Plant (CETP) for tarnt Indostrizl Araq, Blkaner

Eraar §lr,

Gregtings
with reference (o aboye cited subfoct, we nee happy Fa inform yeu Lhat we are going [+

astablish Centralized Efflusnt Treatment Plant (CETF] for {arni fndustrial area, Bikaner Foe
have #lready been crgaged 3 eonsulkant for the deslgn

the rreatment of effluent watcr, We . !
nt will alsc assist us 1o Bt furding fram the funding

E costing of the same, Hieed ronsulta
aRencies a5 well a5 for Envirorimental Croarance {pr progascd CETFR,

nil its further extension IlOCE a0
t i1 estirnated that this project wil

d to 2ot us a pletge of tand of

v of the e of preposed CETF 3

A5 per preliminary stud
1

ark of ZLO for Karn industrial area,

uait b achiewe landm
r
cippd land. Hence, yau 18 requeste

require epprox. 34
57 600 S50M ko astanlish su¢h facility.
\ooking forward for your pasly and pos.ti¥

Yours Singere Iy. y
KARNT BICANER WATR ENVIRO FOLTNTATIC! f%l
~ }4—\ ais) A

DIRECTOR ;;-’_j*ﬂ' N
i yﬂ V. INETIES

p Eosponsc.

, WL
1 G":!'. e !

: t'ﬁ,j,f‘k_ :
"'*"'.' - o
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etpgisein stale huluastebnl Devebapmenod Investanene € erroralog 1wt
R 1A Mpgasthdat Governmant Undertalving)
et o SnEscieal Avcd, Tlelibnval, Rilkinnar

) )RR (0150 250514 S 2280023 001) 2291523 M Jareag — 1y

O THIL0OIRT ] BEFRGEN Y1 IA2
Service Tax Hep, M, - R
Toamil: PR 2 in L -
lia Eugten ol S TE S ek ml-’EmmI £

1 : "'"_.'_F_I'L'-_"_H- "‘-\....g{r.lll'll

if' 5 KARNI E-IH«.-'-‘-.HEI-"[ WIATER El‘-.l‘-.-r R FDUT‘-ID&TlUN
ey Karm,-mdl.lﬁtrljl Assoligtien Bha'-'-.-ar‘l
<arni ind. Area,Bikaner 324004

Suzs Ablotment of Flot no, SP-301724282 SO WRETER ul (od. Avea iamiTaty Lo
I::-asu. to Mis KARM] BIKANEE WATTR FENWIRO FOUNTRATION 1
Esr;i'lﬂ*shment of Wea CRETE-wirb-capacity of 4-34LE for (ol Area arni Plase
1 & 2" Distl, bhaner

Tyear Sir,

wungvement of Corpozation s pheased woallod Plot ne. 873001 Mussarig
A42R2 S50 METER silusled at Karni ext., Bikaner on leuse tasis to K, AN L'.]Ix Wi
WATER TCINVIRQ . FOUNTATION _(htrunarlrr velerrsd  as CETERILT 1y

cilablishoient of new CETP of dMLD capzeily oo following tains 2w cowd; I||;| v

1- The: land- is Being aiven oo nom. 1rans!l'emb1e 99 Year “PRASE NASS v
emabhmmcm ol new CETP otily.

e Al n'n:nt of land will be made: at 2 when premivm amoews, Beobong

11@%”11‘% al e gt I“mlusﬂrn.a. ot maldng ladustiial arsas dsenoer
W S

: 1- .-'J..Il'i:'tmn;,nl whall the made sehjest to submissier ol DER, Liersrom
Cl&ﬂl’d‘:‘-lﬂﬂ* and ':':Il]'lﬁﬂ 1t fo; Eslghligh’ jzanet] by competznd authoriyidepan e

g r‘mnﬁ"ﬂ séﬁw ice ofistmus BEdobomic Rent shall be paid by Sarnd Bkawr wesies
Emlm Tmmm.tmn a% per Tules Hnd any oler charges afer dn]'.ulLL.lc iy of G337

§ """hws: :

5- Kﬁnﬁ“ﬂﬂﬂgner w::ftef Envivn Foundation shall Im;.f other Tavwess | Duliess v

- olwrgeddelectricity charges ete, s ‘applicable ! imposed from time 1o lme v
EA}‘]JII-_’Il"lflCI‘l ar other ghemlohy I:IQLhEiH RITCO ehald nat be liable o maie payimwa
of suth-afisunt in'dny manter,

G Fani-Bikaner wateér Envirg l'uundﬂ.-.u:-h el iy member mcusiies slzall e Ll e
by all e srdérs directions prondurecd by various carts™ 3 TAzibnals oy
wan akide by the  aotsRules™GTAdbunals  and  alse abide b sl

,-‘mlt;."-Ru,es_-'l{e.g'.li,;l_.;i,n|15-"G1_|.jt’.-.=:]'i:f:c5," Oders of aats 7 ocertal Ciesoniann
BloErCICBMEPERCG WA N all sther statiiory agencics,

T o chanpe of Tand wse of the allelted land shail be permtted and ©is Leed wll 1
used bi e Bikaner water Enwmsl"-:mn-:lﬁtmﬁ wxdiisively [ he s
selling up the CETP

u N

T
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Hajasthan BliLe IndusLria Prevehspnen o Greestimaent Coprperintiog bl

S .E!.'!__I{@'jngq;l'ml'xﬂﬁﬁ|::|‘|1r|u.-:11 U AErtalin e}
.50 i i dusirinl 4 rea A leh e ol Bilaer

Teleifay L {31517 I250a14 & FIAILT LY 2251823 (1)
G U0 RITFETE G CiHI 263
socd(fe Tok Rop M,
LR Yk e (i yle ncie ln
Eu_ulstur‘::‘d- AT EreedpostEwmail

]

g D

.—-—'-:'L -

8. Mo ichange in shardiolding of the Eoaroi Bikutier watar Eovirn Foundale

b peidtittod adtkion reicy ferniission of the Lo FpOALi.

. Kappi Bikansr waler Turvied Fonndazion will be allescd o motlear s
altoted Jand by depiaition. oF tighe dead in faveur of the bmanss! TIEIRE
for ohtaining financial assistence aller peilifg prioy parmission

10. ani Blcaner water . Lmpwie Foundalien will bave e compete e
‘cotistruction and gpetatintef CELE within tree yeuss from date b T
altatmedl Telterfease desd of Tand , if time metension 5 regquited eoyened e
period due 10 B0y TEAsRT, then it witl be atlowed with prio e R LRI
subject 1o consent.of 11 :

11- Lessee [KEWT)shall obtain all LIRS IE ElenTanCa e AL Ul el
like EC,CTE, CTO from competend authetily, at isown level,

1% Lesses (KEWEF) end hewiber [melusttics shalt stretly fodlow e Cheeleles
iszued by REFCE for (&M ageney for ereratinn and (naintendnee o R SU NS
ot S anddor the iemberamits sgnnected wilh the CBTP:.

13- Leigee (KBWEF) shall nbtain ol requisile clearaney s’ el
authocization like BC, CTE, LT ate fromn compstent anlierisy,

14- I;!ﬁgl"sé_e- and s }ﬂ&_{t}b-@:-r_@ﬁﬁ'dmt‘:iizﬁ.Eh:-.'JE alay abide by the prasvssmons o
ERESAmEnt Biotbation 461 1986, Water Act 1974 and all cibieny el
AdeRuies Regelations sad Orders ele. issved by BMOEF, CUCHE, [ex7Ch

[ 7 frgpiiifie fo Gine, . ,

L' oo T 2 regsed shall be-Tully ragporsible for seiling uprLievelaprent of acs CHELE.

: - Gfifeguizey chpaeity. - : I

gt et shall - B - faliy- responsibie for operation & melalenanes TRTUNE

' -?glf.'}."'-':faf"t'?bi{- of CETT infrasiuctuge as per prey ~eihed standard vy C1HTEACRT

aiid e ‘Corporation shail.ool regponsible in 20y mannes whalsazyer,

22 Vigees shall colipel funds fromits sepber units requirsd Sorosornng e L
pravation of CETP &its infrasteuctuse, (btainine financial grantssalsios
[eom GET orstate shall alsd bethe sole respoasibility o Lesw

essoe shallwollect ucss.-'_fcu:-"charge:s g the cage miy Be, oo me
umdrs for operation dnds rrainlenarnce ol proposed CETT and L Sorzratiy
shall oot give 2ty contribulion toowatds the same. .

o Lessce shall ke [ully responsible for Tominlaining auelity slanddrs
(renting waste water and it should he ephsured at.ha level ol acesce b
CETP shouid be operated e Lredt wasto waict to re-use level.

a0, Lessee Shall make all possiele LFatle 1o wse such reoveiod waley bl

member industries to il 'L__mize‘:th;z__ue.r._[uh'amcnt o [rash waler.
21. Lesaces siall decide inlet qualizi stomczeds of CETE (like i, 155, :

o
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LIS E AT BENLE EINIILEC Ll LW [ i v esthae il L oeeparabon [

# st f .-=,,ﬁtai-ﬁa'rfgéﬁu f{ﬂg!ﬁl:ﬂh'ﬁntL'1i.c|cr1nl-:|np,]
¥ O v I A N JElFE s b o Diehleealy Bikaner

% TR by ¢ (D181 IZELRIG M 22EDN2Y (1F) 21528 (I
D% 1 UL LIS aaE O Ll 263

Sorvlee Tax Rop.No,

eranid ¢ 1 e r

licaistéred A gecdpnetLmail

—

LI B E-TIRA

melals ele) with: whsent af REPCE and also moenizey memds anduslra
Faliow inbel quility Statelacds.
22- Lesses shed monikr e cuactity, of effluent e bedischagz, .
LUnVEVEnie SyStEmy By M ‘member indostries and toskall 2ol Ty
allocaion af discharpe shall never be exceeded from the capaciy o G0

soeERET s :
¥5% Hugardons waste produce from CETP shiil also he dispused o b Lossen o
per norrs/ gaidelines preseribed by MoERCPCBRSICS.
Za- [Mupurdans waste which would have prodoced during Pre-srhnary il
"F. al industry leve) should also by dispesed ol wither al the jevel vl o e T

meinbee unil or & the jevel of Lessce willh aljecl Lo mzsl oul ilel gl
standards of CETE. This nweardous waste shull also disposod-oll eiae K%
industries or by any other matiner,
26, The Lessee {KBWEF) shall form a  “Working Cominge” D
setabbislunentioperatonmaintenance of CLTY,
. 26- The working Committes gl Lesaet (LBWEF) shall invite il olles
menibersiiz o ooly linse: dpduzirial unils which wre estabilnod il
e Indvsiiel aveagabRICD aHoited plots.
Dot 2. Lesgee shail submit DPE melusive foznsizl model (Capex ana Dol i
- SR wstablishment of proposed CETF al 4 MLD capacity ot as may be pressiles
v REPCE frorm time to tme- o
98- Lagses shall submit ite sialegic plan to be adopted for rajging o vapes D!
gpex: funds [rdf ils membigr units for suecessinl semtingeun hie poepoesid
CETP-end operanon and mainternance thereel tneluding st [ ot ler
Fupids, periaily clause and its execudon througl: REPOR in case af de ool by
metnber tnit £1c.

39. RITCO will net be® redpensivle, i any  conditon o laonse o
vinlated mreached by the Tessee or its member units,

10 In case-of any mterpal dispute of the Lessee related 12 CFETT e s sl
and maintenance, RICT-shall st be responsibhle far sucl disputes ared
liable for any damages/losses 11 arlses du ol disputes.

1]. An undarisking shall be Tumished by authorized person on beRiul or i
{ KRWEL 3 10.the effect that shey shg]] ahids by the terms ard comditions o
Lease and also takte for all type of expenses towards operslicrel wlic!

raintenance activities of xelid waste durping site yard,

37 In the case of any dispute between TUICO) ang Lessee or s el L
the decisicn of RUCO ghall be fnal and binding.

1. The Lesses shall hound to make fapetional the site within the slinulaled Linwe

- . . o] =<F-

i
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GLbime whicl, BRHACE will by e e peecke the Tease sl el atl -
possession. In such cirgumstances, ne anounl sxall be paid Ty LLTI0 Lesara -
cogt ind damages 1o [essee.
1d. RUCO will be [rde 1o take aver e possession of such land, i coseaes
unaithorized setivity is foaml Lo be perlovmed andice tome o lvaes e
s expired,
g'g}! F54 Lessge shnll ensure thut after development of LETD, e e drial vt s
1 iaterTnduslial sUwHRe should be discharged owside the closel gy o
syslem. 1T yuch activily is observed, the Lessee shiall take measures s on
quch  lendecy and shall he reapunsibile for taling action againe e
i el rgprencurs.
- Lensee shall take possession of Tand executs the Leass deed willin el e
afler asuing allotmant lelter, The expenses G registration s st o
shall ba borne by Lesses sxclusively,
A7- The Lesses shail indemnify RITC 0 amaingl oli dabililies ard claims b,
wiuid be srese on aceount if any defauit made during tero of (e cizonse
1% The lessse shall abide by the Lerms, and comdillons ufaiod nanl Bt Lo
loage-deed also abide by RIliflG dispdsal of land Rules, 1579 ey anerded Jim.

B 1o tre b

coA
.~“§;g.~¢ .
#r‘"? ' - ' pislTet Faithﬂlll}';

_o—'—'_'_-

L B
s, Regletal Marager

LR

Copy to -

1-Digtriet-Col.oclor, Bikaner {or kind mﬁ‘.nrmﬂtmn

3, Advigor (EA]) RIICG LT Jaipus

e dvizor {Infra, RINCO Ttd, Udhyeg Bluaan Jaipur.

d. Lieneral Manager, DIC, Choprakatla rami bavar, Bikanzr,
3. Regional ofcer; RSPCD Beechywal, Bikaner,

§- 108, RIICO Lid. Bikaner for handing over the plivsical pogsession oo lad i ke
W ELE.

- T

<
-"-r. ] _I'I
1 ‘

. S f.ﬂ"";—-.
Sr. BEmtefa. Managsr

01 Qg

+
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WL yoie for the above mentioned farvices, wa are pleazed tn

. |E
R S YY) (L ¢ K o q
Ao
fAvn — 15
:fﬁ;l]ﬁf]i I}il{'ll] oy . | (§;ﬂ
; ~S0Cr Water Enviro Fourndation
Near GSg Rare: FRaciation Bhiawas
’ k1] ]ndu.‘jtl']_a! Aro Frigs) ke ot
Bikano. 22 {Puiga) Koo
Wk Ordar Mo,

-------------

Dratesf - ';'~-|'|.'E"||N.

TS S nvacare LtA,
2 dis Sunny Paradisg

Pl Gopatogrs Fquare, Tonk H'-.:uztd
Sorple - 302 T

Sl T H - -
SRRSO 10 O Coavdta Progash, S, Brugesss e
CEE T Y Lt L R R T L

ST
s Unrkl arfier for COSUILATEY 2O rvitos for Furvey, daigs L
felailed project Tepont, assistance tn get fun

CETE

Fharznon =g

. vlig and rhwvitanoman .. cicarznce o7
S1r Xazrni Indostrigl Arca, Bikaner

mierence o your Rrajoct proposal dated 19-68-2016 300 tagl L solEntions pes

awdrg consultangy

FLugnrient on the following terms 2ad condtions-

T

trnam of Warl .
1.1 Preparation of Feasthility Repor?

P.d.1, Preparation of guesticnnaires 205 checic ISt for plmady o thmendsy wE

colestion

4000 Burvey of afl indusiries aof SKLA based on the questiornars for e collaetgn
of refavant nfoarstion serteamend B3 e dasion o TETY slic-es ol oost
ls1= itialiation ard operatics af CETR.

+ 5.3, Deomailed study in the Reprasantaiive Unibs [ zglzain 2peimis wasizwate

generesn factors for the quartificationfastimation of wastevator geneane sy
from the individual industrguniss.
3,14, Collection of representative saimsles and analy@is of rewesart nzrameters oy

the (esign of CETF.
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e
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LT

s .
L-L.5. Peeparation of alternatye (LERTT P

T SLNmMe l:m-'-":"":'-rﬁl.ll'l'l bhrpnt i
wiuld be . AR S
sultable ng BEnGmlcal for the reatment of westewster
daenerated f o ]
) om the inguskial ared, keeping in ming Lhe dxgree of
reatracnt requirgd, terkative Laadl requircments land ani

cost of the alane
Al edch trearment ELhama,

L6 Bubmmisslan eF epert (o KBWEF For appravgi of breptment
which DPR would pe Freparegd e

theima for

1.2 Preparation and Submission of DPR

1 1 2-.1 'C'::' A d u :tinn Elr Tﬂm; 'Hl:lhllfzﬂ El_:lr'uﬁ'!,r QF ELIE Ffupﬂseu let I:r Ch—rp-

1.2.2 Conduztion of geo-technical thiedy af the propased site ¢f LETT.

1.2.3 ULetiled Design of selacted & approved treatment scheme for Civil
Elzciro mechanwcal and Enstrumentation items. Tha rECaSAry drawings
Tor flsating of terder would Be pravided,

1.2.4 Preparalion of BOG and cost estimates for the Constructio-, Tnikallalior,
ang Commisslon ng of picpcsed CETP, The cast teessrds Dhugraton &
Malntenance ol CETR would b propared wiet. Man-power Semicsl,
Elactriciby, Repair and mal ateraroe cosk,

1.2.5 Preparatien of financial mode! for gustainatillne sl proedd o Calcalasisn
of user charces Lo be imposed o indiidual indusury,

1.2.6 Praparation of Final DPR and funding reiated documents K £ tumiasion of

e to KOWET for Furlher submission to FURdng agargas.

1.2.7 Corregaondence and presentoTions o -techoical agetans for te approvat

of PR
1,28 Correspond
1.2.9 Day to day follow-
L2100 Assistance In Techmical an

1.7.11 Proparasen of Bd docume
advertsem,

spce and Presentations befoee ba fand.ng 2gencics
uas For arly fending atlotment letter

o Enanefal appecval of projedt

nt, BT and subsequent addendun

1,2.12 Assfstance o publish ents I [eading OENE PACErs
iy r

1.3.13 Asslstance 11 orzBi mzgting "y
1,214 AssislEnce in tachnical and financial Evaluaions

red of projest

.I'EE?.'TH'E{'I bds

1.2.15 Agsistance in 242

L]
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2 Terms of Payment
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1.3  Emvitonment Clearanes

1.1 Preparatons  of Aoplicalicny,  amd related  docurserasragot  dor
Ervlrariment Cleararce

1.3.2 Presentatlon aof TORSPrajact to 514 azzessrient commitee

1.3.3 Asslztance in Fol'owing up with competent aitheity for obtzinieg of TOR

L3 Colledion of data fram flesed {air MEAitoring, water anabysic, £l 18500,
tidy af Fiors B fauns, demecgraghic stutly) required for preqa ration of ERa
repart hased on ToR tecelved from the competent authority

1.1.5 Preparaban af Draft ET& report a5 per the ToR

1.3,6  Asslshirg in pub®ic corscltation

L3.7 ®roparatien of finzl  EIA reoort incorporatiss recommendalon ef puilis
Corsaltatian

1.3.R Submission of repork te the conepetent authoripy

1.3.9 Preserfation nf repart bo ETA 25sessment commins:

1.3.10 Assistance i follghenng o eath competent  Jcthosty no a%eanbiyg

ersaranraent clearance

Zr. Mo, " Faefforeach

project) (in A5

T Wobilisation Advance _ : 1.30,000

I | e e e -1
T tage-| :Frﬁparatmn of Beasibility Hepnrt & i_ 2 BO.CAC

' s bmlssloh to KEWEF for approvat] : ) S P,

‘itﬂgﬂ <l - ;

i {Preparation and Submssion of DEA] r— s S

| 4 Submigsion af DPA fo RBWEF e submit funding i AR

' - —
ageneyl. S 5,50 000

t2 Adter roval o urt:nmpmem .-f-.ul}*-rnh . T ¥

E Réf;a?aipn‘ fund alletm e isser 2nd lloating 9F lender ZEEI,

E‘rtage -l n o o

Environment Clearancel . .. - AR

-HI Preparaiion and Sybmisson n of ,.|'-'-.|:|*:u|.: i for B4 12 i_ _f s
Compelnt Authorty ___ _.— et - '::__ T ARGE

E Aﬂﬁ rFTDFE pragentatons before EE;:;:{E:I AJ‘EM;_H._E:?E:QQEJ

3" ifiar 5 Jbrission of E Ei repart o S 3, 3. 000

I-"t ﬁ.ﬂer E.tng E':
« TD& t%wan:ls Tnecms me Tax el b deducted

o Sepace Tax il B2 paid as per

paymeant [jated above

g H 30%3 I.|-|E
the Gavb of India Rulgs aver afnd 1zay
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“¥
3 Completion Time @
tLage -1 © 3 months
Stage-il: 3-9 manths [bazec en the support/actian from onerned Heparlmant}
ttage-H1: % ta 12 mondbs

4 Bllling Address
Fyrn Blkanes Water Bnwire Fourdalion

rra Karm Association Bnawar, near GE%, Shri “ar Industeizl flea, Pugat Road,
Bika fer

ou sre requesicd b San and emd to us 3 topy of this work ordel ad Token of Yvour
aeegptanoe of the obowve tems and conditigns

Far Karnl Bikaner Water Enviro Foundation For SMS Envocars Led, Jaipur
9 ﬁ’(\\DM )
. —_ ' .
I Authatised Signatory " Authorised Signobory

e

S

Rfﬁhﬂﬁi

CL\‘M":YM' .’HE""-J'Eﬂ et Jl{fjfulfiam W 1, 3o, crrarens

°F <gn |
3T ag T‘;J'T'E::#-“ﬂ tady Shay f:;.:;w% it

TS freany

e
™
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KARN! BIKANER ENVIRO FOUNDATION N

Pegd. Ddflee : CJ0 Karnl ndustriak Asseclatlon B awan
Karnl Industrial Areo, Bikaner 332003 Jfaj.]

CIM MO, 4 UALDHIN 2A1ERFLASE ™S
emzll « kazneenvlva®gmail.com

. *Te| = 9B2I411 335 Q035100058
o Mo, SEMEFFRINGO2019-20/02

. E‘f% bate:1l-10-20.9
Ta e

ZAave
The Sr. Rqglenal blaraper l"l. -
RMCE Ltd. ’

Bikan=r -

Sublest -Eazablishment of 4 MLD CETF 10 BA/% Karnl Bikangr Water Enylro Fou ndatvom,

Safprenta tetter of Siate Level Experl dppraisal Cormittee {SERG]. Rafssthap, |grier f El )
[4)/5E1R A PSR A TRl S poTtf PElact feaL. TR B B/ 2015.50/9704 Qave:- 35.7.3

Dgae Sic
Greelings

e would kg 0o cpéale you that we have af plied 1o 5 iate Loz Expert Agpealsal Commitise for the
Environinent Clearanee for prepased 4 #0150 capatites CETR wFEarni Indesrrlal frea.

Erfore award af Teces of Feference (Tohl fe Wk proparation of Enviroamental Imoact Ms:s:meqt
Raport, $EAC has asked ta cubml® *he Tist ¢f members of CETP and thelr canseat fa s2ne their
cFyent 10 proposed CETP after primarny Lreatmeny at their lxvel. .

we Eaye communieabed 1o sk ndaslrles o Karmi lndustalal Pereg Bikaner Flhaze 1 E Il and sent
meripershla berm. Copy oF the mepaershlp fanmis aho endqied herowith,
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ontribution will ge tunsidered ge g0 find!

. in TWEVEr, tropesals with
higher .E-.‘Il.ate G_u;w:mment f;{ndlng wanld ha. Efven Preferency, Ay ihe
Particinating units shoulq by WOSPOIEnt in tenng op their financial ginkeg

g nonanimeny Me single Unit wijl held g
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(k)

(i

{i¥.
(k)

iF

{r}

r}
{2}

{p;

Large mother tnatiacrering firms fwhether in the public or Private sECEayl,
Centrel or Sute Government Autonomous Bedies such as MEIJE
Tuh.nniugy Cenires, other majer buyers of the MSE cluster produars,
comntercaal machingry Mpalizrs, taw moterial suppliets and Husiraess
Development Service (BDE} providses wiM be tligible to contribute mp 1o 47
per gat of SPY coniribution, Provided managemant of SPY remaiss clezrly
with the infetded bena fciary SPY I case, contibution is mode by b5 aE
Inatitutiang, (hey MY Mepresent Govermment of Jodia in the MR agem enlf
Gaveming hody. Tha spyv may 870 rmiss loans fom banks th 1eke caree of
20y skontfall, expansion, ere, o the cendition that the plant and mushireery
in the CFC pupehassd with Crovernment assistanes will not be hypothecested
And G first Hght theretn wil| rest with the Fovernment.

Contribuyigy By the 8PV am WEChing share by State Goverpment hsuld
be meds uplron:, Necessaty infrastructure Jike lend, building, water nng
FaWwer Binply, ehe: must be in Flate ar subgsiantia progress should have boeen
mede in this regard before Gof assigtance is released. YWihere bank finance 5
wvalved, written commitment o the bank comcemed to rele=aze
Froportiunate fiukds will glso be Atcessary brfore releuse of Gol asistanes.

The CFL may be utilized by the SPY members and a5 also others in thets

luste;,

The Praject (setting up of CTC) sltould be cumpleted and operationg| within
B&o years from the dae of appraval. If Project ¢uld not be cOmpleiect in
¥ yearz, an rxtension wpte » period of ane yer can be considered and
Lpproved by Stare Leve| Slectine Comenjties, Furdher extensions i neceled,
tevond thres yosrs wenld be Erxnted for a pericd of six manits by Steezing
Comuittes based on the ustilication provided ty Stite Governnient, “The
extension |z, howeyer, fubject 10 a reduction of K% of Gol fhare which js
0 be bame by the PV ae additional coniibation, i delays we due o
reazoas atteibutable to 5PV, Tscalation in the coit of Preject above the
sanctioned amount, dus to any resason, will be beme by the SPV/S e
Gewenvuznt, lowever, Assilanon in Project Cast due 1o VACIELiGn n
flatunsy Eevies on part of Government of [nda would be eongide=ad

“appropniately for the purpose of modificetion n megns of fimanceffunding

pallern, The Contral Govermment shall not actep! ony fmancial fiabiligy
&rising out of operition af sy CEC, '
The SFV shall be exclusively Espunaible for the dav-to-day running af the

WL, The sim of runnieg the CFC zhall be fo pravide COmMIn services tg

the eoterprises in the Cluster at effordable cost as we| 81 [0 generats
enduzh income to meet afl jes Tunming cxpendioes, depreciation and
provigien for replacementiaxpansion of capiial assets. Howewer, Lny
chortfall or excess of incom: over expenses shall te bomea or kept by the
SFV only. '

User charges for servizes of CFC =ha!l be 5o degigned a5 to ersure a1 legst
wtk2ling ll the running experses with rensonakie growih close 1y Frevailing
market prices, as decided by qhe miragement of the SPY. Tue spy
members may be given ressonabis preference in uter chy rges.

The SPY shall adopt stardard necewnting procedues ae per Governamazne oy
lindia gurdetines.

The CFC with cost higher then celling limit Le. Re20.00 COOrE My alsg be
considered wnder MEE-CDP, lowever, the Gof Ert will be calanlateg
with Froject cost ¢eiling of B5.20,00 erore. -

Furds will be relensed in threeifour instadlments fafler approvat) ﬂ#P:llding
upan the implementtion plaa, progress mede, requirments of Funds, etz

3
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(v}

(v}

: ; the State Covernment concemed
" anite Agreement rmony the Gnl,_ - mm
iq} _ im;r :-1‘-:: Sll:"'-"' 5hlil[ftl be signed for CFC Prajects. The forma: o the ag:rl:t:l-nlm!
W given af Aonerupe2 A -

Infrast; uctire Develcpmenl Infrnstruchuce Dnv:r]?pmnn:: Frojzces und;r Im:
STUBME would cover Frojeets far in(mstuctural !'an;hr_tcs bike power fjt.ﬁr' u?ﬁ.n
nehwork, woter, lelecommunication, drainage and pollution canrol I'n:uht!i:_i._ s,
banks, raw materio siorags aod markcting m:lll_cls. COTUTICHE s-:nllme !am!.l:cs ll.!-uT
(schnological backup services for MSD: i Lhe new/ existing  industria
sslatesfirens. Duvelopiment of Flated Faetory Complexas cay alse be uRcertaken
under this COMpanent,

(8}  Tie Gol Brant will be restrizted o 60% of the post of Project (Rs. L Qi
crore for Industdisl Foiate & Rs. 1300 coewe for Flatied Faciory Ccmp!-fx}-
Gol grant will ke £0%% for Projecis in NE & Hilly Siates, l=)pnd territories,
Aspicational Distriew/ L WE afiveted Districts, indusmip) arcusrestates/
Flatted Factery Complex with mace fhan 3094 (a) Rucrofvillags or {:h}
women cwned er () $CST unire, Deraire of components for new site
Scvelopment acc piven at SAnnseune.3JALIR. For =xisting Indusirial
Eetatas/Thdugtriag AreaFlatted Factory Complex, up-gradaion pFropossks
Will e based gp acnyal fequitements,
b)) Thne StaesyT Govenmerts will provide suitnbla tand fur e Frojecls. The
TEMAINMDE amount gver apgd above Gol grant may be loan from SIOg)y
Bant:s/Fipancial bnstibtutions ar equity from State/ T Governnient. The

State/ 1T Covemnents wiil &lso meet e cast in cxcess of B 1009 croref
RS 15.00 croee of iy escilation jn agst,

{c) A variarion of 500 mak. 15 rdmigzible [
Keeping gvergl] Project cost uhchanged.
() Adaptive reuse of phe unatilized’part jally

Component-wise cost subject o

& The Projesr shou be completed within owg
: " approval, unjets axteaded ith ihe Inproyyl

EXMOsion wouid b granted for a peried of $iX mogth: by Stem ring
Commitiee based on rha Justification provided by Sule Covernment, The.
Exiznsion iz, however, subject 40 a redaction af 10% of Sol shaye which ja
to be bormne by the Sute Guv:mm:nﬂhnplmming Apeney ag additignal
et i, Semn&fsuhacqu:m Froject in o disty o will be considereq ly
il carlier approved Fraject is cotpleted in olf respects.

{id Any change jn the layout pran shoya be got APFroved by LC (M5 E}.

(8}  Funds will be released On reimbursement bass o oh malching share bazjs
{Implt:m:n!ing Apency wil] deposit its shae il the dedicared bank: accoyns
in e pame af Project and submit a bank eertificate), | installment (in cpse
of advenac) waonlgd B licwsibeegt o Ks

200 ¢rors anly,
) StaeUT Goversuerts would constitete State 1.

_ i ] Vel Commineas to
cogrdinate and monitgr the PROEress of implementation

_ ol the Hrajesis, with
represenlatives from Offee of D {MEME), SIDHI, Lepd Bank, e,

Jears frorr the dpge T
of Steering Committee, The

Marketing Hub/Exhlbiticn Centres by Attoclatlany: The Gol assistanne 14
Associatlons [ar establishir, 2 Marketing Hub/Exhibition Cent:

v =% ul central plaees
for display and sale of Praducts of Micto and Sma) Enterprisps.

{a)  The Gol grznt wilt be restricted 1o 60% of the: gost o P
Bs. 10,00 crore for Progdupe Specific Assatintions with B

. Sotsguty and above fram RABET (3CT) and 80% for Asg

. EIIEIEFTCH-H'IE: R{'main_i_‘ﬂs FTIJJEET el I3 gp be b

Government, The Gol eontribution will be warards con
O

182283 of maxipnuns
MO ating of Cgya
oiiations of Worney

WhE Iy SPY/Swme

sthction of building,
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-

(b

=

{d}

AE)
{d)

(g

th
iy

{)

{k]
{)

| 4

rf,f-'"

i=hi : A% AlE
funaishings, funisure, Fttings, items of prronent dpley migeellansots

like geneontors, eic. ot excercling

Cott of constmction i Marketing Hub/Exhibition Cenfr® iny for ol
F5.4.00 crorefuili-up arca of 2000 sq meled} wenld be aligible actviky
granr wnder (his commpenent. peeslz [0

Associadinn desirous of ovaling Gol essistanze wndee tis mmp-:!nelﬂ o
. - - : jation). An =P
Ferm 0 SBY (comprising 2l Bt least 20 member units of BIs0s W
1 t : g *a13), Ibe ST
shigld be a Section K cempany oz per Compames Aol ) oy
should have a charaetsr of inclesivesess, wherein, provision 97 E”"”I_lmg o 1o
imemters da enable prospective enlspréncwrs it the -:luatx_::faslsuc:ulmriljui_
utilize the facility should he providsd. in sdditien to G ':‘-’“mh"tmg.mcm 1t
afthe 3PV, the organizers should obizin writen commitments fram "users J:I"
the pruposed faciiilies ©5 Wat its Sancfils can be fanher enlarged. Byltw 5 o
SPY shewld bave provisions for twa offies bearers including President E'f- the
Asgociacion, one Cenmigl Governmenl and one Sale (overamet oificial as
membas ofthe 5P : cen et .
Creation of markest linkeges for suuh soflzstives f groups o pgeoclanod “-J.‘h
zaisling forward linkages whe rousl alse invest or reflect @ clest commoreial
interest in srenpgrhening the sugply chain wiukd be enecuraged. ot -
There i3 po ceiling oa matimum nimber af memberr T T ‘__'
The 3PV coatripution should be as high 28 passinle but not iess dhan 1054 ot
project <o, Slalz Guvemment sontrivution will be considered 28 gap fugclieg.
All 1ht participating units should b= independent i termx of their finaracial
atakes and management, o single unit will hold more than 14 per cent in the
ceuiry eapilu] {of sqivalens capilal contribution) of the SFY,
The cost of land (nat receeding 25% of projest costy can Le 1aker a% BRVIStarr
Governmest contribulion, The entire cast of land {nr Hub ghall be met by SFY
[t Coverroment womcerned, In case existing land is  provided by
slakenelders, the ¢ost of land will be decided on the basis of valuation repori
prepared by an approved agency of Cenbal/Stote Govt. DepartrmenteFlaPublic
Sacror Bards. Hub can be sef up in leasil Jandipremises, However, [he lease
should be Isgally tensblc aed for 3 firly long duration (say 30 years).
Adaptive ropse af the unatilized / pansaliy utilized buftdings and asicly undcor
Frabtiz & Private Secter would be encouraped wnder the sehen=.
Large mother manefaciuring firms {whether in (ke public or private scctar),
ather cngjoc buyers of the cleseerassociagon MSE peoducts, eommersial
=chinery sepphters, raw materlal supplices and Busingst Development Service
{ADEY providers ‘will be gligible w sonlribule up to 49 per cent-of 5PV
contibution, seovided manegement af SPY remzint ¢learly with the indepnded
beacfigiary SPV. The 5P may dla reirt laans from banks B bake care oF any
shorfall. sxpansion, ttc. on the sengition hal the efzel created wich
Government assistenge Wwill not be kypothecated and the Grst right thecatn wil]
rest with the Govertmeal
Ceatribution by fae 5PV and maichiog State Gaverdmenl share should e
made upfront. iHecessary infrnstruchurs like land, water, power suppty, ete must
BE in prace or subatantial progross shaud bave been mads in thls regard before
ol assisterce i¢ eletsrd, Where bank firace 3 iavolved, wrimen
cammitment of 1he bank coneemed o rtlease preporonile funds wil] alog ke
arcessany before releaso of G ol assistaree,
The Macketing iduh [acleding Exhibition Centre may be uttlized by the 5py
memkars and alga olher mersbars of the asseciation's luster.
The Project showtd be compl=ted and operational within b0 yeam from the
datz ¢f approval, Furher, exteosion would be granted for & period of gy
mantks by Steering Committes based on the Jusuliva ey provided by State
Gevernment. The egtenzion is, Rowever, subject 10 2 reduction of 1 af
Cicl share which s to be bome by the 3PV a3 additienal sontribution, if
delays are due Lo TeASONE atiripeteble b BPV. Escalstion In the oo of
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(i)

(v1i)

Tie Gol fung would be jimit

anctioned amownt, dUE 1G any Teasen, will be bory,

: ahove the 3 - .
fI::JSt b / Stgte Ciovernmeat, The Central Government shell zot recot amy

ETRET s operation af Marketing Huok, ]
ﬁnanm;::'Ilﬁﬂiﬁéﬂiﬂiﬁﬁi }f’;g;nnﬁhln for e daywlu:day M3agemen: of
The Sf‘h ; o of cetnblistiment of Hub shall B2 to 'pmv}du CIMMON tmeapk
Hub T Ehﬂ-lcm:. rises in the -C]ustﬂrfﬁ.ﬁsﬂciﬂtin"_“t ﬂ-ﬂﬂfdlﬂbrc {05E 25 well
FE:H:I:: 1) Lnlrﬂiﬂ rpmwﬂ;—, income to west all s Lmnmng EX PR fyre,
Zsapr:-zistiun and peavision for rcqiﬂccmmﬂﬂ pension of Capital agepp
However, any shortfall or excess of incame 0ver 2Xpenscs shall be bomye o

kept by the SPV goly.

{m)

() User charges fur services of HuY shall be close to preveiling markst prices,

25 decided by the Governing Council of the EPY. The SPY members may

be gives reasonable preference in user Fhafﬂﬂ~

f)  The SPV shall adopy standard necounting procedures as per Governmen) of
India guidelinas. o

{p}  The preysats with cost higher than eedling limit e Re 1000 crore may alsa
be considersd under MSE-COP. However, the (GoT grant will bs calealated
with Project cost ceiling of Bs. 10,00 coore.

{0 Fundy will be-téleased in vwofthree installments (after appravel) depending
upen the implementation plan, requirsments of funds, :

() A Tipartile Agrecment among the Giol, the State Govemmen! concermed

and the SHY shali be signed for Merketing Hub 'rojecis The format of the
LEFTEEnl b5 given ot Annex -2 B,

Thematic Inlerventions: This camponzot would cover Gol Minancial assistanee

for implementation of Thematic Interventions in gpprovedicompleted CFCx for
follevwring activities:

Y] Trabning Progeammes.
&) Exposure Visis,

) Suenghening the Business Development Service (BDS) provision through
@ o panel of serviee providers,

-"'-.l'-l}" other ill:'l.h"it}" related [{i] 'ﬂrﬂﬂlinﬂ huiim:gg Eﬂg_g}r«s[ﬂm irl clester mﬂdg_
.‘I‘..hﬂ Gd'EIlI gi.'Rllﬂt [ | ks r':ﬂlﬁ':lﬂd (¢} SD% of folal o3t of maximum 3 acivitfes oot
mﬁ'&ﬂﬁnnﬂﬁﬂfﬂ Iukhhﬁ::rﬁchch achivity. As such the maximum Gol graat wnder
oI 2 . w':luld I:I — - ‘L,,:
bomme by SEV/Stat- Goavemepapt ¢ Rs.10.00 Inkh, Remainiog cott would

Suppert to State Innovatlve )
. uster Develapment b i i A fow Swate
' p FOgrETITLE
Governments such a5 Harrana, Maharshira, Bihar, ctc. havo initizied State fuoded

Clugter development Pry Bt L . s
wwith limited flinding syp ;‘;:Tm ® *pport sofi and hard inlerventions it clusters

 ihis conspanent would previde co-fiading o the
evelopment Prograinme on melching share G255

whichever is t 1

projects in North Eay 1 Hilty gl b 90% of project cost in resect of CEC
LWE affected Digyn N ::..-:T] Stares, ]s@nd territorics, Aspimstional Dlstrices "I
Women owned _:”m!_fm“: ® 85 10 projects where beneficiaries are SC / ST ¢

Developmeant Programme, ° Por the scheme guidelines of Siste Cluster
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t "'—"‘F'W"n—'" ?:jr
- 4

Py

© loplegieutlng Agencics: :
- [ AZmizibis Activity e T
- n
. ::T;Eltl'l-lti:}:'ln! el Manigiry of MSME
. . * Organizafions of Siate Qyvamm
 ertio i of CT t T L EILE
ing up of CFC r Maiioral and inteiastionsl instloations cagoged in devel pment
ol the :5E eectar,
= ARy ufher nslitationfagensy epprowes by the MoisEey of
| WENE
Lnfrastructure

SlatefUT Govermments throagh an epprepriste Sals GaverTanent |

Development Projects | MIT Apeasy with o gand lrack record in implcrn.'rnl:i.ng such

Frojeots.
Masketing Hub/ [ Btate Goveinment'TT Aztacy with 2 grod wack Tetoid b |
Exhibitien Centres implementing such Priiects, —
Theanatic [Mervention | « Instinnions of Minisioy of MSME . j
= Organizmtiony of State € svemments .

Stearing Cotamittees:

(M Stale Level Steeritg Committer {EL-:-'-Cj

Each State Govermumznl iz zequirsd lo constinte a Slale Level Sisenng Commities under
the Chaimmanship of Princical SecretarFogretary I:Imu:i'u:i'lri-:s-":-'1513'-'13]-"':'-"Er'ﬂ'"'i555':”"E'ﬂrJI
Hrector of LidustriesMSME and consisting of repeesentaives of all stakeholders. The
Sute Lavel Stsering Committze would recommend and moniter implememation and
nopration of approvesd Projects in the 3afe W0 eisure sotisfantony and lime-bound

implementation of the activities and ocperations theeeafier, The &iabe Level Sfezring
Committze shall ¢onsist of:

1.1 ACSPrineipal SecrstaryiSecretary {11d1-ﬂtﬁcerEME;U Chairmzn
Comoizsione D irector of IndwsirissMSME.
7. | Manaping Director or Representative of Implementing Apency Wiember
3. | Reprosentntive of Financs Department Member
| 2T Director, MISME-Drevelopament Instituts plember Secreturi

Convents

5. | Genera! Manager, District Tdustries Genbre consemmed Member

| . | Special invitees (if any} T

The prupesz] once recormmendsd by Sate Leyel Steering Commities, w-npl.d b forwarded
by coneemed MEME-DI atiline with ity recommendstions bafoes the £ame 18 cansidercd in
Offiee of DC, MSME.

" {ny  Technn Ecunomic Appralsal Commities TEAL)

The Fellowing Teshno Econamic Appraizel 'l:nnmlitt:-: {TEAC) under the Chaimeaship
of Additional Seeretary & Development Commlssioner {MSME) will conzider, appraize
and recommend the nraposals farwarded by MSME-DT for approvval of NLSC, :

i ASEDC (MEME]} Cheirman

Eiz'tl} ADC [, Offics of DCIMBME) Member

fiiiy  ADC (Tech), Officzof DM EME) Membet

{iv) JS(ART), Ministry of MSME lember

(v} Representative of SIDBI T;li:mhcl

(¥} Representative of C5IR ) i{nhhcr

{vii} Nepresentative ol HSICEVIC Aamhber

(will) Director, MIME-DI cenesened Me:::r )

fir)  Thrgotar (C0Y) Menmther Seeretary

q
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{c)

Kucd intarventions such o5 Common Foeility Centres (CFCs), Inftostrugurg Der':!ugmm
rejects and Marketing Hub / Exhibitior, Centres, recommended by TEAC wif) §
opproved by she Mational Level Steering Commuittes 3f the MSE-CDP (under (b,

Chairmanship of Seeretny, MEME), whose cumposition 1s as given helow:

Maitonal Levet Sieerlng Cormlittes (NLSC) |

L. Seeretacy [(MSME} Chairman
A ASEDCMSME) Member
1. ASLFA ' . bMembar
3, Adviser (V5E), NITI Aoyog Meimnber
3. loint Secretory, Ministry of MSME Mermber
B Representative of STDBI Member
7, Representative(s) of concemed Industry Association(s) hemher
B Special Invicees
(Repeesentarives from Financinl Institetions, Programme
Monagement Servics Provider, Appraisal Ageneies crc.)
7 Additionel Development Commissioner {Co) Member Sseret ary

Profect Approval Procedups

(a)

by

(<}

(4)

Boreficiaries desirows of availing the financial assistance under the scheme f2- CFC &
I'-'I'In.rkchng Hub Eahibition Centre worid apply onlinc by submitdng application along
with & Concept Now (Fa from annexed 1t Annexure-4) and nelzsary supporling
documents at MSE-CDP online portal, A system generated e-mpil will be reccived by
MSEME-DI ¢oncerned and Cluster Division of Office of DC (MSME). The Coarteep
Nole would be magds avaiinble far public view,

Daszd ondhe Congep Mote, n newapaper advertizement wonld be released by MSME-
EI:I“:: Eﬂ: n:lzl'-v:ﬁallpcrs‘ [l_ml:r:mg proposals Mom any ather Eroup of enterprises from fhe

uiterlacation, i they wish to submit g feq joi i
bas alrtady strhmitted the préposal, . B praposal o join the group which
E:p I‘:tﬁtlp; ]ff rcsp-nnlsfl'_s}, Eroupis) would be e ized It submit Detniled Project
: ort (DPR) along withy =xpected outcomas of clusior as given belavw. which would
c:nﬁﬁ{?n?aff <atd (1o be decided by SLSC bascd on logai ,gmgrnphjc:;I & eegnonaic
Prionifies of Sie Tavenment) while selecting the propesals;

{:} " Mo of enremcizes g be benetitnd

(i)  Pereentape inerense Fa production

(i} Percentnps intreqase in exXpors

(v}  Valus ofltport substitytians

{1.-? Pereentoge of project cost SOURN n5-(rol grons
i} Inereasc in value of anmggl IUEnGver &

{vii} Percentage incresga iy Mol

[:-rjiiI} M2, oF patents expected / aims=g

{ix)  Quality & Green ceniflcations aimeg

(x}  Bociel perameters puch ge No. ol MEMES in

represented by women gz wel oz BBV, N

» WO, of enterprises represented
cmploymens eneors, Mo. of ierpries. ready 1o join SPY o
cmployment generated, glusiey Tpresenting mdiﬂunﬁgfmmgm hazed

industries, incrense in supplicr base thagy ards : i
No. of ZED) certified membey Loits | et B forw eclsrard finkages.

the n]t.trt!:.-, Mo, of enterpeses

The proposal would be then examined by MEME-DI, keeping in mind Yechnalogics!
advancements in the sectet By well 43 appiaprinteness or Envestnients (i order Io
Wid shislestense of machinery & equipnient anet 1o ensurg propet whilization o f Gol
granr,

10
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T yLLE

e The ¢“-"E=LI-H"~'I-:_n chouly zlan in::n:i'pn.-ai: paremeiers SUth RS cpecied growih of e
. clusley on YamQus PAFAIARLCS, ETECH ecundmy and inclusion of all staksholderd.
{fi Tn coss MSME-Li does nal have Tachnical Officer of the concemed ade, offizer

i available in nearby MSME-DN may be invnlved i exsmination of peapasl.
_ {1y While exemining the pranosal, the senjar masl lechnical officzr of the GoR ernact trade

in MEME-DIC sholl invariably be canzuslted by MSME-D1 and his § her repet shculd
ke made pa1 of recommengations.

th] Etanomic Bivisian Offtcer avadlebls al MEME-D] or nedlby ML hE-DT shall be
invoived 0 examine economic visbility of the peoposal,  Cnes, Propfasoims
Mamagement Uit (FMUD is on board, Beabomic Appraise] would be dore by PR,

(i I cese of any qQuery, e necessory claffieationfadditional dosuments would be
chained from 5P Y concemed,

{1 On receipt of complele infommation, the examinaion ef e proposal shall be
completed by MIME-DI within o percd of 1 month end a Poecus Report coveriH S 5!1
the sbgve aspects shall be upleaded on MEE-CDP, portal. A sysiem E,r_n!g:_n}ttd e-tnall
will be issued 1o STV and Cluster Division in Ofies of DCMEME). '

(k) T group {+7 would then e sdvised theceafter 1o make presentation belore SLaC.

I} 5L3C, based on the presentalions and ¢voluatign of proposals and Focus Repon

received from MSME-TH would award srare as per.above p=:~d¢ﬁnﬁd erileniafmeore
eard,

(i) Highest marks scored proposel would be reenmmended and other groups, if any,
apuld be advised to be part of ths selested group of industries in peder o enhance
incinsiveness and ellectiveness af the project.

(o} Theselected propasal would then be forwarded oniing al MSE-CDP portal by M3IME-
Dl zlong wittt Minwes of SLEC meeting. A systam generated e-mai] will be tecaived
by 57V and Cluster Divisicn in Office of DC (MSME).

fg) Based en the Focu: Report and re=ammendations of SLSC, a presentetion would be
mede by MSME-D1 concemed 2nd PMU {anée on board) 10 the TEAC within 4
weeks, '

(3} [ncasc of any advisory for cechification by TEAC (inclading; those needed for cvrying
out DPR appraisal), the same would be communiaated 10 MIME-DI and MY with oo
advice lo subait the rectificd Project Fapert within 2 weels, In casc the proposal is
reeommended by comailics without ey cectifivationafobservations, the proposal
would b placed hefore WLYC for contideration oad approval,

In cage of pon-recommendation of proposal by TEAC, ths proposal would be returoed
o copremed State Govermment/LASPY with approval of AR&DC indicating reasnas
far aot recomumiending.

() In ¢ase of Infrastracwre Devzlopment Projects, to lechnicel examinalion would be
reeded for placing the groposal befnre TEAL for making recommendatinn 13 NTLSC
far approval. However, it has. to be reommended by SL3C, based on submitted
propasal on MSE-CDF partal. Fegnamic appraisal would be undertaken by Economis
Division Officer available ar MSME-D] oo nearby MEME-DI fo moke suitable
recommendations o TEAC on the proi=cl propasal. Cnce, Programme Managememt
Unil (KUY is an board, Economic Appraisals woule be dane Ly FML,

{f) The recommendation of TEAC For CFC and Marketing HubExhibitiens Centre wogld
bs accarded on milfiling followiag conditions:

(i} The clusterfassociation must have furmed SPY as a Scetion 8 Company.

(i} It must have ideniified the fand for implementation of projuet.

i) Sratc Govemment should submit cettificate for compiiance of GFRICYVC
guidelines (Format annexcd at Annexure-3),

[ gase of [} Projects, docnments 2s at S.140. {if) and (iii) ebove would be needed to
placs the propost| before TEAC.
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R ccommendaiion of TEAC fir ol projects shall be valid for a pedod of & monts w
comphete pre-oppraval requirements, '

Appryval ol projects:

The Projects which have boen recominended by TEAC shall be conzidered for
approval by NLSC an fulfillment of following conditians: :

Al Common Fuchiity Center (CFC)

{2) Transfer / procurement of land in the name of SFV (In cess of leased
premises, the lease shoutd bz legaily teagble in the name of SPV, fora fairly
long durction i.e. ot leask 15 yars. In ease of leased land, the lease period
slioutd be at least for a penied of 30 yeersh

{6} Formation of SPY, details ¢f SPV members in prescribed formet delfining
its Roles & Respensibilitics.

{¢) Submission of sharehalding priem. '

{d] Compliance of eil requirementeprovisinns/columns of anline applicetion as

-7 per guidelines including conditions imposed by TEAC whitle recommending

. the proposa] for appeaval by NL3C. O

(c) Upiading of SFY members detsils on MSE.CDP Pocal.

{fi Opening of Projec) specific Bank Account in Schedule A Bank by LA.

fey Appraisal of DPR (25 per presceibed format) on recommendation of TEAC
an FulEiment of all the above conditians fia) ta 1D} by 5PV

B. Inlrastructuce Development Projects

{2} Submission al appriscd DPR with approved layout plan,

{t) -Canfirnetion of availobility of sujtable land of the requizite size codawed
withy infrretructural faeitities like water, electricity, communication etc. The
jand chould De in the name of the Implementing Agency (LA) with Clear
fitle and complying with Zoning regulations and  nep-agricultural
convearsion ete.

{s} Complianze of all requirem enbs/provisiona/columes of online applicstion 2t
per guidelines ineluding conditions impostd by TEAC while recormncading
the propusal for appraval by MLSC,

{(d) Approval of Comperent Authority faor Flanted Fictory Cemplex {FFC} 0 .:.‘

layout and bullding ptan. -

C. Marketing HulW/Exbivitlon Centrui

{a} Transfer/ pmnur:mm't of fand in the neme of SPY {in case of leascd
premises, the lease shou|d be legally tenable in the name of PV, for 2 faiely
long duration Le. at least 30 years).

(hy Formation of 5PV, details of 3PV members in prescribed format delining
its Eoleg & Responsibilitics.

(2} Submissiop of sherehoiding pakem.

(¢) Crmpliance of &l requircmente/provisions/columns of ooling applicaticn a8
pet guideline including conditions imposed by TEAC while recommending
the praposal for appravel by NLEC,

(d) Uploading of SEV members detulls on MSE-CDP Portel.

{fe) Openingof Project spesilfic Bank Accouit [n Sohedule A Bank by LA .

{fi Appraisal of DPR fas pad presceibed Format) on recommendetion of TEAL
on fullillment of cii the shove conditions ya} s e)} by SPV,

-
-
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Thematl

reCOILT encation
Slake overniient

e —— T —

Thematic I-ter~entoos
¥ AL DO, pSME an F::
of respelmIve

¢ Interventions would be ppproved b
MSMEJIﬂdHEH'}’

of Principal Secrotary/Scerelary,
5PVl

Thematic  Inlecventions would be pr:pared by

4 MSME-DT
oc {MSME] by

(o) Proposal for
h jmaplecaenting Ageoey an
ofiee  of :
menEIing

cansuliation wit

(py [he arapgszl would be submitted 2
Implomenting Agoley (lty case of approved CFCs) of by Jmple
ompteted CFeoe) duly l'ﬂ‘:'"““mdcd by
r ive SIS

Agemlzyu"MEMEwD[ (tn case of ¢
Prnipal SucretaryfSeeretasy, ASMEndusry  of spret

Government.
AS&DC (MIME) wottld Appruve e praposak.

e Cluster Developmest Programme:
1er Deueiﬂprﬂﬂnt

the Swote CIos
Govemment 214 also 8 COPY

Support to State Tunovatly

{m) SPV desircus of availing assistence uneler

progreme would submil the proposal (o Stal?
Lo thi r::sp_r:__::!:E'_-r_:j_-lSMErDI o N

{b] Siate Govemment an receipt of p:npnsals"t‘rﬂfn gpve weuld examine e

propesal for estd idelines, 8 €OpY ¢

hiighment of CFC &3 P
the proposal wold

(Govemument gpder intimation 1o GO .
{2} Programme Management Uit [PNWFMSME-DI wrfll expmine e proporsals
received and make & paesentaticn 0 the Taghno Economic ﬁ.ppraisnl

jlity of dic prexject

Comnrniltes (TEALC) I asepsg technoa GE
propo3als. The uhs:watinnsfrcmnunendatiuns of TEAT would be
Ly State Government far

communicated  bY MSME-DA cpneerned

sarwarded Lo QO Hic

dy Copy of approvd
leng with dotails of GO

copcerned Stuid G
projected rigelings, Fecking spproval of MLSC.
(=) Propoual would Be pluced before NLSC elong wi

MEME-D1 for dpprovel.

Snemic viad

o of DO (MSMED by
I graat required wi

th r;-cﬂ:mml:ndu:i ons of

2 Release of Fundd:-,:-
{a} Commen Fanility :
—ur nstaliments fe H1® Implementing AEENCY

L}

(it}

(i

Centre {CFC}

Funds would
he hasis of the physical progress. aciual

(ST Lovemment Agency} on 1
reguirement of funds for tae Project.
in the Stesring Commitiee of

cxpenditu

Onee the-Plant & pdachin=ry [PEM]} ArC approved

the WMSE-CDF, the same woukd not te considecd for changes, Unless Ry Are

going for higher ~arsion of adupting €W rechnolugies with dus opproval of

National Level Creering &0 Any ¢gca!aﬁnn =1 the cost of Project abeve
will be borne by LBE 5Pv/ State

the sanctioned amount, dus
{Fovemment )
Contribution by the gpY ar the bene fgisries ¥
Siate Governmehl may Telesse their complets sharc either in one O OF
proponionately in the ratig o 40:30:3¢ and the S&ME should be released prior to
request or refease of ool grant is made by LA, Lo chsc the Sialz share release is
gk, L Gol grant will be released progontionatelys but oot morc than 50% as

Fihe cluster and their details such sz Mohite

first instaltmend. All the membees d
dhear pAemorandunl (UAM]) Hurnber, ete, labe npleadad on

Number, Udyoeg Asd

Tt
i 2ny ICASGN

hare shoutd be upfront. However,
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{iv)

(¥}

MSE-CDP Portal befdre request for releass of 1" installment of Gaol st is
mede by LA -
mm';?}y intrastmucture Tike land, building, wister and power sUppLY, £I¢ T
be in plase o1 substantial progress spould hove been madcr m_tll.tfr regar J::.qu
fiol pssistance is requested. Whore bank - finance 15 III"'DI"':E':*. vrimen
commitment of the bonk concemed to release proporionate funds wili al=e be
necessary befare rohease of Gol assislanee.

State Governmentis would submit. request for 17 instaliment of Gol granf
(mutimuny £0%) aleng with Original Tripartite Agreemsnt (il ROl submuit=d
carlicr), State Government order regarding Capstitution of Purchase Tarmm aies,
copy of minutes of Purchase Commitice [inalizing the tenders for procureament
of Blant & bechinesy, sppraval of recoramendations of Purchase Commitieee by
competent authority, Certifivate that Plant & Machinery are s per approval
\etter, status of procurcment of Plant & Machiney, proof of release of SPY
contribution and State Government metching share, Joint Verificatior. Tepot

. {signed by State GovernmantTa, SFV & MSME-DI}, Unaertaking, comporernt-

wite expenditure sistement a3 per spprovel, cedificd by CA and cenlificate from
LA that all the conditions presccibed in appraisal tepert & approval letier have
“been flfilled. - - T 0 ,
Cp atilization oF. 1 insaliment of Gol grant, State Govemnent/IA wrowld
_submit request Fou 2™ instablment of Gol grant (30%) alung with Whilizmjan
Cestificate (UIC) in respezt of utifization of 17 instaliment of Gol grant, copy of
minutes of Purchase Commiti=e ficalizing (he tenders for procwement of Flam
& Machinery. approval of seoommendations of Purchaze Commince by
comeestent authority, Cectinicate that Mant & bachinery are as per upproval
letier (in ¢ase any new mechinery & equipment i addivon to Jhose manticoed
in carlier Gol grant reyuest), stanes of procurement of Plant & Machipery
. indicating utilization n-lf st installment of Gol pront, proof of pelense / utilizating
of SPY contribution and State Govemment matching share, Joint Verilicauan

 Report (zigned by State Government/14, SPYV & MSME-DL), LUndertaiding,

{¥ii)

companend-wise expendimre statement as per epproval certified by CA

O wilizaton of 2% iostullment of Gol gramy, Stete Govemnment/IA would
submit request {or 3™ instaflment of Gol grant {relaining 10% 1o be reteased as
finat instaliment) along with Rilization Certilicale (UC) in mepect of wtilization
of T instellmeat of Col grant, copy of mirutes of Purchase Comomines

fnglizing the ienders, forpoccutement . of Flant & Machinery, apgroval of O

* pepommendations of Purchaze Commitiee by eempetent authority, Certificate

that Plant & Mechinery are as per approval letter (in case nny new machinery &
equipment in addition to thase mentionsd in =adice Gol grant mﬂgugst}, status of
procurement of Plant & Machinery indicating udization of 2™ jnstaliment of
Gol grant, prool of meleareftilization of SPFY conoibutior and Stale
Govermment matehing there, IToini Verifcallon Beport {sighed by State
Covernmen/LA, SPY & MEME-TM), Undertaking, componenl-wise expendimure
siatament ng pat eoproval cedified by CA.

(vii) On completion of praject, State Government ! 1A woold submit request for Final

instailment of Gol gvant (14%] on reimnburtement basis, slang with Completion
Report in preserbed format duly signed by LA & 3PV and countersigaed by
MSME-DI, Utilization Cenilicate (UUC} in respeet € utilization of previcus
installment of Gol grani, proof of wilizallon of Stale Government complete
contribution, details of intercst agenicd on Gol grant, Underteking, component-
wise :;pmdimrc slatsment cectified by CA. . -
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{k} infrastiucivre Dove
Chmplez)

(i

(ai)

(i}

{iv)

{c}
{i)

(i}

(Eiih

fiv}

lopment Projects (Industrial Estzic, Flaited Fatioery

Funds will be relensed on reimbursement besis of o mnt::hiII-_E sheré hﬂ.:s
Umplemeniiag Agency wil deposit ite share in the dedicated bank account I
the name of Project and submit o bank eomificate). 1% instaliment would  be
Limited te Re 2 00 argre anly, _

State Government ¢ LA wauld submis request far |* instaliment of Gol grant
(meximum Re.2.06 crar) plong with Physical and Financial Progress Report
signed by 1A countersigned by MSME D, praol of release snd ulization of
ftate Government matehing share, Joint ¥erification Repont (signed by Sial=
Govemment & MEME-DT}, Dreoeceipe bill & Undersking, ¢omponenl-arise
Expendinge statement a5 per opproval canifisd by CA and cenificats fum 1A
E:'-;. Ei" the eonditions prescribed in sppraigal repon & approval [etier have o

iled, '

On wibizatinn of 1" instaltment, State Government/Ls woukd subrnit request for
2™ instaliment of Gal prunt algng with Uilizatior Cerificase (LNZ) in rezpeet of
utilization of 12l instailment of Gal grant, Pliysica! & Financis! Progress Feoort
signed by IA countersipned by MSME D, proof of release and wtilization of

Stale Govemment maching share, Joint Verification Repoct [signed by Stare .

Government & MSME-DD, Fre-teceipt bill & Undsroking, componenl-osige
cxpenditure staterment as por appruval cectitizd by CA '

Ln compltion of project, Siate Goveamment'iA would submit request for Ird &
Firal ingiilment of Gol gramt on reimbursement basis zlong with Completion
Report in presezibed format duly signed by (A and counteisipned by MSME-DI,
THalization Centificaie (UC) in respect of uti'ization of previcus instaliment of
Gal grnl, propt of unlization of Stats Tovernment compicte contribution,

detzils of inlerest accrued om Gnl grant, Pre-receipt bill & Undetaking,
GOIMpUREN-wise cxprrdinre slatement cenlified by CA.

blarketing Hul including Exhibltivn Centre

Funds would be released 10 the Ioplementing- Agerey (SttefUT Govermgmegr
Ageney} on e basis of the physical progress and acn.gl expenditoe incume:d oo
roject,
(P:ni'rritul:mq_l_:}:' thie SPW ar the benrliciaries share stowid be upfron, Howeyee
Srare Govemmeint may releagse hein complets shave cither in ape By n;‘
proportionately in the wiie of 4RI and 1he same should be celoasey pilor 1
raquest for febease of ol grant i made by I;I-L In case the State shage releas. js
high, Whe Gal geant will be eeleased proporivnately, but ot mcre than 5907 a;
First installiment.
State -Gnvcmmmlﬂ“’l ol EI{I:]'."Iil. request For 1 iﬂsla]]m:nt of Gol grone
alang with Phiygical and Ficancisl Frogress Report signed by L4 o -
Yy MSME B, proo of release and wiilization of Stals Governm,
share, Joint Verification Report fsignad by E!I.a’rﬁ Gmrgmm-.;. & T'-‘IEM'ELDI}
Pre-receipt bill & Unde-teking, somponcnt-wise expenditure SENIEGE 8y FL‘;
approval certified by CA ane :Emﬁcaie‘ from 1A that all (e <ORditin
prescribed in appraisa! report & approval ledier Bave beep fulfilley, &
€ 1atilization of 1" Installmen, Sm-_: G-u'.rnl::_-nmtnl 11a would submit e
2 qrenliment of Gl gront sleng with Urilization Cerlificare {UC) in rey
utilization of st instailment of Gol grant. Physical & Finaneia) Progrees it: +of
sigaed by 14 countersigned by MST.E Uf, £10nf of zelexsg ang wtilizatioy of
Stale Jovemment mawching share, nint "-:’:n[i'-‘.‘-ﬂ-l'.l.ﬂn Rsport (signed |, o
ment & MSME-D, Fre-rereipt :hl]l & Und:ml]-.’.ing‘ Cazpo ¥ Barse
tas per approval certificd by CA, Poatn;

Dtmlﬁf'.'_-ii gn:d
Eni maichin i

quest foy

Cjoweil
expenditire state:nz
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: it &gt [or A4
Final insiallment of Gol grant oo o2 ' ) ’
Ri:pacllrﬁn prescribed format duly signed by 14 end countersigned by 'ﬂl'fi‘*iE DI
tilization Cedificate (LIC) in respect af viilizalion of previous iostal If_TI':l'a_I: af
Gol prant p;uuf gf wtllization of Stale Government complete m“mbm_lﬂ h,
details n::ld:'r tnterest accrued on God  grand, Pre-receipt bill & Unf—.&r:a}cmsb

component-wise expen diture sratzment certifizd by CA.

|
{d)  Thematic Interventlons

(i} 50% of approved Gol grant would be relemsed ta Lnplementing Agene WM ME.
DI (os the ¢ase may be) o5 advance along widh nppr?vni letter, .
() Balunce Gol pram would he relessed an submisslon of rcport zlong with

sxpenditure statemcot duly centified by SPV, Implementing Agency snd
i SME-IT jointly,

(e} Support ty State Innr.:wntiw Cluster Development Propramime

(i} State Govermment wattlil subnilt their annoal fund requirsment projecticns in the Oy :'

manth of December, for the coming fingncial year to the Officg of O (MSME}
for making suitehls budgetary allocation,

(i) Saee Govemnin would releage the funds to lmplementing AE2ntY g
Inctallments a3 per procedurs prescribed in their scheme guidelines, A copy of ;
Senctior Qrdsr would also be endorsed 1o respective MSIAE-DI and Oifice af P
DC {MSME), |
{iii) While endarsing copy of Sanction Order on each ercasion, State Govermer:

wozld also request it relsase of Maiching share from Gol with a tony of
requast letter endurzcd to MEME-Dn, - l .

, (v} MEME-DI, bas:d on Toint Verification or pIoject

(Fol share, world recommend release of
v} Besed on MEWE-DOf mmn-mu&u .
Implernenting A geney, F n%, Gol grant would be rejessed Io

i} While subrnitting subtequent ) Bront reon
est bas
. State Qovermmest would strbrmdt Utilizarion ?3: s
{vii} Final Col groat wouid be releazed on reimpy;s
N Report to be Jaintly signed by 5PV, 1A and by

10,

| pregrezs of praject,
rifients {LIC) ax per GER-2017.
emenl basis, based on Complemon

SME-DI, O3

Programme Mazna Eement Urit (PRI '

Considering the vermical and harizonm| ¢
need far yery ortepsive prejzcl developmen el i
: l'tE » a

reziuns, office of DC (MSME), may i : tSpcni!aJ_ry for ladustrially b“h':j"f
(PN for facilltating formation of Varions pra oramme Managemeal Ue
“unmcufrent monitoring of e scheme. FMLS 1 0

!J:-.- Iadustry miud State Gwcmm:nﬁﬂgtn::' M it . Botween DC {MSME),
vmplementation: of the Scheme, The PMU skall

{MEME), Service charges for the PMU sha) be
outlay afthe scheme, :
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RO direetly 1o the Offipe of DO

The PMU wilt bave the Tallowing responsibilries-

(U Bensitization rng SRELHESS croanio,

L ALt the
{ii) Create datybage of Clusiery BCOOSS (0 " weheme.

¢ Couniry,
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iy 1denulicati g
o ;nmﬁﬂﬂﬂi n::E pﬁu:u ol clusters, dingnosis o sdettify e weed  fof
cluslzsd, prretion of Prstiminary Projees Feport for the ildu:mi'_-:['md

jv)  Asslst stAte govemm '
proposals DPRs, pdlizmg projects and preparing gomprehanmsaye

{(v] Asaist the identified aniy . )
apecific SEV, mpreneurs in tslablishment and stroctucing the preejec

(viy Assist Odlice of DO {MEME} i "
" N enataimang h
TEAC for recommending the same for a~;p;§“f]}:ﬁﬂ?‘ to be placel bkl

{wiiy Assist SPVs In =elecy i
drsyetoping suitabl et of sgandies/enperts for variows gervices and. It
iy hgsiet 0 E:rind' ':Iupcmlmnﬂl mamewark for CPC
i ical 1o | ! i i
s, nltoting of the progress of the punjects and disbareerrent
(i) :EEL ;:_:' '[:I_i:rzu:ii.n: m'ﬂ-ﬁi‘l.ﬂf‘i.l‘l.g_ of complered and ongRing piojests in ardex 0
creur nancisl and prganizations) sustaingbility of SFVe and CFLE.
%) evelap siralegy far E:'!'E'.ﬂﬁﬁg coordinoled approach in promating M5 ME
_ Clasters amongst other line-MinistricaDeparimsnts. -
(xi} . Devclopmien and maintanaccs of onling portals uodst MEE-CDE.

[1:1] D-:v:]n pre pt of strategy for concliment cvaluation and mevitoting of scheme.
sxiiiy Frovide necd bosed advisory services 10 the Ofhes of Do (MSME) and assl=1in
strategy formufation for =MFective implemantation of the scheme.

fivy Any other activity Folated to Tmplementition af KSE.CDF.
11, Monitoring and Evalustiva

{in The National Level Heeing Cammitiee vnder the Cheimmeanshlp of Secretady,
MSIE will be e Apet body La manitor progeess of schemes.

(iiy The Tigvelopment Comumissinnet [MSME]) will be respoosibls for coordinating
apul oversesing the progress of the Frojects. ] ]

(i) State Lewvel Steering Compittes canstimied wndep the Chairmansiup of Prins ipai
E:l;rv:I:1rjf5ntr-:tur}’.l'l:.clm.rniﬁslun:r Cindastrics/MEME) af congeimed Sl
Ciovermment would ensise satlsfapiery nnd tige-bownd implementation of the
Projects up'pt'ﬂ‘-l't'.'l upder the seheme 25 wrell a5 operation ol completsd pryeeis.

PMU wili altb cxiat in develnpng-siateey 7 cangures; gutluatlon end menltoriis
of schems

11, Ttscelfanesas provizloty

. nsed!
A ]mplnm gntatlon, Mnnlt-nﬂn: and Mlnitﬁemtnt Expe
ate being ndertoken in various chartess 02055 the ¢ Y

onitoring 20 rfansgement & 54 ofthe fotsl tudget Dulley

Al preseit, iplerentions
g1 the Office of DC (MSME) nod

Projcet Ite lorpentatiom, WISt ar i
ﬁ:rrjthe sa:-;tinn.:d funds will BF ytitized, mainl ¥
MSHME-DIs for: s
i i Projtrls-
¢y On-site enonitoring T imP1ﬂm¢n==llﬂn anl operalidn @ i
i
L) Engagenietil of MU, are for duia 1 ant
(i) Bevelopmetit sﬂﬂﬂlml;ﬂ“ ]
and g " w:;:;:ﬂuﬂi'-"mi”“ A :.:a:i-:-ncry;;;::nw?:im of tho cwustes by
v} MSELLE petoted €4 Tealion, m“““l‘%, Dls I mnnlturlﬂEMSEvC]]F
(v) Expeneey m‘“ﬁfa DTG (MSHIE) 37
nfficers frofm

qeivrics,

pement, 5p=::iali1.r.d TepoTLE

Ll
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vl)  Qrganizing of inestings im:h{ding ﬂcfsing COgNDiites,

(vily Purchase of office sutomation equipment fe photocopier, ey g -
melntenange, cte. ‘ ud gy,

(Il Outeourcing of datz management services, _

B, Mulinnal Level Mizcellaneous Activities:

Activities auch as organizing training of officerviztions| workshops of sLkebd gy,
publishing of cluster related material, prepearetion of study maters!, deputatip, o
- officers fromn headquarters/MSME-DIs, within Indiz apd ontside tha COUntyY, specia.
studies, etc., setting up of and supporting Resotres Cenlers, to bs sot UP or imprgye;
upon by any public'private crgaanization with prior treck record ead mendae wiich
are not part of cluster specific actiun pians, bet are directiv comneeied with e
promotion of the scheme and duly approved by ths Stetring Committ=e subfect 1o 5%
of the tatal cluster development budget in a paricular year, wili alto be sermiced
These-may among others inciude nadonzl informaton pontals, traiaing of trainers”
programmes, organization of special programmes, setting vp of dedicated calld o
existing institutions that help integrate efforis of the public & privete insticigons
workting - towards -palic cause as given the cbjectives above. Collzshortions wih
internaiional organisations that bring in mew knowledge wili also be cncowaged. ()

Tmining will also be imparted to the Implementing Agencies, SPVs, and ather
Stekeholders as and when required,

- L. Cluster development throush International Agencies:

The interventions, criteria’proposal  farmat for cluster development throued
International agencics like UNIDD, GIZ, DFID etc do not match with il of "F‘;
MSE-CDP. Howecver, at times, it js required - 1o’ join  hands with 5“';.
agenciesforganizations  wigh Accessary anterpational ¢xpertise for d:w:]upmi:nll o :
clusters at nationalfregionsa) level. Contribution towards such programines may ,
Considerad bj" the EIEEI'iI'IE Cummirte:e b}r ruIa:,l,'_inE prggcﬁbgd rorms.

e ey ———

_ I, Sﬂ."l"lﬂg ‘:iﬂ.uih:

Relaxation 1o the

roorded can be
MSME with

- . . \ , - Etﬂhﬁ
Provisions of guidelines, in exceptional cases, wilh reason

I s N ar o Cogreldlfs
Biven by Steering Committee prder the Chairmanship ¢ 5¢¢ )
the coneurrance of IF Wing " coweoeos E :

J

ED ERS
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s

Annerure-l

Format of DHtalied Proposal for CFC

1. ¥ popiral under senaideration

3.~ Melef parilentars of the propozal

F:-.rm: al applican, | As CFC Registered —Titees 7 admingsiative RACETS ey pe o Terent
cenlhrt details, b fara CFC fociliies nddrass, e same nisy B provided
Locatiun of Common | Addroes where aciilizs 676 Lropoged may ke plﬂﬂﬂid

Farilily CLRLre ' )

Tnn Jocilities betd Details al {aciliti=s to bE pea il

'F“'F"'f'.E.""‘"". l

2 1. Inurodustons brlel about

a1, 1. . igneral seenore of industeizl. growih/ chisier d—veloptient in The BLALE

2.1.1, Sector fof wiiels CFC 12 propostd te be st vp
2.}.%, Claater end i3 preducts, fobwic prozpssls of produsts,
Baskwhrd and fnrwand linkage:

Bagic deta of cluster friamker ol unils,
emplioyment [dirtct.riﬂditv::t’j, [amAvED, SAPOETR ek

§ CFC g 1elevant Yo fise gramehof th

Competition SECIEnT.

3 1,4. How lhe prapose ¢ coneerosd elusterf Becher

1. Tnformatlen hoyl SPY

5o | _______I_I-E_ﬂiplinn
iy |Mems and agdress

rype af units [Hi::ufsmalh’l-i-:di.um],

e ——
[ DetallsS Compliante
| i
| -

e B—

| Prasupiion detalls of SEY
O he Stme Govi and

(i) | Mames of the Stue Ciovi

HSME ﬂﬂ?l.i-'-iﬂ‘-l!- 11 Lo e Ty R —

-1
| —— ]

iy

S

{v)

£

E\rii.}.

e

i
m— |
! !"u'lu! |
{ixd epy o faye 2 l?ham.l.-::”
- nglusiveness  whereln Provisien
[or &nrdiling I L 0

cnable pmsp::ﬁwe gntreprensus
1 & the fzelty

| in the clusier toutil.
X} T Proliel qurplus 19

Tlguse 200y !
- ___,_.—-—'_'_ —_—
ineludsd oe oGl o e ——
in |b=_5‘['“‘».|' .

e [and not Tpdlvidaale) B mzmer
| gt kg mndt 1R 20 eyl H'E;-E;.m e e e e
14

| Wiain ok jecrive of the FF¥ ar.orkes
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|~ Ttk | Autharized thars capilal . o

{aii) | Sharcholding Patiem® {Aancxure-

! Lo be filled i) . ]
fxiity | Commimnent  leter for 3RV . :
Lil:|:|n1"3'__1.'.'|_|1_’t_r.'-::1Iri]:l'u;l:il:lrl.4 _ - ]

(xiv) | Praject specific Afc in 3shednle A
bani — , -—

{#v} | Clauge abowt CFC moy be
utilised by SPV members as also
athers i 2 claster and Evineacd
for 3PV members” abiliey 1o
prilise ot least 59% of insizlled
capacity” |
{=vi] | Man Rols of 5PV o
ixvii)| Trust building of SPY' s that
L CEC may be sicoess il 1

4. Dctails of Project Promoters [Sponsors

(i} Brief bie—dara of Promotess O

(i) The datails of the prémﬂ-re:s i psvunder !

Warte af the OfTice|”
bearers of the ot M

Ape [yoars)

Educsiicial
Crazlification
Belativoship  with
th¢ chief promoter
Experlence in wrlat|
capaciny indush':,'.‘
YEATS

lneome Tax  /
Wealth Tax Swatus
{retums for 3 yearg
ta e furmished) N (P J 0
Diker EATIEEITY
interast / in which
capacity  flinancial (
atake r

‘:1} Brief about {;ﬂmpljm wilh KYC Fuidehines

{i)  Dewmils of connected lending - Whethar the direct

. R oTY { promabe :
any divectcrship on any bank sic, P rs of SPY are haviog

{iliy Adverse auditors remarks, i..r-'ll‘l}" — 1o he culted owt feom audir

] - Feport, i llalste.
IFSPY I3 now, it can be indiexted a5 nat applicablc part, in ease avuilal-le

2 Mo gingte unit will held more than 10 %

o F SRV,
T S hare olibe cluster benelicinles ghoula be ap high 22 posslble bust ot [esg the 10
- 1]

Evidince of eolleetive progoamema ! Inlvindine, gt
ot onnels mey be used 42 50 e¥idencr far Trost building.

I (he equity capital {or equivalent capital conrre ooy

-

% efeen ol DFC
Intervention, dlsetwmiong with (: SPY m:nbers, infavmial

20

e e -~ Page 230



5,

]
(v}

vl
(W)

-

CF - H m 1 . .
e aricglars of previows assiztnnes [foq, Hpan.ial insiinaicns ! baaks -

cabl be il‘ldiﬁal.mi a5 mt E‘-'F'Pluiﬂabl.-:

Pending court casss initiated by acther banksiFls, ifany - - 1 5PV 13 ocw, | can W

indicatedh 85 ot applicable

klanagstmenl Sctup

To indicats datoils regerding who w911 b2 1hs mein persons involved m runping ol CEC,

i1= wperations s1<,

Elip/bllity 35 pet guidellacs of MSE-CDP

U SPY is v, il

I.';',-._._.Ht:. |
L.

Eipgibilliy Criterln

Comthents

The Tol grant will be testrolad 1 7% of Whe
rast 4f Project of maaimum #2.32000 erare. Gl
grunt wilk ke 3% for CFCs 1 HE & Il Srates,
Tstand territorics, Aspirational Distiers / LWE
pifented [ristrcls, Clusters with moie than 5%
f3) microf village, [b). woanen owned or more
than 10% SC/8T units.

1

Cost of project laciudes cost of Land {subieet (o
gmax. of 25% of Projeet Cost], building. pes-
cperalive  CXpEOSts,  prelielingry  expenses,
machinery & equipment, miscdlloneons Fixed
regets, support Infrasiructure such af  wiler
supply, electriciry  end margih  money  ior
warking capital.

e entire cost of Tand end bpnai [dinz, for CFC

shall Bo el oy SPW/Etnle Govesnmdént
comcemed.

1a caic existing lend and wuilding 15 provided bY
<1skehalders, the cost of Land and buitding will
be dgcided on the Dasic of valualios repor
prepaced by an approved BEEACY of Contral/E13:2
fove  DoparsmentsFlsPublic Betton. PRk
Coel of land and building may be laken towands
eonttibution ¢ the projeat

TFC can be 56t Up in Teased premises, HoweVen
he leass should be legally lepable and for 4

[airly long duratinn [SA3F 15 yzars),

Foealation in e eost of project apove the
sancliomed mmpunt, dig to apy 1EREl, w||1TE:
bpme by 1he LY State Gﬂ\'tmrﬂ.ﬂnt; @
Centeal Ciovemmeni shall oot 3cc=p: rm:.r
Nnaneial Teabllivy ariginz aut gf gperation & any

CFLC.

fnancing 15 invotved) £ i:'lslz'.]g:p'I

endent Techmical
Consultaney S nizatian .

Fropozals  BRIPT

ponloerned S1alE Em'r.mm:n.t. =
Tvidencs should b furnished W1

SPY metnbers gbilaify 1@ utilize 21 fecs!
Jnstalled cAPAGIY. i

_—— T
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f. lmplementing ArTangements

Compliance_-
\ L Deseription _.__——-—-'—'—_P .
1. Mame of lmplementetion Agency e
||h_ Tofe  of  Lmplementing  AZROSY {z.E-
implementation  and monitoring  of projest,
' sending regular progress reporis, issuing proper
ICs, ) .
. Tmplememation Fetiod
d. Commieent  of  Sale  Government upfont
conmbution :
c. Commitment of Loans {Working capital eod’ or
Lerm Joan} L |

7. Management and sharenolding detadiat

E. Technical e'-'gpl:-!:ta: ) .
(3 Y :ql:-: of the projeet {including COGIPORENTS Sertions of CFC) ' O}
(i1} Locatlonal details’ and avallgbility of inlrztrwstaral facilities

{1t} Technology

{iv} Biw metetials £ coopanents
{v} LHjlities '
(a) Power
(b} Water
§vi) Efficent fispasal
(vii) hianpow T
The dewils of the monpower are 48 eoder:
[ §.Mo. _ Deseription af the émployee - . Number tl ‘_}
™ ——m
. I
]
< —
T —
&
= .
3
i Ed

"

§ pEC should be opeeiicora® sed withi | o yean mmmnfﬂwut

gl egam Bt Ml diitanes of cduster unt ,
ﬁf;ﬂrﬁbll: e s, unthy from the plece of EPC to be spscifically meniioned 3o ket CFG D

w2 .
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g. imp Leraemtation Schedule:;

——

el ____Aptivities

| Slln D]lg

| FT:.‘1| aryinn ol of Projsct Peporn
G‘I'*rh Frorm Qovemmen gf Tndin

] 51r~-:. N 1
v “JUC trnn 'F‘n'llltl!mn aniral Toatd _

-'%

EI':- 'Dc'-r grnmt

Ei'|.|.1'l BE u-kEep

placernant O orosr b3 aquipment sLppliey
Supply 1 af gl poivcntd By supplicns

Tosiad lation of cquipnnents Bt sikts

SanLLY raion of pawer pannection
T.-ta.'l Fun

I
|
|
!
I

1 Ren
Cmnmr.n;u.l Produclisn

___._,_-'—'_"_
10, Project crmponentE
il Eernatod Project 508 (A5, Lo lakh)

._-—I-—-_
Fartculars
. onim=n VIR

L
Lapd znd Building

Ln:.mlam:-n,
Cotlinpencisd, eti.

|.:1.'|.1|:u:r;-r % Pre-operatine

tar

PLaok do Wlpchinsrys

(v} pise. [inod a35eLs
ry eRPENTL

(v} pycliming
{ i) Pre-operative pApETET

{viin} Coaingenty pyo¥isione

{ix) 14 arpit money

Ix) Propoesd Meen® ol

'____————-'-_
L

WEarkmam - 2 Al rejckh € _
B"dﬂﬂ-uﬂ:ﬂ.h Py o b 1:-5»'.r.-rwrm:

piont & Machinery —ery Lrcluding MEA,
Taxcidunss,

____.—-—-_'_-'J_
Wooing Lapide

Total

i) pewits of Lard, Site Toevelopment and

r‘u‘\’ﬂ'n-'.mﬁ Capitat

Flna.'ﬁl:lf-E-

anpled! eguirermen™! fut
23
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har

B

Er:i;u]nrs —

— i

e ——

o —
Tetal |

txly SPY contributien:

(xii] -Gmnt-i::-aid from; gt @

{#iil) Grant-in-2id from the Staic Govzmmeiil
{riv) Bank Loan' qthers

fxv} Arrangemmens for wtilization o

15 Uskge Charpes.

12 Camments en Commercial viabllity:

13 Financial Economic vinbiilty:

Assumptions underlying the profitabiliny eslima

Fap =

¢ (i undes MSE-CDF

F faciliciea 1l by cluster units:

r

{Rs. talekh)

Amaprt

soivctad cath flow slafements aml

projeered hatance sheztac placed et Anpexure and the Summacy at key parameters for e
first 5 yoars afe given below -
(E.s. io lakk)
3. Mo, Particulars Fy 1 FY 2" EY3 FY4 FY3
T | Met Block B
7 | Curent  Assebs (iacl, m
mh‘lh‘-u-ﬂk .I:Iahl.l.'l}ﬂ_:l
3 | Curremt  Lisbilives  fincl ]
princtpal installment falling
due during ths yeac}
— 4 Long term bomasnings 1
5 Capital -
& Tggarves and Sumtiug
T Unsecursd toan
B | Net Worlh indl, Ga! Subsidy N
ax Chussi-eduily!
9 [cores
10 | Gross profit
11 | Deprecistion

-

" f i - e 4
" isor cherges for services sTCFE shall bz elost do previiling markel prices, aa declded by |he Giowerming Saunc? ol

~ahu Sl.:"'r"

21

Page 234

— —— —aa



|52
‘_,_.—-"'

12 | Poodlt mfter o

T3 _ ! Crrosn Cash Avcpusis
. . |

—

_._,_,_.._--_._l

Tt i
1# projecied revenue of 5PV s bagec upzn the fullowing Hajor Exsumplians:

14 Fr:r'jjﬂ:t:]d performance ol the cluster alter propoed intervenilan [in terms o
pradu etien, demeatle sales ¢ eaparts ursd irect, (rdlrect emplaymend; #tc.]

="
Brfore Bitervention

e ——————
Afier Int<ovenlion

oLy ! 'Dl.l[l:myc

Ciey. § Chele DT

T apis 1ars

[IriLe

I Empleym e

P pocaetiss

Eapons

[mwes e nt

*Mamevar

_i'-‘rnﬁ: .

uali

[“Ciartilicatio £l

Aoy hers

15 Htalul of Government ppprovale

(iy Follution control _
e=ion for indusrial purgnse)

(i) rermission vl land usc {KonpvE
ct : SWOT Analygls T

16 Fevoradle aind Elsk Frotors of the projt

17 Rask MIgatien Framewdrk
impicm:malinn and osfati

b e s kalaw

ous poass of the Project end the miligaaans

ey rishes d.ringg the
L AT UES thereaf cou

Drcinag fmple mantataan:
Dyring cperatians:

10 Economtes of the preject
(4} Dbt Seevice coverage 1140 {Proj
Nar Profi + Foteresi{TLT

DSCR=—""1 anaren H(TLY+ nterest{TL)

scrions for 9 yeaTE)
D AT

) Helance shect g piL aveouat {projection for 10 y5ar®)

TR .

-
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) Fized Cost )
Bk bvenie ml = e oiribut ol Salat — FriableCasr)

]

Cammercial Vialbliite: Following Gneocinl appraizal tools widl be cinpleyed for a}ﬂgggnr b
7 snegrcial wiability of ke Project:

(1} Heturn on Capltal Employed (ROCE): The ol rafurn penarated by the Project cvy
its entire projected lifs will be avereged o find put the average yeasly rebum. The sizyp
acceptunee rule for W jivwes iment Ja that the rarun fincorporating beacliv of granc-ive.:
ssistanced i3 suillsiconty larger ihan (he interest on capital emplojyed. Remum in oxges
of 25% i5 desirable,

(i) Dbt Servier Caverape fatio: Acoeptanes rile will be cummuletive DSCE of 3:1 ducksg
mpsyment perod.

{1ii) Break-Even [(BE) Acniysis: Breur-even poiol thould be below 69 peor cod of e
Jnetallad capaclty, . - : '

() Jensitlvlcy Analyals: Sensitivity enalyzia will be pursusd for 211 the mafor Dwn:l

pmmetersfindicdtors in terns of 3 510 per cent deap in naer elzeges o T2k in can sz
- o, curlligafign By 10620 per cent. . :

(v} Met Present Yolue (NPY): et Frezent Valus of the Project needs 1o be posliivs and ke

ineroal Rate of retum (TRIY slhenld be above 10 per <ent, The rate of dscoernt bo e

adopted for estimalion of NPV will be 10 per ¢eol, The Project life may be cansideed to
be a maximem of 10 yeacs. The lite of the Project to be considered for this perpess
hees b be supported by reconmeadat ion of & technicaf mrperiinstifution.

I% Cobhelaslen

LA Ll ] ]
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Annt wure=—lh

. ypartile Agreement om
poemat [0F Trip ong Speclal Po
_ and Goverument of Indla uﬁ‘;?ﬂ:gtg;f?ﬂ' State Govarad® o
Th't;ﬂ- ;gr:tmnﬂ _i_s 11'!.:|.Id=- ELIEREE ihis the . .o..... -
pyceidedt ol Indiz, ::unng I'I'L:nugn and Tepresented by loint ;:‘:‘i:lfﬂ?mmtcs?nmicn”ﬂnf&” the
. Oiftice ::-1'_'.- & N’-‘{-;i;—‘grﬁfﬁl Conmigsioacer (FASME] tha PAbmistmy of IMI::-MT Is lr::_?mf
i E.nll:;pﬂlsis 1(:. 11 L:T}. Hew Dethi / Dirsglor, Msmﬁ.nl S {h;n:rit:::a[l: E.frf
to a9 the 5 3]‘:::' }q_ pvernan L. SGoveinor ol the Etnten.]ni-:;n-i‘l-:ln.i.-t-u.u.r Fof -ﬂﬁf‘ﬂ-r
irnugh #Rd "‘“‘”&T'll'éus?}' af‘;'-"‘ﬂ_f:f (Indastries), S1a1eUT Government of ’ '”iﬂé};ma:a:g:
;cf:n'ﬂd';l'-"ﬂl;ﬁ“ . rcpﬁem:dh Epﬂtlfﬂ- Furjose ‘f:h%ci.g--érsli*{-;} havinge U=
y its Momiging DircctarhChisk Bxroaiive OfEiesr

ﬂ:.‘E:.lEI-:r Et. pa
{rescineflet eferrad o as e 'SPV,

W EREAS {ha Gol has wiraduced B scheme oamed es “hjore and i
. - e _ omall EMarpmIses Cluasts
mulnpmmt Programme (MSE-CDF) oirprly e tbfectve ol capacity tuilding -z-fjicm and s:m'al:;

enrepiees [nuding crncll seale service mnd business entities) and their colleolives in ths

oAl

5 . .
AS 'lh; Jni::' :F-E ‘t:btn created and constiated as 3 Zechion £ company {as per
] v, to crents, astabllsh, mn pped mainmin & Commen Eoatlite Cenire

he CFC} for the usS and henofit of ity mMmbETE and of other vnns
........ of

AND WHERE
Compani ek act 2oLl

ng up in the sime s try, tade 61 SpeHOR i thE L
1= Clusierls

AND WETEREAS the i g

AMD WHEREAS the ‘Col hnas up-pcm'-f:d e Project subm

eopdltiams mentioncd i1 the sanciion IEUER AR dated cori-iree
which thall e deemed to Te 2 port of this A growinent and the GnS Ras pleg 2

words the cost ol cstablishment of the TTC;

YW has submitied 8 Pooject Lor approval of the Gol coder e MSE-CTE;

ined ky the SFV subjget ko the
for to be 1esued)
groed 10 contrilbute

AL WHEREAS for binding the Pazlics 1O thelr rﬁpmﬁ'ﬂ': piglipations and lir EOSURE long t2Am
pea of tis CFC by the anterpriscs T the (Clustef, the Partics % depicous b2 pakep itk A0

agrecmeat;
NOW X HIS AGREEMENT WITNESSETH AS FOLLOWS: T
|, The SFY chall 52 V7 the CFE Ali--o-- - an & picst of 1and fo bE pronvided BY iL fre
ol al] epcurnbrances +nd tharEes.
spment af the CFLC fiom [i5 respuress Lo

1 The SPV shall eantribute w0 tRE €

the: #xteot and 10 the form ®5 {aid dorw'n et
- satjstactory pTd ¥ ol tha comribulon BY [he GFY, make
S i the Gos shall % ; ! Gfﬂlﬂb!ir.hmcnt ol the CFC, Bt such time,

their respecdive contrbations WAl :
i b exienit as laid down jp the Sancudt Latter.
in guch mnnss and 1o quch =X1E . ety copleted by N

L, T et - jpchodin givih W -
The establishment of the CF4 B Jnotion Leitst op-suCh EXignied Tne as

SEW within atipulated Hme poriod 28 pet |

the Gol may, on il gatisfaciian &5 I sensons 01 dﬂﬂ}{.ﬂ? " snning of the CFC, The

5. The SPV shall be exciutively resP i 4 enteeprises in (he
aim of ranning the cFC shall b® tn K " | i's TURMIDE
Cluster ot aifordable cost as well 35 b E"“;’;E“? =r
expenditure, drpreciation &0 rave X o35
However, any shonfalh e eXCEss ol incume gyer eRpE

SEY only.
€. The disbaement of fundz Y e GO
he mads by the BV, the Giake Covernet

Page 237

YL

- r——.——
et At aw P —
—_—



i i ill snsure 1hat necessary infrasteciee (.
7. Futher, the SPV/implementing agrney will shsure 1hdl 0Er=="2 ) .
ﬁm‘-'ls:clning of Tand and hu‘ﬂdiiigiTncTﬁaIn] E w;?.;‘uhanf' pawer supply .nr- CFg &
comp|eted before they appmach Gol for relegds ol ils share. )
5. P:ncjtjing utilization af ol grant, the Runds wit] be parked in a :::ﬂ:'alflutz didﬁa;n:’d adc_::-mnl
ctented for this purpose. Intecest accrued, if any, on unutilized fund shail be adjagiey
izt fturs disbursement usder the scheme. o . |
& ?;{:.ttz'li?]rl:f-trv:‘ r_hi right 1o carry ou! physleal verlication Df:'”‘tﬂ' assels aoquited iy
Ihs furds or initizie eny ofder enguiry 2 it mu._',-fudii!.‘m :"'It --l:-dﬂ:!t:sﬁf the tomempes,
anthority with regard 1a the proner utilizatien of the funde r4ieasad. _ o
10. The 8PV chall fumish utitization cortificates for anounts roleased a3 grant-in-aid duly

verifted by the seantocy auditars, .
11. Th= "-.'insiri!ll ack as a Facililator 19 supcrvise and evaluate the bregress of the Projec

separately, The GoS will ulse inform the Gel about the status of the establishmon or
running of CFC and shall alse repor: o the (ol for any discrepancics in LS managerment
or gtherarize. - )

YL AN plant, machivery, fixtures or equipment procuzed for the purpose afl the TFC owt af
ar with (he support of the Gol of GeS groot shall be the exclusive property af H.": Sol 7
Ministry of MSME orgnization {tg be Zecided by e Competsey Authority), theugh in
the custody and use of the 5PV, " o T

13. The 3PV shall, ax (i3 ovrn cost, insure and keep insured a1l the plant, machincty, fixtures
and equipment of the CFC for a minimum pericd of 10 years. In case of loss of oc
damage to such plant, machinery, fixtores and squipment, etle.. the insurance monies
shall be payatls to the Gof,

14, The 5PV shall ebserve zl[ the conditions and stifulatiens of the Sancticn Letter.

i3, The neznagement of the 5PV and the operation of the CFC shall be in accondance with
the Gol Cruidelioes dats ..., , which shall bg deemed 10 be o raert of this Agreemient,

16. Tk= 5PV shill keap all monies not im mediatcly requited in intetest heariop deposits with
any Schedeled Banl; in India.

AT In the event of any liquidatlon ar bankruptey protesdings or any threstencd distrass
action agsingt the SPV or any of ils assets all plant, machinery, fxtures end equipment
procured for the purpose of the CFC sut of a¢ with {he suppoet of the Gal ar GoS graa
shill be outside such progecdings and the (ol My agsume the control and mansgemeat

of the SFY and appoint any of its officer or officer of the Go$ or By SEIT ~gove manant
or nol-government bady Lo mun the CFC
1R.The 5PV represents and waranss:

A That 1t s heen duly sonstitgted un.der the Jaw az applicable and has )] n.ut]iﬂﬁl;:,r 13 £) A

enter inle this Ajyeement,
B. That thig agresmient is binding npon it in ol) jis provisioes,
C. That it shull work an muns! cd-operation basis on sound manageriel and busiccss

principles and no fuanagertal changes zhall be mad which dvarsaly affeci the
smioelh furctioning ol the CT i A

. That i1 shail keep ] (he plam, machinary,
order and shall undestale att preventive g
maintain insurande,

E. That the plaest, inachinsry, fixtures and equipment procurcd out of o with: suppor cf
;hr: Gol and Go8 gram, is the Fraperly of GoS and the BPV shal] ool £l
myaﬁ:?t'hmm;'mn.?ngag?l nhm_'ge oF GTTat ANy encumbrasces againgt the »2id plont,

Ny, LIRIutes and equipment or any part of it in 1§
50 OF transaer v ! ¥P It in favour of any person, for any

F. That theﬁﬂ]“lri’ shall Follow the directions of the Gol and 308, 85 mav be pseoed {rom

G %'_hm"" o time for better management of the 5Py of the belter runniing of the CFC.

" 8t the SPV acknowledges that the MSE-CDP provides “or only one time print
WWards eepith| wos of establisling the CFC and pg subsidy/grantinesislance 15

Tnvissged for e TeCUMingG FEpenses or fo 1 . [
: Crepl o
the capital gremte. AN Flascment, renovation or expansion

titures und equipment in good working
nd remedial maintenance zad up¥cep and

28
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1%,

A0

21.

22,

23.

24,

IL o by s il i5 fi

. governmenl o non-g

P LR

gna it 10e SPY has nol urilized the erapun! of grant, or a0y Far

ufit, for the setilpg vp of tbe CFC or bns subsrouently gold or plherwiss dis!ms::-d of
any of the a55is of the o gequired cut of the grant, the Gial, witholt projudic « t¢
any other rights, shall be eqtitled to recover ihe smount of loss @3 prrcars of Lond
at joinily and

revenug from Ihe Py and { ur persons conneclsd with ity MonAg=Mms

severaliy,
from, n relation 1o oI in connection wilh

In case of pny dispates o ditferences ensing
tliss Agreement and nal arherwise provided for in he  succeeding <lause shall be

setiled oy arbisreinon o ugl reforencs o 8 sgle arbitralol oqninated By the Secictary,
Department af Legz]l Aflialrs, Liovemment of India, Mo Drelhd {the Law Cecrétary)
The pravisions of the Arbijtration and Coneiliation Aet 1996 shall apely I ibe
arpjcation procecdings. Courts in Delhi shall have cxclusive jurisdiction in sli the

matier's.
In case of violation ©
or the Gob Guideling

nor obicryants of the Sansticn Letter
hin |5 days of 18546 of noice

far stech tims 88 it tay think
13 the GoS,0ora sEmmi-

f the sipulateo conditions of

; by the 5PV wiich i3 net cured it

by the Gaol, the Gl in conskllation with the GoS, may.

prOpEE, assume fie manags ment of the SPV or delegate the fari
gvernmeant body, to aSEUIS proper fuptlioaing ©

ip this regard will be final. In such event the SPY shall have nO ol s ms

de in the CFC ar ity managsment. )
on of this Agresment shall not abfect
rovisions, which shall remain in full

Jeciston al ol

for any investment ma
The invalidivy or unen forceability of any provisi

the validity oF cnforpeability of the remiining p

foree.

Failure or dalay on the part of Gal in insisting upon shict
taking action sgains! the STV, or granl of Hime o a6Y other indulgence B
oot pe deemed to be waiver of any breach nor WRIVED G0 BAY 0TCaSION O
ba deamed to e A wajver for olhes oreasiens o pther hreaches.

Mo arczendmcul 10 this agrecnict shalt b valid unlcss Cxpresse

sipned by 2il e Parties.

This a greement does not constitute &y partnershig of the Gol or the GoS with Ihe SPY
onsible for any act, amaiseion, neRligenee. #iC.

and the Gl and the o5 shall not be resp :
of the SFY of it employess, apenis or pontractors oo ANy imjury swil: - [ed Gi wiai Tade

by any’ porEon in respect of the working of the CFC.

pecformance bY vhe PV orin
y the Gel, shall
f breach shall

4 n writing and duly

1) Government. of India. Represented bY Shti, . eere
2} State/UT Government, Tepresented by Shri. oo
3] §p eciai Purposs vehicle Enpﬂ:sen:ﬁd bv Shri...

T L L L
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Forntat for Tripartite Agreement among Specisl Purpese Vehlcle (SPVY, State Gﬂ""““ham
end Lravernmant of India neder MSE-CDP -

This agreemen i5 fmade at ... on this the .. ..., th dey of ... i!ﬂ._.-.qbrrw:::} 17 the

Presidzet of Endia, aciing through and represenced by Jaine [rev¢lopment Cni'lrums.':nntr Dhices i

she Office of e Bevelepment Commissioner (TASKIE), 1ha "-fIr:LL'rtT‘:." of Micre, urnflll & MoTzdin,

Entetprises (MSME), Now Dethi / Director, MSME-DI, ..., (heceinatter afur referre

WGnl'y, (2) Covemar'Lt, Govenor ef the Statefifnion Temitory of ..,

repaeienied by Seeretary ¢ Industries), SUUT Goverment of
the "3o5"™ and =S

B, uEprEsented h:,-. lllt: ﬁ;nagi
thae 'SPV,

- Orag e
anee Acting thrgu,gh and
........ vean (BErEINERSr rafe ey 1 8
speeial Purpose Yehicle (3B having its vegisteray MW Fice
g Direclon'Chisl Bxagutive Offjcer fhereinafrer refeirey | s

WHEREAS the Gor has introdused & soheme nimed g3 “Micro and Spat| Enterprites- Cluster
Grevelopmane Prestamme {MSE-CDPY" wish 1he oljective of capacity building of micra an. small
emierprises (inciuding somall sm)e FErviIce and business entities) and their ¢ollectives i the COMN‘ry

AMDN WHEREAS the 3DV pas becn ereated an
Comnanies Ao 2013,

d constitnted ag a Sectian § company (33 pQ
inler alia, o greate, estabiish, i [

.....-.,._--...-....--..--.{thnH:th}li'urﬂ'ur:us:_anﬂl.--:neﬁtnfi
COMIng  up  ag a

metnbrr  of Bssociation  in the .. T, of
s g {the Cligter / Association):
ANDWHEREAS the 57y Lias submitted 4 Project for IPproval of the Gal under s MIE-Cisp,
AND WHEREAS the Gol has appieved e Project submiired by the SPy subject fe the eondjiion:
mentizacd in 1he senction letter. np,, ., fed L {or to b issued) which ghall pe
desmad 19 be o pert of thie Aprerme

abard the GoS has alsg dpreed 17 conmibyge inwerds the cost af
estihiishment of the Hub:

aF the Hub By s eAterprises in the Cluster ¢ Assotimlon, the Fariicy are desitous 1g »
ﬂgtr:l:ml:_ni;

MOW TINS AGREEMENT WITNE

l. The PV thail got upthe Hubat.,,,.,, 90 2 piece of Ling tg be Provided by it fres
of all sncurmbrances ang chaczes,

2. The SPVY shalt contribute 1o i of the Hih from its fespurees It
the extent and in ths form ag labd down i 1fye Sanglion Lerer,

3. The Gol and the GoS shall '

Lo B0 StRstetory proaf af the eontribution by e SV, make
theirrspective contributiong towards the cost nresuhlishmem ofthe Hub. ar such Lime,

In such manner and tg such SR 83 13id dowp the Zanstion § etrer,

4. The establishment of the Hub, ineluding efyit works, if any, shell be tompleted by the
SEV within stipul ted rirme PEMLOD B3 par the Senction Leiter, or sueh sxlended nas as
the Gol may, on [ satisfaciion as 1o e feasons of delay, gram,

“ The PV shall by explusively thspenzible for he day-tg-day running of the Hub. The

aim afl running the Hub shall bs b0 pruvide COMINLCN market plece to the enierprises N
s Clyster ¢ Aszpciation o sfferdable ¢

Ol as well a5 g Selcrate engugh incame o
mect all s ronsin g wxpeadituge, doinn Said provisicn for replatement/expansion
ol capiral agsers. Howerer, #Y shertfall or excers of income aver expensed shall be
kept or borng by the SFY oniy, . ’
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(0.

L1

L3,

4.
15,

.The BPY shall keep all manics nol imediately sequited i intesest bearing depasite

17.

18,

v )

| L1 &

L8

The disbursement of funds by ths Gol will be made only sfler the uplront conird butian
0 be made by the SPV, the Siate Governmeat or the beaeficiaries,

Furthea, te SPV/lniplementing agency will easure that necessary infrasguchure like
provlsioning of land #nd other facitities inclading water and power supply for ¥ub is
completed bzfore they approach Gel for release ol its share.

Pending utifization of Gal grant, the Fands will be porked in 2 separdte decicated
asonnt created for this purptse. [owrest secrued, I any, on wrutilized fund shall be
adjusted aeaiust future disbursement under the scheme,

Gol will reserve the Tight tu camy o physical verification ol the assels scquired with
tha Fomds o dnitiate any ather speuiry as i may deem fit to satisfy the compstent
suthority with pegard to the praper utilization of the Randa reléased.

The LA ¥ SFV shall fumish wilizotion certificntsy for amsems relensed as grant -ine2id
duly verilied by the stabtany puditors,

-The Gol will act sz 2 feilibeor to gupervise and evalupty the progress ot (he Project

sepncately. The GaS will sleo kaform the Gal about the status of the camblishment o
running af iinl and shall also report ta the Gal fof any discrepancics in ite management
ar atberwise.

. Al asser pracured S crented fog the porpose of the Flub 0wt of or with the suppart of tha

Gol or Go§ want sholl be the exelusive piopenty of tie GoS f Ministry of MSME
orpanization (1 be decided by the Competent Authocliy), thesgh in the custody and use
of the 5PV,

The SPY shall, at its own gost, inmueg and keep insitred 311 the 455618 of the Hub for a
minimum preiod of 10 years. In ¢ase of loss of or damage bo such tssets, the iRsurancs

maonlzs shalt be payabls to the Gol. :
The SPY shall abseove all the conditions and stipulations of the Sanction Letter,

The management of the 8PV and the gperation of the Hub shall be in aceordanse with
the Gal Guidelines doled ......... _whicl shall be decrmed 1o be & part of 1his Agroement.

with any Scheduled Bank in India.
T the everl ol any liquidation or Hankrupicy proccedings of any threatened distress

action agaipst the SPV orany ol its aseets procised for the purpose of ﬂgc Hub out of &r
with the suppors of the Gal or Gel grant zhall be autside suct procendings and the Gol
muv aggme the conool and menagement of the SPV and appoint any of its officer ar
officer of the GoS or any Temi-govermitent of ROn-govemment body o manage the

Hub. S
The SPY represents and Wamails:

A, That it has been deiy constimnied undee the law as wpplicabie and has full aulority

to enler into this Agreement. o . N
§. That this agresmuert is binding upon i oH its provisions.
>

“That it shall work on mutual CO-DReraion b

- principles and ao managerial changes shall

i Hub.
the smooth uneHenne e andilica and shail usderfake all

Trat it shatl keep all the assels in pood ©
préventive and remedial maintenancs and upkeep and
L. That (he asset procured oul ot or with suppott of The

aroperty of GoS and the SPY shall nat sclh, hypoth
creale aby encumbrances againsl the said assels OO )

maintain Indancs.

=

: tiomn. :
persam, for any reasch of IRMSAC Gl and Gos, as may be issucd

F. 'That the SPW shal follow ihe directions af m:},l .
from time (o 1ime fog betler managemeont of the Hub-

G. That the 5PV acknowledges that the MYE-CDF provi
towards capital cost of establishing the Hu

YPage 241
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LS

envisuged for the reeuring exXpe

of the cagital Bssels, + . - .
H, In ﬂ:w ivﬂm It is foumd that the 3PV has nat utilized the-amount of grant_ oe oy

aarc of jt, for the sethng up of the Hub or has _subsﬁqhﬁnil‘l}TLE:ﬂid IC: ﬂ_filil:rfn:
disposed of any of the npssois of fhie Hub a-:qml‘:ﬁd dﬁllt o | c E:Im it Gl
without prajudice to any ather rights, shall be entitle 1G_T=LU’-’H £ :JIJr‘-.u-._:_:II il
lass as prreace of land tevenue from ke 5PV and J oF pelsons connaclaa ik
mansgement joinlly enl severally.

12 [n case uf&n:’l ,d_[gputgg ar dif*erences aj'iﬂﬂ'g fj_'Dm, ifl [c].-ﬂﬁn‘lil o ar in CuRAAsEiL ©11 with
this Agresment and nat otherwise provided for ie the SUGI‘-'EtdEﬂE clause, shall be senled
by arhitcation thecugh refercnoce 10 @ sole arbiirator nominoted by e Secretin
Department of Legal Affalrs, Government of India, Wew Delhi (the Law Secretawyt, The
provisions of the fubltration cnd Coaciliation Act, 1996 shall apply to the arbiration

-procesdings. Coures in Delhi shall hasve exclugive jurisdicton in af] the mutters.
20, In cuse of vialntion of the stipulated ¢onditicns or non observance of the Sanctio n Lester

or the Gol Guidelines by the 3PV which'iz ot cured withig £5 days of issce o fnotice

by the Gol, the Golin cansultation with the GOS8, may; for such hime as it may think
preper, assume the management 5f the SPY &7 delegate the same 1o the GoS, or 2 5
Eoverament or non-govermnent body, to amsuro praper functioning of the vy, ?ﬁ:
deciaton of GoT in this repard will be fisa), In such ‘event [he SPV shall haws mem elajms
for any investment made in the Hib or its management.

21. The invalidity or unenforceability of any provision of this Agreement shal] nen afect

;“hd validity or enforceahility of the remaining provisions, whick shall remaiy jn Rl!
Beee, _

22, Failure or delay on the patt of Gol in insisting
tking action apainst ihe 8BV, or grant of t;
not be deemed to be walver of any breach g

Upon Frict performance by the SEY of in
me ¢r &0y other indulgence by Lhe G ol shall
. U ¥FATVEr 00 ANy occasion of breach shail be
deemed 1o be 3 waiver for vilier oocasions

o N q oy or pther breaches..
- N0 amendment W L apreemaent shall be valig vnless ax ' . ALl
signed by all the Panles, pressed in writing and dely

24. This apreement does nok vonstimts any parincrship of the Gol or the GoS with, (he SFY

anct the Gol and the GaS shall not be responsible for 3
: ¢ for any act omiss ligmnre LI,
of the SPY or its epployees, agents or CONIIeIOn or L §slon, negligencs,

by any p_nr-sbn im razpeet of the maRagcment of the Hu:?y SRy sullered o claim m"l\]j

1) Qovernment of India, Reprezented by Shri, ...
2} Stare/UT Govemnmenl, Represented by Shel.,.....

* 3) Special Purpasa Vehicle Repres saied by Shei..... .

***lt-*t
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BN,

Mhﬂﬂre-EA

[or Mew [ndusirial Fstates

Details af Project ~oal for Lalrastraclurs Crvcloptnent

NE Tterns - Re. In lakh |
LS
1. jLand Development and othsr overiend Enfrastruclare .
" [Cogt of land fillingleveling chading noundary wall f [ 1
[ _ fencing . I
_ii. Cost of laying roads ' 200
iti, Food side greenery & soyial foresiry A 14
iv. water sepply iﬂciudiﬁg_uﬂrh:ad tanks, wnd pump housts | 110
'-'- Watsr harvething 10
. e R S
wi. | Droinegt . B0
il | Pawer (Sub-Station and Theirinution net Wik wark 250
inetuding Sueet light ele), Gencration of non-
coOnvE ptional COSTEY | 1 :
sl | Qe (Sanitary Canveniencss ey . 14
Guh Totzl 7500
7, | Administremve and Other Servlees Com iex —
k. Administrative O Mes Building an
il. Tolocommunication iCyuer Cenire! Donumenialion FlL
entre
g | Confersnce fiallf Exhibition cerire 30 |
v. | Bank! Post Diffcs 20
| Raw matsilal 21OMRE Facitity, Morketilg outlels _ . iy
v L pirst Add Centc, i, Ganteen T1eilites e 20
- e Sub Tetal 150
3. | EMfuent Trealment Faoclilties | ________3'_3'
L Contingencizs & Pre-gpsrauye expENIES L e 0
Grand Total lﬂﬁﬂj
_,_-—-—'_——_._-—-—"'_ ——r—— — T ‘__,_._-—-—-_-_
ponent-wise cost subicct 1o Kyeping overall

Piowe A variation of 0% max. iF admissibee j11 £om

Prajzet cost prechanged-

iln-n--""

EE
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ANneTure-15 .

-

pevelopment for Finited FctoTY Complex

Detalls of Project Cost (or Inf rostructars

___,______._-—-—-—-"""_"'_-_ ps, lakh
s, i [temis
AL e
1. {ong Develapment arl other overhead In (rastry 5
T Coet o Constrction of Flanted Fastary nclading land
eving/levcling inclading ypoundary ball / fencand
— — —————— 106
15 ﬁwﬂaﬁf_ﬁf_ﬂ.ﬂiﬁ ; —— T
i, | Bosd side greent &: suwcjal Fores : 15|
v, | Water supply intiuding varheid tunks, andd pump
houscs — 10
v, Water parvedling
vi. | Drsinage &0
wiL | Power (Sub-Station amsl disteibalion ei-wurk Work- 250
including Street light cte), Gen eration al noi- ¥
conyentional £nefgy
vitl | Cihers (Sanitary Convenicnces 16.) 10
: __ SubToml 1250
7. | Adnpunistraive and Other Seryjoes Complex
4, & dminbstrative Qe Building ' 20 |
i | Telecommunication Cyber Centref Ducunitntation 20
Cantre :
[ iii. ] Ceopferrmce Hallf Exnihilicn venfre 30
fv. | Bonkd Post Oifice a0
v. | Raw material slotege fauility, Marksting outlets ~ - 40
. b First Aid Centre, Creche, Canteon lacititics >0 |
Sub Taial 150
=. Efflusnt Frestment Facilities 50
| 4. | Contin FErtits G- Pro-operalive capinses 20 |
' Grand Total L5006 ‘:] "

I} ased on State WD/ CPWD scheduled rates duly eppraved by competent authority of

concemed department.
. Mol A varialion of 10% max. is adinissibls in compenent-wiss cost subject 1o ketping

a~verall Pooject cost uncharged.

LLELE 3 F ]
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Format fur Concepl Rate algag =ith

ApTETRL read

Jetails 1o be furnished

(3 [ _ “Farilculars _______h_______,_,_'.l;t}g__.__ iis
= Ty 3L ihe £ls12E ) T
——,—Tocatian O cluSter LGS, _ :

| o Peresntage of wnite writhin the Fadis of 5 Km-

I :’b the radiug of 10 fa- ——

| — | Furmber and sz Of Whtts 0t THEE
}a} hficro

by Small

<j Bfadium

Tatge

—"5 | Wum IH‘I?-*,,]:‘ L

Purprase Veliicls

b | members Bur ghomid Of 0 mwin. af 20
special careg where

uilize e servizes of CF
(a} bhicie
{hy Small

Peroeniagh of units within
T 3o o BCLLVAEY 2 souets of the Crusier

&

¢4 Units belongs SCYST enkr spIBnsks

usier Wit ﬁme tu [9Im A% chnE:rg ot the Sgl:l.'ml
{There is n2 -u:‘m}]jﬁﬂn rrhEX T AR

contideratitar of Frivesitesis, technologr ©F
il site of chagter, 10 MSEs nroy e coridered in SEF} e

a] Mg
. Small I
T T Whether share p m%‘}:atb:m ) FTobrTs RS DEED prm':ﬂi:ﬁ'i'
1,

hold prose than @ percemt if the eguity

- Fhia ringle amil 3o
. £ pitg! E.;Jr gyuivalens cagial contitburicn) af the SF Fl —_—
— [ Flow niany Clusier uniis, ther fhan SFW meribets, ars wiling 10

Era
¢ in SPF. ffoweven. i

T Whether DHEAEEIG STy of e Liusler
what zre the maih Godings? 1§ ne, what
reeive the need ¢f CFC In gluster?

o 2 probliems o

indicaling agtivities al CFC & uoit Jeval,

GLUSEET
sdantified?

E E
| infurmaliog on Al of criticai gARS
T Fleace provigt Erooesd Flenw E,Eﬁm ol The actoiles Ceally

his bheen copductd, 1k ¥&5,
iz the methodology vsed to

105500 1L&.

-——l.—-!_..

. 4 nges il would be 8 co Yete
5  # s

[T Tz ‘here any posslbilimy aith g proposed seechincry 1o pEriefT
ramplele activiiics 10 manubscnzee a produst (Sems activities are
sipnossd o e performed al CEC tevel Bs well as Unlt Ievel, in such

iniependent manufacmricg wnit

eaployisne gensralion of elunters

and ezonol be 8 part of CRL) :
l—-t& TUsGRGolion o padit i ab0ve, | nEChsSAry-
; ot welld be e c:lr.p::::EEI ontcomes of ine Lrl o 1erms o1

soarenze in clustar uoits, folal tumaver, exphit, profitabilicy and

Dreoenption

Before Jrlervenlion AT

Intervenieon |

T, of ¢lusler Lnite

L uster Tumayer

Cluzier Pralisbiliey _

. -EH"IEiI:I-‘LT-nEIT Zenealion _
| Any other crrena

I3 [T& here any i;rgFasr:d Folv ey tor CF L
eluster wnite? if yes, how many units

werlch 15 hmn&; perlormad 1o
aes There sid what ts ctheir

i CFCY [Fyes, v o what #atant?

| |E ‘Tll‘u‘ulﬂ.ﬂ i (e It ler E":“vﬂ-l.ﬂ m
1

able? Enulw.rrurd
forward linl-ages

an .
g d ; picnler ad LLlivi
L7 Whether proposnd mAchnLtey

— epduciion i acjty |wilh due '|'L15tiﬁcn.1lnn‘|'?
! Es there any n%vcrsr. STIect on £xis)ng Cluster nalts duc (o proposed
vt L Point Mg, 14 abavel

Tiulages (like raw marerial a-un}lah?ﬂ{r:.r 1.-,15:.} zad
{gap betwecd %mducﬁﬂn capacity of the chiater
ivity of CFC udped.

ate Jeohaie “asin|C and

bt

[N |
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.
' adeeuate t7 fulftil the exishag & nedr fatire ficeds ol Koo :
T [ Whather STV merrbors will be APl 1o Vidias aAvns ety —
resluction capacity of CFL {justification if necessa Enie
| I gther similar fncilities (05 Fm td) are avarlable g
i?riyqtp sector in nearby area? [f yes, justification for

aciltties.
2 | Wnether Technical wiabrlify nser Coarges and enst ol o

ascertained? i IachInery arg f

Public gop
Propoged

-——

—

. Itical r .
Ihe desired infnmu:igﬂrmm"g'

Nate: (i} Detaiis ior the above menlioncd prinis shopld he given with any
(i) LIse extre sheete wherever necessary to pravide '
(iii{n addition to the detinils to tie ghave points, By

bmit & b - .
background of elusier, baskoward & forward W brief writ NP SOV 150y,

frnpact linkages, proposeq PaciJities JTIJ o

o

AL EET R T I

——liali

-
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3L
Annczure-5
CFrem Seete Qoave msnent on leoer Heady
pa Eate:
CERTITICATE
This  t7 eeeify that Gevernmen of ce i, e sraierie .. lip$ 2nd wonld edhere

1o the General Financial Rules I[GFEEI f rclﬁw.nl guuiﬂ e Tsued h;,r Central ‘-hgllam:-: Comynission
I:mlc-:, while Fforwerding the propesal 2od implementing the  peaject, e seiting up o

R under MSE-CDE.
:l . . LT e - m Si.gl.'lit'ﬂ-l'é-:' ..'..-I
[ Mame £ Desl goetiom:
with Office Beal S Starmp
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Industries ({3roy (1) Dearisient
" Matl ficatlan
Alpur, Fabp .
Ma. B £ nden il'.m"I.n"Il!]-Il.'l:-‘i"l'.er L?npu::mr:n::;{mm

herchy netifics Lne Sc o L “"d'“'trlﬂn Government of Raja than,
E:i_al:ing CETP# in view mr“mﬂaug':;bll:;z::;ﬁﬂfs I::f;ag:d CETPg aad ‘Llp.m:jaiﬁ; af
b 3n ¢ fTeen with the dntdof 112 publiealan in Gagen. s Gﬂ-flﬂ}l Me. 75 The Sehend ivitl
The Echeme shall he us follgws:- . Dvernmenl of Rafatihan,
Et-htﬂ'”:- .rCl]" E!tﬂ hlhh e nf hlt!ﬂ roded CETI’;
[0 I pirddugnion: _
r;nr:::n::ttlir:aiztr;:&lﬂ!f:-: ;?}’::ﬁ’- IREEJ-*:IIIHm tn,'r'l:i:'ﬁ ] Fn::-n'lll'ml.-nt pizce. Hand prinds af
ot end prozes vk hper& a pur.-dpe‘ng od prm'r_mg wnr:i:: af Pali; Dafobr,
r T a‘ 1.'I.'ﬂ1'l': Elr EhEll“-‘.ﬂr-I o 1'"'.”1. [!.||,||:|1al|_:|r and intce hl::lﬂl‘lﬂ“}l recagn Jed,

In mddition 1o these sreae, Indesirial clusiers boceed in Bhiwadi, Plemtirare, H.ishn;:rh,
Koz, eig,, nee important. .
Waste watcr gencrated i these clusters {5 trented wipg Effivent Treatment Planea (ETH:) at
andividum]l unlt's fevel aid 5t Cominen EMuent Treatment Planis (CETPS) a o cluser i
Megt uf tha CETPs da Aot hewe the Bailily of wstd water recyeling sand erefore d
witer cannat be reused; Curther, exsept Few Ci.'._]']-":s. ol the existing TETPL ore hnving
Facilities 1o trean-the & pert engy up to seeondary febel, [n Abfapea of peaerniel civers oo
viry less flaw, disposat of the trested water has become s majer’ iesuc. Aloo, sbienge of
cipseed condoit pipefings to carry way: walar i irmemeat tucility and reclosabation plaEline
16 digttibute the treated wabee 16 jndTvidue] wnits fer reuse.is an lssue which needs 1 be

#ddressed on & primiiiy hesfs.
Paliciion irsues have [ecome ext S
plunming an appropriz's sicalepy for preventieh '
Fach pr:-.'r,mtn-n rnd conteal activitizs require adeguele 1echnlzal hﬁwﬁ.l:?niﬁ :]’r::
mrans, Te froctlly the vizior of the susainable develegrient of the tuusint

Tmurched for Lrp-Erﬂdﬂ-ﬁUﬂ- development gnd scng Lp af rew Comm -

¥lanLs(CETFs} In the Indvatrial efuyiars af the S8IE . ircctiane, rJru
Witk :h girm ti provide Fnaacinl assfctance In :nmmljml;ffﬂﬁc?a[:j ﬁ:::::lu:': P::
Eradnting of mxisting CETPa aad seierg VP _._-.rmw_f:ﬁ ;r']iﬁﬁuhﬁﬂ'.ivmhi" n eekpus
the Rudper AMfgunéement For the yea! 25;9212;: gn:r:hnii 'HE‘-'E-.FEI‘:’;i canirition r[mm
ST o s 20008 o has beas crne

bl Up-gradailon of Existlag CEfPa

pemaly Impnr'-iun'. nowadsys and En deule need wi Tl foe
conibeal of weater of pollwiien, Fugher,

ll'ﬁﬂt'w]ng :
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Tho CETs will be conzidertd fi
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Emmﬂ;ﬁ—m—- —HIT i)

! ded and replenished with
$0% ay he exten nished wit
E':uﬂrii}r:,:gﬁthe subszquent financial yeArs, e mmmufl‘;rydw copsuitetion wilh RSPCR o

asgessuent and
ther for ulahli:hn;nm ol Irm-.; CEHTP 5
ETP. The prafersnce will be ghven only for e up-
I;H;grfndg remmaln [ balance afize ug-gredatlon af cxigng

pde=e tha soheme, The following achemns

RIKCO. or gne (ime grank el

up-gradation [ expanshon of e

gradation of cabsting CETP, 1 p

CETPa, now CETPa may be considersd fop funding u e s Fund.

il bo Tl o :|h‘= i?ﬁulmr-ﬂ ::;l;:fl:g m1lm:iiun and tremtmeni of Wweslc waier ynd
; i i ted with the p . ? :

Jg::;miﬁaén:fﬁ:{si;dg:} after treatment, The asalstance will atm. be provided for

ol ection mechanlsm and trestrient of solld waste.

e wi types of CETER- i
Fhern wilt be three typ ETFs hut require up-gradaticn,

8, Old ndustrial Areas which have C
b. Ol Endustrial ateas which do not hove CETPy bet require pewr CETPE 1o be sequp,

c  Mew Industelnl Areas which requiee newy CETE® (o be act up.

1.1 Present ecenario of CETTyn H‘l.l.]a:thnt'l.- A3 per the nisessment dane by the 3aie
Raetyd, need for up-predetion o establishment of pew CETP: in wafus arcos Is assessed 33

Toblaws:
5r. Mame of Lbe old Cupieiry | Whers up- ‘Totel | | Mazlmum Cos |
Mo, Lrduziziel 4rea el Ihe gradation ! Mew gxllmated | 10 be borne
whete CRTP & CET? CETE eoat (Cr) | from Corpus
requelred requined Fund (Cr.}
. (ML)
. |CEIPPRiIv¥ IZMLD | Exiatiog CETF, 100 50
Up-gradacion [R+
— = . | Plenty ,
2z, itufa 15MLD Exlitlng CETF, B[ 50
Lg-gradntion (RO
Flarf)-
cS Todngur, Sengaeela {12MLD [ Exisling CETR, [ 100 0
Ind. Arca Ur‘-.ﬂ-l'ldﬂiﬂl'l (RO
(%, { Jogn W —
. nihpue (new CETP, | 15 MLD | Hew £5T —
Salavvas) | ' r 300 i
5, S kaner, Bisghizpal 4 MLD AT
il Igd, Arzn : — Mew C2TP 48 24
Oitancy, Kemi Ind, 14 MLD o - —
| Aren tew CETP T 2
. Elumangzh I MLE M
. ey CE —]
B | Gaagonngar IO [Ten E'ErT'% 2 12 ]
Totad } 76 LD — 14 2
. Funding under this sahiemee: T i71 _

AL present, the Imiegrated Tewil

. & Frocesaj
pp'llﬂﬁbl! for Texniles Lecing, 9 *ing S':-IIEI'ﬂE {IPDSJ ol Mlﬂil‘tt}l‘ af TEHTHEH, Gol is

ree thls scheme fa availnhle
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cenieting a othee seckurs|or Ty lege | 1q40 |
linanctal assistansed guan, il eeas here (s 5 gotian [t J;'lf:'.i:E

.1 Frping patleen far Up-grodaiing [ i .

. ol uoitling ':-EETI . | i

1L To cater 1o such CETIS, far whig, R I .

Maadsram 50 crore o $5% al the mERLIE| |asvietene o avoiteble glogwficer, |

- recuined Fnare; ‘ : _ :
wl[tboe Toikde avaliable ;q: IEAL Bhder ::;:h .mrl mpslstance: per CETP, whichewer ixiless,

3':'::. Ir::t:: l;?IRT al.e.::. p'“. ) 4‘ Tf[:f”‘;&ﬂzad-:?"upb:; 2ID focillny, mszlstnre sl be protided
per ML DA B, .00 Cr; per MLLY, “FRlp al Bo 50 orore pee projesL (Cast ostlrafrian
213 For secendacy Yelel ©ETPS to be wpgrded Upto ZLD Faclitg, assisiance shall be
prowded f the ratc ol Rs. 3.5 croee por ML with caphing of Rs. $0 grae per praject

=14 Re. ED I::l:l p‘:r'l-'. t'ur ﬂ.mu.:m “Oaveymee Srl;rm und Foe-15 Tacs per km for treatpd
i e6-cireulitidd Sstyei incloding regtormlon wark| i sy, g5 cersidersd by the Tochyicsd
Evpluation Cowmmities L an overall capping of fis, 4

. ! . BRarm pEd pojes.
2.1.5 Al the sbove gl will b suklected b v nopximum Funding of upin 5% of due
componenl wise peaject dos. :

2.1.6 In 2usa financial efhisance is cbtained ot ony GCETE praject from sny af he schbmes
of Gol, \he xiate shere of i nanc] sl assistance shill e boea by the §iate Croemment Bs Belng
done enrlies and nr el o thie stRte $hare will b bemd onder the 2251850,
5. 1-'.'|,1||dl|'|.g pntleru Tar _b:l.a.h!i:lhme:n:l Al il e ':.._.Eﬂf":l: ’
1.1 Flnancil H:i!!ﬂr!l:i.‘!ﬁ:f catsblishmient of rew CETP2 #half be provided at the cote ';'.E fs.
4.5 crores per MLD withien aversl 2apeing of Bs. 50 crore per prejeer bnfuding Tayleg of
Tl conveyAnDe, trealsd wotes Te-circulation 1vesrn and mwanagerenl of salid wae| The
ghave prant will be subjrsted [0 Maximum fnndinq of upia 50% of the compeasnt wise
praj¢et.cost. : - ' :
1.3 Foliowing broud ¢elezorles of profzcis will qualjfy fer funding under Ihe schemis:
12 | CETF: which nrt-1pr:mi1.1ly trenting affluent ug 1o secondery Imr.l".':nln.r'_n' I:v:-_nnd
propaose To upgrads! ml.;‘p! IiLiD (neeliiy for reuse ol t .::.:l water Incloding insealiation o] ARG
1 fooilities. : .
s ooy CETos which propose o seinp ZLI fecllty fur revam uf besied weter inchiting
installstion of RO end refect masagemnent faciillles. u;}/

[ i i inehoding oy
5 4 Inoiglatton of &Teient sludge handling, dryiog ar rewss LTINgeEmets In
:S\i 2; ;nnvuy'an-ﬂt e For both eacrying efflaens for ceatment and for caylng b .altl_i
water for reuse by the indlvidual units
1.2 4 Inunduction af advaneo technalagy 1 Empaive

3.2.5 Any other project of up-gradation which is

?;ﬂ;fgg%i which re alzeady moré than 10 yeers oid and applying for "P-w'dmn: Ti:i:l:
n;qrulmd o sapm cenifleate froim a rapuied povrenment dT;l.;I;:mI. Lpstitusicn g
suktmbility of civil strecure and ¢xisling equipment fo1 dad i l]viﬂE ol FH;;‘”“': will he
127, Grnt yowerds reslopation of infrastructne damags uAng

' Lo | Eyglanllon Commites.
oyidered o per declsica ol the Techinicu] Svi - he folleding
‘-;'*_“11'-‘3:7 nclal wssisinnca vader ha acheme hall pot bE g}!hnh.f for

+~F L'ITIA

(Megetive Lisi), .
L 1:il-' p:ﬂcurm;nt af jnd for lhe?mu;nu[m:nmﬁ -
b, Fot imeeting reeurring ar operabion At

&, Any lisbility lgwards time and €osl Vet Rk

1
eifaent quealicpfreduse tludge qUBRET,
found suiable hy Teclinie] Evemglion
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d. Retraspective funding

a. Frellminery and pre-cps
£, Copsullansy SErvices . .
E'.-["::ET:‘S whrl:h'hn: gt formed S0 B et ll.]
n. CETPamoposed tnbe established by FTIVEe I'IV
i. Any CETP for which funding D13 ke opRro . .
T B ites el g o plleatlon for ﬂnn:inlnl axaistapec under the Scheme;

2.4 Pro requlaitey heore Blicg 40 : oL
a. ..hppl'lc.qutian tp be fled only bY SPW "EE'_H':E" under Cﬂlﬂp!-l'l-!'.-"'t

ral [WE AnpRses
e guidelines jsaued by Lhe Siote Board.

Eaaras/FArKs 1
de.ll:':]ﬂﬂ?:li:r she [FDE schome of ddinLary of

b. Submlssion of DR as pef the checkilat. _
__m_.,._..—--'--*—""-_—'—'—' -t - ,
£ Land 13 i undispured possessian of 3PV mnd cpriverted or lhl.:. purpase of seiting up of
__-_-,-_""_._ - — - —

o ———

CETP.
—— . »
4. Environment Clearanes from eotigeienk B.uth_ufl_ti has Eecn EEI_QEI'_L:d.

F— T

4,0 Preject Managemend AgENeY {FMIAY: . 1
The roles and rez pongibiliies af PhiA i1l 1achede rhe {ollowing:
a. Prepamticn of Detnil=d Projcet Repoet (DAY ard geing the same wveped by the

Techpicol Evatuation Commilee.

b, Asslt ithe SPVs in sslecdon of apercies or preparation of k|d dacumenis ana
presurcenent procedurs to A pinl yefigrs COnFRCTOCE.

o Honitor the implementstion al the peoject and submil pecicdical progress reports 1
RSPCE and RITCL,

d. Enwre timely complesion af projes end Asslst the SPV in achicving fmancial
::lufun: Bhdsy Wil be penimiied to work 25 4 CORUACIOF in the impicmentstion oitc
Grojeit and alwe oo es the O&M  sgengy alter execution. Huwewer, the
expertiustitution which has cveluated the DYR s por of the TEC cannal be

appointod ax PM A,

e. The preject report shall have the provisi in ]
o ptvvision of 3-5% as admini
hiring of PILA. Toese ¢x senzes shall be bome h}l;mﬁ.ﬁﬁ?? ‘r:r.un.mnhﬂ cupeneses ot
For the purpoge of Ihis sciene, Bo; i . o .
. By agencyinstitvtion recognized by MoEF & COCor
dlinlstry of Taxtile (MaT), Govenreent of ladia, or by the siele Gmrcm:.'cnt For the purpase

hall be 2
.:’ W“:f:?:#?mf;?:;:{hi?ﬂml Agency by the SPY. The SPV will ensure thst DFR
15l . M = - '
fcamphete DPR which ere not as per the c;gﬁﬂﬂk o with the guidelines, TEC will ner scoept
5. Technles! Evrluntion Conimlitee {TEC): '

&1 Projests received for finercie] assiziand
gl ; - : assiztance will . ; .
_;:?]s.bt_luf ard its practice] wtillly by the Tﬂh“;::“!béfrm.ﬂﬁd for its technleal/! F‘F""':'ﬂ[
WD members: thiation Committes comprisiang 1he
- Chiel Environmenial Engiﬂ'.ﬂ'ﬂl‘ {RSPEBJ ) Ei‘ﬂimtrg
] ﬂn

b
eininee of Deparmant of Envicatment, Qof - Memb
il G B RUCO - Membes o

i¥. Concenad Reglenal Gificer, ASPCR = Wiemb
e
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Consemdd Unlt Herd, RAICO “Membar

¥,
Wi

o e —

wur,  additioepItoin Drirezter Industriae . #'rmber Secretacy

52 TEC may it | any oLner expert ny speaial|invites, I raouinad ' .

mug..i:r.dfrmpm.:t: : by MaEF & CC or bMicksty of Tr:.xllh ﬁ.ﬂ‘}, E;:::.—::cl-:: Iﬁ:::l:

ar Ly 1he mn-._Guv ; ent Eor fhe purpase will b prgaged By the 31V who will evaguis the

pER and present 1o TEC. The Expert Membesirutitution wilt also pealat the TEQ diflag

dishugsmmient rf fungs. It cose an espert mephber mgency s tnvalved in the cvphuaton

gpy shall pay a foos in form af

procesls _ ] svpluinlon charges med more than 1% N RLL

pxtlmabed peopect oo |

§.0 Srale Lever _aq,ppéu ral Commitiee {SLAC)

§.] Projecty foneed by TEC will be examired| and approved by Si !

Corimn leeae The Sl_.*..!:_ﬁwil:l cantizt BF T el owdng ad g e Leve
1. Chlcl‘ﬁ:ml:rﬂ - Chelrman |

reLary {Finance) - Member |

& pproval

2. Addl ChicF 5 :
Addt, Ehi:l'ﬂ-:#ﬂ:'lrr [Imdusirist) - Mmh._-.i
Adds, Chin” Sneretory {Envirgsiment] - bember

5. Maonaging Dlreotor (RIICO) - Member

& Membzr Seeretnry {RIFL B} - Menbes

sner |ndustees- hiember Sceremry

52 Desides the obovs, che SLAC may |nvile cpneemed 5
) ma speeial Inwltce dependifig on the netd. ||

expert/govemmend nfilcla
.1 Finaclfnes for Frojeet Evalualion/Approvala: -

7.3 Bvalugtion of the Prajecl by TEG and forwardivlg Ls recotrmendazions Lo the §
days aftes recsipl o7 the camalets prepasl e por {hz pheck nist {rom the 52%
92 Appravil of the profect by SLAG - Wirhin 10 daya &

-1
:

O ammidsl

1
|

frem TEC
by Celicrin for the Bldderss -
sall For the blds To enkure hat orly -

B M ot Eligibill
%.1 After Nnal spproval af the projech the 57V will

pempuied pnd gualified spencles take pat it
eligikifiny ericeelz is Jaid dawn fef the bidders

8.1 The ageacy shouid keve Migimum ~Xperiense !
Instniletlon, Tesliag wud Commissioning of CETPS af siomllar yypex for which bids are | elog
itz

swct of ot leag S0% capagity At mJl fime

$.3 It should heve camyplercd minimum 1 slmiler pro;

aF puslization ef the bid.
B.4 Any experience in Cperatio
8.5 Av=sage tumaver of the 3gen

1 af CETFswi!l he desinshls X

n £ Maintenaree {D&EM]
shonld be equel o bld

ey for peat thite y=25

B.% N imi !
should ke & [imited company firm iigation f blocklis

8.7 The bidder shauld noi have any higivey
Biny crtity (Privaic or Cluvernment)
9.0 Relenye of Fund;

pgun-gnirlgl

far the projeet for which hids or¢ peing invited. | |
R.n:gin:mdin]ndm. o
ted tar mdd:ﬂ\
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SR - hat $0 %% of the share ol the

:“:IL? : ill celeased Ffﬂﬂdtd ' F bank depesit! expenzes ol
- - -z g b the granl Wl front by way 0 ¥ 5

'F'u!sl: ipoalment af o5 S ekl By them wplromE = 15 ol 25 %5 ¢ach e2aingl 15

ad in thrge [nsratmen
';F‘:'E during the seeand 41

Lect g Wik .
SR Tar the propest ¥ e gtant il e

lphle By Ehe .
;?1 ':r;::. completian nfﬂtﬂhgfgff;;ﬂ in spending the assisiance

1es il _
:ﬁi:ﬂzﬁﬂzi all epplicable sratubary sudits.

the scheme and Wi Project:
vided u"de-i.m:mﬂng Auring I p]tmenthﬂﬂﬂ of "I-:f mj mJI:L‘:h It will file mﬂ-ﬂm!:l'
. Praject vion ryely mplementation d F san Cominities (TECH
SEY wilk be responsible for Hmely chnleal Bveluation Comim 1

jued by the Tt A
priutess por I ne Tt DERC i stesd, RICO and O DI S0 AR
Gnceme TEr .

S [mglementation every quarier, SLAG
injpeet e CETF b physicolly esssss the progrcss ol fmp

w[1] Blgs maview 1he pengEess [pom Hime Lo OME.

£ Upzailon Cert| Oonte: - .
H‘-?usul:ltln:nj;.::r l?fl.iliz:t]l:m Cerlifcne (UC) in 1he preacrited foomal befare relemye of the

- bnksirative Department ol he Scheme,
irs FOoup- ) Deporiment shall be :!m‘ Adtnin .
i Iigs]:i“r?rt:: Eppr;rul 3[Finuncc Geporimert vide |0 New 020060414 darad: 04.02.2000,

Reermaining pois al 4 third inslalnient and the
g, FemInim ; ]

a4 [mntehlng fund made mlrr.t
fidal rvstalment wil| be sl
-]‘:}vhium of GE&EAR and RTPP
pr

=

1 _ ' by creder of the Governor,
' MNeatu Barupal,
‘Depury Steretary (o he Government
Annexure-l
EORMAT FQJ UT)LIZATION CERTIECICATE
Title of th Froject
1. Momo i lue 5P
2. Owder no. and daie ofapproval the Project
3. Amouit recelved under the Projoct (with detajls I'I-FS-II'I.II:'I:-iE'l'I; [5;;}_.&] .
4. Totol #mmerne that wag svailable for expenditree
3. Actuel expeddilure ingurred
. Unspeant batonce
Tenifted Lthat the eypendidura gf R, 1 i
: AR LT wh {Qopey,... } oniy memipned
agalnge column (6] wes aclua|)y o Pt il LEL T LT oLy e
Fnctioeed. ¥ Tnesmed o5 LR project fr the purpese for which i s
Managlng freetor
5PV

Page 253

[
Lo

(=]

a

—-———



-——a .

Y 1T EAPTA T4, ond
Cyecklise for 1 I o - o
. Cwerkllae for Trepuratlon of up fo
Eatdlahmsig of new CETT Rfo . CET o

Fthe Up-gradaine of
! 1l 1 .
1. Exczuthve summaey of the PHiEt — giving & % cxlshig TETT ar

mpl:._snl,rusz al ri::nur-_c-;__]||;ﬁ1"|=“-|,un e

. Dhelm ETPY [ 0 y T

|,- fl ehe med [ar Iul:ljrl-ll. up tha CETE or for i datlan of che
m-gradatlan of gh :F.|Et|lll

Jystificatlan far wiecling e
: ronaked wniL 3
4. Lemd pequirensenl For 1he prﬂjéﬂ d unit sige,

o o
PIIERE- Tozie iden mF the ahlagiies ot 1hs

e eya nck
avii lahilicy and opllinizsian. _ nGkudlpg s break up for eecioss purpcaEs, il

5, Tnp-'.':larﬂPhl'H'l survay and peatechabia] invesilaation of the SdenliTed fund

4. Letails "«'-‘fEF"I“F'““d Myrut clearly demarciting wwiaus wailsfndusisy coareried
with the CETP uleng with tumaves emplayment of the induatcial aned choster

7. Txpected quaatly of wactewanes from esch indusry slong “with Pharaglesistics af

cfflenl erd proodkel SEgre - A Eha
indusirice P gregatlan of sareatna, il any. [rem indwiduz] ‘'member

-

Delaily af mesring prangemenes at Didividiml caics and =L the CETE #

esrablishment ef S170A sydem. !i.'mg wiln

4, Detels ol n'!-L'-l.'I of efflwep? goilgctism rucfem =ither by tarkers: and'or pipellne, e,
prd pnonlioring moacacol,
| €. Detally an physieal, ehemical and biolaglenl chaacteniatics of the cum'ingd effluem
e Th= egncentcallons aod the basla Tor the gome.
| 1. Dbty of existingfproposed comlinuaus menharing faclihlss, 1T aagy.
1 pesila of the prapostd eesirnent sehemies sl CETP aleng with bulli-in pravasicns 1
denl with gquentitarive snd qualltatiee fictuaions.
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. a'{) _ Rajasthan State {nddstrial Dﬁalopment
b & Investment Corporation Lid.

' (# Rojasihan Governmeant Lndertaking)

Linit office : Regianal hanager, RICO L,

Il Area Bichhwal, Bikaner — 334 G0

Fri: g4 41-228002 312251236 Faox - 0151-2251614
E_-mail : bikanen@rica soin

By Regiatered 7 Speed { Qrdinary Post [ Couricr

No. 2671 26057 €1
Boic :c-[.'} .5.1_! Al

hemher Secrttoary,

Rajpsthan Stale Pollntian Conteol Board,
4. Instiwtions Area, Jhialuna Doongard,
Juipur (PRajasthan),

Subject @ Shew Canse Matice for interaled legal prns:cutiﬂn under Seetion 37, 38, 39 of tihe

provisions of the Air (Prevention & Control of Polhetion) Act, 198F and wnder
czetion 43 and 44 of the Water {Prevention & Contrel af Follution) Argt, 1974 and
$ Fnviromment (Pralectiva) Act. 1946 fer your industrial arex development plan
mZarn] Extension* al Bichwal.
Rel . &how cause uotice issmed by Member Secrctary, RSPCE, Jaipur vide lelter M.
F.13 (Tech/ikameri45) RIFCR/B&C- 2430-2432 dated B4.01.2022.

" m

Sir, !
\ith referonce to the above cited Show Cause 2 ;':i!,'ica, paint wige reply is as under:

5. Paint Leply

i 1 Whereas the Water Act guane in to foree in whalgaf

e State of Rajastban wef 23 (13.1074 the AT ACt
came jnte force in whale af the State af Raacthin Mo Comnenl
woel 16,05 1981 wd the ET* Act came imer Torte in

j'l\\ the whole of the Country of India effect fram’

A [1ea198s T

2 And whereas, fhe said Water and Alr Acl ors
snacted to provide o the peevention & contral af Mo Copunient
Water and Air pellutien and ot the muintaining and
restaring the wholesoneness of Water and Air.

A nd wheeeas, keeping this in view the Eoard tras
heen gopfered powers o toke snch steps a3 i Mo Cornment
pecessary for the prevention, contosh & abatcmedt
of water and ai1 pallunion.
3 Auid wherenas, section 21 al's
242G of the Water Act pro

L

he Adr et and sediicn

hibit estabiishine sor |

— Head (HFee | Udyop Bliawin. Tilgk Murgr, J-uiphlr-l-ﬂ?ﬂlﬂﬁ-
__ Thaone : 0141-44 15201, 2227751 Fax: #.4.3704804  Email: tiica@ricn.co.n
' ek v Elizo e, in
g
b
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Rajagthan State Industrial Development

& Investment Corporation Lid.
(A Fajzethah Gevernment Underlaking)

Unit effico * Regional Manager, RIGO Ltd.,

Ind. Area Bichhwal, Bikaner =334 (u[a]3]

Ph - 0151-225W23ﬂ251235 Fax: 0151-2251614

By Realstered | Speed f Qrdinary Postd Coutier

E-raail ; bekaner@eiica. c9.in

Piknner, that ia covered under ted category project
for  consent mechanism af Siate Board  in
rompliance af Water Act and Air At

operating an indusirial plant and discherge of air antd Mo Comoient I’
wrter pallutants without obtainlug prior consent of
| te State Board,
wond whereas, the unit i3 operating imilusicial area
development projest (Kami Bxtension) at Bichive], My Coonmee

And whereas, Consent to Eslablish dated 17-02-
2012 was valid upw 30112014, hewever unit has
mot applicd for renewalfextension of Consent te
EsrablishiConseat to Dnerate,

Wi para no. & af the SCN, it is clarificd
that BICO obined CTE nn 17.02.201%
Turther, it compliance to condition Mo, #
of the smid CTE, RUECD  obtained
Enviranmmental Clearance [or development
of A Farni ¢Exan) on 11042007, After
ohtaining EC, we  have mitiated
development  of  the  area,  Dasic
infrastruciure devefopment works are being
taken up.

It is glso noteworthy 1hat all the allotinents
made in Wares Kami (Extn) till date hes
been made on ZLD basis as per condition
of EC. Alsp consent 10 Fstablish/Tansent
o Operats from RSPCB s beiny obtained
by individual Industrial Units before
starting their production.

And whereas, the unif bas commissionsd Karni-
Fatepgion without priot Copsent in Operate {Tom
siate Buiard henee violated (e condition no. 4 o
Consent ta establish letter duled 17.01.2002.

W et para 7 of the SCN, it iy reilesatec that
RUCO obipiced CTE on 17.02.2011-

Further, in compliance to Condition Ma. 7
of the =oid CTE, RICO  obtained
Prvirgrmental Clearance for develomnens |
of Varea Kaemi (Extny on 11,04 2017, Aler
pbtaining EC, we  have initiated
development  of  the  ama. Basit
infrasnusture development works wre being
laken up.

And wlercas, unit hod sebmitted proposal bedare
SEiAA to install CETE for treatnent of efiluent
acnerated from existing Karni industrial Area and
Industrisl Aten DBichwal 10 ensute Zers ligeid
diszharge it proposed project ared,

— —rr—

Woripara 8 of the SCM, 1t is subn:itted
RICO made atlotment tw the iodustrial

ugits o lease basis and Lessce ( allores)
his o abide with the conditions  laid

therein, Condition Mo, {08 4{g) of lease |
agreement is reproduced as helow:

—_—

—_— —_—

1[ead OHTice - Udyog Bluwan, Tilak Marg, Jaipur-302005

Phone - BLAL-5113201, 2227751

Fan - D141-5104 504

Ernail . riicoriies.coin

Wl o WL TTICD G D

A
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A _ Rajasthan Siate Industrial Development
. Ql [( O & lnvestment Corporation |td,
(A Rajasthan Government Undertaking)

Unit office : Regional Managee, RILCO Lid,,

Ind, Area Bichhwal, Bikaner — 334 00&

Ph: 0151-2250023 2251230 Fax | 0151-4251674

E-mail : bikaner@riico.co.in
By Registerad | Speaed j Ordinary Poat] Courier

treatment af effluent being geperated by the |,
gxisting industries of Karni industrial area, -
RUCD allatted land meamring 24252 sgm |
at Varca Karni (Extn) For establiishment of
CETP on & token amount of Rs. 1/- on
26.07.2018.

Exizting industries in Bichwal Industrizl
area hiave formed (SPY) Special Purpose
Vehicle in the pame of Bichwal [oo
ffendly  Foundation,  Bikaecer.  For
treatment of effleent bainp peneated by the

cxisting industries  of Bichwal jndostriol
A area, RICC sllotied land messuring
20000 =sgm al Lerca Bichwal for
establishment af CETP ana token amount
of Rs. 15~ on 24,12 20H9,

' RSPCE and RIICC both are pursuing 8PYs

o | of Karni and Bichwal industrial area for
.- | expeditng cohsinuetion of CETP in
e | tespective industeial areas. ln this regard, a
wetmeeting was  held of the  officcrs of
-| RUCC and RSPCB in the chamber of Chief
—:| Environment  Engineer, R3IPCD on 22
n%;_ November 2021,

31’ T is also noteworlby that all the allotments
Wi made in Darea Kami (extn) till date Bos
iﬂ'j- | been mede oo ZLD basis as per condition
of BC.

Though it is neteworlhy @ nenlion that
- | industeial acea Bichwal i sround 4 km
* | away from industrial area Karnd (exin) and
O waste water gengrated from industries
3 | operating in induostrial arce Bichwal is not
reaching at Industrial area Xami (extn}

0 And w]';ereas, Envirenmental Clearance wal.ﬁ-gl'ﬂﬂl'_::d Wort para 9 of the SCN, i iz clarified tha
with eondition that BE shafl invest at least on | all the allotments made in Larca Karm
amount of s, 4277.29 Lac (before the project is pur | {extn) till date has been made an 2L 0 basts 3

|

Head OfTee - Udyog Bhawan, Tilek hMarg, Jaipac-102008
Phone : Q14 15113201, 2227751 Fax : 0L41-5504804
W ¢ wiww TTIEG,co,j

A
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“RICO

By Re

Rajasthan State Industrial Developmaent

& Investment Corporation Lid.
{A Rajasihan Govemmant ndedaking)

Unlt office ; Regional Manager, RICC L.,

RhoD

Qistered { Speed ! Ordinary Pout ! Courigr

Ind. Area Bichhwal, Bikaner — 334 038
151-2250023/ 2251226 Fax : 0151-2251614
E-mail - bikanar@rico. cg.in

e

L

s
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A{g).That oll the Capitat & Revenue
-expenses relating to acquisilion of Jand for

suamtengnse  of CETP  infrastructucede

B or any other competent authority in

diThe lesses shall mandatorily become &

member of 3P [ Special Purpase Vehicle)
ereated under the Comnpanies Act 1254 o7
2013, a3 ihe case may be for selting up
snd opetation and maintenance and furthar
up pradalicn  of the CETP Infrasiueiure
sod Soltd Weaste { Hazardous  and MNon
Hazardous) Disposal Systere [ SWTS) or
any olber meavares required for abeting
anv [yne of poltotion, CETF  infrasdructure
incindes  Comman Efflucne Treatment
Plant [CETE), inlermal  convéraace syl
of the industrial areal efflueot conveyance
syslemn  frem indostrisl epiis o CELL
trealed wasle watcr re-cireulation system
from CETP back 1o concemed industrial
units, repect  masagement system and
otber celated eguipment  such as  effluenl
measuring  flow meter’essental  sensors
for messurement of desired quality  and
quanlily parameiers, SCADA system ete.
The Lessee  sholl  ensure  primary’
pretreatment of cffluent in ite premize up
to the inlet CETP standards a3 preseribed
by RSPCBSf CPCB fSPV before
discherging  the  effluent  inte  the
conyeyance syslem foining ihe CETP.

CETP, construction and opection  and

5WDrE shafl be bome by the Lessez being
memher of the 5PV in the propotlion os
decided by the Board of DHeectoes of such

this repard.
Existing industries in Kamd Industrizl area

hiave formed (SPV)  Special Pympose
Vehicle i the pame ab Foami Bikancr

Water_Envire Foundation, Bikaner. For

—_—

Head Cffice : Udyog Bhawan, Tilak Merg, Taipur-302603
Phone ; GI41-3113201, 2227751 Fax : G1A-3104807 Email | e ivg.co.n
Web | wawvw,riito.cq.in
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7 RICO

Rajasthan State Industrial Development

& Investment Corporation Lid,
fA& Rajasihan Government Lindertaking)
Unlt office : Regional Manager, RGOS Lid.
Ind, Area Bichhwal, Bikaner = 334 006

P 0151-225002322512 36 Fax : 151-2251614

By Reqistorad f Speed { Qrdinary Pogt{ Cauriny

—

E-mail : bikaner@rico.co.in

into wsed for implementing vadous eavirnmental
protection measures.

as per condition of EC,

Az part of Environment banagemient Plan
af indostrial area Karni {extn), provision of
Rs. 427729 lacs hws been kept towards
Envirpnmental Prodeedign Meazures,

1

And whereas, condition of Environrmentn] Cleacance
lt2s beem violated by pustting the project in operation
without investing Rs, 427729 Lac for implemcntiog
varlpus eoviratmental protection measares.

R A

T 1 LRI TR PR

11

Wortpara 10 of the SCM, it is clarifGed thal
all the allotments mede i Varea Kami
{cxtn) L daee has becn toade pn ZLI basis
as per comdition of BEC apd  mo affluent s
being gencrated at present

Although  as  pat  of  Envirohement
bMunagement Plan of indosicial area Kamd
(Exto), provizsion of Rs 427729 lacs has
been  kept  owards  Envirenmental
' Protection Measures,

Further, it is noleworthy to mention here
thot  in  compliaoee to  the Budget
Declaretlion No. 75 for the FY 2019220,

RHCQ hes ¢ammarked its captribution of
‘Bs. 10300 lacs in (he corpus  far
‘implementation  of e  Scheme for

JEstablishment of intcgrated CETPs and
upgradation of existing CETPS",

And whereas, several complaints regarding water
poiLutian in the arca, violation of EIa Motification ,
2006 and viclation of EC comditions are heing
received agains: the wnit.

[

Wi para 11 of the SCM, @t is clarifted that
all e alloiments made in Larea Kamd
(exun} till dare bas been made on ZLIF basis
a% per condition of EC and no effluent is
f being generated at presant,

Though eiflpent being generated by the

industries of industrial area Kami is being
spread over industrial area Kani (Extnd.

Existing industrics in Kami Industrizl area |
|'.IEI.'-"E.: formed (SPV) Special Purpuose
Vehitle in the name of Karni Bikaner

| Water Enviro Foundation, Bikaner. For

Herd Gffice - Udyog Bhawan, Tilak
Phave ; PL4L-501320], 222775

Foe - 0045-5104 204

Mace, faipur-302005
Email 3 nicoi@riicoed.in

Web | vewrw.riicotoin
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RHCO

ph - 018

By Reqistored { Spaad { Ordinary Poat { Couriat
r

Rajasthan St

._'_,—-—'_'_ -
preatinent of effluent being penerated by 1he

- Environment Engineer, R3PCB an 22

ate Industrial Development

& nvesiment Corporation Ltd,
5 Raasthan Government Linden aking)

Unit office © Reqgional Manager, RIIC [

jrk, Arca Bichhwal, Bikanar - 334 03
1.125!3!323."2251236 Fax : 0151-2251614
E-mail : bikanen@rico . coin

cyisting industeics of Karni isdustrial areq,
RITCD allotied Jand mensuring 24282 5qm
at larea Kami (Exln) for establishment of
CETF on 2 token amount of Bs 1/ on
26 07.201 8.

kSPCE and RINCG Both are pursuing SPVs
of Kami and Bichwal indastrial area for
expediting construgtion of CETP  in
respecttve indusirial areds o this repard, a
meefing was  held of ke officers of
RIICO and RSPCE in the charber of Chief

November 2021,
It is ficmly stated that no viglativn of EIA

natification 2006 and Jor EC conditians ae
being made by RITCO.

£
12 | And  whereas, complaints  were  venlied aon
25062020 Wy Board Officlals Regional Office,
Bikaner and abserved that the unit it nen-camplaint
of conditions of EC and provisions of the Waler Act,
1974 and Air Act, 1981, -

s

Wt para 12 of the SN, it 15 elarified that
it iz firmly stated that no viglanan of EiA
natifieation 2006 apd Ao EC conditions are
being mada by BIICO,

Furthcr RRPCE cofficials of Repienal:
offiee Bikaper has pot indmored  any
ahservation fourd during iheir fspection
disted 2540, 2020,

113, And whereas, o show chuge notice intending lemad
prosecution was issued fo the updt wvide dated
05102008 for oo-compliaces ol conditions of

shiorteomings of inspeetion camied qut,

TE, non-compliances of cenditions of GO and !

—

Wort pamm 13 of the SCH, it iz clarified thal
netice has not been received (o this olfice.

14 | And whereas, unik has T3iled to sabanis any ceply for
i t1e above reforeed notice till date.

Wl para 14 of the SCN, il i clarified that

totice lias pot bean reccived o this aftice,

g}_/,_ﬂ-”

| (ead Office - Lidyog Rhawan, Tilak Marg, Jaipur 302003

Phone ; (14151153201 222373]

Fax : 0Ld1-3104804

Email : riico@dieo.cd.1n

Wely e 1IQ0cain
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. Y

investment Corporation Ltd,

,.r" s [~ Rajagthan State Industrial Development
~#ICO s

(& Rarasthan Govamment Undestaking)
Linit office 2 Regional Manager, RICO Ltd,
Ind. Area Bichhwal, Dikaner ~ 334 ogg

Ph : mm,zzﬁmzaxzzﬁmaa Fax : 01513251614

_EI H_qniﬁtﬂmd {Speed ! Ordinary Post ! Catrier
18

f‘s_nl:l whereas, the unit has uterly fuiled 1o :urﬁ}nF
with the canditions of EC letter dated 110722007
and alss viclated provision of ElA Matitication,
2006 and provisions of the Water {I'revention and
Conrel of Pollutice) Act, 1974 and Alr (Mrevention
and Control of poilution) Aet, 1981 which hgye

E-mall : bikanen@rico.eg in

W ot part 15 of the SCN, it is clavified flag
it ig firmly stated that no vietation of EL4
potification 2006 andfer  EC, am
provisiuns of the Water (Prevention and
Contro] of Poliution) Act, 1974 and Air
¢Frevention and Control of pollutiony Az

|| viewed seciously by the Board.

1981, are being made by EIICO,

- a

Therefore, Jooking to the above iacls, it is requesied to kindly withdraw the abave Shew Cruse Moljee.

Your Fuithlully,

™ (P, K. G “};ﬁ}_,/'

Sr. Regional Manager,
RICO Lid, Bilkaner

Copy To:-

Ttk M. (EM), RIICO Led., Udyog Bliawan Tilak iarp, Taipur,

- 2, Regionn] Officer, RAPCE, Bikancr

-y

L
SR F
Y
e pests

-'.-'-.

Sr. Regional Manager,
RITCO Ltd. Bilcaner

e

Head Ciffice 1 Tldyop Bhawan, Tilak

Paane : 9141-5113200, 2227751 Fax: H 45103504

Web ; www . riteg o

|
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CcO

LEASE - AGREEMENT

{(UNDER RULE 11 OF RIICO DISPOSAL OF LAND RULES, 1979)

Industial ATea. e

Blel Mo, i

This Lease Agrecmeat 35 made 0nthe e davof . . mthe vedt
........ . betyeen Razjasthan State Industrial Developmend & Ipvosiment
Corporstioh Limited, Faipur, a Tublic Litnited Company incorporated undzr the Compamies Act,
1936, having its Registercd Office at Udyag Bhawan, Tilak Marg, Jaipur- {Rajasthan] Tndia 302005
(bereinafter called “he Lessor which expression shall, unless the context does nol S0 admt.

~ includes its successors and assignsjof the OWE PART

ARD
Shn S MEE L e Y ears
-0 T TR T R R T et e R
Fraprictor of Firm Mo
TR
....................... o T PPN PPP TR TFPPTPR Age wme DALY,
AL S
AND
Shri .. " S0
................ Age . vears, Bio
SHO e aEr e o T s TP PR PP PRSP PPPPORS
ALE i Years, Bio
_ AND
e Ty STV O . S PP PP eI R
AR A BAES, oottt it b b e :
1
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appeating for the purpose of Industal use ar sctting up the Special Park for activity

0 e e andior uny vther produstiactivity that may be allowed by the
. Legsor in woiting according to the factory be-laws, design and building plans
* approved by the Lessor or propes numicipal or other competent authories st

pelevant mtes of the Lessor

WHEREAS, the Lessor has handed over ph}rsi-:ni pﬂssessinn of the said demised platland
tothe Losseeon .

MW THISLEAS ]:J"LGR]'ENTE'HT WITHESSETHASFOLLOWS !

1: In consideration of the covepants and agreernent herein contained and on
payment by the Lessce oF RSumm oo (in words
3 ST . ) towards the annual Jonc time Economie

Fent [stnke out whn:h 18 nok applu:ablr:} and 25% amount of premium of the
denuscd plotland §the receipt whereof the Lessor hereby ackmnowledpes) and
further agreeing hy the Lessee o male payment of balance amaount of prermdln
- T L AR LSRR ECETE [Rupees

.1 enly along with applicable
mtcn:shn the ﬂfﬁcc ﬂf Laessnr am‘i the Lessor du::th ]'l-E.IE:h}" dermise to the Lessee the
plat of land numbered asabove in Tndustrial ATEa _vvmiiimn e cceninirn, containing
By MEASULSMED vvivrssovssoee-oo SGTIL OF chumk of latnd hereby demise to the Lesser
containing by 'muasm'emcnt cevereem e eecs raeassennes -, 2CTCE Do the same A hittle more ot
lass, boundad,

Omnthe Narth by
Onthe South by .
(3n the East by

On the West by

And the said plot or land is more ulea:l:,r shown in the attaf;had sitc plan. T
HOLD the said plot of land'chunk of land (hercinafter refemrcd o as 'the
demised premises’) with their appurienances uate the Lessee for the term ol

ninety nine years from the date .vvo oo, BXCEPE and always reserving tathe
T.egsor as follows:
1{a) A right to lay whater mains, daing, sewers, clectric wires, gas pipelines. optical

fibra cahle ete. under or ovet the demised premiscs, if deermed noeossary by
the Lessor, in developing the arca,

1{b) Full right and title to all mines and minerals in and undet the demised premises or
pny partthereaf.
1(c) Full right to enhance or revise annual charges such as Service Charpes.

Economic Rent Cess cte. applicable as per tules or any other charges of
identical nature, if imposed by the Lessor foom time to time including nght 1o
enbance fhe premiam bewards afbresaid demised plotiland, it compensation
ampunt under any awsard is enbanced by the Court of Law subsequently duc tw
any reason and right to recover the same from the Lessee. However, SCOTOMIC
rent ahall be revised after a petied of 5 years and enhancement ity ecobomic
rent shall not exeesd 23%5 of the rent payable for the period immediately

3
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2icl’

e

M

31

e

preceding revision. The quantum of economic tent so detemmitned by the
Lessor shall be final, conclusive and binding an the Lessee and it shall not be
questioned m any court of law or otherwise.

Ler resume and vest the un-utilised or surpius allotted tandfplot on expiry of
the prescribed/extended tims peniod allowed by the Lessor o commencing
activiry fiarwhich land is allotad,

To reswne possession of the demised tand, in vase, the Lessee fails to make
payonent of premium of demised land/plo o The Lessor, imespective of tha
tust charge ofthe financing body or bodies on the Jemised landiplot.

PAYMENT OF BPUES, CTHARGES ANDITAXES

That the Lesses will bear, pay and discharge all rent, raxes, charges and
assessient of every description which may, during the said teros, be
wesessed, cherged or imposed upon either the landlord or temant or the
ueeipter in respect of the demised premitses ot the building crected or @ be
etepled thercupon.

Premium ol Tand: The Lessee shall pay the Premium of the piotland
calewlatcd atthe rale decided by the Lessor for each Industrial Area’demised land.

Economic Rem-‘&:’mldmg and paying of one time in [wmp-sum amount equal L-cr-
the cconomic rent af 10 years

ar

Economic Rent-Yiclding and paying thereof unto the 1&53::-1' by 31" day of July in ;
euchvear i advance, |

{strike nul which iz not applicable)

Service Charge: That the Lessee will bear, pay and discharge all service
charges to defray repuming cost inewrred oo industrial areas, which ray
during the said term be assessed, charges, levied or imposed and revised by
the Leggar from time to time, Such charges will be payable by the Lessec by

3lst day ul July in each year in advance tor every year otherwise, the Lassee
shull pay interest thereon as per prevailing res,

35T: The Lesses sholl pay Goods & Service Tux or ary other identical nature
of tax ws demanded including interest and penalty thereon, if any which Y
durivg Lhe said term of the lease, be assessed, charged or imposed upon either .
the LessorlLessee or tenant or acoupier of the Lessce in respect of the demised
premises or the building erected or w be erected thercupon.

GENERAL PROVISION RELATED TO DEMISED LANID/PLOT

That the Lessee shall nor make any excavation upon any par of the demised

prefuses except required for foundation of building and for levelling and
dressimg the aret.

That the Lessee will obey and make compliance of the rules of
Municipaldocal body or uther competent authorty fow existing or thereafer
b cxist s far as they relute 10 immovable property or effect health, safety,
converuence of the other inhabitants of the area / place,

IT during the term of the lease, fhe Lessee or his workmen or servants, injure or

destroy any parl of building or vther stucooee contiguons or adjacent to the
4
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comslubing  the  registered  purtnership under  pame & ostyle of firm
M s e ARt e mn e e EE AL AR L e e e mae e registered under

tne Indian Pattnership Act, 1932 and baviog its registered office o

s £ T P PP P PP

.................................................................................................... , ah One person Company or |
vharitable object company or Private Lid 1ablic Lid. compuny registerad under the Indhan

Companies At 1956 or 2013, as the case may be, and hoving ity registeced
40T P P T R P P PSP PP P '

+ Society, registersd under the Co-operative Societies Act and baving s reglitered
LT T = P

QR
||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||||| |
a Piblic/Provate Trust regmswered under cither the Indian Trust Act or RﬂJaEthanl
[ublic Trost A, baving 1ts registered offceat ..., A T 3

iherzinalber called 'the Lessee! which expression shall, woless the context does not 20 adout, mclude
his'heriits heirs, successors, execwors, administvators, Legal cepresematives and permitted .
asstgns) ofthe DTHER PART :

WHEREAS, the State of Rajasthan banded over the land to the Leszor for the purpose of settiog up | |
of Industrial Arew/Special Parcs and the Lessor cither planned the aforesaid land into plots fnr!
leusing aut to cntreprencursidevelopers for the purpose of setting-np the indosnalbisnppartive ;
senvicésiher category units 0T leasing out the aforesaid land on 'as is where 12" basis ie on-
wndeveloped basis for setting up an industal iniEadusmal park, .
WHEREAS, the Lessor has agreed to demise and the Lossee has agreed to take oo leass, the |
PLOL N 1 8 oovoeeessn. [DAOSEEEL BIEE e at

b 81902 L o land of Bhasra Nambers e Dbt
wachedule] sintatd at village e TR Drestried. . !

wrh The terms and Conditions of  the allotment letter ™o.... -
dared e pssued by the Lessor and on the terms and mndlm:ms here:maﬂer

2
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3ed

EXRY

i)

3thy

319}

1)

plot of land herchy demised or keep the foundation trenches or other pits on 1hy
demised land open ot exposed to weather therehy causing anoy mincy o
damage to contigious or adjaccnt or buildings or dig any pis oear the
foundation of any building thereby causing any injury or damage to such building.
The Lessee shall pay such damages thereof within three months as may be
assczased by the Lessor or any othet competent anthority, as the case may be,

whose decision as to the extent of injury or damage or the amyunt of damage:
payable thetant shall be final, conclusive smdhinding on the Lessec,

That Lessee will plant adequate tumber of plants on the demised premises
and szhall not dig/boreldril]l any well/tube-well in the demise
premises without prior permission of competent authonly of Leéssor, as the
case may he,

That the Lessce will provide and mamtain i good repairs 4 properly
constrocted approach toad or path across drain to the satisfaction of the
Lessor/Local Municipa! Authority leading from the public road 1w the
demised pramises.

That the Lessec will not erset or permil to be ecected on anv part of the
demised premises any stables, sheds or cther souetures of any descriplioro

whatsoever {or keeping house catile, dogs, poultry or other ammals excopt
and in o far as may be allowed by the Lessor in writing.

That the Lesses will neither exetcise his option of determining the lease nor
hald the Lessor responsible to make good the damage if by fire, tempest, Hood
or violence of any army o 2 mob ot other wresistible force, any material part
of the demised premises if wholly or partly destroved or rendered
substantzally or perrnanently vnfit for bulding purpose.

The Lessea shall abide the norms/guidelines 1ssued either by the Lessor or any
other competent authority from tme to time with régard to roof mun ofl and
surface mn-off Baig Water Harvesring, according to design and drawing, as
may be prescribed by the Lassor or any other competent agency from thme to
timc. The Lessec shall also ensurc that pre-treatment 15 made for removing
suspended matenzl, ofl, grease ete, before rechargme (be rain waler in order
te prevent the contamination of underground water and also ensure o make
available drinking water in ik premizes inhealthy manner.

The Lessec shall use energy conscrvation measures to the possible axtent
according to  guidelines/policies/directions/norms of statutory  body!
competent autherity of the Centrab/State Government,

That Legses will permnt fbe members. officers, subordinates of the Lessor zad
their employed workmen and persots at all reasonable times of the day o

crter inte and upon the demised premizes and the building erected therenpon
in cederto inspect the sarne,

ENVIRONMENTAL MANAGEMENT AND POLLUTION CONTROL
MEASURES

The Lessee shall obtain all requisite clearance/comsenliapproval:
awthorisation Tom the competent authorine(s) such as MoFF&CC, SEIAA

3
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Rajasthay, CPCB, RSPOB, CGWA e, for the projectiactivity in the
demised premise and ger them renewed fram tume 1o time sy prescribed by
Issulng authority., The Lesses shall submit capy of thege
Clrarances/consenlaprovals 1o the Lasgor within 30 dave from the dete of i
teswance. The Lessee shall alse observe and cofnply with the terms and
veidilems 30 imposed by aforesaid authorties and shall ulso smrictly adhers
the guidelives/directiuns/orders issned Fom time io tittse im this regard.

Thatthe Lessee shall strictly adhere ali relevant provisions of law in force in India
at the relevanl time relating to prevention & control of pollution  and
protection of Environment, applicable on the project to be implemented hy
the Lessee onthe demised prémises.

That the Lessee shall also under obligation to comply with the dircctions,
erders, judgements, elc. given by amy court of law including Wational Gresg
Tribunal or any other agency of the Centr)/Srate Government from time te
Lme regarding prevention & control of pollution and protection of
Enviromnent, applicable on the Lessee,

The Lesser should take all NCCEssury Ineasures required for prevention,
cooteol and abaternent of air pollution ig order 1o maintain wholcsomeness of
natural eovironmeqt,

The Lesser shoufd follow all measwures a5 notified in Graded Response:
Actwn Plan through  Envirnnment Follution {Prevention & Control)
Autherity vide 5.0, 118 F datsd Tanuwary 12, 2017 a5 contaiped in Crazerte ;
natification dated 12.01.2017, I

5PV for CETP Infrastrocture and Solid Waste (Hazardouws and Non-
Hazerdous) Disposal System (EWDE)

The Lessce shall mandatonily become 3 member of 3PV {Special P*llrpc-sei
Wehrele) crepted under the Companies Act 1956 or 2013, as the cage may be -
for serting up and opcration & raaintenance agd furlher up-gradation of the .
CETF Infrastrucmore and Solid Woste (Hazardous snd Non-Hazardous) |
Disposal System (SWIDE) ur any other measures required for abating any |
type of pollution. CETP infrastructugs includes Common Eiffuent Treatment
Plaml (CETP), inkerna) conveyance systern of the industrial areals ffluent
Cunveyanse system fTom industdal units o CETP, weated waste water re-
circulation sysiemn from CETP back-te convemed industral Uik, reject
Lhanagement system and other reluated equiprment such as effluent THeas uring
flow meter’ essential sensors for measurerent of desired qualiny and uEnEiLy
prommerens, SCADA system ete. The Lessee shall -ensurc primary /! pre- i
treatmenl of effluent in its prémise op-td the inlet CETP standards as
preseribed by RSPCB! CPCB/ SPV before discharging the effluent into the |
CONVeYanLe system joaning the CETE. E

That all the Capital & Revenue expenses reluting to acquisition of land fo;
CETP, consouclion amd aperation and maintenance of CETE lufrastmcture
& SWDS shall be bome by the Lessee being member of the SPV in the
propoction a5 decided by the Board of Directors of such 5PV or any other !
wompetent suthoity in this regard.
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The Lessce shall abide by all the terms and condibons impesed by the
concerned authorities in Environmental Clearance{Congent ta Establish

Conzent 1o Operate’COGWA approval obtained by RIICO for deweloprnent uf

mdusimial area concetned to the extent of these applicalnfily on the Ty
umnit,

That the Lesses shall not use any space in the ndustnal arca other than
designated pramises for dumping of all kind of solid waste gencrated by his
industrial unit including product waste/ash'stone culting waste'stone slormy
sludge! mobbish'debris cte, and shall take all requared measutes ocluding
collection, segregation and reeovery of recyelable matenal before properly
dispasing it in the designated sike.

Provided, if any space/sibe is nol designated for dwnpiog of solid waste by Lo

Lessor, then the Lessec shall make appropriste artangermnent for the same
his vam level.

Provided further, if bailding construction area is over and above 10000 sgm,
theo the Lesses shall have to prepare a plan for complete and comprehensive
system of colleclion of Municipal Solid waste strictly in aceordance wilh the
Solid Waste Management Rule, 2074

Domestic Wastewater Treatment and Disposal

The icssec shall constuct a Septic Tankd Sewage Treatment Plant (STPY of

appropriate size and design m its premise for oeatment’ storage and disposal
of genarated dernestie wasts, i any. However, if building coanstruction area is
over and above 10,000 sqm. then the Eessee shall have to construct STP an the
allotted land/ plot. )

UTHLIZATHON OF PLOTAAND

That the Lessee sghall ersct the building on (he demised premises in
aceordance with the terms and couditions as stipnlated n allotend kewes il
gite plap of the plet and will complets consttuction of building and corunenee
production actjivity withih tlise years from the date of banding over the
peossession of the demrsed land/plot or within such extended perind as may he

allowed by the Lessor in writing at its discretion eithee on paytnent ol

requisite charges or otherwise. In case, possession of demised land/plol s
given priet to declare the industrial area as "developed”. the perod of duree
wvrars shall be reckoned from the date of declaration of industral area
concerned as "developed” or part thereof.

FProvided, derused landplot 15 allotted under the provisions of Rule 3[W} ol

FI1CT Dhisposal of Land Rules, 1979 {as amended), the Lessec shall
eomnplate construction of hualding 10 aceordance with terms and condiuans
ob the alloiroent fetler amd sire plan of the plet and commence production aetivity
within J(three]) years [rom the Jale of alloiment of demiscd land /plot or within
such cxtended perind as may be allowed by the Lesser in writing at ics
discretich on payment ol requi site charges or otherwise, as the case may he.

Furtber provided, if any change in stipulated period of 3{threed years fur
comrnencement of activity 7 production is made by the Lessor, then amended
7
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provisions shall be applicable on the Lessee and the Leossce shall be under
abligation re utilize the demnised land/plot accordingly.

CHANGE TN PRODUCT

That the Lessee shal] apply i writing for obtaining perinissien for any chagge
iny b supctioned product ur praduction capacity or process ot manutacmring
W the Lessor If no communication is received by Lessee from the Lessor
within a period of &0 days, roquest shall be deemad as accepted by the Lesson
However, Lesses proposing to set up any induswial unit ynder red cutepory, as
totified by Pollution Contrel Hoard or selting up cfffuent generating unit, he
shall be required o rake wirilen permission from the Lessor along with
congent of Pollution Contral Board betore initiating any change in their
manufacturiag product.

Provided, demised land/plot is allotted under the provisions of Ruie 3(W of
the RICO Disposal of Land Rules, 1979, the Icssee shall mandakooly obtgin
pennission for change olproduct from the Lessor in writin E-

TIME EXTENSION

The Lessec shall seek time cxluusivn for dopositivn of Premivm & other dies
and tune extension for wilization of the plotdand beyend stipulated perifd
from the Lessor in writing by giving validicogent reasons and it may belat
diseretion of Lessor to axtend time for these PUrpuscs a5 per prevailing rules,

MORTGACGE OF LEASE HOLD RIGIITS

The Lessee may mortgage and/ ur hypothecats and/or create vharge and create
other cncumbrance on the demnised land/property for the lmited puposc of
ufTering such wssels us Security in tavour of lenders fur SCOWring repaymient of
loan andior any amount payable by the Lessee to sueh londers which tay be
any banking company or a banking institwtion netified by the Cential
Coverntnent wnder Scotion 5 of the Hanking Regulation Act, 1949 or|a
corresponding new bank as defioed pader the Banking Companibs
{Acquisition and Transfer of Undertgking} Aet, 1970 or public financil
nstitutions whicls are notified ur may be ootificd by the Central Govermnent
0 this behalf in eansultation with Reserve Bank of India or private |ending
agencics (hersinafter called as finuncial body or bodies} fof any loan taken by
hitnit for erection of building of factary, purchase of plant & machinary
andsor for avail working capital facility tarun the project, i

In such case, where mortgagehypothoeation and'or any other mcmnbran{rl*e
creared on the demised land/property, fimst charge of the Lessor shall rank
second to the ¢harge of the financing body or bodjes provided financial body
or bodics shall inform the Lessar for mortgaging’hypothecating‘create charge on
dernfsed land/plot and keep a specific clause in their lean apreement(s) and
morigage deed(sYhypotbecation deed that bresch of any of the conditions of
these present (Lease Agreement) shall be tregted as breach of the condinoys
oftheir loan agreement(s) and morgape deed(z) hypothecation dewd. :

Provided, that the above provision shall notbe aperative where land iz allotted o
imstalment facitity or entire Premium of alloted lend/plethas not baen paid by th:

B
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Lessce and/or sheds arc constructod and alletted on lhire purchase baosis
by the Stare GovernmentT.ewwnr In fiech cages, the Lesses could creare luml
charge or hypothecate or mortgage in favour of financing body or hodies an
land ‘or shed, as the casc may be, with the condition that the unpaid premicmn

: x5 of the plot/ land and/or 2ogl of shed, as the case may be, shall be remiticd w the
e i Lessor by such financing body or bodies m whoze favour the charge has been
E:‘!‘""'TI crenbed or assets have been mortgaged or hypothecated, i the Lesseatallotes)
s Fails to make payment of the bafance amount of Pretmium smd for the cost of
,JEE«: t‘ . shed in time as per schedule given inthe Lease Apreemant.
A

_ Provided further that Collateral Scourity of the demised plotsfland'neoperty
T ' for creation of mortgagehypothecation e, for lown or any other purpose for

' : himseif or any other would be allowed to he created oply in [vour of
i financing body/bodize mentoned in clause 2{a) of this Lease Aurcoment
subject to ensunng that the Lessee has cleared all the nutstanding dues of the
i Lessor and thers is a condition in respect of collateral security to he created in
the sometion letter of the concerned financial bady or bodies.

I &b} That the Lessee and concermned financial body or bodies will infom the Lessor
the: details of finance{s} rarsed on the security of the demised propery herein
rmentionad in the schedule from time to tme till the loan(s) isare re-paid to
the financial body ar bodies,

pLH TRANSFER, - SUB LEASE, SUB-LETTING, SUB-DIVISION AND
RELINGUISH OF RIGHTS IN THE DEMISED LAND/PLOT

The Lesses will not without the previous consent in writing of the Lessar, suly

lease, sublet, relinquish, sub-divide the demisad premises or the building

standing therzan ot both a3 2 whele and every such transfer, assignment
i relinquishment, sub-division, sub-leasing or sublerting shall be subject to the
' condition that the transferae fassigner shall be bound by all the covenants and
conditions heremn contained and he angwerable to the Lessor in all respoot
thercof and applicability of charges and prevailing applicable rules of the
Lessor oo the Lesser,

Provided that if at any time the financing body or bodics mentioned abave
decideis) to take over, seli, lease or assign the morteagedhypothecated assets
in the denuscd preraises i exergise ol any rights vesting in itthem by virtue
i of deed or deeds executed in its favonr by the Lessee at the time of taking the
i foan of oans under any other indenture®will for the time being in force, the
fease or assignment will be subject to the wiitten cunsent of the Lessar,

: Provided further that the Lesses if relinguishes his rights in the suid premises by
| assignments or due to his death o by operation of law or otherwise whomsoever

become assigned, inherited or transferred during the term of lease hereby

granted within a perod of three calendar month from the date of such

assigminent, mhentance or ransfer, deliver » notice of assigunent, inheritance
} or transfer to the Lessor setting forth names and description of the parties 1o
every probate or a WILL or Letter of Administration, deerce, order, certilicste or
-‘ other document of affactiog or evidencing such assignment, inheritance oc
i transfer and document(s) as aforesaid accompanyiag the suid notice which shall
p eetriin for 7 days at the office of the Lessor and it 15 hereby covenanted that

P
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failure w carry out this condition will without prejudice to the right of the Lessor
w detcrmine this Lease Agrecment for breach of this covenanr enrail penalny of
Rs S00(K- 10 be poid by the Lessee, However, if the Lessee’s fum is dissalved
ond o 'successer in intcrest’ is there or appointed within 0 dave of its
desxolution, the Lessor shall be entitled to detenmine this Lease Agroement.

NINSANCE

That the Lessee will not carty on or pernit to be carried on, on the dengised
premises any obnoxious trade or business whatsoever or use the same or
peemnit the same to be used for any celigious DUrpose or any purpose ather than
for the purposes as aforesaid without the previvus conseat in writing of the
Lessor and the Local Munisipsl Authority and subjest to such terms and
vonditions as the LessorTocal Municipal Authority may impose and will not
da or grow 1o be a nuisance, damape, AONOYANCE OT IDCOnvenisnce o the
Lessor or Local Municipal Authority or the owaer or occupiers of otler
promisgs in the neighbourhood.

ABIDE BY RIICO DISPOSAL QFLAND RULES, I4%7%

That the Lessee shall also abide by the terms and econditions of the Allviment
Letter, RIICO Disposal of Land Rules, 1979 and amendments made thersin
from dme w time, In case of any diserepancy in covepants of Lense
Agrecment of these presents and provisions of RIICO Dispesal of Land
Rules, 1972, Bnles of 1979 shall prevail over the covenants of Lcase
Apreement.

The Alloyaent Letter shall be part and parcsl of this Lease Agrecment urjd
Subsequent perrnission for transferfassignment of Jease hold rights shaf] a].:lu
be paetand pareel of this Lease Apreement. :

|

DETERMINATION OF LEASE AND RESUMPTION CGFLAND !

Notwichstandiag anything, herein before contained if there shall have been in the
upinion of the Yessor, any breach by the Lessee or by the person claiming
through or under him of any of the covenants of conliliong berein contin
ind an s part (o be observed ang performed and io particular wirhoot prejudide
to the pgencralily of the sub-clause, subject to axceptions or if
arogunt ineluding interest duc to the Lessor remaining unpaid for a period gi
M0 duys after the same shall have been demanded by the Lessor or if the
Lessec or the persuns in whom the termg hareby createdivested is adrudged
insolvent and if this Agreement is determined as herein before specified, jt
shall be lawful for the Lessor withoyt prejudice to sny other dght of action df
the Lessor in respect of any breach of this Agreement to re-epter withou|
mking resowrse to 3 court of luw upen the demized premises or amy et
thercof 0 mame of whale and thercupon this demise shall absolutely CEASE
and determine and the money paid by the Lesses by virtue of these presents
shall stangd forfeited to the Lessor withogt prefudice to rights of the Lessor to
recover from the Lesses a]l money that mey De pavable by 1hc Lesscp
hereunder with interest thereon (@ ..., %4 per annum and the Lesses shall by
ac liberty to remove and appropriste to himsell all buildings, crections anyl
attuctures, if any made by him and il materials thereof from the demisedl

3y
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pormises after paying up all outstanding amaunt including interest up-to date
and all municipal and ather taxes, rents and asscsstments then due und all
damages and other dues aceruing to the Lessor and o remove the matenials
ltom the demised premises within thicty days of the determination of lease
and in casc of Failure an the Lesses's part to do so, the buildings and erections
statiding on the demised premiges and all materials thereed shall vest in the
Lessor and Lessce shall then bhave ne right w claim for the refumd o any
money paid by him to the Lessor up-to that fime ot to claim any compensation
foor (he structures ond materals put up by him ow flie demise premises,

Provided further and abwaye the tight of re-entry snd determuinacion of rhe
Lease of the put shall not be exercised by the Lewsor if the Lessee remedy the
breach within a period of 45 days from the date of issuance of show cause
notice issued by the Lessor in accordance with RIICO Disposal of Land
Rules, 1979 or if financing body ot bodies remedy the breach within a periol
of Q0{ninety) days from the date of shew cause notice issued’served by the
Leszor on such financing body or bedies regarding said breach or broaches.

JURISDICTION OF COURT

Al legal proceadings for breach of the aferesaid conditions shall be Jodged in
courts simated at Taipor and not elsewhene.

INDEMNIFH_ATION

Any loss sulfered by the Lessor oo a fresh grant of the demised premises for
breach of aforesaid conditions on the part of the Lessee or any pecson
claiming through or wnder him shall be recoverable rom the Lessee.

NOTICE

Anv notice or commumication required to be scrved hercunder shall Te
deemed to heve been sufficiently setved on the Lessee if, served by “[-
mail/Registered Acknowledpement Tlue Post/Aunthortsed Courier
Service/Speed Post” and signed by an Officer of the Lessor and the serviees
shall be deemed o have been made al (he time of which the regiswcred leter
would i the ordinary course be deliversd even though reumed un-served oo
account of the refisal by the Lessee or gtherwise howsoever,

SECURATY DEFOSIT
The sccurity deposit made with the application for ailotment of land shall be
refunded to the Lessee after utilization of the plot for the purpose it was

allotted on application made by Lessee or any other product which ix
permitted by the Lessor in wriling subsequently.

The security deposit shall stand-torfeited whenever there 1= a broach of any
cobdition contained in the said Lease Agtesment

FOWERS

All powers exercised by the Lessor under this Leasc Aprcement may be

cxercised by the Mapagimg Ditector or such ather authorily authonzed in this
hehalt by the Lessar

11
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brovided that the expression Managing Director shall inclule the person who
15 entrusted by the Lessor with the funcrions similar to those of the hMunaging R
Dyirer. g
181 STAMPDLUTY & REGISTRATION
|
i
f

The stemp duty and regisiration charges including other charges, if 4ny N
reapect of the preparation and cxecution of the leasc and its Juplivate
including the eost, charges and expenses of attorneys of the Lessor shalf be
bonwe and paid wholty and exclusively by the Lessee,

SCHEDULE OF INSTALMENT OF PREMITUM:

[Iostalnent No.|  Premium of | [nterest b Amonnd of e date of
: Land/Plot Pa.eobalanccon | justalment instatzment .
Premoium i
i i
2 I I
3.
4.
5.
6.
T
ln WITINESS HEREOF THE patties herefo have set their ]mm:].a thiz dﬂ}’ ~nn0f the
monthof . . 1o th yeear.,,
For gnd on behalf of Lesses- For and on behalf of Lesgor-

Rajasthan Statc Industrial Development
and [nvesiment Corporation Limired

Siugnature: Signatare;
Name Marne :
Status/Desipnation: Dasiynation:
BAM Mo PAN No. AABCR46095]
AADHAR NO.
|
I Witness:- 2. Witness:- ;
Slenature; Signgtore: :
MName : Name :
Addross: Addresa:
12
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Pafed : géﬁ;ﬁlﬂ 1

Hepd. ARl

hlember Secretary.,

SEAC, Rajasthan

4. Thalana Indusirial Ares

Iaipur - 202024

Sub: Reearding six monthly complinnee report for Fnvironmental
Clearanee issued by SE1AA Tor industrial arcst Kaeni, (Exin}

Ref: EC issucd by SEAC Mo Fl{4].’SElf"uMSE&(T-Ruj."Sc-:nf Projectifoat.?

. (¢}(898)15-16 dated 1L04.2017

&ir,
minental eleavance, gix months

jssucd by SELAA [Lr selling ol
no  FI1{ayall AAarskEAL-

I refarence Lo subjoct and abuve Eoviro
compliance repott foF Envirooment Cloarasnce as
Industrial  Area  Karn (Cxtn) Liikanet vide

!{a_';s'Sre,l:rL-"ija{:L"::aL?{c]{SEFE}I5-1!5 dated 11042017,
plpasc fipe cnclosed point wise six monthly comphuane

Enviranmental Clearanec for Industriak atea Karni (1)
Thanking You.

repart ol

your Faithfully,

[P IW

Sp. Repiona! Manager,
RI1CO Lid, Bikaner

fapcli- As Above

Ol

lead DEFCICE : Udyon Thimey o, Tl Marg, jaipur-3 02005, Rajasiah (Iinkiu]
faoae 0341-222TTHILL [ies), Gaiiad] (En], a 0p4 Y-S 10 eems, Pk :.-u:|L2c|_m.i|l_‘1‘.’|-l|:i- L

ot el
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OFFCE OF THE 5B, REGIONAL MANAGER RICOLTO., BIKANER

5ix monthly cormpliance report for Environmental clearance issued by SELAA
for Industrial area Karni (Extn) [ Wpte 31.03.2022)

PALRT- A E.CSVECIFIC CONDITIONS

f—— e ———— [

Aot adien

al

suprla

alicandy begn

eatillish has

501 “Conditions
No._| e e :
ONSTRUCTION PIIASE
L Consent o Cstabtish shall be sbrained froms RPCD | Canzent 1o csipblish his bevn obtaind
before stark of any construction work al 1he =ik lroe REPCH vide letter vo. 73217325
N g LTl o
2 The PP shall suhmit the fallowing cleroments to | Comsent o Establish {CTE) has alrenly
RIMCH s ihe fime ol applying G CTTR becn whainmd.
Tietails ol pe-cyeling plant witl its procoss.
Certificate lrom Siwwcwucal Logisesring Jor seisone
salely.
Copy al’ i effieiesn eleeteienl plon submited u
S BVPEML Jor technizal elearance Lo power supply and
distribution seheme, L

3 For conservation of eleetricily and i ceduce cnergy | Cansereaiinn e cleciriciey ol 6
lpsses the wanagement shall ensure tha the electrical | reeluce eneres [osses he pwneecinos
voltage dg swepped down from 532 BV w0 3300 KW [ will be ensuared as opor condelines
aed distribuzed s thic level and lmally brovght to <=1 [ provision ol slode Rectrcy asthorn?
volls, The PP shall ensuce abmining frive permission | voneerned hocly.
fram the SE, IVVNL, reparding poweer demsand of 2 | BEESL will sopply cleswicity o the
MW A, industries sts per their power demandl.

9 For betier envircnmental sajcguards, ihe B shall | Installation ol traks s o Ll
provvide sufftciont number of transformars af odequate + oopicities f2e eodiranieenily seond
capagitics  Fer  envicomuemally  sound  pawer | power disibulion e ensaed e
diztribudion, BELEIL  {Apency L

[ clectriciny Lo o ndustries ax poer theie
~ l povver demuncl}.

37 [ The PP, shall itorm the RSPOT a0 the time ol Dosired  documests
applying for CTE regarding investiment o the varigus | sulamiiel alooe vl upplication o
ipclivitdes  to be  wken  oup wmler  propesed TCTL: and consenl To
Fveicomneneal Sooapsment Plan. The details of the | already been oltaived sram 2500018
plan should be sutmrined w the RPCH ol the time of
applying for CTL. As envisaged, Lhe I, shall invest
at lopst an awwouit ol Rsd4277.28 laes (hefore the
project is pul into el For implementing varioms
.;}”'.,.i[nm]u:r_q;.ul i]fnlccﬂqwlu_fi'l.lltﬁ. i L )

& | Thar the aranl of iy EC B eoad fiem the M e
anvimmmentat angle anly, sl daes pet absalve the
project proposcn from the ollker slatutoey sbhigaions
presceibed  under ooy olher kweowroany odher

instroment  an force. Fhe sole aml complew
tespensibility, @ comply with the condiicns Taid !
devwn in all other baves Lok e e Being s foree, nests o
)
—
LAY 1A il

Page 288

= r———r

e ———

e —

Hrrw r il = — e —



L

OFFICE OF THE 5&. REGIONAL MANAGER. RICO L.TD., BIKANER

Six monthly compliance report {or Erviranmental clearance issued by SEIAA
for Industrial area Karni {Extn.} { Upte 31.03.2022)

—

with the mdustry 0 owkt O opreicel proponent. Aoy

sppcit opaingl ihis eovironmentad eleasanee shall L
winll the Manional Green Tribunal, if preleeeed, within
a period of 30 doys 93 proseribed under section 16 of
e Mutienal Green Trikumal Acl, 2010

WS witlum e campes aad s wee ! chiaposal,

cindividual syskerm S canzpasing vl

BASW within thne camipas aod ks use
dizposal.

LA

PNt

(

1
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The PP shpdl cnswee providing 33% wea of the lotal lococporaled  in the  planning sy
plant area under grevh cover, as proposad “lrees and administrative sanetion Viar
shrwbs af locit specivs shall be plinted o allow | develapmem ol Ladusiial arca und
habitat [or hicds wilh sppropriale distseee fram the | aecordingly  achan v lreneny
Brundary. inilam Indiviclunl  wnil o <lall i
- i myad nlain 35 b Gireen i _
e o Zmount of s 48637 Lakhs shuaid be spread | Sancloned amount foe USE acivitive
under TSR as above. The cxpusdilare on ibese | has  hecn incorperaed i the
Daclivitcs sl be reflected in the beoks of account | development scliente of Indusisin arca
when presenied 1o auditing of accaunis. The progesul | wl will be enilived as por recuLet el
shanld comnin pravision for teilews for gitls in nearby [in consuftation! approval af
schuols, The capendituce cn thest activities shall be [ eonipesent aiburie.
reflected in the booke of account wleo: prescnted Tor
auditing ol accounts, The proposal should comasin
provision for tedlets fun girls in noarby schools, The
proposal  shoull  conmtin proviston  far mentdhily
medical camps, distribution ol nmedicines  anml
improvereent i cducational lucilites o ihe ocarby
sehools mid water supply 10 ¢he towe The Desalled
action. plan al T84 activirics shall be sunmitted by {he
I? o REPCE @ the time ol applying Lo “Consent i
_Establish™. _ ) . o _
g The P shall cnsure taking oesessary skeps on urgent | Major works related o developinenl of
begis to improve the Living eondilions of the labour al ' industrinl oo Buve beun compliies
site, The proposed Budgelary provision of Re. 92.63 | the exceuting agency! Comiwtars v uh
lakhs shell be made for e housing of consituetion | theis ablipation 1o ol oo
libour within e sile with ali eeessa s infresiroelane | amenities oo Tabuour - sk -0
and Faeilinics such as beshih Geility, sanimion facility, | oncd n Mlee e renunioing .
fuel/preferatly LPG for cosking, clong with safe devclopment  warks  eompliaee ol
dranking water, medicak camps, and toukets lor women, | guidelines lnes will be eosured, 0
craehe for infantzs, The housing may ko o the foem of | reguived.
wmporery  struciure to be memoved alier the
campletion af the preject. Details of provisions should
be submitted 1o RPCH atthe linw alowaining C1E, _,
10| The I'P shall ensure that, the Green Moal Techaologs | ICG will it icumlRics Te skl
i implemented and put in ploce . | Gieen Rowt Vechunlogs.
11 The PT shall prowvide a System [or composting o | Induslial wiils vl akovelop liwer
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ndusti units will pravide s meen

TIRTIHEINTAS CRRTE

e e hring plan o puer Ve reglairemcil

Mujor woeks related g Javefapemenn ol

al sk

shall conform o applicnble aig and oise enwssian
standaeds  and shall  be operated  daring  pon-
peakion p_m'ed hours,

1% | The PP ghall ﬁ:ﬁi:i'de o Hysten for BMW
NTANpEeInenl, i Iﬂr BRAY mrinageenl inlividoally s
e Lhaer r|,.,||,.11n..:'|'||.1'|l.
13 [ the PP shali Take measares W eosoee (0% ceduction RICO will advise 1o indastrzl aoils w
ol overall power derisnd which shall be met by salar
syslem including she provision ol sola svter eating : poser Cemand.
] clllllm e, B .
il | The PP shall review and speeily emp]-;:ryme:m Industraal units will use local pursens in
apportunities  (diceerfindirect nombecsy 1o local | cheer industine ns per
_peranos. reguicement.
15 [ The PP shall ensure implerentdion af (re figating
Plan vs appooved,
e o o tndustiy
1 *"Lll rL T 5:||111ar'-' znd hygicmc Messwes shall be idajor works rolied 1o d-_u.lurl wnl a!
(i piace before staring construclion activities, T'he | industial arco have been camplesal e
enlo disposal of wasie waler unsd sglid wusie penermied [ e @geuling ey g eclees il
tharmp the conmraction phase shall Be ensmed. Hzeir exbliganion w asnrein abl reyguziod
) L o . o ~..||1||!.ur'. arnd Ewi..l TITTENTE LULITLE.
1T | Fur disinfection of wasle wates, app-upriaie LeHiary
_|arewiment shatl be given. e e ed.
1§ | Al the topseil excavared during e construction shall | Complinee s being made,
b stored  for use o horiculloee!  landseaps
developmient within the project site. ]
14 IMsposal of ruck during construetion plose shall net
“ereste ony adverse offcct on the  neighboring [ industrial aren have been complews! by
comraunilies and e disposed taking the poeessacy e excouling apency) coll@clors with
prrednlions Loe geuecal mt‘evy and heahlh uspects af the ; theirr ebligotien w o diepasal
people, oaly in appraved sites with e approval 1:.!‘| duzing cansloecln physe,
compatent authm'tw. : _
20 Caonslruclion -Er]:'I}ﬂS. including  Brlunminaus material | Complionee is ki mamdye.
aned oiher Tsurloos maenals must nod be gflowed W
contamipale wWater coueses and the dnp sitgs for sugh
material inust be socured so that they du o [each inw
| ihe graund waber. L
2] The dicsecl g-::n-.,mmr sels 1o b wsed during the | Mot being wused.
. eanstepction phase shall be low-sulphurs-diesel byps
and shall conform e Environment (Froeection) Hules
{or air and noise emission standacds. ol
22 | Wehkisles hised for bringing eonsiouction material aod
laharers 3 the =i shalf be mnopood conditians and | indusielad area bove

bees coanpacied
and o ol canglionee il bedoa,

23

i
|

AL

Ambient noise lkevels shall confomm 1o residential
stancorsds both doevng day ond niglt insremenlul
pallution leads on the ambicar oir amd noise quality
al‘ ull he closeiy monitored durirg COn |u,:l||;_-.-| P hparmer.

T
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P-.Lur.n" -.'..c:||L~. el .u-_xl Lir e el HE AL
rlasirial ianen have e LL"HIIJ-U*-'-'
aned iy Fuwoee complaiees woli e done,

Kiiwﬂff

adapar morks relsiod L developmen: o

wlept use of salor systam we meet thair -

Tduserial wnitz will uupln:'n cnn thie

e oL novel amel uvwilali! |t;.. ul Tunts

R LERE——— ) — -,



OFFILE OF THE SR. REGIONAL MANAGER, RUCO LTD., BIKANER

5ix manthly cormpliance report for Environmental clearance issued by SEIAA
for Industelal area Karni (Extn.} { Upto 31.03,2022)

24 Fly ash shall be used vz boilding Tttt i the | IO will mstivate industrial unils o
“eensttuction as oper ke provisians o Fly o Ash | ese 11 ashoas Raildioe mesteial oo
nobification of Scpeember. S99 as amonded on due | comstruction ol i e 3o Sl
' 1o ume [The abave condition is applicable waly il the
peaject is wiilin 300 km af Thermal Power Stotion as
_| PEr pyesent provisiong) L -
25 Dendy mixed conerete must b wsed in building | Majar waiks relaicd w e eluponent of
COUSrLeLieH. industrial aren bove boen connploae:d
. andd in fwture commpliones il e e,
24 Storm water covtral aad (s re-use as [ COWA and | Guidelioes! reconmmendidion -1 =00y
1% standoeds Eoe sacias applicalions. T mgurd_s Nlornt weiner eoanrel ol e
e-se as per CGWA and S stermliands
5| will be Tollgwed '
2 2T Water demand during consireetion shatl be reduced by | Major wocks related o develegnend < 0
! the oze of presmixed concrete, curing acents and atber | industeed ared hase beocn s i =0
_ lesl prractices. ) anal i oo comig e will e o,
1R Pernisston ta dein ground water, i7 any shall be | Mesired LR L1 LRIl frin
obtained  from  he  COWACOWD  poor o | CGWAMCEWD will be ebtaiwed. 0
consireciion Saperation of e project. Tegquined.
29 | Separation aof proy and black warer shal] be dooe by | As per RICE fand disposal raly. cver.
the wse ol fual pluompinog fing Tor scparation of grey | industrial aoit toust Bees o0 censtneg
fmd back weter. thasr soak pit Por dispozal ol 20w s
grey waler o thedr isdnsnial vail-
) Treatment of 100%% orey woter by decentralized LA
_____ tresdment shall be done, o o
1 Fixtures fod showers. 1oilot ﬂu-.-.lung and drigkinp shalt | KTICC will imativale W ewery Lwloserial
ke of low flow cither by use of accukars of pressere |uml & eosure the mnion: -
reducing devieos of sehsor based conmrel. censumpion of wuler & il olTective
ultligawionl.  olso cdopt scrso o
L contral system,
17 Adequaie measines shall be wken up 1o seduce air and Mﬂp.'.u:r woths relaleil W deve. up"m:ul. il
noise pollution during construction keeping in mind | industrial aecw bave boen eomplyied |
CPOE nooms oo nijse lunis. _ Lond in Peere camapliane will bevone.
31 Opagque walls shall weer nrescriplive fequirement as RICE will mativate b overy fadustrisl
por Locrpy Conservation Building Code for all aie- 0 eeit o olles Eocrpy Cetsesvlzan
y cotditioned Spacys, whereas, lor pens-aie ewplitianed ! Ruailding Canle,
- gpaces, by usc of apprapTiale tharmal  tnsalation !
. malerial w0 fullild the neguirement, - o _
e | ACFirst Aud Buain will e J]J‘CI'-LL.E-.[ 1T ||.l.. p"ﬂj.,;.l. Both | RINCOY will malivane o evay m.|ll.-:fl'i'u|
| durinw canscruetion and aprealian of the projoct. unit Lo &dopl salely mesines
i _ develop a Fuist And o,
13 |_."u_r_|;;r hazardous wasic j:,LJIEFdl ad during constructon | Complimes will T tone byl
. phase shall b disposoed off as per apphivable rules and | bnpleranting aoenes.
snarms wilh necessay muthorisation o) the Ragasihan
| Pallution Cerrul B oard. o ] .

&

S

AEL W i1
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Six monthly compliance report for Environmental clearance issucd by SCIAA
for industrial area Karni (Extn.} { Upte 31.03.2022)

LR per

The approval of the compelenl ambaority shall Be

Sbizened for sivwctenl salery of the Takhogs due L
varthquake, aldequasy of Ore fiphiing equipmeats, ch
Mational  Bwilding  Code 2003 ineluding
pralcction micesures [mom h-;,]mmni, ele.

Fepular Eu[:-..nmmn ol the above aml olher rmeasues
tr monitorng shall be.in ploce Uicuphowt 1he
coustruelion phase. 5¢ a5 1o avend noisance 1o the
sureoundings.

N

4

Lindclzlines jssLicel LA soteetned min <y Lo wer
¢ searee argp should be (ellowed,

| The PP shall akide h]r the pr{nnluna |Lla[|nL. MEW
hatding and momypenend Tules,

Review jowl tewise the reguicemeni of MG sel
capacites Tor MG% pooer haek  up throogh e
cpuntzalian of power back op in ease ul pover filun
Akl SMETECACY.

4]

Mo A7 calepary pmJucu {u:. pee schedule of KLA
Matilication Dd 14" Sepr, 20000 would be ollowed in
the Indusinal Area. AN ST Cidegory unis should he
zerd disclorpe unis and should have cheir own self
sufficicnt ETE. The temted waste wualer should be
rcuscd in 1heir own progessd prentises. Any vieliian
by Industry in this regard wauld be the responsihifins
of LITCL Tor 1akity action.

42

A3 proposed, the f'L'] F il ind whenever pruvu..r:d]
Far wits other tin B calegory inthasiries wauld olsa
Le based on metu discharpe stuus, Saeh CETT wonld
take scparate O The locatgn of the LT womld e
such that the waste water frany che  eomaeced
industries can be eotvenienily callecicd and hrﬂug]'ll
o the CETT and Lae treated wiser can ba enwvenicesly
seal back o the reapective units lof rouse.

43

heen staled to be 974 KLIF (Industrial Tresh winer

3

demand: 760 KLID + Dowestie Frosk Woter demand; |

2id ELDY For which, the nheeessary peomission ol
water supply Jrom COWA should 1= submiited Lo
ESPCE al 1 tine ol applying Tor OV AL the time
al applving foc CTL the PP should per 0 eondinmed
rom RSICH thar no illogal bore well exsists o the

propesed silc,

44

AXiM

5" .'

" Potable waler supply o suin sl ]ulal source 5okl

| be ensered by RIUCD prior 1o
In:!m:ll 3.

.!Iul:nu:m 1o L

"u'].u{:-r works relaed Lo -.|-..1fl.|1"1'l"|'|':l'|1 ol
mcdusteial wren ave een compheted
and 1 Tutwie duging conabiuglbicnn !
puichelines § reenpeendation o KELA
i ovepaneds W ookl posnoce e the
sutrgundings will b ensured.

e

Vi

A

Establishowenl af 14 Lmunrn:u*' snidustry
will be allowsd an AL 0 s 011
bases will be allowed inolas indusuial -
ared,

For  wstabtishonout all LT luns
alpeady allotied w 5%, WL vl
engere e compliumce ol coaziions ol
BRIAA Toe the csiablishnoes o G
b 51V

{ 'ih-,_, WAker redLorewidn dill’!l'lb upl_mlu_.nul phasc |1|;'|5 Cm'lm_l:u. [-:‘J E *-;:.’mIL:;.h Imu lh |.n -,_'uh.,'uhvi

[ el

M
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35 Llse of sensor based wrioals ¢ fbs jor cotimereid RGO will malivace Lo T imclisriai
arens will e made. unil to enpsee L pneninsm
consmpaing ol waler & s e
MElizntion. aksy adupl  sonsor Bieesd
I wrsntrul svstem in ucinals ¢ b,
40 N capy of the A ¢ EMD Rn’:pu t af this l’rn:ucn:!. shall | .r"-|rL why sulvmilged.
b subhmitled by 1he consaliaod to the G0
T OUERATION PLIASE ‘ B i
L A lndepencent expen shall cercify e mstalladen of | ndustciad units il moke noccssan
' sowerage Troalment Plant (3T and ooaepard in s | arompemenl o liezumem ol
regard shall be sobmmnted we e BPOE, bolore (he | Sovaenee beang poeneroled By e !
project is depimissionsd fer opeeaticn. 1lischaege of | individually.
wemed  seweenge shall confonm g e norms &
standards ol the Bajosibon Siate Pollwion Caontenl
___ Board _ e
2 The I'T* shall nsure providing 3% arep of 1he wnal | Tnenrpormed in I alinine: and
plant arca under proen cuver. adminsicoine AL Lir .
eevelopment ol Industrinl wrea and |
accordmply action has been taiiuled i
3 Fur conservaliot GEHETI_-.’."lnch'I.r and 1n reluce neTy Cimservalion ol -E]r._‘hl..'i!riEi:-'l:'-'” el L
lpuses the manapemaent shall ensuee that e eleetsieal | reduoes cnergy losses she manazenne
vallage g stopped dewn from 33 KV e T KY unel | il l b sl i -
distributzd ab this tevel and finally laonght to d5 | coidelnesprovision of st | leer oy
¥olls. authtaoiy’ cancered bealy. :
BEESL will supply cleviicioy w l|11.:|
I e ) B Pdustrics a8 per iheir pover duensuel. |
d [ain Water Harvesting (RWH) for el tan-off and indwstrial units eswblished in 13000
surfice mneoff, s plon submined  shall ke | Sndusliial  aeca shall e abide
implemented. Doefore techarging ke sorlaee rib afl] § canstecet WEES an o GLED oo
pre-lecatment mast pe done to reniecc suspended | Lor pool suo-olb Soeo sweliee oun-oll
thatter, mil and grease. The B plan shall as per | waler.
GOLmanual, o L
L The salid wasle generated shall be propaely calleatesl | ARer catgbtisiment s madusirive in iz
do sepregaicd kefure dispoal 1o ke Uity Muooicipal [ oeea oecesznd oechacism owill oo
Facility. The in-vessel biocenversion sechirigue may @ developed.
be used for consposting ihe organiz waste, : .
& Aoy hazardows waste l:'lcludlllg |.'r||::-ltlE'|1.-_dl N HH.J.”. hdiwwdoal  mlustezd g widl cosone
be disposed ol as per applicable Rulzs & narms wirh | tor sale & secave disposal o bocdocs
: nocessary approvols of the Rojasthap Stare Telluion | wate ineluding oiomedical wisy.
. Control Thamed. N _
T Soil and pronnd  water samples will be lesgd o
aseerlain that, there 5 no fhrest 10 e woooed wer
qualiny By leaching of heavy metals ol oler wxic
contamicants, A5 prapesed tbe MY would oeovide (ve L RS I AT ol MR TTTT L IR TR
niv. of peizomeiric wely ot localions indicated in the | o
Al .
A RM Wy A

— T L T e .

e -



OFFICE OF THE SR. REGIONAL MANAGER, RUICO LTD.. BIKANER

sl monthly complianca repotrt for Environmental clearance issued by SEIAA
for Industriat araa Karmi (Extn.) { Upto 31.03.2022})

BIC Wy o guariedy menitociig of these wells water

woukd be stacrek before allmiment ol plats e the
indusirips,

coolirmoing 10 endegy censervation torms linalize by
Bwreaw of Emergy Elfiviency shall e pecpaced
incerporating  details abow, boiddine  crterials &
ficchoology, B & L Paectore e Cuantify coeegy
E'.-i'l.".'IIT'I.EI MIZORUIGE,

. Th2 12.G, sets with aconstic enclosures 1o he operited . Campiiones w0 br o dang b 1l

- -| wtkstack haipht s pes RPCE nirmz. indusieial unit individoaily, :
Incremental pallution leads on U ombicit aie quality  Complisoce ta ke dang o !
ek ang  waler  qualiy  shatl be periodically :

3 manitored after zominissiouing of the projeet, o

L0 Application of salur cnerey shull be ingorpomled 1o | l;:.'i_'|:|'|'||;|i;|_||_u-_' Ly b alie,
iHumination of commen aneas. ighting lar parlens
and street lkghting o rddition o prosision toer selar
water heating, A bbreid svsiom or Cullv solar sysiem

. foea portion al the aparoments stall be provided, -

i Troflic compesticn near e entry wnd exit poings Gem | Placoing of roads Tes heen dane L
e roods wloining the peoposst project <ite mug be king oo cotsideration al” shiod
avoided. Parking shalf ke folly internalized and ne | condithes,
pubdic space shall be wilsed.

|2 Aaubient air guality manitaring saciens shall be sol up ]'211111[1];{};;@:—”_1]; dite ur e s pr
in consultacion with RPCEH inthe down wind dicection nequicernan.
as wid] o where moximom groond Jevsd contertralion
of PMID & PM 25 S0O2, NOZ, (0, COZ are
anticipated. L o |

13| A Repert on the cnegy consereaion measunes | Compliahes 1o be dote 0 Tiies 6 o

L e,

Svsicm s deing developnd.”
?‘T‘i."-'_l_"..'_ﬁ-!-l.i]'_;' -i.ll'-ﬁl:lkt'_l.,".'ﬂ._‘lli__-. ilie
anule, on KICO pa.

i

14 Preper swstemy of channeiizing vxicess slorm wiler
shall he provided. _ )

|3 The poveer Feted thall be maisained near uniy, o

1 A balance sheet codified by an Autharised Finangis]
Expert to cicarly inleate the provision mude [ amonn
spont-for BEM MNERPAOSRSaletwLepal Oblipotions ke
ta be enclesed i be six montbly repons @ be
submited to RFCISEIAA, _

L7 te-cyeled water 1o muteh stan:lacds T cooling woter
EvS1e. o .

| B Adeguate measures shall be Aaken w prevent adur

Compliance to be dene Tog RITCH Ypat

Complioee e L
indlustvial uning ndisalally,

dvares (K 1"

from galid wasie praccssing anl 5T

tlsc of Sensor bused womals / @ahs [or eommenal
sreits will be anindee,

T

P

b

i
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done |a

Samplinnee o e (TS
indusicial wnigs indivdualls .
Campliance 10 be  dare by B

mebevstend weird inshivsdoally,

e P T AN — g
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AGER, RIECO LTO., BIKAMNER

OFFICE OF THE SR, REGIONAL MAN

enyironmental clearance issued by SEIAA

Six nonthly compliance report for
Extn.) [ Upto 31.03.2022)

for Industrial area lkarnl {

[.'l‘.l|:.1.p;|.i:1l1|_'-.:‘ o be dere bt
incdustraal unils i it

— e ——

R T
1 | For Hecicolsee, speinkher system will b LalYewicd.

25 e il e nc;.rl:szricii{'ln t-:nf'_mm'-.-mc:mlf-::ur e = RITEED il ] ensew
villagers,

ln;i;-.]-::m-:_-hl.cd in [phased manner.

22 Al enmmitnents made ewing Lhe puhlic hokring mad
duwing the peseninion al 3EAT shoell e adiered 143
ity u pleased vy

Aoy e

T The SCIAA, Rajastban ceserve e aph o add mew
conditiens, modily £ annual any candanan and ! ar ta
revike the ¢learance 1T implementation v any of the
inbesaid eondition ¢ oo stipnlotioars ionpuargnd by
' copnpretenl autbovilies i3 nol salistciory. Six moenthly
complianes statns repenl ol e predon along with
implememation of paviroomeniad mepsures shall be
sobimitted 10 Mol Regional Oflice. Lokhnow,

| SELAA, Rajnsthon & RI'CY, Jaipur L
B.GENERAL CONDLITIGNS

I e sovirenments) salfeatards comtaimet -n Furm 1-A Camplinnge ol crviroanenl
shall be implemenied i feter and spirl | saleguurds will be cnswred.
Six ety mewaiorioe cepors shinll e submitled o | Campliawes 1o T <lusaes,

: QETAA, Rajasthan and Kojasthan  Slnte Tresdhtian
Tardrol Board,

) Officials af lhe RPCH, whe would e monitaring the | Complionee to be dane. -
inplgmentation of enviranmentd safegurds, shail be
piven il cusperation faeilities anil clacLemens ¢ daka
. by the PP duting their inspection. A canplete setalull
P e dacuments submitied ta S11AA, Mijasthan shall
ne Mewarded to e DoB, Rajasthan wnd Rajasthan
Staee Pollution Comtrol Head.

pal

4 i Gaee af any change {3} in the scope at’the project, Admitted

the PP sequires a Besh appraisal by LSEIAAISEAC,
Rayjasihan,

p———— = -

a The 5E1AASEAC, Rajasllan rusen‘cﬁ_IIT-:'_riE:.lTi tar tacdid Al
addilions safeguard measures subseuvitly, U Taund
| rovessacy, and to ke actian insiuding revoking afl the
ervirpptienis] clearanee under the provizions af the
Lavicosnment  (Frsleetion)  Acl-l198G. W Ccriuee ;
etfective implenentation ol e suppgesiod salzgunrd
neasures in d Hme bl and sitisfctery mannce.

—_————————— — —— ———

A .-"n.li__lll.l: plher  slalutny clescanpgs  sueh os lh-_'1|l5.-]"l[\.":.] il dlimert par wrets s

E 0 .
-
AL T 7'4T|/
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OFFICE OF THE $R. REGIONAL MANAGER, RICO LTD., BIKANER

Six rmonthly compliance report for Epvironmental clearance issued by SEIAA
for Industrial area Karni (Extn.] [ Upto 31.03.2022}

- - - — - —— — S - - . . — ) I - T - .-|._-_ . —l\.-l. ; - -. . - - -
[ approvals lor swmge of Tiescl Gom the Chiel punits Lo comply the direetions & dn |
Contrelier of Esnlosives, Fire depurtment, Civil ablain reguived ap vl (ham

Aviation Department, Tuest Crnsereatian Acl, 1980 empeient Autherity,
and Witdlile {penicetive) Acl, 1972 vico shall L
phiained ns e be oapplicabic. by PP fre 1he
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T The DT shull enswre wdverizing in al leas two Jocal Compalied
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ficard o we w rpehnicin, The adverisement shall ba Faerd wihsile ol wwwrpehaic i,
made within 7 {sevon} days Teom the dawe of issuc of
the environmentzl clearnee and a capy shall alse he
 forwarded to the SEIAAL Rajasthan and Regional
Ofiies, Jaipur (S ol the [Soecd. i I
These stipulations wouald alsg be enforectl nanongst the ' Compiiones 10 boe b e L
ctners under the provisions of Waer (1'revention gl industeiol unils inedividuall x
Contro] af Palkrion) Act, 1974, the Adr {Prevention
andd Cantral of Pallution) Acl, 1583, e Lnviroamsnl
| (Profection} A, 1986,  the  Ponlie Liabdoy
flnsurance’ Act. L7 and LA Mulibeatin 06, I
Q Undee the provisions lor Envaroamenl iFroteeiion} | | nvirenmentnl  Cleainge T
Act, 1986, lepal action shall be initizied apainst the | cblaincd.
prepanent, if it i Found ket construction of 1he
projest  had  been  starwed  withewl obtaining
envirpmnental cla@nes. _ o _ o
[0 | Thz Frvaronmental Clearancs is subjert te the specific oA
condivian ted 1he VP shafl ohtsin peice clearanee from
forestry and wild Jife angle including clasnes [ram
Sanding Commiiles ol the Naienal Buand Wild Life .
' ii applicable. 11 18 Turther carzgorienlly staled thal |
prant of FC dogs nat wnply that forestes anel wild life
| stearpaee shall Lo gromed 1o b project and that their
proposals o Faresiey and wild Llife clousnge will B2
cansideres by the respeetive outhorides an their marits ;
and Degision taken. They iavestmend made in the
mroject, il wny buged an covionmcn cleatance o
granted, in anticipation of the cleuranes Trom Torestey
ool wilid B anple shakl be entirely a1 1be onst and risk '
of the prujest propanent s Aulberisy or Minizly ol
Frvironment & Forests shall ner be responsible in this
repard in devy mAaner.
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Vi > " Rajasthan State Industrial Development

' s & Investment Corporation Ltd,
RIICO K oy :

(A Rajasthan Government Undertaking)
EROL LTH ARJFSTHAN i e Udyog Bhawan, Tilek Marg, C-Scheme, Jaipur-302005 INDIA
CIN - U13100RJ19695GC001263
EM /NGT/Bikaner/491
Dated: 30 Aug 2022

TEARE G
CE IARATING
THE MRASETIL

District Collactor,
Bikaner

Subject: Additional facts on representation No. 5749 dated
30.03.2022 of Sh. Narayan Das Tulsani addressed to
Chairman, NGT, New Delhi and Directions issued by the
NGT, New Delhi on 11,07.2022 in NGT OA Ne. 407/2022Z,
Narayan Das Tulsani V/s State of Rajasthan & Ors.

Dear 5ir,

Kindly refer order dated 11.07.2022 of Hon'ble NGT in the matter of DA Mo,
407 /2022, Marayan Das Tulsani V/s State of Rajasthan & Ors. NGT has a
constituted a joint committee comprising of concerned Regional office of
MoEF&CC, CPCB, CGWA, State PCB and District Magistrate, Bikaner to
undertake site visits, look into the grievances of the applicant, verify the
factual position and take requisite remedial action by following due process
of law.

The constituted committee has visited the site on 2374- 24™ August, 2022.
General Manager [Civil); RIICQ, Head office and Unit Head, RIICO, Bikaner
were present during the visit and also apprise the facts to the committee,
though RIICO was not part of the joint committee. Unit Head, RIICO, Bikaner
vide letter dated 18.08.2022 has submit detail factual report to Regional
Officer, Rajasthan State Pollution Control Board, Bikaner.,

In addition to above, following facts may be brought to the notice of the
joint committee:
s Polluter Pays Principle:
National Environmental Policy 2006 is clearly indicate that as per
"polluter Pays Principle” the party responsible for making pollution
has to take remediation measures to control and remove the pollution
on its own cost. The relevant excerpt of the policy is enclosed for kind
reference {Annexure-Aj.

» Quantity of effluent allowed to be discharge as per consent issued
by RSPCB:
As per details provided by RO RSPCB, Bikaner vide letter dated
12.04.2022. the Consented quantity of effluent generation and
disposal for treated effluent for the 23 effluent generated units is

Phone : (141-2227751-55, 458320405 Fex: 01414503010 E-mall:ribo@rikocain  Website :wwwarilcocodn W - @ricolmited
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Rajasthan State Industrial Development

) ;Zg é@ & Investment Corporation Ltd.
RIICO fist? ity

(A Rsjasthan Government Undertaking)

w=em=t=  LUdyog Bhawan, Tiak Marg, C-Schema, Jaipur-302005 INDIA
CIN - U121 00RN 0685GC001263

GROLI LUITH RRAASTHAN

around 178 KLD l.e. 0.178 MLD. Though, it is pertinent to mention
over here that the Karni Bikaner Water Enviro Foundation (SPV] in its
various representation has envisages CETP of 1.5 MLD capacity of
industrial area Karni {(Annexure-B}.

« Request to Karni SPV for applying under various scheme for grant
of funds:
RIICO requested SPV to apply under Gol MSE-CDP scheme vide letter
dated 21.03.2022 & 25.08.2022. Further vide letter dated 21.03.2022
addressed to District Collector, Bikaner and endorsed to SPV, it was
emphasized that the SPV may be asked to apply either under Gol MSE-
CDP scheme or GoR CETP scheme for grants of funds [Annexure -C).

s Assessment of quantity of wastewater being discharge:

. To envisage guantity and quality of wastewater being generated
accumulated in and around industrial area Karni{Extn.) and
reclamation of land located in industrial areas Karni [/area Ph-L1 &
SGC and Karni{Extn) and presently accumulated with wastewater, vide
latter dated 05.08.2022, a work order has been awarded M/s VNBC
Environment & Infrastructure {OPC) Pyt Ltd, (Annexure-D}.

+ Enhancement of rate of Industrial area Karni Ph. I & II and
industrial area SGC Karni:
As regards to the increase of rates of existing industrial area Karnl Ph,
I & 11 and industrial area SGC Karni in 2009-2010, it is general
practice of the Corperation to gnhance the premium (rate] of the
remaining land in existing Industrial area as and when the new
adjoining Industrial areas are established to keep the rate parity, In
this context, rates of existing Industrial area Karni Ph. 1 & [ and
industrial area SGC Karni was enhanced from Rs. 600/- to Rs. 1150/~
per sqm. Though, it is pertinent to mention over here that at that time
there was insignificant stock of land in these Industrial areas. As such,
no cost towards CETP has been charged from the entreprensurs of
Industrial area karni.

e Provision of Rs. 26 crore in the Administrative and Financial

Sanction of Industrial Area Karni (Exin}:

% Karni Industrial Areas Phase-1 and Phase-11 were developed In the
vear 1998 and 2000 respectively and there was no requirement of
CETP. As such, no provision for CETP was made in the
Adminlstrative and Financial Sanction of Industrial area Karni
Phase I and 1l and later on in I/area SGC Karnd,

Phone : D141-2227751-55, 450320105  Fex:! 01414583210  E-mail : ricof@ricocodn  Wabsite | wwaLriicoco.in o | @ricolimited
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} Rajasthan State Induostrial Development

| & Investment Corporation Ltd.
R “co ?,E.@,@ ﬁ (A Rajasthan Government Uﬂdtll]taklng}

GROW LLITH RRJASTIAD THE MAMATIA wnemtem dyog Bhawan, Tilak Marg, C-Scheme, Jaipur-302005 INDIA
CiN - U13100RJ19695GC001263

* For establishment of industrial area Karni[Extn.), provision of Rs.
26 Crore for CETP was made for the purpose of Karni[Extn)
Industrial area only and this amount will be put in use on the basis
of assessment of need arising in future.

It is also brought to the notice of the committee that due to continuous
discharge resulting into accumulation of wastewater, a large chunk of
RIICO's precious land of industrial area Karni(Extn.) remains inundated,

Thanking you.

Sincerely yours,

IIH'E-{II .
Nakate)
irector

Frong : 01d1-2227751-55, 4393200-06  Fao: 0414586210 E-mail : fico@riicocodn Wabsile © www.riico.caln W - @ricolkmited
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Approved by the Union Cabinet on 18" May, 2006
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Envirenmental Protection is an Integral part of the Development
Process:

Iy arder to achieve sustainable development, envirenmental protection
shiall canstittie an integral part of the development process and cannot be
considered in isolation from ii.

The Precautionary Approach:

Where {hare are credible threats of serious ar imeversible damage o kel
environmental resources, lack of full scientific certainty shall not be used &5
a reason lor postponing cost-effective measures 1o prevent environmmental
degradation.

Economic Efficiency:
In various public actions for environmental conservation, economic
efficiency wolld be soucht Lo be realized”.

‘This Principle requires that the services of environmerital resources be

given economic value, and such value to-count equally with the economic
values of other goods and services, in analysis of allernative courses of
actian,

Further implications of this Principle are as follows:

a) Polluter Pays™:

Impacts of acts of production and
consumption of one party may be visited
an third parties who do net have a direct
eronomic nexus with the original act. Such
impacts are termed “externalities”. If the
costs. for benefits) of the externalities are
not re-visited on the party responsible for
the: eriginal act. the vesulting level of the
entire sequence of production or
cansamption, and externaliy. s inefficient.
In such a situation, economic efficiency
may be restored by making the perpetrator
of the externality bear the cost (or beneflt)
of the same.

The policy will. accordingly, promote the
infernalization  of environmental costs;
imcluding through the use of mcentlves
baged policy instruments, taking inte

ff this cants (o bl d it Hh
exfyridlitley @i mol - isied oy
the  pariy responsible far i

origrenal aot e eesilfing leved of
the endive seience of prodi e
o COTsHR T, ahd X

ix inesfrciven,

T

Economie efficiency refers to the maximpation of weiare acros all membirs of a sodety. given s uman, naturral, and manamce rescuros,
its technolomy, and the preferences of its membars, Waelfare & rechoned bs the agarepate of net vaiue realized b each member of soclety, bn

hig o Her suldective perceplions, 01 & cOMMOn monetary memic.
Bpotiuter s one whose acton potentialhnesulis In adverss impact: on {hicd parties

Matianal Envepnment Pokcy
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account the approach that the polluter should, in principle, bear the
cost of pollution, with due regard to the public interest, and without
distorting International trade and Investment.

b) CostMinimization:
Where the envivonmental benefits of a course of action cannot, for
miethodological or conceptual reasons, be imputed economic value tas
in the case of "Incomparable Entities™ [s2e below]), in any event the
economic costs of realiring the benefits shoukd be minimized.

Efficiency of resource use may also be accomplished by the use of
policy irstrurments that create incentives to minimize wastetul use and
consumption of natucal resources, The principle of effickency also
applies to. issues of environmental governance by streamlining
processes and proceduresin order o minimize costs and delays,

Entities with “Incomparable™ Values:

Significant risks fo human health, life, and environmental life-support
susterns, besides certain other unique natural and man-made enfifies,
which may impact the wall-being, broadhy conceived, of lange numbers of
persans, may be considered as "lncomparable” in that individuals o
socketies would not accept these risks for compensation in maoney. o
corventional gaads and services. A conventional economic cost-benefit
raleutus would not, accordingly, apply.in their case. and such entities
wiould have pricrity in allocation of societal resources tor their congervation
without congideration of direct or itmmediate economic benefit”

The cardinal principle of equity or justice requires that human beings
cannot be treated differently based an irrelevant differences betwean them.
Equity norms must be distinguished according to contest, Le. "procedural
equiny”, relating to fair rules for aliocation of entitiements and obligations,
and “and-result equity”, relating to fair outcomes in terms of diskibution of
enfiiemnents and cbligations. Each context, in addition, must be
distinguished in terms of “intra-generational equity”, mlating to justice
within socteties, and in particular, providing space for the partidpation o
the undemrivileged, and “intes-generational equity”, relating fo justice
bebween generations.

Equity, in the context of this policy refers to both equlty in entitliements to,

and parficipation of, the relevant publics, in processes of decisicn-making
aker use af epviranmental resources,

o e

Termed “Ircommensurable Values" inthe relevant acdemic iorabure.

y Exmmpled ab eatites with “Incomparable Walues" are unigue historical monumeils such as the Taj Makak charismalic dpeses sich &g he
Tiges, ceinigue landsmapes, sechas heballey of Flowers

Matignal Ervironment Policy
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__d Rajasthan State Pollution Control Board

,ﬁ‘—t—dﬁﬁ Regional Office, Plot No, Spl-33, Bichhwal Industrial Area, Spees
. L Bikaner ;
Emait:-ro.bikaner@emailoom, Websites- environment rijusthan.goy.in Phone:- #151-22 5004
RSPCE Helplloe No :- 18001806027
l{ﬂFHFﬂH!RHNJ’TechJ’Eﬂ Dated "’llllmlllu-;_n

Additional General Manager (EM)
RIICO,Udhyog Bhawan, Tilak Marg,
C Scheme, Jaipur.

Sub:- Regarding details of Industnal area Karni Phase [ & 1L
Ref:- Your letter no EM/G-162/2020/260 dated (06.04.2022.

=ir.
With reference to above, please find enclosed information in the desired formal

regarding industries established/operating in Kami Industrial Area Phase I, 1I, 5GC

and Extension.

Yours Sincerely,

' ?
v
hﬁ“!' (3 _,Q"— |
ha {Pradeep Kumar Asnani)
< 4
BGeL =

Encls : as above

Regional Officer

|
Copy 10:- 3\
|. Group In charge {Liquid Waste Cell}, RSPCH, laipur.
2. Senior Regional Manager, RIICO Limited, Bikaner.

il

Regional Officer
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} Rajasthan Siate industrial Developrent
”

: 2@ & Investment Corporation *.td.
RlICO if Ay I.ﬂ-.i-'!:.jaslln.-nlﬁnuurnrmm'l_;lndenah.ing]
-_-.m.ﬂn-l- il

I - L1 00 A 9IS CE00 1263
Iy HikanerKanifQE27 Yo'y
P2 ] March 2022
District Collector
Bilaner,

Syl Establishment of CETP For Karnt Industrial Area,

Ref: Your DO Letter No T 2 #ED / TEiET S 2022 1 4486 dated 02.03.2022
addres.ed to Principal  Secretary, industries and Commearce
Department, GoR.

Sir,

In reference to the above, RIICO had allotied 24282 sgm. of plet falling in l/area
Waeni [Extn), Bikaner on 26 072018 to Karnl Bikaner Water Enviro Founuation
(SPV of beneficiaries industries operating iz lfar¢a Karnl Ph-1, I} ror
establiskment of naw CETP with capacity of 4 MLY for industrial area Ph, LI &
SGC. This land was allosted on a token amount of Re 1/- as RICOD's commitment
rowards setting up of CETP (copy of allotmen! lettar enclosed].

As per the terms 8 -condition of the Silotment letter, the SPV "Karni Bikaner Waier
Caviro Foundation” was reguired to taks early and effective steps including
callection -of centribution from beneficiary industries and obtaining financial
grants/ subsidies for setting up and operationalizing CETP in the allotted land for
treatment of efffuent being generated from ‘ndiistrial area Karni Ph= 1, 11 & 5GC

In the matter, Commissioner Industries vide letter dated 23.07.20Z1 has
requested RICO to be unplementing ageidcy il ivarni CETP project {copy
enclosed) under Gal MSE-CDP scheme. Copy of Notification dated 10.11.2019
issued by the Ministry of MSME, Gol is being enclosed. 1t is pertinent to point aver
hera that the SPV had agreed to deposit its contribution as per the provision of
this Scheme.

1n thie abcve backdrop, vou are veauested to coordinate and facilitate:

e the SPV, REPCE, RINCO and DIC Bikaner ior membership drive so that ail the
pperating industries ol (o strtal aren bara M- L1108 S6C becemes member
of tlie 5PV,

s the 5PV for applying under:

Gol MSE-CDP Scheme obtaining financial grant, wherein RIICD is ready to
actas an implementing agency
OR

el

P

014 1-2227751-55, 45320105 Far AHA1ASI0  Eamail e gdicoonin - Viebsile W FIBCE GO ¥ @ricakmias
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; Rajasthan State Industrial Development
t"fé@ & Investment Corporation L.td.
Rllco T.r' 'I [& Rajasthan Govoreird nt Undertaking)
e o—h— 2k M 5 - 302006 INDIA
|1 AL R R 0 T Pk jaTH = e P Lidyog Bhawai, Tilaw Marg, G-Scheme, Japue H 1 [
CiM UTaT00Rd 10GOS GO0 ZE)

Gal's "Scheme for Establishovent of mreprated CETPs and Up-aradation of
Existing CELTs" notified on &7 02 2020, This scheme bas been formed with a
corpus of Rs, UL crure B the contribution af RUCO and RSPCE, Copy el
notification dared 27.02.2020 of Industries (Grosp- 1) Department is being
enclosad,

Thanking you,

i |:;-l_r| '|T'-|'"-.J
" S,
- [Slllvpra%fﬂq; te)
E;-'.E;E_utillljjre.:tur

Enclosed: As above,

Copy to:
s Principal Secretary, Industries and Commerce Department, GoR for Kind
infarmation.

o Divisinnal Commissioner, Bikaner in reference to your letter dated
15022042,
Commissioner [ndustries, GoR, jaipur for further needful.
gh. Mahesh Korhari Chairman, Karni lndustries Association, Bikaner in
reference to your letter dated 07032022

ef o

Preme - O141-222T751 55 450320105 Fax: 01414503740 E-madl - ricofiico ain Wobste wwwrnencoin icolimilisd

Page 308



THE: §1 R e
TR I, poE

ST i wEw whed
ﬁéw,mnﬁﬂmﬁ?mwm’rwm
Tt afeifre o #PTv— 2334000

~karnienvior@gmail.com

i e

aﬁmﬁdﬁﬁﬁwﬁlmnﬁﬁwﬁmeaﬁﬂﬁwmw wHUE (wE S

TgE JEh, TN WYDR & 99 B 2307 00 @ IR A A o 3w
B L I G o L e — T @ Tl B e wEm e ow o
Wﬁﬁ?ﬂ%‘—-mﬁmmﬂﬁwfﬁﬁr#ﬂﬁr Wt @ fEurem @ e de
Eﬂﬁ?ﬂﬁmﬁmﬁ#ﬁﬁﬁmmw%[ﬁw-mﬂwngmmwi
?Hﬁwm#mmﬂwhﬁmmmwﬁ%ﬂmﬁﬁmm

E’ﬂﬁﬂﬁﬁﬁﬁﬁwm%wqﬁ%ﬁ‘Wﬁrwﬁ—mwmmaﬂ
A AT 11102019 B afmdw s HE vy e Wd A Hl T FEE R

SR =% B W W &) S g A W s (1) (o) fie
B

The CFC with cost higher than ceiling triie (e, Rs 200 Cr., ritay alsa be considered under MSE-
COP, However, the Gl grantwill be calculared wirh Prafect cost celling of Rs 20.00 Cr-

Eﬂﬁ?ﬂmaﬁﬁmﬁﬁﬂhﬁﬁ.ﬁ.ﬁ.ﬁmrﬂﬁmﬂﬂmﬁﬁnaﬁwrﬂaﬂﬁ
mm-mﬁmﬁﬂﬁﬂaﬁmﬂﬂmﬁmaﬁm’%wmﬂmn?ﬂmﬁﬁl

A
S\

Page 309

v s



®

/‘. VLBl

aE: & B shuithe & # weriem et geE W Pree ae e o F SuER
i v e & W T T e S meEdr @ fwe @ g e @
PESRIED! ﬁ.é.ﬁ.ﬂ.ﬁﬁhﬁﬁﬁﬁﬁﬂﬁﬁﬂﬁﬂqﬂﬁé—%ﬁﬁﬁmmﬁmﬂﬁﬁw.
& ¥ B werE W Eee by iR w |

=4I,

GLI=1e

:f——'l-r B P g

(arsTa )

wfero: TETEES (3
W-m“m

gffaf— o s, =1 e @i |

f—-l'rir

Page 310



D

()

s - SuA AR G BS
(ERIE -:,:'.;amﬁr 2022
) T qEE EE
Priers wel] AT TSR TSNS ST,
o) afrehfis &3,
HET - 334008

Wzmﬁwﬁmw.@ﬁwmﬁmmmﬁﬁ
wmmﬂéwmmmmmmﬁwﬁ
e = |

ﬁﬁ:#@uﬁmmﬁmwﬁﬁﬂmﬂﬁmmmzmz{nﬁrﬁW|

HETeg,

S RETT ﬂﬁaﬁﬁrﬂﬁiﬁﬂamﬂﬁmw.ﬁﬁﬁmﬂqaﬁmﬁ
wertery airenfirs goEdl ® Frae T W B SUTR By HyEn show TTER
#ﬁlﬁ?ﬂﬁ?qﬂmﬁmﬂéﬁ"ﬁﬁﬁmmﬂﬁﬁmﬁfﬁﬁﬁﬁzﬂﬂm
CIERG! Hﬁf‘rﬁﬂﬁﬁzﬁminmﬂﬂﬁﬁ1f—aﬁﬁ?ﬁﬂsﬂmﬁﬂﬁﬁﬁ?m

e AT £

mm.wmﬁﬁﬁwgam:mﬁmﬂmﬁ rEdTE BT B
ﬂgﬁﬁmmﬁmﬁﬂﬂmﬁmmﬂﬁﬂﬁﬁﬁzﬁwmﬁmym
MY TN mﬂﬂwmﬁmwmﬁmﬁ
ﬁmfmﬂﬂfﬂmﬂqﬁm?ﬂ#ﬂﬁmmﬂﬂ%!mmmmﬂmmﬁ
qmﬂmﬂwumﬁmwﬂmwmﬁmﬁﬁam
ST = e # of wE wmE R d T B

mﬂa%ﬁﬁaﬂﬁﬁmmﬁwﬁﬁmmﬁﬁﬁﬁwﬂm T @

Wﬁmmﬁquﬁmaﬂﬁﬁm@ﬁhﬁﬁ = ard

W & mﬁgmﬂﬁﬁﬂﬁ#ﬂmﬁﬁéwﬁ— wréndy Ferve
e e B Rty TR W @Y BY arde 1t wee |

TEIETE |

HESH,

- .L__l':.gﬂ. M I8
{aromm =)
i FETEEE ()

WET - SURIRITE |

Page 311



b
[}
Aorme v veg - D
Rajmritian Swada dndusirlel Coyvolgprest & invogiment Sorparatkn Lid.
I Hjrdt e Gogrnimon | Urd prissieg|
- ddieairis Area, Blvcswal, Bikank
TediFam: {0161] J201 014 B ES0025 |05 TI51522 |R|

s (o [ TR PR A T N ol s
GETIN: B38 M RAERE 120

i ] g !
Errsii= bikmani@iicn e in — j—EI_E';"-'-" =
4l 1
Wark Order X /ot rell
o it Mo B0 23 BOZI 162
WHILE Envepnimans arid "‘-fl"BE_l.r'l.-'::ILI"EI I;I}F'I'_‘-:u (e’ B U
P12 Thnpes DRy Ajirer Road, Jagur-302076 LIEH N,
BAGHO0SI53 3

Emat ||runl_n.--|l'r'3ﬁﬂmsll.m1u Plete: - DALp 202
Subfect Calling Hoquess for Propasal fram reputed Eaviranment Congullant Organizstions with praven track record for greparing &
Etady Heport for mnnmnl af effluentiwastowater Gonerded iam: ndugtrial ares Karni Phel il & 8GE, Blkaner ang surrdunding

arcas inciuding: reclimation: of tand laontod in industrial areas Karni Uamas PRLILE SGC and Karni {Extn) and prosnnbly sseamislatod
wath wWaklowakne

Rot, Tendar dared 28-Jun-2022
ErraeSi

Vit rafarance o peur Terdar dator $HJun-B023T5 hersly actepted on rates & mantisrad bareurder wsh 1ot amaunting 1o e AS.
T40,000.00: (In woeds o Lash Paurty Mine Thotsard Bupeas. Gl withaut say oondifisn

SMHe Parselat uy.ﬂ-l- Uil R#a &mpunt
Snhiedule

Yinjimiell i o sl frpory o AEmess fu et roer aiin deyEned diE o aesomifabnn of afene aasiewaler woandg b =k LT LEE e 1 L= Tl T
T e A R FTRL Sl BOC afe K@ (Exde ) poraraiod rom indatines spmeming in eduging 1
ot Btew Fek Bl 00 Bicetin st almmunding mrean ang sogpoaing Ssolukon o Inaima g & W as kel
et ool ndivding seling aoalfeniness EMid Treabuang Blan (SETR) Begagn Trobment Bl (EEEY
TN e Rl m and fradimeil ripseg ol weslswaine one Tecameton oliand ol Eesse ivoeries mus ¥
sebumiiaton of wishmibtir, Diafbed scnpe ol work ag per Aringle Ads pie i Booament

Toial B9 0E oY

The shipliaiod thies & Coammencamonk & samplelion dhll bg 0d-Bugs “207E & Dh-How: ANET roEpebvily, Thie stk s sxecubad s pre ONGEOEED
U mchocile wno ing dirpenansof Engintorinehaigs You ar mq.unuu-d fo oxoouto the Cartract Aw-mm or nonsudicial staing
worth 1000 within 7 dayx from tha date of lssae werk arder. ¥au afe gs0 edvised 1o comact Ihi carcernad Enginsed ichare for layal
Jana stsr e wark flirg which @ shad be drpmad that you hove safaulled ano the sarmest money deposiied by yau ssiail Be o withe
sy, RO

Yo have lo maintain (hn pootae geogree 4 the watk a2 Silcws & special atlention be also gven on auality o werke I the wom =000
et witin schodiled T parlod LT Wil e faded par Comporabion nies.

Alst you hnee B ssbmd b capy of PAK card, shich &niadeieey, 279 oo mining department dnd VAT Exampien Corifl 18 fam Soes T
Erepanmant: Sendoeian e wil e didusict as o g Mg any sxirssasesswork will s sreculed ul;a.in:lﬁis’nrdermthml e sppioval i
anmps gl dulioe sy

Ihainking yeu:
8 (=11 ] f.allr'.l‘.,d-l'f.

@Eﬁﬁ’ﬁ
L Hesg

Crpy Ta
OGN G| BIGO LS. Widyog bnawan, Nk marg. Japu
1 BAARRIASE: BINCO LIk Bikanar.

O A -G s e nthiatice Boacd RIS Lig, Bixacar

Ik Fan (IFTPRNGEN LI vy Bhasan. Jaipur,

Uil Haad
Bikaner

Page 312



